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LOK SABHA DEBATES

LOK SABHA

Friday, February 25, 1966/Phalguna 6,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Scizure of Goods during Indo-Pak.
Hostilities

+

*208. Shri D. C. Sharma:
Shri Shree Narayan Das:
Shrl Madhu Limaye:
Shri Maheswar Naik:
Shri 8. M. Banerjee:
Shri Prakash Vir Shastri:
Shri Hukam Chand

Kachhavaiya:

Shri Jagdev Singh Siddhanti:
Shri Kishen Pattnayak:
Shri Vishram Prasad:
Shri Sham Lal Saraf:
Shri R. §. Pandey:
Shri Dharmalingam:
Shri M. R. Krishna:

Will the Minister of Commerce be
pleased %o state:

(a) whether any scttlement has
been found possible of the problem of
contraband goods scized by Pakistan
and India during and after the recent
Indo-Pakistan conflict;

(b) if so, the nature of the settle-
ment agreed to; and

(¢) the total quantity and value of
Indian goods and cargo seized and not
returned by Pakistan?

2232
The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The

matter will be taken up in the Minis-
terial Conference to be held in Rawal-
pindi.

(c) The total value of Indian Goods
seized by Pakistan during the recent
conflict from Indian, Pakistani and
Neutral Ships amounts approximate-
ly to Rs, 5'4 crores. The value of
the Indian goods seized by Pakistan
in inland waters in East Pakistan
amounts to approximately Rs. 5.14
crores based on claims 80 far reccived.
These are all tentative figures and
final figures will be made up after
some time. The quantity of goods off
loaded from Indian, Pakistani and
Neutral Ships at Pakistani Ports is
approximately 32,400 tons. As re-
gards the quantity of goods seized
from inland water craft in East Pakis-
tan details are not fully available.

Shri D. C. Sharma: May 1 know
who will be represented at this mini-
sterial conference on behalf of India
and on behalf of Pakistan and when
the meeting is going to be held?

Shri Manubhal Bhah: As far as we
are concerned, Shri Swaran Singh,
Minister of External Affairs, Shr.
Sanjiva Reddy, Minister of Transport
and myselt; and correspondingly we
believe that our counterparts will be
constituting the Pakistani delegation
We are about to leave oy the 281h
afternoon.

Shri D, C. Sharma: The figures that
the hon. Minister has given are tenta-
tive. May I know by what time the
Minister will be able to give the
figures which are exact so far as India
is concerned and also so far ax Pakis-
tan is concerned, so that the whole
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thing can be gone into in a more
strict way?

Shri Manubhai Shah: As far as the
actual figures are concerned, they
are not so important as the items
which we are now fully in the know-
ledge of, because the estimate of the
price can vary. The values are only
approximate. It is our hope that
with the Tashkent Daclaration having
heralded a new ers, all these iasues
which are many and complex will be
resolved satisfactorily.

ot geR W= wgnma  qfFEE
BT WYTY T W AT THYT [T ¢ AT
flggTimam g ? M & 8
FETE 7 grATA WY & 7 qTeeE At &
q97 T 9 gy & oW o6
e gt 9 ?

ot wyak mg : fow g o
T § o % o o wgfoer § @y
a1 A & 1 e afgaw € @ fe
i ey, oz 1
SR FT AT T A W A g,
s ¥ N Afas aw g, 1@
B ¥ ) 6T A7 & X ¥ arasa @i o

oY quagt : werk w1 W wR R,
A qEr

aTOq AERT T A gand €
o g Ay | IFN g7 NS q@r
L1 4]

! w77 g fagrlt - @A A
N aride Sy # T oar
T amA N e § W
& ot fot tfir wT g P

ot qAard Ty ;. gWA wET W
fiedy Y s & 1 weitfew dffomer famry
& e wrreh dufrar § 1 Fwd v
Wy WA Ry W W T Q)
st ¥fer e eRAfTE
etz & qrafar {0
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Shri Sham Lal Saraf: What facili-
ties were provided to the exporters
and importers whose goods had been
impounded by Pakistani to get their
name registered and their commodi-
ties released?

Shri Manubhai Shah: It is also one
of the objectives of the conference to
restore and normalise trade relations
between the two countries so that as
in the past we can resume normal
trade relations, and we hope that in
tuture technical, economic and com-
cercial relations will further expand
between the two countries.

Shri Sham Lal Saraf: My question
was: what facilities were provided
to the exporters and importers, whose
goods had been impounded by Pak-
istan, to locate their goods?

Shri Manubhal Shah: All the faci-
lities that are required will be dis-
cussed to release the cargoes and
restore them to the original owners.

Shri Shinkre: Because no facilities
were provided, no details about the
facilities are available.

Shri Hem Barua: May I know if it
is a fact that the Indian Railways
equipment costing about Rs. 2 crores
was loaded in the Pakistani ship,
Garden of Karachi, by our officials in
London and that ship has now been
refeaved by the Suez authorities? In
that context may I know whether this
Indian raflway equipment has reached
our country by now and whether any
disciplinary s¢tifon has been taken
against the officials in London who
had shown preference to the foreign
ship, particularly Pakistani ship?

Shri Manubbai Shah: This would
not arise out of this question; that is
« question of detail. The hon. Mem-
ber has to address it to the Minister
of Railways.

Shri Ranga: Has it reached us at
all?

Shri Manubhai Shah: The point is
that this question relates to what we
shall do at the ministerial conference
in Rawalpindi.
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Mz, Spesker: Has that ship reached
here or not?

Shri Manubhai Shah: The hon.
Railway Minister may be able to say.

A Taqta Tag o @ aTEdY
T ¥ oF I a1 famd R & arfe-
I Fg W 8 fr ag ges sifdoms
A} | qTE AT ) feafe w %
Iax! wrg <y A forr frar
) Tmam N e F e &
T rfae 9g g @ g 5 wifoms
ofie sEE , U oA W
T ¥ A ST WRoE
I I 1 A AN w1 ww frar
S ?

LR ECH o SR B
L o g
Shri Indrajit Gupta: Although we
have hopes and expect that all these
confiscated goods will be released

and restored to the originel owner,
may I know what is the position in
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more so with Pakistan because it is
50 near to us.

Untouehability

+
*209. Shri Yashpal Singh:
Shri Gulsham:
Shri Buta Singh:
Shri Siddiah:

Will the Minister of Social Weifare
be pleased to state:

(a) whether ‘Untouchability’ i still
in existence in India even after a
number of years since the Parliament
banned it;

(b) if so, in what places ‘Untouch-
ability’ is prevalling today;

(¢) what steps Government have
taken to enforce the law banning the
untouchability in those areas and
what were the results of such steps;
and

(d) what steps Government propose
to take against those who still indulge
in ‘Untouchability’?

The Deputy Minister tn the Depart-

law regarding the clai of pen-
sation which may lie against both
countries from the private owners in
view of the fact that there has been
a long delay?

Mr. Speaker: Legal opinion cannot
be asked, only information about
facts.

8Shrt Indrajit Gupta; A high
powered delegation is going.

Mr, Speaker: Not law points.

Shri R, Ramanathan Chettiar:
Apart from the seizure of goods, what
other subjects does the Commerce
Minister intend to discuss with his
counterpart in Pakistan?

Shri Mamubhai Shah: That is what
1 have said—to restore and normalise
trade relations and to expand them in
future as good neighbours and mutual
friends in the same away as we are
doing with the other countries, much

ment of Social Welfare (Shrimati
Chandrasekbar): (e) and (b). Un-
touchability has been disappearing

noticeably from urban areas, but ins-
tances still occur in the rural areas.

(c) and (d). Government have im-
pressed on the State Governments and
Union Territories Administrations
that they should tighten up the ad-
ministration of the Untouchability
(Offences) Act, 1855. A Committee
has also been appointed inter alia to
go into the whole question of un-
touchability and suggest measures to
completely eradicate it. The Report
of the Committee is awaited,

ot AT AT ATy W W §
fras 41 TUETT 2 & wRRT | AN g
qwr T § 99 ¥ wrwnr & ety e
I & e o) aw wa § A E,
e afi Y o gt gt 1w Y A
QA ¥ foad qoee s @ el
I & A 7% fis N W g o v
I faraTe GTETC w1 wXw BT QY
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g1 m W W oW ox e
qo & AfFT T T e wERy
Yo a Ra g fFad i H %
e Wt e AE AT | § vy fraw
¥ T ST A AR € | g
e A o FTA FT fra Iwan
foem . AR forw s forar
T A GO AT § JEHT T 4T
2| T A ¥ AT AT A w7
faqr SR @Y AYF T T W A
=y ?

TSI WEIET  OF ATT G A
s frow gaw foar 9mr @ 9w
&1 g Rar T ¢ 1 afew § w=
feft & 2@ @1 § @ agw s
W fFOr IR T E | @Y w AT
i o fear &3 FfFw oF & Gar
frr mm & f& W wEE ww
e 41 % eomwm =g
£ AT cATE UTE WIET IaT e

A PR T TIA IR A
ma e mn g

e GF AT WAUTT T A
o

wAME I MEAT A1 AT
&Y w1 gaOIT A Y

wOTH WY 9T AW ¥ 7Y
Zrfay | g 7 1 ¥g g6 & 5 ame
¥ waTe qq W dfew e ¥
I @TEE W WY IS § A1 qg I
Tgi T grE A T | AT q
®GEfFamisg o7 9@ & W
T AT WY & a9 &y ar & ifaw )
Shri D. C. Sharma: When anybody

raises & point of order like this, it
should not be attended to.

Shri Shinkre: Let the supplemen-
tariss come first.
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it 7y fermd : e wgew |, ()
WTT T STETE AT g |
Shrimati  Chandrasekhar: Hon.
Members are aware of the Report of
the Commissioner for Scheduled
Castes and Scheduled Tribes. I can
quote extracts from the annual re-
ports.

Mr. Speaker: That is right.

+t 1 @9 & fag : ¥ aE A By
wa AR fea g e oq qw -
fexmr, feawt & wredfafedt gl
N qEarEAe ¥ ¥ag wWAD
&t | § s g g e e e
fafretgfom §, fraq wrae< gfom
& fr arg qwr F Ava gfom
g

WA FEIIY 5 FT AAH GHIT
& X g | AT Gy & F1A AR
¥ T a7

At aqars fog © q1g qw gw &
g ¥ AT W@ AW om0
=T IEF o § oy Ay ew oy
v ¥ faar oy

weTy wERT R 9T & 1)
AT KT AR E 7

s ~anw feg ¥ s A
# for fat 33 @ & forr & wreretfafordy
& foy ofdiz Ry man &

weay 7w 7 A few -
WL &1 fOR #§ § 9% "y ¥ Sifay

At amgr A W qeX § e
frragwg RN EfF o AW
TRIPTFM AT ?

Mr. Speaker: Are there figures
available with the hon, Minister?

Shrimati Chandrasekhar: Yes, Sir.
Up to 1864, I have got some figures.
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In 1964, the number of cases convict-
ed are 157; in 1963, 77, and so on. If
figures are wanted from 1983, I can

give.

wEQT WENET ¢ WE ET WIT A
& T o ?

=t ey Heft wERE T T
QR & rara qHfwe 7 8 $X ) 9@ qO7
wra § a9 Y Y fear smar g

e AERT WA WY &5 TR
o g g ffad

ot qararw fug @ A oF f wAw
fear &, qoa a& famm
weqw HERT @ W19 § ST ST )

Shrimati Savitri Nigam: In view of
the fact that untouchability is still
prevailing in the rural areas, and the
number of convictions is very very
poor comparatively. I would like to
know what arrangement has been
made by the Government to provide
legal help to the people who are rcal-
ly suffering and who want to get jus-
tice.

Shrimati Chandrasekhar: We are
very much aware of this evil that is
still persisting not only in the rural
areas, but also in the urban areas.
That i¥ why in the backward class
sector, for the scheduled castes the
allotment has been increasing; from
Rs. 9 crores in the first plan, it is ex-
pected to be Rs. 68 crores in the
fourth plan. For legal aid, we have
allotted funds to the State Govern-
ments to give legal aid to the
members of this comunity to fight this
1 too feel very strongly about
this existing evil.  That is why we
have appointed in 1865 committee,
which I mentioned in the main
answer—the Untouchability Commit-
tee—which will go into details and
submit a report to us, after which we
will take steps to eradicate this evil.

evil.
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ot g wer g ;& e gfom
¥ 8 @ a wr ww § fie aoee
A FTA Y ITF T AW T
N wEC @ A § T W ) g e
& fr vw g ) @\ oawe o
amfw T g o @ R fow § fw
g9 BT FAT gAY | WY aremay
mr ¢ f5 aow g WY qar fear
T | TS g X A 4 ¥ dar
s T feaT & W T A e
fowrga faey 47

Shrimati Chandrasekhar: We have
not received any complaint as regards
nonutilisation of the money meant for
this purpose, excepting than we our-
selves are aware of the funds not be-
ing fully utilised im certain cases,
where the matching grant from the
State Governments has to be given.

=l gFR w7 TEATT | HEAW ALY,
w dmfrs T af aawmEn?

weaw wgEa g fod dmfae
TAFT T @ wFr & & g7 ww
9 ¥ a1 | o\ 2 segE W
fear o w fAa?

Shrl  Thimmaiah: The minister
stated that instances of observance of
untouchabllity occur in rural parts,
This means that the government is
feeling shy of admitting that untouch-
ability exists fully in the rural parts.
May I know whether the government
is prepared to show at least one dozen
villages in any part of the country, in
any district of any State where un-
touchability has c letely ished
so that Members of Paxhament may
visit those villages?

Mr. Speaker: The question should
not be so long. Onmly the first ques-
tion need be answered whether gov-
ernment can point out half a dozen
villages where untouchability does
not exist
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Shrimatl Chandrasekbar: As the
House ja gware, the Untouchability
Offences Act, 1855 is to be implement-
ed by the State Governments. From
the information from State Govern-
ments, I can say that in Assam Mani-
pur and Tripura it is not a great
problem at all and in West Bengal
too, comparatively less. In Orissa, it
is not so rigid. Even granting that
there is not g single State which is
free from this evil, we know of cer-
tain villages which are free from it
and the State Governments are taking
steps to give awards to certain wvil-
lages which do not observe untouch-
ability at all.

Shri Shivananjappa: May I know
the ber of pr tions 1 hed
under the Untouchability Act in 19657

Shrimati Chandrasekhar: For 1965
1 have not got the figures.

ot wy foo® : g 9% v e
1§ ¢, g qaw 9 e ag
g aml ¥ ghoml & @Y & fa
we ¥ TRT WR BYeT AT g e 3,
TEE § AR QY WY 9T @, §w
T R F et 1Y T aFNE & | agi
T gt o g g 8, e
forarr & fop gficort agi & oy we aw
&, ST ag W T o § 1 & Wt W
¥ q AE g 6 W eeme
¥ qATH & oy wesr it miy &t
eI W €Y 419 @1 &7 9y XY &
fordt growTe T w4t for & e wreqea
¥ A g S § A g Q) |

Shrimgti Chandrasekhar: Sir, the
House is aware that the nature of this
evil which is prevailing is such that
the process of eradication will be a
long d-awn-out one. That is why
from the First Plan onwards up till
today we are having special schemes
with special funds allotted for attend-
ing to this. As regards housing diffi-
culties we are aware of that and that
is why we have allocated funds for
houses to be built for the Harijans

TEBRUARY 28, 1066
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in certain areas. The problem is a0
big that it is not easy to tackle it
very soom.

Shri Vasudevan Nalr: In view of
the fact that inter-caste and inter-
communal marriages will help very
much in solving this problem, may I
know whether there is any scheme
with the Government to help the
couples who have entered into mar-
riages on this basis? At least I know
in my State there are certain mea-
sures taken by the Government. I
want to know whether there is any
scheme with the Government of India
and whether the Governrhent of India
have thought about this matter.

Mr, Speaker: To help the couples?

An hon. Member: We are old.

Mr. Speaker: Not Shri Vasudevan
Nair.

Shrimati Chandrasekhar: There is
no ban on such things from the Gov-
ernment side,

Shri Vasudevan Nair: I want to
know whether there is any conscien-
tious effort on the part of the Govern-
ment of India.

Mr. Speaker: Not by the Govern-
ment.

ot \Yd : A WY qgT 9T gT SNTed
¥ gay ¥ WX 3% IO A WA wgey
F fod s ag Aw wfex g @ fr
M EF AR AN g WY
o WY gwTeR A a1 i § @ity
ag T § fF gwred w7 g% gfte
TErdt w1 & § Afew ad e ot
gfem TR 3w T T W) ag
Y wFe @ § 6 ot e § greife
W F A I g g E WA
& wT A ¥w & gwew & W
& %@ A N fang ¥ @ go w0
T ¥ B fvig fora @ fie g2 fordy
% o g wElaw wweR § IRl
g aaT Wiz W g
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W Y ¥ e § o iy e At
X O T R Ay o § P

Shrimati Chandrasekhar: Sir, I
again repeat that we have appointed
a Committee consisting of mostly of
Members of Parliament.

Mr. Speaker: He wants to know
whether there is a proposal to invest
those local Harijan officers there with
those powers so that they might
challan such breaches?

Shrimati  Chandrasekhar: These
suggestions, I am sure, will be con-
tained in the report that we will re-
ceive from the Committee. After we
receive their report we will give
thought to that recommendation.

Y agae fag @ GHT ag A
FFA ¢ 6 OF a6 qY FHTT I wEdr
¢ 5 fom momm = e
S, faen falr i W) gEdr aw
W WET g oA, gfom afRw,
gfom @fen grew, gfom 3¢ dait
fed o g §, Y 9@ I W & A
g @ F9 aF wiewE § wE WX
g T AG e, W fafrex
A a1 A I FQ@ § gfem
orETETEl  FT, i A Ag AvwET
< fa¥ smy ?

Shrimati Chandrasekhar: The hon.
Member is a little outdated, We have
already changed the pattern. We do
not want any separate hostels for the
Harijans. We want general hostels to
accommodate Harijan boys and girls.
Also, other people from the general
public are given scholarships to be
housed in Harljan hostels.

Shri Bade: 1Is it a fact that the
followers of Dr. Ambedkar are not
considered Harijans and whenever
cases come up in the Board they are
asked whether they are Buddhists or
Hindus and when they say that they
ere Jains or they are Buddhists then
the cases are dismissed and they are
acquitted? Is it a fact that they are
not considered Harijans?

PHALGUNA 6, 1887 (8AKA)
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Shrimati Chandrasekhar: The hon.
Member, I suppose is not aware that
untouchability is practised only in the
Hindu religion and Sikh religion.
People who belong to other religions
do not practise untouchability.

oY Tt weww wgEw, § e
wERT ¥ qg AT AE 5 wra &
R §F AT ¥ $O A g
wrfer & W1 amwy guTSr & WET arfa-
qft & a3 ¥ I S A fret
queY ¥ A< § W TP T AR 2w
&Y AT T T AT, A W7 FEC
™ T AR g & W & g,
I fF FET Al AF § I AT § any
o T@ e & e & Iy fow
Al &Y faar 97 7% gurew § *¥
wift 7 dwn forad fae a3 g € oy
X AT W AT WK g
g sfoal & swfoas fedes &
Bar #rw v § FF Y e w71
T g, % Oy w8 dmfrw g ¥
A F AR g N onfaw a g

qLqW WEIET © 9gN I8 AT WH
g, (vaaeY) .. .w@ WY
fox g7 f& o=@ wg Ay § A &
1o LY S

DI R R Rl a f &

weqW AEAT . WTT FET 8H T
RE ft 3w A oA @ g
A ag aw W @ @

st arnft : ®7T gae ¢ e
@ gd fordr guen amwifes § 4y
Wit ® e fax o & AT i
wt foy gfafedfeha ohg & o
gfaar gwT 2 oft § fored ag v
" A ¥ g, gumen e Wi
wifgs wgaTan fae omg ?
8hrimati Chandrasckhar: In addi-

tion to the ceaseless effort on the
part of the Government, we should
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also receive co-operation from the
public to do away with this evil. Be-
cause, in spite of the Act, in spite of
the special funds we still find the
condition continues to be deplorable.
Regarding scavengers and sweepers,
Government are aware of this evil of
carrying nightsoil as headload. The
Malkani Committee report refers to
this. We are providing funds for
having wheel-barrows to carry night-
soil.

Shri A. P, Sharma: The hon. Mini-
ster has just now stated that there is
allotment of some funds for legal aid
to these people. Who is in charge at
the district and block level for help-
ing Harijans needing legal help?

Shrimati Chandrasekhar: The dis-
trict welfare officers look after this.

=} gENITTE M qH QHTRA
® fery ¥ forg, ag ot sfawrdy vr
qX § ag #fuFry a® a® FFW A
WY & @ Ay wdy ofr gfoom a=r §
THT A A IAY AW HTATH FrT
o1 fir qg A9 A g & gy IR
o § o NfT ¥ A ¥ A AW
FX & wfuwrdr a5 o fafre aF
I AW A o7 F G AR I F a1y
AT AT FL, TET GRAITH FTHTL H3AT
ar g ?
Shrimati Chandrasekhar: It is a
suggestion for action.

Release of U.S. Aid Cargo

+

+210. Shri K. N. Tiwary:
Shri P. C. Borooah:
tihri P. R. Chakraverti:
Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Onkar Lal Berwa:
Shri Rameshwar Tantla:
Shri Himatsingka:
Shri Yashpal Singh:
Shrl Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
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Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:
Shri Hukam Chand

Kachhavaiya:
Shri Bade;
Shri Vishwa Nath Pandey:
Shri C. K. Bhattacharyya:
Shri Basumatari:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have
agreed to the U.S. request to release
unilaterally the U.S. Aid Cargo which
was destined for Pakistan and detain-
ed by India;

(b) if so, how much of cargo has
been released; and

(c) the reaction of the Government
of Pakistan thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) We have agreed
to release all such Aid Cargoes. Pakis-
tan has also agreed to release all
Aid Cargoes irrespective of the coun-
try of origin. All our affected im-
porters and exporters have been
sending us full details about aid car-
goes and other impounded cargoes.

(b) A part of such Aid Cargoes
valued at about Rs. 1 crore has been
released by us and Pakistan has also
released a part of such cargo,

(c) Pakistan and India have wel-
comed these steps.

Shri K. N. Tiwary: May 1 know
whether the request for release has
been received only for US Aid Cargo
or for cargo from other countries as
well and, if so, which are those coun-
tries and what action has been taken
on this?

Shri Manubbai Shah: It covers all
countries, irrespective of destination.
Rs. 1 crore worth of such cargoes
have been released.

Shri K. N. Tiwary: What is the
total US Aid Cargo meant for India
detained by Pakistan and the cate-
gories of cargo.

Shri Manubhai Shah: It is general-
ly machine tools and aid for various
charitable and educational institutions,
The value is about Rs. 2} crores ac-
cording to our estimates,
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ot ayors fag 9@ wwOw §
Tg ST ® fR oY ¥F gwTd A
A ey Y R AT A A I
sEHA T fFar Sma /1T qg AT 19
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£

Shri §. C. Samanta: May I know
whether US informed us unilaterally
and Pakistan was also informed in

the same way and they acceded to
their request?

Shri Manubhal Shah: Yes, Sir; both
the countries were contacted and they
have accepted it.

WY ZvR AT FETT A A AT
% T o1 7% feaw qem e ar ?

ot g mg : 3@ a1 & Oy
T ZRIT Y TH FINX T FT AA qH
foir o« 9% &

g Az A To wHo Uo X
fode &Y ot f& qifeer &t oy
T w9 et femr amw @1 ag A
a3 feFrtom & i grer mar § ar
Iq % 987 &1 O fean v ar ?

ot mavd g ;. awe feweronm
& T ) ag w7 wda) w7 v g
De-Scheduling of Scheduled Castes

+
*211. Shri 8. M. Banerjee:
Shri Buta Singh:
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Shri Gulshan:

Shri Yashpal Singh:
Shri Hem Raj:

Shri Rameshwar Tantia:
Shri Himatsingka:

Shri Onkar Lal Berwa:
Shri Madhu Limaye:
Shri Bagri:

Dr. Ram Manohar Lohia;
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Utlya:

Shri Vishram Prasad:
Shri Vishwa Nath Pandey:
Shri P. C. Borooah;

Shri M. L. Dwivedi:
Shri Bhagwat Jha Aszad:
Shri S, C. Bamanta:
Shri Subodh Hansda:
Shri P. R. Chakravertl:
Shrl J. B. 8. Bist:

Shri D. S. Patil:

Shri Tulsidas Jadhav:

Will the Minister of Social Welfare
be pleased to refer to the reply given
to Starred Question No. 688 on the
Tth December, 1965 and state:

(a) whether Government  have
finally considered the r d
tions of the Lokur Committee regard-
ing the de-scheduling of certain sche-
duled castes;

(b) if so, the details thereof;

(c) whether there is a strong feel-
ing among the scheduled castes and
scheduled tribes against the de-sche-
duling of some of their castes; and

(d) if so, the reaction of Govern-
ment thereto?

The Deputy Mimister in the Depart-
ment of Social Welfare (Shrimat
Chandrasekhar): (a) No Sir.

(b) Does not arise.

(c) and (d). Government have re-
ceived some representations expres-
sing strong feeling against de-sche-
duling of communities. The views ex-
pressed therein will be taken into
consideration while taking final deci-
sions.
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Shri 8, M. Banerjee: I would like
to know whether the report of the
Lokur Committee has been submitted
and, if so, whether the Committee has
recommended de-scheduling of cer-
tain castes and what are those castes.

Shrimati  Chamdrasekhar: The
Lokur Committee Report was sub-
mitted lJong time back and there
were certain commumities suggested
to be de-scheduled. This was also
placed before Members of Parli t
and Ministers in charge of Scheduled
Castes and Soheduled Tribes of the
State Governments. Further meet-
ings are to take place.

Shri 8. M. Banerjes: What are those
castes?

Mr. Speaker: Unless a decision is
taken and unless they are de-schedu-
led......

Shri §. M, Banerjee: 1 have a sub-
mission.

Mr. Speaker: There is only a re-
commendation and unless. ...

Shri S. M. Banerjee: Sir, last
session you asked me to go out even
on this question. I would only re-
quest you this. What are those
castes?

Shrimati Chandrasekhar: I have
not got the list of the various castes
with me.

Shri Ranga: Will that information
be supplied to the House later on?

Shrimati Chandrasekhar: On the
other hand, I can supply the report
to Members.

Shri S. M, Banerjee: I would like
to know whether it is a fact that al-
most all the castes starting from
dhabis, which are likely to be de-

heduled, have submitted represen-
tations and there is a strong feeling
in the country that the social status
of the Scheduled Castes has not gone
wp; as such, there should be no de-
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scheduling and there should be pro-
per protection; if so, I would like to
know the reaction of Government,

Shrimati Chandrasekhar: I said in
the answer to parts (¢) and (d) of
the question that strong feelings were
expressed by the various groups and
communities before us. It will not
be decided until we meet again.

Shri S. M. Banerjee: What is the
feeling of Government about it?

Mr. Speaker: She has said, ‘“We
have not yet taken a decision”. The
Government has not made up its mind
yet. What else should she answer?

Shri S. M, Banerjee: That is worse.
Mr. Speaker: It may be worse, but
the answer has come.

~it Ty fag : wafs  ford@w
10 g9 & faw s agr fear mr &
at & g@ X ¥ ag WA ARan §
fir FwfT & W FRT TAC AF TAC
Frgfadt & FOE S an go & Afew
I R FAET F oF W =@ A
NTwFmHE T AF g T
WX g R odm o f § . fE
FE £ wEk A3 W § AW
N g wegee &Y T FT qFET 7
W@ & a1 qg SN 3% q19 wRTT §Y @
§, T gwr # AR W awT H, ag ww
R foar arom A w9 e o'W
# e g A § A e sy
w1 ud A o fro faur smawm ?

wSqN WEIW | 0q II-HAT S e
gt #Y w7 awe § 5 oo g ¥
I afave s & ?

wft we fowrly : €@ w9 & @
£ o T w e gt @ faaw
w7y & fr o srpgfae oot § gy
I A W qer & wqo & god
At & feear foreen anfeg dfey gy
ot & M & gt fgem froem
wifgy 17 wfawer agt feror € a3 s
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sfwa: o gEX & A Awtar §
faer & feen 7 wfawa: Fafs fawen
wifgr 17 afqwe | wafeg & srAAm
Ty T oW
T freR & g9 W1 A W
T qT faare w4 fr A fasd qu
anm & gfom & wifsasr & @ gai
T & IT W 67 AqF § TOAT AT §
& ouer ¥ ggaY w AR SO
FTATY B AEATTFAT § G T AT W
¥ 3® wifaal #1 gEd €Y aw@ A G
¢ @ " oI W) A g A
=T T § W I F AT H aOe e
= @t

Shrimati Chandrasekhar: It was too
long a question and with too many
implications also. About services, if
he puts a separate question, I will be
able to answer.

Mr. Speaker: The question is that
the percentage that the scheduled
castes should have been given has not
been given. Whereas they are entitled
to 17 per cent or so, they have got
only 3 or 7 per cent. He wants that
rather more castes should be drawn
in this schedule instead of de-
scheduling any of those.

Shrimati Chandrasekhar: First of
all, scheduling and de-scheduling of
scheduled castes will depend on whe-
ther the communities suffer from un-
touchability or not. As regards sche-
duled tribes, the criterion under which
they become scheduled will be decid-
ing factor. If it still exists, it will be
included and if it does not exist, it
will be de-scheduled.

About the question of Services, the
representation in the Services is 12-1)2
per centin the case of scheduled
castes and 5 per cent in the case of
schéeduled tribes. I have given
answers time and again that they
have not come upto the level except
in IAS, IFS and IPS where we have
reached the target. Also in Class IV
—this excludes Sweepers—
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ot aqfomd: @ Arsraing
At 3w g
Shrimat] Chandrasekbhar: In Class
111 and Class IV, there have been
slight increases from year to year,
but we have not yct rcached the tar-
get of 17-1{2 per cent and we know
the reasons for it. One is education.
They should have the basic educa-
tional qualification before they can be
selected. When they come before the
Selection Committee for personality
test and others, they are not upto the
mark and so, they are not selected.
We are taking steps to have centres
where they will get the training and
acquit themselves well to get the full
quota.

ot Y farqd : 777 0% T #T
TRy

weaw w7 ¥ATeT ot
ST CTAW TR & W !

o ww fomd T GT AR 3T
AT A AT EA ATy AftwE

wew wp . swT wr o § o

ot aw fomd : 371N weqe ¥
Frary Y W7 wegenAr vt w1 e
6 ft € oy g e fE
a@rgE & r AT, AWy, wIq
qr, fverr a1 awd, Awfrg) ¥ faer,
arfer zxt, AT wq SR Fi T AR
fir eqwrer wew g% & v aqgfer
arfaa¥ &ramm frerar o

. SN SR w3 Tz A agt
T grav

ot frwm qeanvow : yewr Tt
v¥i At § @@ o1 fyw @ s T
& faympryqfows & o i iy e
Fxee Fdwr o1 § qwfrg 1Y
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a&r FEY Gaa g1 avdr § | oF ey
# qae AR A & Arier feafa ¥
TR a1 AR TR A o
I F TEN YT HAT H FLHI FTITH A
*1E qrqer 4 AT mr aqv g7 wnfaay
¥ forg fo gaar  fory § fagdy qa@sy
gEd el # faadt qoed
g & 7 &rdadeaw gwrarar AE
e ar amifr Adt gurar arag e«
FEET ¥

Shrimati Chandrasekhar: The Lokur
Committee did not have that much of
time to go into all these details. But
the Annua] Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes, which is discussed in
this august House every year, gives
full details.

oft ag fowd Teigeid 7 foewn
o W R P a7 ms sw &
aiz fa=rT gar

Shrimati Chandrasekhar: We are
sure to have the report for 1963-64
discussed shortly here, when all these
points can be raised and then we
shall give an answer.

Shri S. C. Samanta: Is it not a fact
that the hon. Minister had called two
meetings of the Scheduled Caste
Members of Parliament and those
were postponed? May I know whe-
ther it will be more convenient for
the hon. Deputy Minister to call the
Members from the different States
and take their opinion?

Shrimati Chandrasekhar: That is
true; the meetings to take a decision
on the revision of the lists were called
on the 8th and 10th December, 1865
and they ended inconclusively, and
further meetings were to be held.
The suggestion made by the hon.
Member to have State-wise meetings
is also helpful because the lists are
State-wise and not on an all-India
basis and we are going to hold state-
wise meetings.
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ot ¥o firo wifewm : 7 & onfead
g FfwEI N am aw @Y
& v o Ifardt g § o
afr WgFmmFad ¢ 9 oo
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@ E wTor Afreger @ omy §
oY g wfaw & wd SR &
Fag o argat § fr s o @
w1 5w g g WY fawrr T & foo
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Shrimati Chandrasekhar: We are
also very much concerned over the
fact that this is being postponed. Even
at the inconclusive meetings held on
the 9th and 10th December, a decision
was reached or rather there was
some agreement on this point in re-
gard to the removal of the area res-
triction, both at the meeting of the
Members of Parliament and also at
the meeting of the Ministers of States.

oft M : frgree wer e fire-
gee T wifgE famwar & famc
¥, g APl #§ o3 aoAr
qrarY & fogra & A7 Foya=E o ady
famat a1 €7 @ *T ATRA @A
FAMTE 7w A 7AT gzA A dfmwa ¥
g frar siaw o ¥ fre s
Aqfeard 737 & L AT IA AT FT
sgeaT qr At ar fr Adr wgizw X
IALAN U T § ACA W FHTGA ETRT
& W T ¥ werar 3w A w7 off gAY
fafret i & fom ¥ fregee wieew
o\ fr g e #Y gwEe g vk
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Mr. Speaker: He wants to know
whether it is a political conspiracy to
deschedule some of the Tribes.

Shrimati Chandrasekhar; If there
had been any such thing the decision
on the Lokur Committee's report
would have been taken at the Cabi-
net level, but the fact that it has
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come before Members of Parliament
belonging to these Castes and Tribes
is clear enough proof to show that
there is no ground for any such fear
which may be entertained by hon.
Members.

Shri Maurya: Is it not a fact that
the majority communities out of the
Scheduled Castes are being scheduled
by this Report?

Mr. Speaker: It has been answered.

Shri Maurya: It has not been
answered. My question is: is it not a
fact that the majority communities.
out of these Scheduled Castes are
being scheduled by this Report? Yes
or no.

An hon. Member: This should be
thrashed out.

Mr. Speaker: They can ask for &
discussion.

Shrl Maurya:
been replied to.

My question has not

Mr. Speaker:
ed.

It has been answer-

Shri Maurya: No. My humble
submission is: either you do not allow
a question or when it is put, ask the
Minister to answer 1t.

Mr. Speaker: I have taken about
7 minutes. I have heard you com-
pletely.

Shri Maurya; My question is not
being replied to. When the question
is allowed, it should be replied to
sensibly. The question is not being
disallowed.

Mr. Speaker: Order, order. He
has repeated his question twice. I
will ask him to resume his seat. I
have heard him with patience and I
have got the answer. But again he
continues 1o ask the same thing.

Sbri Maarya:
answer,

1 have not got. the
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Mr. Speaker: It has been answered.
8hrl Maurya: What is the answer?

Mr. Speaker; There is no

i such
political conspiracy.

Shri Maurya: That is not my ques-
tion. My question is: Is it not a fact
that the majority community out of
the Schedultd Castes which are much
more politically powerfull gre being
scheduled according to this Report?

Shri S. M. Banerjee: Let the castes
be mentioned. 1Is it a fact that the
majority communities are being
scheduled? Let her give the names
of the castes.

Mr. Speaker:
names.

Shrimati Chandrasekhar: The crite-
rion for scheduling/de-scheduling is
the practice of untouchability.

Dagfand Ny Afvx aq
YT F1 w1 e ¥ 7 emren
TR ?

Shrimati Chandrasekhar; We are
going to hold a meeting of the MPs

who belong to these Scheduled Castes
und Tribes.

I cannot get all the

We will take into account their
views in the matter.

Shri Maurya; If you do not allow
the question to be answered, I will

be compelled to walk out of the
House. I want yes or no to my
question.

Mr. Speaker: Order, order.

N aqfard : g & ¥ 1 a7
w4’
Conference on Research and Industry

+
*x18. Shri P. R. Chakraverti;
Shri K. N. Tiwary:
Dr. L. M. Singhvi:
Wil the Minister of Industry be
pleased to state:

(a) whether the Working Groupe of
.the Conference on Research and
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Industry have suggested steps to over-
come gaps in regard to the highly
specialised equipments, so as to make
India self-sufficient;

(b) how far greater encouragement
has been given to the manufacturing
groups using indigenous know-how
and elimination of services like pro-
ject engineering, equipment designing
and feasibility studies from foreign
collaboration arrangements; and

(¢) whether the recommendations
of the Working Groups have been
considered and whether a list of the
projects has been prepared to pro-
mote drive for self-reliance?

The Miaister of Industry (Shri D.
Sanjivayya): (a) to (c), A statement
is laid on the Table of the House:

Statement

(a) and (c). The Working Groups
have recommended the setting up of
technical committees as part of the
Development Councils set up by these
Ministry of Industry for the different
industrics. These technical commit-
tees should be set up in consultation
with the Council of Scientific and
Industrial Research and should in-
clude representatives of Scientific and
Technological Institutions. The nomi-
nee of the C.S.I.LR. would be the Con-
vener of each technical committee.
In regard to industties, not covered
by development councils, separate
technical committees should be set up
by the C.SIR. in consultation with
the Ministry of Industry. The func-
tions of these technical committees
will include measures for expeditious
development of Indian know-how and
product development.

These recommendations are being
examined by the Director General of
Scientific and Industrial Research
who is taking steps to draw up a
list of projects to be taken up as
national projects for promoting self-
reliance.
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(b) In considering applications for
industrial licences, Government al-
ways give preference to those schemes
which do not envisage any foreign
exchange liability for purchase of
know-how or for payment for engi-
neering  services. Proposals for
foreign collaboration are generally
not approved if the technology in-
volved is available indigenously.
While approving foreign collabora-
tion in unavoidable cases, care is
taken to see that services like pro-
ject engineering, equipment designing
and feasibility studies do not mnor-
mally form part of the collaboration
agreement.

Shri K, N, Tiwary: In the state-
ment, we find:
“These technical committees

should be set up in consultation
with the Council of Scientific and
Industrial Research and should
include representatives of Scien-
tific and Technological Institu-
tions...... In regard to industries
not covered by development
councils, separate technica]l com-
mittees ghould be set up by the
CSIR in consultation with the
Ministry of Industry”.

Have the committees been set up,
and if s0, who are the personnel com-
prising them, and by what time are
the reports expected?

Shri D. Samjivayya: In this con-
ference, 15 working groups were set
up and they have made certain re-
commendations. These recommenda-
tions were again considered in a meet-
ing of the conveners and chairmen,
Ultimately, they have decided that
by 8th March they should indicate
the names of industries which
could be given priority, which could
be treated as national projects. That
means, we will execute and imple-
ment them with local know-how and
indigenous raw materials.

Shri X N, Tiwary: Again it is
stated:

“While approving foreign col-
Heboration in unavoidable cases,

2530(Ai)LS—2.
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care is taken to see that services
like project engineering, equip-
ment designing and feasibility stu-
dies do not normally form part u®
the collaboration agreement”.

What is the quantum of the foreign

exchange assistance required to
achieve  self-sufficiency  in highly
specialised equipment during the

coming years?

Shri D. Saajivayya: It is very difi-
cult to give any exact figure of the
foreign exchange that is required.

Dr. L. M Singhvi: May I know
whether the Government would out-
line before this House the programme
of substituting imports both of hu-
man skills and of raw materials by
indigenous skilis and raw materials?
What is the whole programme, what
is the outlay for the programme and
in what period of time is it proposed
to accomplish this programme?

Shri D. Sanjivayya: As I said
earlier, several committees have been
constituted, and it would be too pre-
mature to give or fix any particular
target date before which we will be
able to achieve self-sufficiency or
self-reliance, but after the reports
are received, probably by about the
8th March when these committees
will be able 1o indicate the
position, we will be in a position te
say.

Shri Shamilal Saraf: May 1 know
whether this conference has taken note
of the gap between research and its
application in the fields and factories,
and if so what are the recommen-
dations in this behalf?

Shri D, Samjivayya: Yes, Bir. In
fact, as T said, it is with a view to
find out the deficiency that these com-
mittees or groups have been consti-
tuted. Let us wait for the reports.
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Xhe Deputy Minister in the Depart-
mgnt of Social Welfare (Shrimati
@handrmasekhar): (a) Precise infor-
maton is not available as no survey
m the matter has been conducted so
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consultation with the Planning Com-
mission and the State Govtrnments

T FEH WY TNT AT
& T A Iu H qasa ¢ fEowe
JEY gredr Ag &Y 0§, wiwd
T o § 12w A ag W g feA
qger fear o1, @ w @ fw g
ST et ax Y sy oy ?

-]

Shrimati Chandrasekhar: A national
survey of beggars is not an easy
thing . A lot of money will have to
be spent.

WY RET A FIT :oarard ¥
7 w0 qga o faary ga
I FTEE § | T AT A IAE
far #1§ fanie gaw Sy § fo oY
qead A g 7 faler w9 ger wan
FW § a1 a7 @A & q9r T W@
T ST G A FT A AT F

Shrimati Chandrasekhar:  There
are beggar homes in each and cvery
State, and whenever beggars are seen
roaming about they are rounded up
and put into these beggar homes. The
State Governments take both penal
and....

Mr. Speaker: He is now talking
particularly about railway platforms
and public places =~ where foreigners
also come, and this creates g very bad

far.

(b) to (d). The subject falls pri-
marily within the sphere of the
States. Some Statés have passed anti-
deggary legislation. Some of these
@itates have what are variously called
Beggar homes, poor houses or work
eentres. The Planning Commission
sat up a group to examine the matter.
As a result, a provisional scheme to
#ry out a pilot project in about 40
eentres which have tourist attraction
& are places of pllgrimage has been
drawn up for the 4th Plan. The mat-
far i being further examined in

impression. Is anything being done

about that?

o gen w7 wg T wEy X
o

Shrimatl Chandrasekhar: As I said,
the question of these people being
given work will be taken up in the
Fourth Plen.

Shri Bade: In this socialist pattern
of society about which our Govern-
ment speaks so much, is the Govern-
ment aware that they have not made
any definition of beggar? There are
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two sorts of beggars, political beggars
and street beggars. Even in Delhi
they have not made any survey of
political beggars and strcet beggars.

Mr. Speaker: about
Delhi beggars?

Any survey

Shrimati Chandrasekhar: There was
a survey made in 1955 of Dclhi beg-
gars. Then it was said to be about
3,000 people. Now I think it must
have increascd at least two fold.

A wd omEr WA g o B
1 qfafers dnd & A7 qor 2

Mr. Speaker: What answer can 1
get about political beggars?

Shri Hem Barua: May we have a
definition from you of political beg-
gars?

Mr. Speaker: Ail of us are included
in that list!

Dr. L. M. Singhvi: Is the govern-
ment aware of the widespread feel-
ing that the present proportions of
the beggary problem in the country
are a consequence of the studied in-
attention and the utter, cealculated,
heartless neglect on the part of the
government to solve this problem and
it so why has the government pot im-
plemented the recommendations spe-
cifically made by the study group of
the Planning Commission, particular-
ly in respect of occupational train-
ing and a common law for the country
to eradicate beggary?

Shrimati Chandrasekhar: The Plan-
ning commission appointed a com-
mittee to go into this question of
beggary and vagrancy and also juve-
nile delinquency and the report was

bmitted to the Pl i C i
sion, The government have formula-
ted certain schemes in consultation
with the planning commission and the
state governmentg and something will
be done in the Fourth Plan.
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Shrimatl Chandrasekhar:
long question.

It is a

Mr. Speaker: 1 also cannot help
ker in this respect. 1s  there  any
scheme before the government to re-
habilitate or to re-employ those
beggars that are now in the country?

Sbrimati  Chand Thewe
are a number of beggar homes amd
work centreg in almost al] the States.
In the Fourth plan we are going e
have a number of such work centres.
We spent Rs. 156 lakhs in the Third
plan; in the Fourth, we are allottimg
Rs. 3 crores.

dhar:

oft a7t . gy wEw, ] AW
qEET X wyw A ey o
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Shri Nath Pai: The hon. Minister in
her first reply said that no accurate
statistics and data are available. How
does one reach the status of beggar?
Has any definition been made? Is it
the quantum of the income or the
factum of begging? As for the
quantum of income, according to the
latest survey by Dr. Lokanathan, in
the rural areas the daily earnings of
an Indian rural worker is 13.5 naye
paise while some beggars earn more
than this. Will it now, therefore, be
right to say that perhaps a majority
of the countrymen in this country
are beggars?

Mr. Speaker: Mr. Banerjee.

Shri Nath Pal: I want a reply to
my question.

Shri Harl Vishau Kamath: What is
the criterion—he has asked?

Mr. Speaker: The
say that.

dictionary can

Shri Nath Pai:
Sir....

You are learned,

Mr. Speaker: Every man has his
own deficiencies.

Shri Nath Pal: I want a reply.
There must be some criterion about
who is a beggar. What makes a man
a beggar? Is it the fact that he
begs or is it the quantum of daily
income?

Shrimati Chandrasekhar: We have
two methods of dealing with beggars:
those who are need-based and those
who need correction. I think who-
ever begs— (Interruption).

Mr. Speaker: A beggar is one who
goes about and asks for money for
his consumption, or a beggar is one
who has the lowest income and who
cannot sustain himself. What is the
criterion?

8Shri Hari Vishnu Kamath:
atick, eriterion, standard?

Yard-
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Shrimati Chandrasekhar: It is the

first one: those who ask for alms.
Several hon. Members rose—
Mr. Speaker: What should I  do?

Shri Tyagi:

oY el : & qum wrEa g fe

BT R ¥ g I fir g Ao
€ agt W&y w1 S ader fear wn
£ N oF a<E a1 ST w7 FT FQ

g wra " T AW e

TTE I T G5 W GIATE ¢
wifs § AT 2 A7 § ?

Shri Raghunath Singh‘ It is most
highly objectionable.

Shri 8. M. Banerpee: I would like
to know whether it is a fact that
beggars in our country have recently
been encouraged for further begging
because of Shri Subramaniam’s ap-
proach to al] countrieg for aid. I
want to know whether they have
given encouragement or not—It
should be answered, Sir.

Mr. Speaker: How can this be ans-
wered?

Shri S. M. Banerjee: They are no
doubt being encouraged.

Mr. Speaker: He can argue it and
say.

WRITTEN ANSWERS TO
QUESTIONS

Ring Railway for Delhi

*214. Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohis:
Shri D. D. Puri:
Will the Minister of Raflways be
pleased to state:’
(a) the progress so far made in the

construction of Ring Railway around
Delhi;

(b) whether the work is much be-
hind the schedule; and

(c) the steps taken by Government
to complete the project in time?
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The Deputy Minister in the Ministry
of Rallways (Bhri Sham Nath): (a)
sanctioned project is called “Delhi
Avoiding Lines and Connected Traffic
Facilities”. This project is under-
taken mainly to enable goods trains
to bye-pass the congested yards of
Delhi and New Delhi; but when com-
pleted, it will also incidentally help
movement of suburban passenger
trains over its different links, Earth-
work and bridge works on the diffe-
rent alignmentg are in progress. The
overall physical progress is about 46
per cent.

(b) and (c), This project has suf-
fered a slight set back owing to lapses
on the part of a contractor whose
contract had to be terminated. How-
ever, the work is expected to be com-

pleted by December, 1967 through
fresh contractors.
Indigenous Production
*215. Shrt Bagri:

Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Shri Balmiki:

Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
8hri 8. C. Samanta:

8hri P. C. Borooah:

8hri Warior:

Shri Vasufévan Nafr:
Shri Prabhat Kar:

Shri Indrajit Gupta:
Shri Daji:

8hri Shree Narayan Das:
Shri Harish Chandra Mathar:
Shri Vishram Prasad:
Shri Linga Reddy:

Shri Madhu Limaye:
8Shri Bibhuti Mishra:
Shri K N. Tiwary:

Shri A. N. Vidyalankar:
Dr. Ranen Sen;

Shri Dinen Bhattacharys:
Shri P. R. Chakraverti:
Shri D. D. Pari:

Shri Shiv Charan Gupta:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose to
restrict too much dependence on
foreign technicians and utilize the

talent of Indian engineers and techni-
cians in the industrial development of
the country;

(b) whether Government also pro-
pose to restrict the import of raw
materials and to evolve substitutes for
imported raw materials and indigen-
ous production of machinery compo-
nents to save foreign exchange; and

(c) if so, the details of the pro-
posals?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). Government
are anxious to make industries more
self-reliant and less dependent on
foreign collaboration and on impor-
ted raw materials. Government are
also anxious that the maximum possi-
ble facilities should be provided for
the training and employment of
Indian technicians in industrial un-
dertakings. The following are among
the main steps which have been
taken with these ends in view:—

(i) Every effort is made to uti-
lize indigrnous ‘know-how'
and processes to the fullest
extent practicable, A propo-
sal for foreign technical col-

laboration  is generally not
approved if the technology
involved s indigenously

available. With this object
in view, a representative of
the Council of Scientific and
Industrial Research is asso-
ciated as a member of the
Inter-Ministerial C itlee
which makes recommenda-
tions regarding the accepta-
bility or otherwise of foreign
collaborations. Arrangements
have also been made for close
and continuous liaison between
the Council of Scientific and
Industrial Research and the
Directorate General of Tech-

nical Development. Officers
of the Dirertorate General ot
Technical Devel t are

thus generally in the know n
the results of any rescarci.
or the working of pilot plan :
that may have been set up L~
the various National Labors
tories etc.
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(ii) Extension of the period of the
foreign collaboration agree-
ment is generally discourag-
ed.

(1) While Government permit
the employment of {oreign
technicians 1n India in cases
where this is essential, stress
is always made on the train-
ing of Indian technicians so
that may take over from the
foreign technicians ag carly as
possible.

(iv) Encouragement is being given
to the estublishmest of Indian
Consultancy Organisation so
as to minimise the need for
utilising  the  services of
foreign consultants.

=

Stress is laid on the maximum
utilisation of indigenous raw
materials and components,
(vi) With a view to reducing our
dependence on imported raw
materials, efforts are being
made to find and promote the
use of indigenous substi-
tutes,

Muir Mills, Kanpur
*216. Shri Warlor:

Shri Indrajit Gupta.

Shri Vasudevan Nalr:

Shri Prabhat Kar:

Dr. L. M. Singhvi:

Shri Onkidr Lal Berwa:

Shrl Hukam Chand

Kachhavaiya:

Shri Bade:

Shri Yashpal Singh:

Shri Bibhuti MisKra:

Shri Basumatari:

(v

Wil]l the Minister of Commerce be
pleased 1o state:

(a) the steps taken by Governmen.
for the early reovening and running
of Muir Mills, Kanpur; and

(b) when the Mills are likely to
start working?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b), An Authorised Controller
has been appointed for Muir Mill, on
22nd December, 1965. 1t is hoped
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that the mill will start working by
the middle of March, 1966.

Manufacture of Smal] Car

*217. Shri Linga Reddy:
Dr. L. M. Singhvi:
Shri Rameshwar Tantia:
Shri Himatsingka;
Shri Narayan Reddy:
Shri Bagri:
Dr. Ram Manohar Lohia;
Shri Kishen Pattnayak:
Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedl:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri S. M. Banerjee:
Shri D. N. Tiwary:
Shri Kajrolkar:
Shri Harl Vishnu Kamath:
Shrimati Maimoona Sultan:
Shri A. N. Vidyalankar:
Shri vishwa Nath Pandey:
Shri Maheswar Naik: '
Shri Balakrishnan:
Shri Daljit Singh;
Shri R. 8. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri R. Barua:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shrl Basumatari:
Shri 8. V. Rumaswamy:
Shri D. C. Sharma:

Will the Minister of Industry be
pleased to state:

(a) the latest stage of the small car
venture in collaboration with (i)
French and (ii) Japanese firms;

(b) whether the Mysore Chief
Minister also had a discussion with
the Central Government in this con-
nection; and

(c) if so, the outcome thereof?

The Minister of Industry (Shri D.
Sanjivaya): (a) to (r). The.question
of establishment of the Small Car
Project is  <till under consideratinn.
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Mi|s. Renault of France have furnish-
ed a report which is under examina-
tion. The Japanese Company which
had shown interest in the project has
not yet forwarded detailed proposals.
The Mysore Chief Minister has sug-
gested that the prototype of a car de-
veloped by the Hindustan Aeronau-
tics Ltd, may be taken up for com-
mercial manufacture. The Government
of Mysore have been requested to fur-
nish full particulars of the scheme.
These are awaited.

Manning of Railway Level Crossings

*218. Shri Hem Raj:
Shri Daljit Singh:
Shri Bibhuti Mishra:;
Shri K. N. Tiwary:
Shri P. C. Borooah:
Shri M. L. Dwivedl:
Shri Bhagwat Jha Aszad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Vishwa Nath Pandey:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Ram Sewak Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether the Central Govern-
ment has taken any decision to man
the 1,200 railway level crossings in
the country; and

(b) if so, the number of such cross-
ings to bc manned in the different
Railway Zones. Zone-wise, with the
names of the States in which they are
situated?

The D puty Minister in the Ministry
of Railways (Shri Sham Nath):
(a) and (b). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-5594/66].

Collaboration with Czechoslovakia

*219. Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta;
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri P. C. Borooah
Shri Karni Singhji
Shri Hukam Chand
Kachhavalya:

o
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Shri Bade:

ShYi Yashpal Singh:
Shri P. R. Chakraverti:
Shri K. N. Tiwary;
Shri Himatsingka:

Shrl Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether Czechoslovakia has
agreed to collaborate with India im
the fleld of engineering and also in
supplying complete plants for different
industries;

(b) whether Mr. E. Misovsky,
Czechoslovak Vice-Minister for foreign
trade made a statement in Calcutta te
this effect in December last; and

(¢) the progress so far achieved in
this regard?

The Minister of Commerce
Manubhat Shah): (a) and (b).
Sir.

(¢) Major projects set up in colla-
boration with  Czechoslovakia are
mentioned below:

1, Foundry Forge Plant, Ranchi

2. Heavy Machine Tools Project,
Ranchi.

3. High Pressure Boiler Project,

Tirchirapalli and Expansion.

Equipment

(Shrt
Yes,

'S

. Heavy Powcr

Plant, Hyderabad.
5. 6,000 tons pres: and Furnaces
for the Foundry Forge Pro-
ject, Ranchi.

8. Additional equipment for Heavy
Power Equipment Plant,
Ramachandrapuram and ex-
pansion.

7. Tools, Jigs and fixtures.

8. Heavy Plates and Vessels
works.

9. Two new machine tools Fac-
tories.

10. Foundry Forge, Wardha,

11. 2 X 110 MW. Thermal Power
Station.

12, Factory for the manufacture of
tractors.

13. Walchand Nagar Industries.
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Wage Board for Railwaymen

*220. Shri Rameshwar ‘Tantia:
Shri Himatsingka:
Shri Onkar Lal Berwa:
Shri Narayan Reddy:
Shri Yashpal Singh:
Shri Balmiki:
Shri S. M. Banerjee:
Dr. Ram Manohar Lohia:
Shri Kishen Pattmayak:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Railways be
pleased to state:

(a) whether railwaymen have re-
quested Government for the setting up
of a wage board for them;

(b) it so, the reaction of Govern-
ment thereto;

(c) when the wage board is likely
to be set up; and

(d) if a wage board is not to be set
up the reasons for the same?

The Minister of State in the Minis-
try of Rallways (Dr., Ram Subhag
Singh): (a) Yes, Sir.

(b) to (d). Pay scales of Railway
employees are based on recommen-
dations of successive Pay Commissions
which went into the pay structure
and conditions of service of Central
Government scrvants ag a whole. The

Gover t do not idered it ne-
cessary to set up a separate Wage
Board for Railwaymen.
i W w
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Use of Soft Coke

*222. Shri S. C. Samanta:
8hri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
8Shri P. C. Borooah:
Shri Lahtan Chaudhry:
8hri P. R. Chakraverti:

Will the Minister of Mines
Metals be pleased to state:

(a) whether the Energy Survey
Committee and the National Council
of Applied Economic Research recom-
mended that soft coke is a cheap com-
mercial substitute and in view of
abundant reserves of these grades ot
coal which go in the making of soft
coke, it would prove the major source
for domestic energy;

and

(b) it so, the steps taken to popu-
larise the use of soft coke; and

(c) whether inexpensive gnd regu-
lar movement from the concentrated
sources of supply to the consuming
centres is contemplated?

The Minister of Mines and Metals
(Shri 8, K. Dey): (a) The Energy
Survey Committee and the National
Council of Applied Economic Research
have not stated in specific terms that
soft coke is a cheap commercial fuel.
It has been recommended that non-
commercial fuel may be substituted by
soft coke as domestic fuel.

(b) Relaxation of control on the
distribution of soft coke, liberalisa-
tion of licencing policy for opening of
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soft coke depots, emphasis on coal bas-
ed industries, advice to State Govern-
ments for uick growing plantations
and popularisation of cow-dung gas
plants, are some of the measures al-
ready taken by the Government,

(¢) This is being done by moving
all the soft coke required by consu-
mers in block rakes of box wagons
from concentrated sources of supply
to consuming centres.

#rat a4 & afadl & far gfond
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Forelgn Collaboration

*224. Shrl Daji:
Shri P. R. Chakravertl:
Shri K. N. Tiwary:

Will the Minister of Industry he
pleased to state:

(a) whether it is a fact that a semi-
nar on the problems of industries
held recently in New Delhi has ex-
pressed the opinion that industrialists
in India have gone in for foreign col-
laboration and these have been sanc-
tioned by Government even in those
flelds where know-how was indige-
nously available; and

(b) if so, whether any analysis of
the industrial licensing has been made
to find out on what lines the foreign
collaboration was needlessly sanction-
ed?

The Minister of Industry (Shri D.
Sanjivayya): (a) The Hon'ble mem-
bers appear to be referring to the
Conference on Research and Industry
recently organised by the Council of
Scientific and Industrial Research,
New Delhi, The Government are
fully con.cious of the need to utllise
indigenous know-how and processes
to the fullest extent practicable. In
order to promote the utilisation of
indigenous know-how and processess
in the industrial units set up in the
country and in order that foreign
technical collsborations are approved
only where necessary, the Council of
Scientific and Industrial Research is
represented on the Inter-Ministerial
Committees which consider (1)
spplications for the ismre of indus-
trial licences and (2) applications for
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aprovpal of the terms of foreign col-
lakoration.

(b) Does not arise,

Cement Corporation

*225. Shri Harish Chandra Mathur:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri §. C. Samanta:
Dr. L. M. Singhvi:
Dr. P. N. Khan:
Shri Kajrolkar:
Shri Shiva Dutt Upadhayaya:
Shrimati Renuka Barkataki:
Shri Vishwa Nath Pandey:
Shri R. S. Pandey:
Shri Uikey:
Shrl A. S. Saigal:
Shri Ravindra Varma:
Shri R. 8. Tiwary:
Shri Chandak:
Shrl Rameshwar Tantia:
Shri Rimatsingka:
Shri R. Barua:
‘Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shri Harl Vishnu Kamath:
Shri Basappa:
Shri J. P. Jyotishi:
Shri Wadiwa:

Will the Minister of
pleased to state:

Industry be

(4) the production programme and
targets fixed for the Cement Corpora-
tion in the public sector and the re-
sources placed or proposed to  be
placed at its disposal;

(b) what increase in production is
1o be expected from each different
unit in the private sector during 1966
and during the next 4 years; and

(¢) the main features of the licences
sanctioned for new units and expan-
sion of the existing units?

The Minister of Industry (Shri D.
€ ajivayya): (a) to (c). A statement
it laid on the Table of the House.
[Placed in Library. See No. LT-
5593166].
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Theft of Railway Goods in the
Passenger Trains

*226. Shrl Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi: .
Shri P. C. Borooah:

Shri Karni Singhji:

Shri Hukam Chand
Kachhavalya:

Shri Shinkre:

Shri Yashpal Singh:

Shri Vishwa Nath Pandey:

Shri Hem Raj:

Will the Minister of Railways be
pleased {o state:

(a) whether Government have
assessed the loss due to theft of elec-
tric bulbs and other electrical equip-
ment from the Railway passenger
coaches every year;

(b) it so,
during 1965,

the amount involved

(c) whether these equipments are
stolen from the yard or from the run-
ning trains; and

(d) the number of persons appre-
hended for such thefts?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, Sir.

(b) The net
Rs. 11.20 lakhs.

(c¢) Both.
(d) 976.

loss works out to

Expansion of Rourkela Steel Plant

*227. Shri Himatsingka:
Shri Narayan Reddy:
Dr. Ram Manobar Lohia;
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Bagri:
Shri Warlor:
Shri Vasudevan Nalr:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
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Shri D. C. Sharma:

Shri Yashpal Singh:

Shri Vishram Prasad:

Shri Utlya:

Shri Linga Reddy:
Shrimati Maimoona Sultan:
Shri Maheswar Naik:

Shri Madhu Limaye:
Shrimati Savitrli Nigam:
Shri C. K. Bhattacharyya:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the report of expansion
of Rourkela Steel Plant has been pre-
pared by the Indian technicians;

(b) whether the report has been
submitted to Government; if so, the
details thercof;

(c) whether this report has been
shown to the West German parties and
has been approved by them; and

(d) it so, what kind of assistance
they have promised to give for the
expansion of this plant?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) to (d). A
feasibility report for the further ex-
pansion of the Rourkela Steel Plant
has been prepared by the Central
Engineering an:d Design Bureau of
Hindustan Steel Limited and has been
received by Government a few days
ago. The Report is still under exami-
nation and has not yet been shown
to the West German Authorities. It
will be discussed with the West Ger-
man authorities as soon as the Gov-
ernment of India have taken a
decision on the broad features of the
Report.

Salem Steel Plant

*228. Shri Ram Harkh Yadav:
Shri Onkar Lal Berwa:
Shri Hukam Chand

Kachhavatya:
Shri Vishwa Nath Pandey:
Shri Kajrotkar:
Shrimati Maimoona Sultan:
Shri R. 8. Pandey:
Shri Muthiah:
Shri M. Malaichami:
Shri M. Rampure:

Shri S. V. Ramaswamy:
Shri Sezhiyan:
Shri Rajaram:
Will the Minister of Iron and Steel
be pleased to state:

(a) the progress made in the imple-
mentation of the Salem Steel Plant
Project;

(b) whether the report of the
Japanese Experts on the subject has
been submitted to Government;

(c) if so, the main recommendations
thereof; and

(d) if the report has not been sub-
mitted, when it is likely to be sub-
mitted?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). Gov-
ernment have not vet received the
report of the Japanese Team.

(c) Does not arise.

(d) Within a month or so.
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Water Treatment Plant in UAR.

*230. Shri Bibhuti Mishra: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that nego-
tiations have reached an advanced
stage for the setting up of a Rs. 45
crores Water Treatment Plant in the
UAR. by an Indian firm; and

(b) it so, to what extent the U.AR.
will be benefited by it?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
group of Indian firms have qQuoted
against tenders issued by UAR
authorities for supply of water treat-
ment plants The Indian group is
still negotiating the deal with the
concerned UAR authorities.

agatfen & @ faw

*231. et ag:
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Derailment of Barauni-Katihar Parcel

Train

*282. Shri Narayan Reddy:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:
(a) whether it is a fact that the 444
Down Barauni-Katihar  passenger
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parce] train was derailed on the 14th
December, 1965 on the Khagaria and
Mansi double line;

(b) if so, how many persons were
injured and killed;

(c) whether any enquiry was con-
ducted; and

(d) if so, the findings thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) Yes, Sir.

(b) As a result of the accident one

person was killed and 10 were
injured.
(c) and (d). The Additional Com-

missioner of Railway Safety, Lucknow
who held a statutory enquiry into
this accident has not finalised his
report as yet.

Manufacture of Scooters

*238. Shrimati Vimla Devi
Shri Vasudevan Nair:
8Shri P. R. Chakraverti:
Shri K. N, Tiwary:

Will the Minister of Industry be
pleased to state:

(a) the number of applications re-
cewed during 1965 for the grant of
for facturing motor

cycles and scooters;

(b) whether the applications have
been scrutinised and whether any de-
cision has been taken thereon; and

(¢) if not, the reasons for the delay?

The Minister of Industry (Shri D.
Sanjivayys): (a) to (c). 189 appli-
cations were received during 1988 for
the grant of licences for the manu-
facture of Motorcycles, Scooters and
Auto cycles. All these applications are
under detailed scrutiny, which is ex-
pected to be completed shortly. The
consideration of these applications in-
volves considerable time and atten-
tion since a very large number of
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applications are involved; many of the
applications lacked vita] informati
necessary for their examination and
additional information had to be cal-
led for; and the applications have
to be examined from various techni-
cal, economic and other aspects.

Shortage of Scooter and Cycle Tyres
234

Shri Vishram Prasad:
Shri Yashpal Singh:

Shri Bagri:

Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Utiya:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meens:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that there
is an acute shortage of scooter and
cycle tyres in Delhi;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to meet the shortage?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) and (c).
Second Class Sleeper Coaches

*235. Shri D. C. S8harma:
8hri Kishen Pattnayak:
Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Vishwa Nath Pandey:

Will the Minister of Raflways bo
pleased to state:

(a) whether it has been decided to
introduce second class sleeper coaches
of a new design on the Eastern Rail-
way; and

(b) if so, the broad features of these
new coaches and when are they likely
to be introduced?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Saubhag
Singh): (a) Yes, Sir. It has been
decided to introduce Broad Gauge 1I
class seating-cum-sleeper coaches on

Do not arise.
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all Railways, including Eastern Rail-
way, only on long distance Mail|
Express trains involving night jour-
neys, in lieu of the existing ordinary
full II class coaches where now
provided.

(b) The broad features of the new
Broad Gauge II class seating-cum-
sleeper coaches will be as follows:—

(1) One half is intended for only
seating accommodation for 32
passongers.

(ii) The other half will be a sleeper
compartment, with seating
capacity for 30 passengers by
day and sleeping accommoda-
tion for 22 passengers by night
in 11 lower and 11 upper berths,
upholstered with foam rubber
cushions. Booking of passengers
will be restricted to 22 by night
in this compartment. permitting
8 additional passengers only
during the day.

(iii) An inter-communication door
between the seating and sleeper
compartments of the coach will
be provided, and there will be
an attendant in caeh coach to
look after the convenience of
passengers.

(iv) Other amenities, such as lava-
tories, washbasins and mirrors
outside, luggage room, fans etc.,
will be provided to specified
standards.

The new Broad Gauge II class seat-
ing-cum-sleeper coaches are likely to
be introduced progressively in about
two years’ time.

Japanese Delegation on Timber
Processing

*236. Shrimati Renuka Barkatakl:
Shri Ravindra Varma:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:

Will the Minister of Industry be
Pleased to state:

(a) whether it is a Yact that a dele-
gation of Japanese experis on timber

FEBRUARY 25, 1966

Written Answers 2286

processing  toured the timber-rich
areas of India recently; and

(b) if so, what are the proposals
that the delegation has made to Gov-
ernment.

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes ,Sir. A team
of Japanese cxperts who have specia-
lised in the manufacture of decorative
furniture have recently visited My-
sore and have also seen some of the
forests regurding the availability of
timber.

(b) The team has not yet made any
specific proposals to the Government.

way At & qg wagr AW B W

*237. st arfast fam
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w1 Jo Fo TAAT :
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Ty § qg a7 37 FO w41 fF
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® facfr wger @@ agrw wyE
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(@) femmre, 1965 W Sady,
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i
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Building at Gudur Junctiem

870. Shri A. K. Gopalan: Will the
Minister of Raflways be pleased to
state:

(a) whether it is a fact that the
second floor construction of a building
collapsed while work was in progress
at Gudur Junction;

(b) if so, the causes thereof;

(¢) the total loss as a result there-
of; and

(d) whether the work was cntrust-
od to the contractors or dircctly done
by the Railways?

The Minister of State in the Minls-
try of Rallways (Dr. Rum Subhag
Singh): (a) Yes.

(b) The causes are uadey investi-
gation.

(c) Rs. 4,000 approximately.

(d) Work was being executed by
the local Zonal contractor of the
Railway.

Coumpensation Cases on Railways

871. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) the number of compensation
cases registered during the year 1965-
66 in the different zones for goods
lost by Railways in transit, the num-
ber of cases disposed of and the num-
ber pending during this period;

(b) the amount of compensation
paid during the abov» period; and

(c) the position of such cases dur-
ing the past threc years?

The Deputy Minister in the Minis-
try of Railways (Bhri Sham Nati):
(a) to (c). A statement showing the
number of claims recelved, disposed
of and pending and the amountg paid
by way of compensation during the
three years 1962-63, 1983-64 and 1964-
63 and the aine months ending De-
cember, 1968, is laid on the Table of
the House. ([Placed in Library.
See No. LT-5597/66].
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Figures of claims preferred and
claims repudiated are not compiled
cause-wise. The figures in the state-
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Neyvell Thermal Power Station

873. Shri Karni Singhji: Will the
Mini of Mines and Metals be

ment cover both losses, plete and
partial, and damages.

Rallway Godown at Jhajha

872. Shri Madhu Limaye: Will the
Miwster of Rallways be pleased to
state:

(a) whether Government’s attention
has been drawn to the inconvenience
caused by the location of Railway
godown at Jhajha (Eastern Railway)
north of the Railway track and not
south;

(b) whether Government are aware
that the underground passage leading
from the godown to the bazaar (to the
south of the track) is flooded during
the monsoons;

(c) if so, whether Government have
taken any decision to shift the godown
from the north to the south for the
convenience of the users; and

(d) when the decision is expected
to come into force?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The underground passage refer-
red to by the hon. Member is in fact
a Railway culvert, which is meant for
drainage. It is also being used as a
sub-way for traffic from the goods
shed on the north side of the railway
line to the local market on the South.
During the rainy season the culvert
gests flooded and becomes impassable
for 3 few hours.

(¢) A proposal for shifting of the
goods-shed from the North of the
Railway track is under the considera-
tion of the Railway Administration.

(d) As the average traffic on this
station is very smal] ie. about 3
wagons inward and one wagon out-
ward per day only, this work is of
low priority and could not be taken
up for want of funds and needs of
other priority works.

pleased to state:

(a) the progress made for the set-
ting up of the Seventh 100 M.W.
thermal power unit in Neyveli;

(b) whether the progress of con-
struction is according to the sche-
dule;

(¢) whether it will be commissioned
in March, 1966 as decided earlier; and

(d) whether it is being set up with
the Soviet collaboration?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (c). About
83 per ccat of the civil works per-
taining to the Seventh 100 M.W. Unit
of the Neyveli therma] power expan-
sion (250-400 M.W.) is over and the
erection of different sections of this
Unit is in various stages of progress.
It was originally programmed to
commission the Unit with one boiler
in March, 1966 and with the second
boller in August, 1966, on the basis
of anticipated delivery of all the
materials by the last quarter of 1968.
It is aow seen that due to late
receipt of some important drawings
and non-receipt of major portion of
the electrical equipment and some
mechanical equipment. the Unit s

pected to be ioned only by
September, 1966.

(d) Yes, Sir.

lmnfmtlo"orldllntfwlll-
way

$74. Shrl Karnl Singhfi: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to negotiate a loan
with the World Bank for the Railway
development programme in 1966; and

(b) the details of the devel "
for which the loan amount would be
utilised?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
{a) Yes.

(b) The loan is intended to cover
the foreign exchange payments neces-
sary for the Railway programme
shown in the Budget papers, princi-
pally covering component parts of
Rolling stock and electrification,
signalling, workshop machinery, etc.,
after taking into account other (bila-
teral) finance available or expected
to be available for meeting the cost
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Committee (Southern Railway) has
recommended the introduction of e
daily express train between Cochin
and Bombay; and

(b) it so, the decision taken in 'the
matter?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag

Singh): (a) Yes.
(b) The existing through servige
h available betwecen Cochin

of Railway stores and comp

Govindsagar-Jammu Rall Line

875. Shri Karni Singhji:
Shri Hem Barua:

Will the Minister of
pleased to state:

Rallways be

(a) in view of the strategic impor-
tance of Jammu and Kashmir, what
priority has been fixed to extend the
railway line from Govindsagar to
Jammu during the Fourth Plan; and

(b) the period by which the con-
struction work would be completed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Surveys for further
extension of the rail link beyond
Kathua (Govindsar) to Jammu have
been carried out and the alternative
alignments surveyed, are under consi-
deration. No final decision has mo
far been tuken on the ali t to

Harbour Terminus and Bombay have
been found to cater satisfactorily te
the present leve] of through traffe
offering, except during summer
months when special trains are jun
between Bombay and Cochin Harbour
Terminus to cater to the holiday rush.
There is not at present sufficient trafic
justification for running a full traim
daily between Bombay and Cochim
Harbour Terminus.

Rallway repair Workshops in Kerals

877. S8hri A. V. Raghavan: Will the
Minister of Rallways be pleased teo
state:

(a) whether there is any proposal
to establish a major repair shop ia
Kerala for carriages, wagons and loco-
motives during the Fourth Five Year
Plan;

(b) the number of such workshops

be adopted, nor about inclusion of the
project in the Fourth Plan.

Cochin-Bombay Express Traln
876. Shri A. V. Raghavan:

Will the Minister of Rallways be
be pleased to state:

(a) whether the Olavakkote Divi-
sional Railway Users' Consultative

2330(A1LS—3.

intained by the Southern Railway
with reference to their location; and

(c) the number of new major repair
shops proposed to be established im
the Southern Railway during the
Fourth Five Year Plan?

The Minister of Siate tn the Misie-
try of Rallways (Dr. Ram Subkag
Singh:) (a) No, Sir.

(b) There are the following five
workshops on the Southern Rallway
dealing with repairs to locomotives,
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coaches and wagons of that Railway:—

Name of the Location
Workshop

(Loco) Perambur, Madras.

(1) P t
workshop.

(2) Perambur (C&
W) workshop

(3) Golden Rock
‘workshop.

(4) Hubli workshop
(s) Mysore work -
Dop.

Pcrambur, Madras.
Golden Roack, Mad-
Tas.

Hubli, Mysore.
Mysore.

“(¢) NIL.

Repair of Road to Prayag Rallway
Station

878. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) whether a small stretch of
Wellington Road from the level cros-
sing to the north Prayag Railway
Station, Allahabad, Northern Railway
at a distance of about 200 yards to the
South, was constructed by the Rail-
way Administration to replace the
pre-existing portion of the road to
provide for an txtra track;

(b) if so, whether it is a fact that
the road has not been repaired since
its acquisition by Government more
than 12 yeas ago; and

(c if so, the action taken or pro-
posed to be taken by the Railway
Administration to put the road in a
satisfactory and workable condition?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Presumably, the Hon'ble
Member is referring to Ram Priya
Road near the level crossing at Pra-
yag. Due to expansion of Prayag
Yard, some portion of the road in
question had to be diverted by the
Rallway at their cost. As this Road
is ot a Railway road but a Public
road, the responsibility for its main-
fenance rests with the Road authority

(c) Does not arise.
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Perallment at Bakhtiyarpur Junction

879. Shri Ram Harkh Yadav: Will
the Minister of Raillways be pleased
to state:

(a) whether a bogie of the Up Tata-
Patna Express was derailed at the
Bakhtiyarpur junction on the morning
of 23rd Detember, 1965 on the main
line of the Eastern Railway; and

(b) if so, the causes of the accident
and casualty, if any?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):

(a) The rearmost bogie train No. 87
Up South Bihar Express got derailed.
(b) The accident was due to defect
in the track. There was no casualty.

Typewriter Factory in Varanasi

880. Shri Ram Harkh Yadav: Will
the Minister of Industry be pleased
to state:

(a) whether a typewriter factory is
proposed to be opened in Varanasi in
the near future with the collabora-
tion of West Germany; and

(b) if so, the details of the factory?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). No, Sir.
A letter of intent has however, been
issued to a private party for setting
up of a factory in Dulhaipur near
Mughalsarai in Varanasi District in
collaboration with East Germany.
The details of the scheme are awaited.

Khadi Commission

881. Shri Sidheshwar P-asad: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that no
Utilisation Certificate has been sub-
mitted by the Khadi Commission since
its inception;

(b) i!l 80, the reasons thereof; and

(c) the steps taken by Government
to keep u watch over the finances of
the Commission?
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The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) No, Sir.

(b)- Does not arise.

(¢c) The financial requirements of
the Ci are scrutinised when
the Budget Estimates and Revised
Estimates are examined and also
when Government sanctions every
quarter release of funds to the Cam-
mission. The progress in expenditure,
in disburseraents to State Boards and
institutions and in the submission of
utilisation certificates by the State
Boards and institutions are examined
at the monthly meetings of the Com-
mission which are attended by re-
presentatives of Government. When
the Audited Annual Accounts of the
Commission are received and examin-
ed and when replieg are drafted for
the Public Accountg Committee, the
finances of the Commisgion are again
carefully scrutinised.

Loan to Khadi Commission

882. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) what is the total amount of loan
advanced by Government to the Khadil
Commission - till the 31st December,
1965;

(b) how much loan and interest
thereon has been paid by the Commis-
sion in time; and

(c) what steps have been taken by
Government to recover the dues?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):

(a) Rs. 6510 crores.

(b) and (c). Repayment of loans
by the Commission to Government will
require withdrawal of the loang given
by the Commission to the institutions.
This will affect the production pro-
gramme of the Commission as the in-
stitutions do not have any working
eapital. Pending an assessment by

2296

the Commission and Government of
the quantum of working fund requir-
ed by the Commission, the loans fal-
ling due 'for repayment are being re-
newed to serve as the working fund

Interest amounting to Rs. 50,08,182
recovered by the Commission from
the State Boards and institutions has
been credited by the Commission to
Government.

According to the terms and condi-
tions for the grant of loans, Govera-
ment pays subsidy in lieu of conces-
sion in interest and credits the amount

‘to make good any short-fall in inter-

est payable by Commission to Gov-
ernment.

Loaa to State Khadi and Vilage
Industries Boards

883. Shri Sidheshwar Prasad: Will
the Minister of Commerce be pleased
to state:

(a) what t has been d
as loans to the Khadi and Village
Industries Boards in the various

States by the Khadi Commission till
the 31st December, 1865;

(b) what amount has been paid
back by each Board to the Commis-
sion till the 31st December, 1885; and

(¢) what steps are being taken to
recover the dues?

The Deputy Minister in the Minis-
try of Commerce (Shri Bhafl Qureshi):
(a) to (c). Information is being
collected. and will be laid on the
Table of the House in due course.

Intensive Area

884. Shri Sidbeshwar Pramad: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fect that an
Evaluation C ittee was appointed
under the chairmanship of Prof. Rao
to study the working of the ‘Intensive
Area Scheme’ of the Khadi Commis-
sion;
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(b) if so, what are the findings and
recommendations of the Committee;
and

(c) how far these recommendations

have been implemented by the Khadi
Commission?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi) ;
(a) At the instance of the Khadi
and Village Industrieg Commissjon,
the Institute of Economic Growth
agreed to study the working of the
Intensive Area Scheme. Dr. V. K. R.
V. Rao, Director of the Institute in
collaboration with Dr, Khugro and
Dr. Lakshminarayan ¢ this
study and submitted an Evaluation
Report.

ducted

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-5598/66].

(c) The recommendations are kept
in view by the Commission while im-
plementing the Integrated Develop-
ment Programme.
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Price of By-product of Hard Coke

886. Shri Ram Harkh Yadav: Will
the Minister of Mines and Metals be
Pleased to state:

(a) whether Government have de-
controlled the price and distribution
of by-product hard coke with
effect from the 15th January, 1966;

(b) if so, whether Government
have constituted a Committee in this
connection; and

(¢) the constitution and functions
of the Committee?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Committee consists of the
following:—
(1) Coal Controller—Chairman.

(2) One representative each of
the following:—

(i) Hindustan Steel Ltd.

(ii) Tata Iron and Steel Co.
Ltd.

(iii) Indian Iron and Steel Co.
td.

(iv) Durgapur Projects Ltd. (of
West Benga] Government).

(v) The Railways.
(3) Two representatives of Hard

Coke By-product Producers’
Association.

The main functions of the Com-
mittee are:—

(1) to review the prices at which
By-product hard coke is sold
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by the different coke plants
from time to time;

(ii) to suggest fair and reasonable
prices which the producers
may charge;

(iii) to ensure that priority con-
sumers get adequate supply
of By-product Hard Coke; and

(iv) to consider any problems of

distribution arising as a con-

q! decontrol and

reach satisfactory arrange-
ments in regard to them.

Price of Surgical Catguts

887. Shri Murli Manohar: Will the
Minister of Commerce be pleascd to
state:

(a) whether the Tariff Commission
held an enquiry into the price struc-
ture of the surgical catguts;

(b) if so, the result of the enquiry;
and

(c) the total production of the
catguts during the year 1965?

The Minister of Commerce (Shrl

Manubhaj Shah): (a) Yes, Sir.

(b) Tariff Commission's Report is
stil] awaited.

(¢) Total production of catguts dur-
ing 1965 was 215,119 dozen tubea.
This figure includes catguts-Plain,
chromic and needled Sutures of vari-
ous sizes and specifications,
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Groundnut Crop

890. Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
Shri Himatsingka.

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
production of groundnyt has declin-
ed considerably this year; and

(b) if so, the effect it will have on
the oil Industry?

The Minister of Industry (Shry D.
Sanjivayya): (a) Yes, Sir. The pro-
duction of groundnut during 1965-66
ig expected to be lower by 20-25 per
cent than that in 1964-65.

(b) It will reduce proportionately
the availability of the Groundnut ofl

Banjara Commaunity of
Rajasthan

891. Shri Shiv Charan Mathur: Will
the Minister of Social Welfare be
pleased to state;

(a) whether it is a fact that “Ban-
jara” community of Rajasthan Is pro-
posed to be included in the category
of scheduled tribes;

(b) whether Government propose
to bring a bill before Parliament to
this effect; and

(¢) if so, when and what interim
administrative relief is proposed to
be given for the uplift of this com-
munity?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar : (a) to (c). The
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whole question of revision of lists of
Scheduled Castes and Scheduled Tribes
is under consideration and a consolidat-
ed Bill will be introduced in Parlia-
ment after decisiong are taken in all
cases. No interim administrative re-
lief to any community is contemplat-
ed at this stage.

Tahi -Dh hkodi Ferry
Service
$92. Dr. P. Srinivasan

Shri Paramasivan:

Will the Minister of Rallways be
pleased to state:

(a) whether there is any proposal
to start Talaimanar-Dhanuskodi
Ferry service for passengers; and

(b) if so, the date on which it is
going to be started and the details
thereof?

The Minister of State in the Minis-
of Railways (Dr. Ram Subhag
Singh): (a) and (b), There is no pro-
posal to resume the ferry service bet-
ween Dhanushkodi and Talaimannar
by the Railways. The Union Ministry
of Transport, which contemplates a
ferry service in the area shortly, have
not fixed any date for commencement
of the proposcd service.
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Ticketiess Travel

834. Shri Yashpal Singh:
Dr. Ram Manéhar Lohin:
8hri Balmiki:
Shri Bagri:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
ticketless travel is on the increase

pecially g stud on the
trains touching Delhi Junction;

(b) the number of persons held
travelling without tickets during the
last one year;

(c) the fines recovered from them;
and

(d) the special steps taken by Gov-
ernment to eradicate completely the
evil of ticketless travel?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Figures relating to Ticket-
less travel among students are not
maintained separately. Taking Delhi
Division as a whole, there has been
no increase in ticketless travel.

(b) and (¢). In Delhi Division 238804
passengers were delecled travelling
without tickets during 1965 and a sum
of Rs. 11,302 was recovered as fine.

(d) Apart 'from normal ticket check-
ing arrangements, special steps taken
to eradicate ticketles trave] include
intensive surprise and cross-country
checks with the assistance of Flying
Squads: posting of Travelling Ticket
Examiners in plain clothes; checks
with the help of Cpecial Railway
Magistrates and volunteers of Social
Service organisations; incognito checks
by officers etc.

Sale of Obscene Literature at Rail-
way Stations

Shri Himatsingka:

Shri Rameshwar Tantia:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that ob-

scene literature and magazines are
sold at Railway Stations; and

895.
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(b) if so, the steps taken by Gov-
ernment to stop the sale of such liter-
ature?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The agreement entered
into by Railways with the Bookstall
Contractors provides the following
clause:

“The Licensor shall have the
‘right of prohibiting the sale or
exhibition of any publication of
an obscene or scurrilous nature
and of any publication to which
goods, sufficient and rHemsonable
objection can be shown; and the
decision of the Licensor in this
behalf shall be final and binding
on the Licencees.”

Inspections are carried out by depart-
mental officials and members of non-
official Bookstall Advigory Commit-
tees to check and prevent sale of
obscene literature by the Bookstall
Contractors. In cases where Con-
tractors are found sellling such lite-
rature deterrent action is ¢aken
against them in terms of the agree-
ment.

In g recen{ case, however. where
the sale of a paper which was consi-
dered as being obscene was prohi-
bited, the Punjab High Court has
held. on the petition filed by the
owner of the paper concerned, that
law does not authorise the Railway
Board to exclude any publication
from sale on its own determination
that it is abscene, unless it has been
previously proscribed by the Govern-
ment. In view of this judgment, the
ban imposed was withdrawn. The
position arising out of this judgment
js under consideration.

Old Zari (Gold Thread) Embroidery

#98. Shri Vishram Prasad.
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
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Shri Utiya:
Shri Ram Sewak Yadav:

Will the Minister of Commerce
be pleased to refer to the reply given
to Unstarred Question No. 730 on the
16th November, 1968 and state:

(a) whether Government  have
completed investigation regarding the
unemployment of workmen engaged
in Zari Industry; and

(b) if so, whether Government
hav formulated any scheme to re-
habilitate them?

The Minister of Commerce (Shrl
Manubhaj S8hah): (a) The investiga-
tion regarding unemployment in the
Zari Industry of Surat has not yet
been completed.

(b) This will be considered after
the investigation report is received.

T.A. and D.A. to Members of Lokur
Committee

897. Shri Guishan:
Shri Buta Singh:
Shri Yashpal Singh:

Will the Minister of Social Welfare
be pleased to state:

(a) the total amount of T.A. and
D.A. paid to the three Members of
the Lokur Committee on the revision
of the list of Scheduled Castes and
Scheduled Tribes during 1985;

(b) the total amount spent by the
Committee as a whole including the
salaries and allowances of all  the
staffl engaged by the Committec; and

(c) whether the Committee was
authorised by Government to tour
all over India and incur expenditure?

The Deputy Minister in the Depart-

ment of Social Weifare (Shrimati
Chandrashekhar): (a) and (b).
The three Members of the C it

and the sgtaff who were all Govern-
ment Officers were performing the
duties in addition to their own duties
in their respective Departments and
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Ministrise. The details about amount
spent by the Committee are being
collected and will be placed on the
Table of the House.

(c) Yes.

Harijan Agricultural Labourers

898. Shrl Buta Singh:
Shri Guishan;
Shri Yashpal Singh:

Will the Minister of Social Welfare
be pleased to state:

(a) whether Government are aware
that a large number of Harijan agri-
cultural labourers are either un-
omployed or under-employed in the
various states in the country; and

(b) whether Government propose
to take some steps to provide these
workers with agricultural land on
long-term lease with a view to in-
creasing food production?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(b) The Government of India have
a scheme of giving financial assist-
ance to States under the Centrally
Sponsored Programme for resettle-
ment of landless agricultural labou-
rers on land. The Harijan agricul-
tural labourers are also getting the
benefit of this scheme.

Harljans
Shri Buta Singh:

Shri Gulshan:
Shri Yashpal Singh:

Will the Minister of Social Welfare
be pleased to state:

(a) whether any survey has been
conducted in regard to the grievances
of the Harijans in the various States;

(b) if so, the findings thereof; and

(¢) the proposals of Government to
redress such grievances?
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The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). No
such survey has been conducted.
However, a Committee has been
appointed 40 go into the question of
untouchability as also the problems
relating to economic uplift and edu-
cational develc of Scheduled
Castes, Their report will contain an
assessment of the needs of the Sche-
duled Castes. The Committee has not
yet completed its labours. Neces-
sary action will be taken when the
report is received.

Holiday Camps for Children

900. Shrimati Renuka Barkataki:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Social Welfare
be pleased to state:

(a) whether Government have any
scheme under consideration to set up
holiday camps for children; and

(b) if so, the main features thereof?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
Central Social Welfare Board, New
Delhi, has been implementing a
scheme of Holiday Homes for Child-
ren since 1958. Under this scheme,
the Board sanctions grants-in-aid to
voluntary welfare organisations for
organising holiday camps for child-
ren in the age-group 10-16 and
belonging to families with an annual
income of Rs. 3,000 or less. The
maximum amount of grant, which
may be sanctioned for a camp of 13
days for 50 children is Rs. 3,000, The
oMectives of the scheme are as fol-
lows:—

(a) To stimulate real enjoyment
and appreciation of out-
door life;

(b) To provide training in citi-
zenship through give and
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take of community living in
which each camper has a
part in planning and carrying
out the same programme;
and

(c) To contribute to the physi-
cal and social well-being of
every participant and to help
in the development of qauli-
ties as leadership, training,
resourcefulness, initiative and
self-reliance.

Import of Books
901. Shri Shree Narayan Das:
Shri Karni Singhji;
Shri Hem Barua:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Bagri:
Shri Yashpal Singh:
Shri Heda:
Dr. L. M. Singhvi:

Will the Minister of Commerce be
pleased to state;

(a) whether it has been found pos-
sible to increase the allotment of
foreign exchange for the import of
books and magazines during the cur-
rent financial year: and

(b) if so, the extent of such &n
increase?

The Minister of Commerce
Manabhai Shah): (a) Yes, Sir.

(b) Rs. 50 lakhs.

(Shri

U.K. Loan for Industries

902. Shri Shree Narayan Das:
Shri Yashpal Singh: .
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:

Will the Minister of Industry be
pleased to state:

(a) which industries in the public
and private sectors have been allow-
ed to make use of the loan of Rs. 8.33
crores extended by the British Gov-

er t, the agr for which
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was signed in the month of December
last; and

(b, ihe extent to which mainten-
ance imports of industries which
mainly depend on British imports
will be met by this loan?

The Minister of Industry (Shri D.
Sanjivayya): (a) The ‘following
industries have been allowed to make
use of the loan of Rs. 5.33 croros
signed in the month of December:—

(1) Automobile,

(2) Electrical,

(3) Heavy Mechanical.

(4) Industrial Machinery.

(5) Light Mechanical Industries.
(6) Metals.

(W)
(8) Instruments and
(9) Textile machinery.

Tools.

(b) Only a small percentage of the
total maintenance requirement of the
industries which depend on British
imports will be met by this Loan.

Shortage of Baby Milk Food

903. Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:
Dr. P. Srinivasan:
8hri Paramasivan:
Will the Minister 6f Industry be
pleased to state:
(a) whether there is an acute
shortage of Baby Milk Food in the
Capital and Madras City;

(b) whether a popular brand of
milk food is being sold in the black
market;

(c) whether Government propose to
exercise any check on the distribution
of milk food; and

(d) if so, the nature fhereof?

The Minister of Industry (Shri D,
Sanjtvayya): (a) Shortage of Baby
Milk Food in Delh! and Madras has
been reported in the press.
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(b) No complaint of sale of any
popular brand of milk food in the
black market has ben received.

(c) and (d). Someé of the State
Governments have already declared
Baby Food as rationed article or
have imposed price control.

Expansion of Bhilai Steel Plant

964. Shri Warior:
Shri Vasudévan Nair:
Shri Prabhat Kar:
Shri Indrajit Gupta:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Linga Reddy:
Shri C. K. Bhattacharyya:
Will the Minister of Iron and Steel
be pleased to state:

(a) whether the detailed project
report for the expansion of the
Bhilai Stce]l Plant during the Fourth
Plan has since been received from
the Soviet Union; :

(b) if so, the main features there-
of; and

(¢) the estimated cost of tlhe ex-
pansion Scheme?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) The expan-
sion of the Bhilaj Steel Project dur-
ing the Fourth Plan is envisaged in
two phases. The first  phase com-
prises the coke and iron making
facilities and the second phase that
of steel making and rolling facilities.
The detailed Project Report for the
first phase was prepared by the De-
sign & Planning Department of the
Bhilai Steel Plant and scrutinized by
the Soviet design organisation Gip-
romez and certain modifications sug-
gested.

Two preliminarv reports, prepared
by the Design and Planning Depart-
ment of the Bhilai Steel Plant for the
expansion of steel making and rolling
facilities to 8' 5-4 million tonnage, wete
studied by the Soviet side and were
discussed with the Soviet team cur-
rently in India. As a Tesult of these
discussions a Techno-Economic Report
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to define the pattern of expansion
under second phase is being prepar-
ed at Bhilai and after the report is
scrutinized and decision taken on the
pattern of expansion, a detailed pro-
Ject report will be prepared by the
Bhilai Design Organisation.

(b) Under the first phase pro-
gramme it is proposed to instal one
coke oven battery of 65 ovens, one
Blast Furnace of 1719 M3 one Sinter-
ing Belt of 50 M? Sintering area and
a new Sintering Plant with two belts
of 75 M area with associated ancil-
lary facilities.

(c) The estimated cost of phase one
expansion (coke and iron making
facilities) is expected to be of the
order of Rs. 368 milllon, with a
foreign exchange component of 79
million,

Fifth Steel Plant

905. Shri Linga Reddy:
Shri Prakash Vir Shastri;
Shri Jagdev Singh Siddhanti:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Balmiki:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Narayan Reddy:
Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Madhu Limaye:
Shri D. N, Tiwary
Shri Vishram Prasad:
Shri Subodh Hansda:
Shri §. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Barooah:
Shri Shiva Dutt Upadhayaya:
Shri Kolla Venkaiah;
Shri M. N. Swamy:
Shri Hukam Chand

Kachhavaiya:
Shri Vishwa Nath Pandey:
Shri Imdrajit Gupta:
Shri Prabhat Kar:
Shti Warber:
Shri Vasudevan Nair;
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Skri R. 8. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Ulkey:

Shri A. S. Saigal:

Shri R S. Tiwary:

Shrt Chandak:

Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri Wadiwa:

Shri A. K. Gopalan:

Shri Hari Vishnu Kamath:
Shri J. B. 8. Bist:

Shri J. P. Jyotishi:

Shri Matcharaju:

Shri Lakhma Bhawani:

‘Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that Gov-
ernment have finally decided to locate
the fifth steel plant at Vishakhapat-
nam, the sixth steel plant at Hospet
in Mysore State and the Alloy Steel
Plant at Salem in Madras State;

(b) if so, when the work is likely
to start on these projects; and

(¢) the details of the cxpenditure
estimated along with the foreign ex-
change involved in each case?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) No, Sir. The matter
is stil]l under consideration.

(b) and (c).
E jon of D

Plant

906. Shri Hem Raj:
Shri Daljit Singh:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Assd:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Hukam Chand

Kachhavaiya:

Shri Bibhuti Mishra:
Shri C. K. Bhattacharyya:
8bri Linga Reddy:
Shri Kajrolkar:
Shri P. K. Deo:
Shri P. H. Bheel:

Do not arise.

Alloy Steel

Shri Nurasimha Réddy:
Shrt M. Rampive:

Will the Minister of Tron and Steel
be pleased to state:

(a) whether it is proposed to ex-
pand the Durgapur Alloy Steel Plant
with the Japanese collaboration during
the Fourth Five Year Plan;

(b) if so, the estimated cost there-
of; ang

(c) the terms and conditions of the
collaboration?

The Minister of Iron and Steel (Shel
T. N. Singh): (a) to (¢). The capa-
city for expansion is still to be finally
settled.

The costs, etc. and the nature of
collaboration, if any, will be settled
only when the decision on the capa-
city has been taken.

Price of Coal

907. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Balmiki:
Shri Kishen Pattnayak;
Shri Ram Sewak Yadav:
Shri Onkar Lal Berwa:
Shri Himatsingka:
Shri Rameshwar Tantla:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri Narayan Reddy:
Dr. P. N. Khan:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Shri S. C. Samanta:
Shri Madhu Limaye:
Shri Hukam Chand

Kachhavaiya:

Shri C. K. Bhattacharyya:
Shri Daji:
8hri R. 8. Pandey:
Shti Rajeshwar Patel:
8hri Ravindra Varma:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
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Shri Basumatari:
Shrl Indrajit Gupta:

. Will the Minister of Mines and
Metals be pleased to state:

(a whether Government have
received a representation from the
Coal Industry to increase the prices
of coal;

(b) the reasons for asking the in-
crease in coal prices; and

(c) the reaction of Government
thereto?

The Minister of Mines and Metals
(8hri 8. K. Dey): (a) and (b). Price
increases were requested by the in-
dustry to enable to it pay bonus under
the Payment of Bonus Act, 1865 and
to compensate the industry for the
revision of royalty rate in the case of
pre-1949 mining leases.

(¢) Government have granted a
suitable price increase for the indus-
try from 24-12-1965 to enable it to
pay bonus pending a cost examination
of representative collieries which is
under way. In the context of revision
ot royalty rate, a price incrcase has
been given from 3rd February, 1966.

Railway Line in Desert Area of
Jaisalmer

908. Shri Onkar Lal Berwa:
Shri Madhu Limaye;
Shri Kishen Pattnayak;
Shri Bagri:

Dr. Ram Manohar Lohia:

Shri M. 1. Dwivedi

Shri P. C. Borooah:

Shri Bhagwat Jha Asad:

Shri Subodh Hansda:

Shri 8. C. Samanta:

Shri Hukam Chand
Kachhavaliya;

Shri Shinkre:

Shri Yashpal Singh:

Shri Vishwa Nath Pandey:

Shri Ram Harkh Yadav:

Wil] the Minister of Raflways be
pleased to state:

(a) whether it is a fact that a
scheme for a Railway line in the
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desert area of Jaisalmer in Rajasthan
has been finalised;

(b) if so, the mileage of the rail
track; and .

(c) when the work on the project
is likely to be taken in hand and the
total expenditure to be incurred
thereon?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). It has been decided to
undertake the comstruction of a 105
KMs long Metre Gauge line from
Pokaran to Jaisalmer in the 1966-67
Works Programme. The line is esti-
mated to cost Rs. 3 crores and is
expected to be completed in 15 months
from the commencement of construc-
tion.

Export of Pepper
909. Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka;
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether  Government  have
received various suggestions for
increasing the export of pepper; and

(b) if so, Government’s reaction
to these suggestions and the annual
estimate of the export of pepper?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(Shri

(b) The main recommendations and
the action taken on them by Gov-
ernment have been set out in the
Government Resolution No. 3/12|65-EP
(Agri) on Black Pepper published in
the Gazette of India Extraordinary
of 1st January, 1966. Copies of the
Resolution have been placed on the
Table of the House on 24-2-1966. The
export in 1965-66 is estimated at
about 23,500 tonnes valued at Rs. 10
crores approximately.
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Use of Grade I Coal for Brick-
manufacturing

912. Shri §. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asgad:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether there has been any
restricfion in the use of grade I coal
for brick-making purposes;

(b) if so, since when; and

(c) what quantity of high grade
coal has already been so exhausted
on account of use in brick-making?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) and (b). No,
Sir. The brick-burning industry has
been allowed to use limited quantities
of Grade I slack coal, as a temporary
expedient, upto 31st December, 1966.

(c) There has been an increase in
the production of Grade I coal. While
steam coal of this grade is being taken
by important consumers like the
Railways, an outlet has to be found
for the use of slack coal of this grade
also otherwise the production of steam
coal will be affected.

Scooter Sale and Distribution
Coatrol Order

913. Shri Shree Narayan Das: Will
the Minister of Industry be pleased
to state:

(a) whether the attention of Gov-
ernment lras been drawn from time
to time towards the several loop-
holes in the Scooter Sale and Distri-
bution Control Order leading to
black-marketing; and

(b) if so, the steps taken in this re-
gard?



2319 Written Answers PHALGUNA 6, 1887 (SAKA) Written Anewers

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). Sugges-
tions are received from time to time
for making the Scooters (Distribution
and Sale) Control Order, 1960 more
effective. These are examined care-
fully and adopted wherever practi-
cable. Arising out of some of these
suggestions, the Control Order was
amended with effect from 29 May,
1965 to provide that intending pur-
chasers can book their orders only
with the dealer of the area in which
they reside. It was further amended
on 29 June, 1965 replacing the Bank
Guarantee system by a system which
requires every intending purchaser to
open y Post Office Savings Bank
Security Deposit Account for Rs. 250
and pledge it to the dealer with whom
the order is booked.

Defence Needs of Raillway Transport

914. Shri Shree Narayan Das:
Shri Rameshwar Tantia:
Shri Himatsingka.
Shri Narayan Reddy:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shrimati Savitri Nigam:

Will the Minister of Rajlways be
pleased to state:

(a) whether any assessment us to
the defence needs of Railway Trans-
port, both immediate and long term,
has been made;

(b) if so, the precise nature of work
to be taken up during the first year
of the Fourth Five Year Plan and
subsequent years; and

(c) the estimated expenditure

inwnlved?
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) to (¢). The assessment,
planping and programming of defence
needs for rail transport, both in
regard to Rolling Stock and Fixed
installations, is done¢ on a continuous
basis and not necessarily confined to
five year plin  intervals. This s
because defence capability and econo-
mic potential are closely interlinked
and allocation of limited resources to
strategic transport facilities in ditfer-
ent forms have to be decided and
phased suitably to yield the maximum
operational flexibility  and effective-
ness to mect changes in the defence
situation as evaluated from time to
time. The Railways have by actual
performance twice demonstrated  the
soundness of this flexible approach to
planning of faciliues- first  in  the
Eastern region in 1962 and next along
the Westena Frontiers mn 1965, On
both the occasions the Railways effec-
tively fulfilled the rail transport needs
of the Defence forces without disturb-
ing seriously the flow of civilian
goods and services.

In planning and programming of
railway development schemes for the
Fourth Plan due consideration s
being given  to the Defence aeeds
also. As the economic und dcfence
potentials of the country are inter-
linked practically over the entire
transport system it is not possible to
isolat major defence schemcs except
in the case of new lines of special
strategic significance. Such lines are
identified in the Railway Budgets
from time to time as and when the
final decisions are sctually taken to
build them. In regard to smaller
schemes specifically required for
military purposes it would not be in
the public interest to ecither identify
or highlight them as they form part
of the defence plan and strategy.

Re-rolling Mills

8hri D. N. Tiwary:
Shri Bhree Narayan Das:

15,
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Shri 8. C. Samanta:
Shri Subodh Hansa:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri P. C. Borooah:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Report of the
Technical Committee to make a ra-
tional assessment of the capacity
of re-rolling mills has been received
and considered;

(b) the extent to which and the
nature of the recommendations
accepted by Government; and

(c) the present position with
regard to the sanctioned and utilised
capacity of these mills?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) An interim Report
was submitted by the Technical Com-
mittee towards the beginning of this
month.

(b) and (¢). Recommendations of
the Team are under consideration. It
may have to be considered further by
Govennment after the Final Report is
available.
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Delhi-Cochin through Coach

917, Shri Vasudevan Nalr;
Shri Warior:

Will the Minister of Railways be
pleased to state:

(a) whether there is only sitting
accommodation in the Delhi-Cochin
coach for third class, passengers; and

(b) if so, the steps being taken to
arrange sleeper berths in this
through coach?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh); (a) and (b). At present,
one bi-composite First and Third
Class coach is running flve days in a
week between New Delhi and Cochia
Harbour Terminus by Nos. 21J22
Southern Express and connected
trains. Such bi-composite coaches do
not have sleeping accommodation in
third class.

Sleeping accommodation in IIIrd
cass can be provided only by replac-
ing the composite coach by a third
class partial sleeper coach. But as the
Firts Class accommodation ir the bi-
composite coach is well utilized, such
replacemant will cause inconvenience
to through First Class passengers.
The matter is under further

* examination.

Production Centres in Kerala

918. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Industry be
pleased to state:

(a) whether there is a proposal to
hand over the production centres and
Extension Centres in Kerala State to
the State Government and private
parties; and
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(b if so, the reasons for the same?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). There is
no proposal to transfer the Production
Centres to private management. The
possibility of reorganising these
Centres with a view to making them
economically viable had, however,
been under consideration of the Gov-
ernment of India for some time. The
possibility  of setting up a public
sector unit to run these Centres was
also examined but at the moment
there is no proposal to alter the exist-
ing set-up under which the Production
Centres are part of the Orgnmsntxon
of the Devel
Small Scale Industnes, in the Gov-
ernment of India, Ministry of Indus-
wy.

The Government of India took a
decision some time ago to transfer
the Extension Centres in various
States to the respective States Gov-
emments. This decision will be
given effect to in the beginning of
the 4th Plan. The Production Cen-
tres and the Extension Centres in
Kerala will not, however, be handed
ever to private parties.

Railway Quarters in Olavakiet
Division

919. Shri Daji: Will the Minister of
Railways be pleased to state:

(a) whether all the permanent em-
ployees of the Railways in the
Olavakkot Division, Southern Rail-
way, have been provided with quar-
ters;

(b) if not, the percentage of em-
ployees not provided wifh quarters;
and

(¢) when the Administration would
be able to provide quarters for all the
permanent employees?

The Minister of State in the Mints-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) About 55 per cent.
2530(Ai)LS—4.
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(¢) Provision of residential quar-
ters is being done on a programmed
basis, subject to availability of funds
Preference has to be obviously given
to the housing of essential Railway
staff.

Metre Gauge Zone

920. Dr. L. M. Singhvi:
Shri Ram Harkh Yadav:

Will the Minister of Railways be
pleased 1o state:

(a) whether Government are consi-
dering a proposal to establish a metre
gauge zone in Rajasthan;

(b) it so, the details thereof; and

(c) if the reply to part (a) above
be in the negative, the reasons there-
for?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) There is no proposal for
creation of a separate Metre Gauge
Zone under consideration at present.

(b) Does not arise.

(c) There is no pressing adminis-
trative or operational need to carve
out a separate Metre Gauge Zone.
Koyna and Korba Aluminium Projeet

#21. Shri Subodh Hansda:

Shri §. C. Samanta:

Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:

Shri P. C. Borooah:

8hri Rameshwar Tantia:
Shri Himatsingka:

8hri Narayan Reddy:
8Shri D. C. S8harma:

8hri Vishwa Nath Pandey:
Shri Bibhuti Mishra:
8hr1 R. 8. Pandey:

Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri Dhuleshwar Meena:
8Shri Ramachandra Ulaka:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether negotiations have star-
ted for Hungarian and Russian aid for
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setting up the Koyna and Korba alu-
minimum projects by the Bharat Al-
uminium Company Ltd.;

(b) whether any consultancy agree-
ment hasg been signed with the West
German firm for the Koyna Project;
and

(c) if so, when this was done and
whether the detailed project report
was obtgined within three months of
the Agreement?

The Minister of Mines and Metaly
(Shri S. K. Dey): (a) For the pre-
sent, the Koyna Aluminium Project
only has been assigned to Bharat
Aluminium Cempany (Private) Limit-
ed for implemantation. Technical
and financial assistance for this Pro-
ject will be available from West Ger-
man and other European countried.

The Korba Aluminium  Project,
which will also be assigned to Bharat
Aluminium Company (Private) Limit-
ed in dve course, will be implemented
with the Hungarian and U.S.S.R.
technical and financial assistance; an
agreement has been concluded with
the concerned Hungarian Organisation
for preparation of a detailed project
report for the alumina plant. Cer-
tain parts of this project will how-
ever be prepared by the National

Industrial Development Corporation
Limited, a Central Government
Uadertaking. Hungarian financial

assistance will be available for
part of the project.

this

The project report for the smelter
and fabrication units of the project
is proposed to be prepared by the
concerned USSR. Organisation;
negotiations in this respect as well as
n respeet of financial assistance are
under way.

(b) and (¢). An agreement was
signed on 6-1-1966 between Bharat
Aulminium Company (Private) Limf-
ed and  Messrs. VEREINIGTE
ALUMINIUM-WERKE AKTIENGE-
SELLSCHAFT of West Bermany. The
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project report will be submitted by
Megsrs. VEREINIGTE ALMINIUM-
WERKE AKTIENGESELLSCHAFT to
Bhart Aluminium Company (Private)
Limited three months after the return
of West German experts who came
to India following the signing of the
agr t for collection of ry
data. The projeet report is due to be
received by the middle of 1966.

Introduction of Express and Mail
Trains

882 Shri Subodh Maneda:

Will the Minister of Rallways be
pleased to state:

(a) whether there is a proposal to
introduce new Express and Mail
trains in @ifferent zones from the next
Time Table;

(b) if 80, in which sectiong such
trains will be introduced; and

(c) whether the speed of the new
as wel] as existing trains will also be
accelerated from the next Time
Table?

The Minister of State in the Minis-
(Dr. Ram Subhag
Singh): (a) and (b). Yes, it is pro-
posed to introduce new Express trains
in the time table to come into force
from 1-4-88 as under:

Broad Gauge

(i) An Express train between
Madras and Hyderabad.

(ii) An Express train between
Madras and Cochin Harbour
Terminus.

(iii) An Express train betweem
Madras and Howrah—this will
run in lieu of an existing pas-
senger train between Khurda
Road and Howrah and from the
same date existing Madras-
Howrah Expresses will be con-
verted into Janata Expresses.



2327 Written Answers PHALGUNA 6, 1887 (SAKA) Writter Anewers 2328

(iv) A bi-weekly Expresg train
between Tatanagar and Waltair
via Sambalpur and Titilagarh.

(v) Janta Express train between

Bombay Central and Viram-
gam—this  will replace an
existing train on Baroda-

Ahmedabad and Ahmedabad-
Viramgam sections.

(vi) An  Express train between
Bangalore and Poona—this
will replace a passenger train
between Miraj and Poona.

(vii) An  Express tran between
Madras and Tiruchirapalli
via main line,

(viii) A triweekly [Express train
between Lucknow and Kathgo-
dam from 15-4-66 for the sum-

mer season only.

(¢) Yes, it is proposed to accelerate
some of the existing trains and the
journey time of the new trains will
also be kept to the bare minimum as
necesasry for traiffic and operational
requirements.

Bikaner-Delhi Mail Accident

923. Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri P. C. Borooah:

Shri Yashpal Singh:

Shri Hukam Chand
Kachhavalya:

Shri Bade:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:

Shri Ram Harkh Yadav:

Wili the Minister of Raliways be
pleased to state:

(a) whether it is a fact that the
Bikaner-Delhi Mail was derailed
between Benisar and Srl Dungargarh
stations near Bikaner on the 26th
December, 1965;

(b) if so, the causes of the accident;
and

(c) the loss of life and property in-
volved as a result thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident oocurred between
Benisar and Sudsar stations.

(b) The cause of the accident is
under investigation.

(c) There was no loss of life.

The cost of damage to railway pro-
perty was estimated at approximate-
ly Rs. 8,580.

Plate and Vessely Project

4. Shri Rameshwar Tantia:
Skri Himstsingka:
Shri Narayan Reddy:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohla:
Shwi Vishwa Nath Pandey:
Shri M. Rampure:
Shrl Karni Singhji:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that India
and Czechoslovakia have signed an
agreement for setting up a plate and
vessels project in the country; and

(b) if so, the main features thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). An Agree-
ment has recently been entered into
with M/s, Technoexport of Czecho-
slovakia for the preparatinn und
supply of design documentation for
a Heavy Plate and Vessels Project.
The plant is envisaged to fabricate
23.000 tonnes per annum of heavy
plate work and associated structurals.
The project is estimated to cost about
Rs. 13:5 crores md the value of out-
put at full production would be
about Rs. 10 crores.

Pig Iron Plant at Katni, M.P.

925, Shet Rameshwar Tantis:
Shri Himstsingka:
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Shri Narayan Reddy:

Shrimati Maimoona Sultan:

Shri Shiva Dutt Upadhayaya:

8hri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri R. 8. Pandey:

Shri Rajeshwar Patel:

Shri Ravindra Varma:

Shri Ulkey:

Shri A. S. Saigal:

8hri R. S. Tiwary:

8hri Chandak:

Shri J. P. Jyotishi:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it j3 a fact that a pig
iron plant js likely to be set up at
Katni in Madhya Pradesh;

(b) if so, whether this plant will
be set up at the cost of the Centre or
the State;

(c) what kind of assistance the
centre is likely to give; and

(d) what will be the tota]l output of
the plant?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) to (d). An appli-
cation has been received from Direc-
tor of Industries, Madhya Pradesh for
the grant of an Industrial Licence
for the manufacture of 300,000 tonnes
pig iron per annum. This is under
the consideration of the Government.
The State Government is yet to sub-
mit the detailed project report on
the scheme giving inter alia the pro-
posed location of the plant, the pro-
cess of manufacture, the details
regarding financial and technical
oollaboration etc.

Trade Pact with USSR

928. Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Narayan Reddy:
Shrimati Renuka Barkataki:
Shri Yashpal Singh:
Shri Balmiki:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
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Shri Shree Narayan Das:
Dr. P. N. Khan:

Shri Subodh Hansda:
Shri P. C. Borooah:

Shri M. L. Dwivedi:

Shri Bhagwat Jha Azad:
Shri S. C. Samanta:

Shri Ravindra Varma:
Shri R. S. Pandey:

Shri Rajeshwar Patel:
Shri Onkar Lal Berwa:
Shri Kolla Venkaiah:
Shri Laxmi Dass:
Shri Linga Reddy:

Shri Bagri:

Shri Kindar Lal:

Shri Vishwa Nath Pandey:
Shri Tula Ram:

Shri R, Barua:

Shri Basumatari:

Shri Lahtan Chaudhry:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that a trade
agreement between India and U.S.S.R.
was signed in January, 1966; and

(b) if so, the main features of this
agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir.

A New Five Year Trade Agreement
between India and US.S.R. which
aims at doubling the existing trade
volume between the two countries by
1970 was signed at New Delhi, on
January 7, 1966 by Mr. N. S. Pato-
lichev, Soviet Minister of Foreign
Trade on behalf of his country and
Shri Manubhai Shah, Union Minister
of Commerce on behaM of India.
Simultaneously, letters were ex-
changed on the same day extending
the validity of the Trade Agreement
of 1963 upto the end of 1970 and
detailed lists of goods for exports to
US.SR. during years 1866-70 and
\ists of imports therefrom during the
same years were finalised and agreed
upon. A Protocol on the Soviet dell-
very of machinery & cquipments dur-
ing this period on long-term credit
basis was also signed by the two Mi-
nistere.
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The following are the main
tures of the documents signed:

fea-

(i) the total volume of trade
between the two countries
which stood at Rs. 300 crores
during the 1961-65 (Rs. 250
crores worth bf exports to
US.SR. and Rs 250 crores
worth of imports therefrom)
is expected to reach the figure
of Rs. 1300 crores during five
years 1966-70 (Rs. 630 crores
each way).

(if) the volume of trade between
the two countries which stood
at Rs. 75 crores each way in
1964 will reach the level of
Re. 150 crores each way by
1970. During the intervening
period the volume of trade
each way js expected to rise
steadily to approximately
Rs, 110 crores in 1966, Rs. 120
crores in 1967, Rs. 130 crores
in 1968 and Rs. 140 crores in
1969.

In keeping with the principles
accepted by the U.SSR. at the UN
conference on Trade and Develop-
ment, the recent Agreement also pro-
vides for a progressive increase in
share of purchase of manufactured
goods in our exports to that country.
By 1970, it is estimated that such
share will account for 40 per cent of
our total exports to USSR. Among
the products in which the Soviet side
hag shown interest are: electric lamps,
refrigerators, electric fans, machine
tools, automobile batteries, room air
conditioners, v flasks, linol
and PVC cloth. pigments, paints
and varnishes, steel and wooden fur-
niture, palstic products, woollen, cotton
and silk fabrics, garments, woollen and
cotton knitwear, ehoes, finished lea-
ther, machinemade woollen ecarpets,
besides traditional items such as, tes,
coffee, spices, de-oiled cakes, raw
wool, jute manufactures etc.

On the other hand, the Soviet side
has agreed to supply machinery &
equipments on long-term credits.
USSR will algo supply under this
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Agreement, spares & components
needed for matintaining the produe-
tion programme of various projects set
up in India with the Soviet assistance.
In addition supplies of essential raw
materialy needed by Indian industries
will be stepped up. These are: ferro-
alloys, special steel, tin plates, nom-
ferrous metals, sulphur, wood pulp,
asbestos fibre, besides oil-producte,
fertilizers like ammonium sulphate,
muriate of potash, newsprint etc.

Surplus Coa] in Asmm

937. Shri Rameshwar Tantla:
Shri Himatsingka:
8hri Onkar Lal Berwa:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a #act that there
is surplus coal in Assam;

(b) whether 78 per cent of the
quota of coal for sale has been givea
1o one Company;

(¢) if so, whether Government rea-
lise its baneful effect on al] other ecal
mines; and

(d) whether the other coal mine
owners have represented to Govera-
ment for increase of their quotas and
it so, whether Government have coa-
sidered their representations?

The Minister of Mines and Meinls
(8hrl 8. K. Dey): Yes, Sir.

(b) and (c). The allocations e
varjous collieries in Assam are fina-
lsed only after full consultations with
al] the interests affected. One com-
peny wag given 72 per cent of the quots
of coal for sale, even though its pro-
duction constituted 80 per cent of the
tota] production,

(d) Yes, Sir. The matter is under
consideration in consultation with the
coal producers in Assam and the State
Government.
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Jute Crep

928. Shri Himatsingka:
Shri Rameshwar Taatia:
Shri Onkar Lal Berwa:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Jute crop has been very poor this
year; and

(b) if so, what has been its effect
on the jute industry?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) Yes, Sir.

(b) While the apprehensions of short
crop resulted in some rise in prices
of raw jute and jute goods the pro-
duction and exports of jute goods in
the country has increased.

Deaths on Railway Track

929. Shri Himatsingka:
Shri Rameshwar Tantia:
Shri Onkar Lal Berwa:
Shri Narayan Reddy:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a re-
cent survey has shown that one death
occurs op rail track every third day
in the Capital;

(b) if so, what steps the Railway
authorities are taking to check this;
and

(¢) whether any enquiry has been
conducted into the main cause of the
accidents on the Railway tracks?

YThe Minister of State for Railways
(Dr. Ram Subhag Singh): (a) Yes.

The following steps are being taken
by the Railway Administration:—

(i) at varioug spots caution boards
have been provided;

(ii) at places, frequented by the
trespassers, tie-bar fencings

and foot-over bridges have
been provided; and

(iii) fr t ts over
microphones requesting public
to use foot-over bridges for
crossing from one plantform
to another are made at Delhi
and New Delhi Stations.

(c) Yes, detailed enquirieg are made
by the police with a view to finding
out its actua] cause.
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Handloom Export Prometion Council

946. Shri Kolla Venkalsh:
Shri M. N. Swamy:
Shri Laxmi Dass:
8hri Yashpal Singh:
Shri Balmiki:
Shri Vishwa Nath Pandey:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manobar Lohia:
Shri Vishram Prasad:
Shri Utlya:
Shri Ram Sewak Yadav:

Will the Minister of Commerce be
pleased to refer to the reply given
to Unstarred Question No. 510 on the
12th November, 1965 and state:

(a) whether any decision regarding
the representation of the Andhra
Handloom Weavers' Co-operative
Society Ltd, Vijayawada on the
Handloom Export Promotion Council
has been taken;

(b) if so, the nature of the deci-
sion; and
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(c) if the reply to part (a) above
be in the negative, the reasong for
the delay?

The Deputy Minister in the Minis-
try of Commeroe (Shri Shafi Qureshi):
(a) Yes, Sir,

(b) As there is no vacancy at pre-
sent on the Committee of Administra-
tion of the Handloom Export Promo-
tion Council, it has not been poossible
to nominate the representative of the
Andhra Handloom Weavers' Coopera-
tive Society Ltd., Vijayawada on this
Committee. A representative of the
Society is however, being invited to
be present at all meetings of the above
Committee.

(c) Does not arise.

Accumulation of Handloom Cloth in
Andhra Pradesh

941, Shri Kolla Venkaiah:
Shri M. N, Swamy:
Shri Laxmi Dass:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are aware
that accumulation of huge stocks of
handloom cloth, especially of ‘Bleed-
ing Madras' type of cloth, has led to
unemployment among the weavers in
Andhra Pradesh;

(b) whether any representations
have been received by Government
either for the grant of loans, free of
interest, to the weavers’ societies for
stocking and marketing or for out-

right purchase by Government
through the State Trading Corpora-
tion; and

(c) # so, the action taken thereon?

The Deputy Minister fn the Minis-
try of Commerce (Shri Shaft Qureshi):
(a) Yes, Sir.

(b) Yes, Sir.

(c) The suggestion for the grant of
loang to the weavers societies for
stocking and marketing of cloth wes
received from the Andhra Pradesh
Handloom  Weavers Cooperative
Society, and they were advised to
approach the State Government in this
connection.

The suggestion of outright purchase
by Government through the State
Trading Corporation wag also made by
the above Society and was considered
by the Government of India, The
Handicrafts and Handloom Corporation
of India were asked to purchase gub-
stantia] quality of this type of cloth.
They have already purchased 4.9 lakh
yards of this cloth. Besides, the Cor-
poration has also announced a “Spe-
cial Marketing Scheme” by which the
Corporation would purchage standard
varieties of Bleeding Madras cloth
from Weavers Organijsations including
Cooperatives and Master-Weavers.

Dantewara-Bhadrachellam Raflway
Line

942. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Railwayy be
pleased to refer to the reply given
to Unstarred Question No. 149
on the 5th November, 1965 and state:

(a) whether the Engineering Re-
port and construction estimates re-
garding the Dantewara-Bhadrachel-
lam line have been prepared;

(b) whether the Survey reports on
this line have been examined by the
Railway Board;

(¢) if so, what are the points
which emerged in the examination
and

(d) whether any decision hag been
taken regarding the comstruction of
the line and the details thereof?

The Deputy Minister fn the Minis-
try of Rallways (Shri Sham Nath):
(a) to (d). The engineering and traffic
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survey reports ffor this line are under
the scruting of the Railway Board
and a decision regarding its construc-
tion is yet to be taken.

Hariana Express

943. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Utiya:
Shri Ram Sewak Yadav:

Will the Minister of Raflways be
pleased to state:

(a) whether it i3 a fact that the
Hariana Express, which starts from
Delhi and terminates at Sirsa, is pro-

posed to be extended to Bhatinda;
and

(b) # not, the reasons therefor?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) There is no traffic justification
for the extension of Delhi—Sirsa

Hariana Expresses to and from
Bhatinda,

frafr  wwdw
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FEBRUARY 25, 1866

Written Answers 2346
wiftrog wwt (st wopnd )

(%) mar (@), W@, I 24T 7
s @ g & feaw faale
o srrar & aar o 3wt &1 frata &7
AT fafrea g1 gaY & 1 7 Fiew
oY ARy frata § afe w7
AT HICFICE ATt F13a & fawnT
vEw s g

() o & & o aw w@w
wql T FTatey A @ § S I Wy
frafa # afg s & fr wowT o
g T wew Al § frefafea
t—

(1) faxufean st arforfoas sfa-
fafidf qra gt a1 gEEw
Fwir & fored s a% e
1 awa ¥ a1t § wwE w9t
FY garg 1 ST R

(2) semT ® wgrar &, fafwex
frata wraga qfwd, T
Ol R ST A & Siw
 fafos Bwii A T qqeAT F T4 1
§ Q¥ sqe & ofTone
gt faatesi @1 Suwew fak
Eicl A

(3) atfors darem g wfa awg
F “glveaT qredE wiaw -
fe” Frpret st & forg o fadwt
 frols & wed ¥ fawE
faaor fer oy &9

(4) = il 1 qgran 33 & f=2,
TR & § F® H, qFO T
TGTFTETT € AL/, SATNICOR
At o wfa @ W
qfeeyg g wdfAat W wafen
& I &



2347 Written Answers PHALGUNA 6, 1887 (SAKA) Written Anewers 2348

Tt & wprreeet (wrea dAwd)
@« dsw

945. ot wiert Iw ATW
o) geRa ey

w1 ta® WY I qAT KT OFA
i fs

(%) =1 98 =i fe faelT &
307qFAT, 1965 FY IR T wETTATTHT
(wrew Arorl) ® dow gk @, o
A fa a% w=1; AT

(@) afz &, av za# fra-few
fargY 97 =< foe mar 7

tat Warea # oo WA (W
T gan fag) o (%) o gt =R
NE ¥ Y FT FAIA A d5w
29, 30 AT WX 1 famEaT, 1965
srgé

(7) wwd w7 fawat 9x faanx
fort war 3 & qftagT =0 ¥
v, I gz afafy & fawrfony
*1 freams, W T g wfaamE,
T TG AT F IFTLANE, LAY,
<) fesat w7 afeeat w1 ofcarm
W a{eEm, feAraor Wi fasen-
s & faq e oY sfay &
fon warya, FToEEl ¥ I 9%
YT AAAT K FfA, 79X GEre AT
ITFTH ARG, SFT W A
fagtorer #1 wmra afgs T @9 i,
W T w1 gfafea w0 & A e
WX T 9, I & G H w0
WETuR 9ZfT T ST A, §4qT H
= ¥ gare #1 yft ¥ dvmEg
fraw o< sqq & famsafaar

Tw® o s fiear wr aren e
e

946. ot diwrT s dTw : FA
e et ag qaT Y FO K

(%) TR AE T £ wrAawa-
w1 &Y IyHn vt fafaw e
& frfor o sy f6y w1 @ €Y
T AW ¥ T G TGN H qAHY
HWAAT 9 faIC &7 w0

(=) afxgh, vy faa fa2v
TET I AT

(7) ©& wmA §F TR X Adr
faor faer & ?

tok AWt ¥ (T WY (I‘lc
g fag ) : (%) ¥ (7). ¥9
qaq {4 9q 1% 2w A @F ITewll &
fraior ®1 WwTEa @ &y AifA W
FIETT AT g E ) AW ® Ywa
m‘twfwhﬁtﬁmrﬁu’rz
faviw o7 & AW ¥ ggeh 9 FAG I
I IR ® gE" o IR Ay
qErgat Y7 qATg 34 ¥ fAg Wy aw
# on 'fawry fawrg g v oww
< @ # | TOW ¥ qre g Ay
A ¥ fA 19 87 ¥ wreeE T 3T
o gfufra fosht Tk, wawmr
o wxE ¥ § 1 afafadi ¥ forban
Wi ghfrafar Fomel sarent Wiv
arafat grerh faamt ¥ afafafy
) 2w A T I9ee & for
N orrar fawfaa w77 oY fom & g7
afafrl o s T A gwEn
ot # 1 faviy o 1 wfeq feafq w1
Ry go mEwfnn afwna 5 o
¥y ®< fear w2 v faze & g
& frator €7 ero a9y & Frosfam w7
¥ faq ddftT Wi WY v gfet &



2349 Written Answers
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Industrial Devel t i Bihar

847. Shri P. R. Chakraverti:
Shri K, N. Tiwary:

Will the Minister of Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the
statement made by the Chief Minis-
ter of Bihar on December 21, 1965
while inaugurating the annual gene-
ra] meeting of the Bihar Industries
Association at Patna; and

(b) how far it is true that the
lack of adequate appraisal of the
State’s needs and requirements by
the Centre is responsible for the un-
satisfactory situation in the industrial
progress in Bihar?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Ministry
is not aware of the statment referred
to. The Association has, however,
torwarded to this Ministry a copy of
the Resolution passed at the annual
genera] meeting of the Bihar Indus-
tries Association, urging the State
Goverment to take up Bhiar’s case for
industrial development more strongly
with the Centre. No communication
on the subject has been received from

FEBRUARY 25, 1966
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the State Government. An appraisal
of the State’s needs is always under-
taken by the Centre during the dis-
cussions about their annual Plans and
Five Year Plans with the Planning
Commission, in which the representa-
tives of the State Government and
various concerned Ministries are
associated.

Psychological Test on Railway

948. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri D. N. Tiwary:
Shri Bibhuti Mishra:

Will the Minister of Rallways be
pleased to state:

(a) whether Pointsmen and Cabin-
men of the South Eastern Railway
have been subjected to psychological
tests to find out common failings re-
sulting in accidents;

(b) whether such tests are being
organised as a part of the Railway
intensive drive to ensure safety in
operation;

(c) whether the psycho-technical
cell of the Railway Board has deve-
loped apparatus to test certain
psycho-physical abilities required in
safe performance of duties; and

(d) whether the
been standardised?

apparatus has

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Not yet, although this is
proposed to be done shortly,

(b) Yes. To start with psychologt-
cal tests are being administered to
the staff of a few railways only.

(c) Yes.
(d) It is being standardised.

Arrears of Electricity Due from
Hindustan Steel Ltd.

949. Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Shri D. N. Tiwary:
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Shri P, H. Bheel:

Shri Narasimha Reddy:
Shri Bhagwat Jha Asad:
Shrg 8. C. Samanta:
Shri Subedh Hansda:
Shri Dasasaths Dobc

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Orissa Govern-
ment have moved the Union Govern-
ment for the realisation of the ar-
rears of electricity duty of Rs. 1.690
crores due from the Hindustan Steel
‘Limited, Rourkela;

(b) whether the State Government
had at one stage, threatened to cut
off the power supply from Hira-
kud;

(¢) whether the State Government
desisted from taking this step on the
intervention of the Centre, which pro-
posed to settle the dispute by nego-
tiations; and

(d) if so, the result of the nego-
tiations?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) to (c). Yes, Sir. A
sum of Rs. 98:5 lakhs was claimed
by the State Government as duty
payable by the Rourkela Steel Plant
on electricity generated by the Steel
Plant but the latter, after obtaining
legal advice, contended that this
amount was not due. The matter has
been referred to the Chief Minister
of Orissa by the then Minister for
Steel and Mines and is under State
Government’s consideration. How-
ever following a threat by the State
authority to discontinue electricity
supply to the steel plant, the Rour-
kela Steel Plant had to make a pay-
ment of Rs. 65 lakhs in all,

(d) The State Government were
apprised of the legal position by the

Export. of Textiles to UK.

950. Shri P, R. Chakraverti:
Shri K. N. Tiwary:
Dr. L. M. Singhvi:
Shri Maheswar Naik:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Skri Bhagwat Jha Asad:
Shei M. L. Dwivedi:
Shet P. C. Besooah:
Shri Madbu Limaye:
Shrh Kishen Pattsayak
Shri Bibhutl Mishra:
Shri A, K. Gopalan:
Stirt Sidheshwar Prasad:

.

Will the Minister of Commerce be
pleased to state:

(a) whether the British Government
has agreed to allow India to expert
cotton textiles and yarn to the United
Kingdom;

(b) if so, how far the terms ol
agreement have been modified to aug-
ment the annual quota of exports,
taking into account the growth in the
domestic consumption in UXK.,; and

(c) whether the British Govern-
ment has agreed to regulate imports
of textiles from the developed coun-
tries on the lines suggested by India?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) to (c). Discussions have been tak-
ing place with the British Govern-
ment with a view to concluding an
agreement regarding the export of
cotton textiles and yarn to the United
Kingdom during the period 1966 to
1970. Pending the conelusion of the
agreement, the British Governmént
have allowed an interim quota, equal
to half the 1965 quota for cotton tex-
tiles and yarn, to be exported during
the first half of the quota year 1966.
The di cover all relevant

Chairman, Hindustan Steel Limited
and also by the Government of India.
No reply has yct been received from
them.

aspects of the import of textiles into
the UK. including import from de-
veloped countries.
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Self-sufficiency on Railways

951. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether a special unit has been
set up to keep a watch on the main-
teance imports and for advising and
assisting the Railways in their efforts
to achleve self-sufficiency; and

(b) it so, the details thereof?

The Minister of State in the Minis-
#ry of Railways (Dr. Ram Subhag
Singh): (a) and (b). A Development
Coordination Cell has been function-
ing in the Railway Board for some
time, for promoting the indigenous
development of Railway equipment,
and affording help and advice to
industries, as necessary, especially for
items being manufactured for the first
time. In order to accelerate the drive
for self-sufficiency, Special Cells have
been set up in the Zonal Railways and
Production Units for speeding up the
development of indigenous substitutes
for imported itemsg and for keeping
a careful check on imports. A sec-
tion has also been set up in the De-
velopment Cell in the Railway
Board, for keeping a check on main-
tenance Imports, and for assisting
and advising the Zonal Railways and
Production Units, in their efforts to
achieve self-sufficiency.

Pulp Unit in UP.
952, Shri Bagri:

*  Dr. Ram Manohar Lohia:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) the stage at which the proposal
to set up a bagasse based plup unit
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in Uttar Pradesh and Bihar region
stands at present;

(b) whether any other schemes to
set up Agro-Industries in Uttar Pra-
desh have also been finalised; and

(c) if so, the datails thereof?

The Minister of Industry (Shri D,
Sanjivayya): (a) to (c¢). A team of
experts from M/s. Simon Engineer-
ing of UK. and the Cia Industrial de
San Cristobal, Mexico, has been en-
trusted with the work of preparation
of a detailed project report, in the
U.P./Bihar areas based on bagasse in
association with this Ministry, the
National Industrial Development Cor-
poration and the Directorate General
of Technical Development. The pre-
liminary study made by the N.LD.C.
is being used by this team as basic
data. This team is now in India and
is visiting prospective sites.  Their
report is likely to be received by
April—May 1966. At present this is
the only scheme under consideration.

Silk known as ‘Mysore Princess

958. Shri Bagri:
Dr. Ram Manochar Lohia:
.. Shri Yashpal Singh:
Shri Balmiki:

Will the Minister of Cemmerce be
pleased to refer to the reply givea
to Unstarred Question No. 2238 on the
10th December, 1965 and atate the
results of experiments made in the
Central Sericultural Research and
Training Institute, Mysore to explore
commercial potentialities of the new
variety of silk known as ‘Mysore
Princess'?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
The ficld trials of the new race known
as ‘Mysore Princess’ are still in pro-
gress. The results will be examined
by the Expert Committee of the Cen-
tral Silk Board after the fleld trials
are completed.
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Nepa paper Mills

954, Dr. Ram Manchar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Indastry be
pleased to state:

(a) whether Government have
placed an order with a Finnish firm
for paper weighing machinery and
other plant equipment for NEPA
Paper Mills;

(b) whether it will increase the
production of newsprint and, if so, by
how much; and

(c) when India will become self-
sufficient in newsprint?

The Minister of Industry (Shri D.
Sanjivayya): (a) Nepa mills have
placed orders with Wartsila, Hel-
sinki, Finland for Stock Preparation,
Paper Machine and Finishing House
Machinery only. No order for Weigh-
ing machinery has been placed.

(b) Yes, Sir. It is expected that
with the installation, commissioning
and further alterations to the existing
machinery, the production of news-
print will increase from 30,000 tonnes
to the planned target of 75,000 tonnes
per annum.

(¢) No definite date can be given
at present, but every cffort is being
made to achieve self-sufiiziency as
soon as possible,

Sale of Cement

955. Shri Kishen Pattnayak:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri 8. M. Banerjee:
Shri Linga Reddy:
Shri Yashpal Singh:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
8hri 8. C. Samanta:
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Shri Madhu Limaye:
Shri Prakash Vir Shastri:
Shri Hukam Chand
Kachhavaiya:
Shri Jagdev Singh Siddhanti:
Shri Shree Narayan Das:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
Shri P, B. Chakraverti:
Shri Kappen:
Shrimati Akkamma Devi:
Shri D. D. Puri:
_ Shri Man Singh P. Patel:
Shri M. L. Jadhav:
8Shri Kajrolkar:
Shri R, Ramanathan Chettiar:

Will the Minister of Industry be
pleased to state:

(a) whether the contro] on the sale
of Cement has been removed in the
country,;

(b) the steps taken by Government
to ensure its proper and fair distri-
bution to the consumers;

(c) whether those persons will be
given preference to purchase cement
who had registerecd their names for
the supply of cement with the Civil
Supplies Department in Delhi; and

(d) if not, the reasons therefor?

The Minister of Industry (Shri D.
Sanfivayya): (a) Yes, Sir.

(b) In pursuance of a suggestion
given to them by Government the
cement manufacturers have formed
the Cement Allocation and Co-ordi-

nating Organisation which is now
arranging cement distribution
throughout the country. The Orga-

nisation has assured Government to
maintain broadly the past pattern of
supplies to all States and different
categories of consumers and improve
upon it, additional production permit-
ting.

(c) Yes, Sir. It will, h-wever, be
necessary for such persons to regis-

ter their demands with the selling
agents of the producers,

(d) Does not arise.
\
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Cement Factories

956. Dr. Ram Manohar Lohia:
Bhri Bagri:
Shri Kishen Pattmayak:
8hri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Balmiki:
Shri Vishwa Nath Pandey:
8Shri P. C. Borooah:
8hri D. C. Sharma:

Will the Minister of Industry be
pleased to state:

(a) the number of cement factories
proposed to be set up in the country
during the Fourth Five Year Plan;

(b) the States in which these will
be set up;

(¢) whether Punjab will also be
considered for setting up of a cement
factory; and

(d) the total increase in the pro-
duction pf cement likely to be achiev-
ed by these factories?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). The target
for cement capacity for the Fourth
Five Year Plan has not yet been finally
fixed. Normally a standard cement
factory is for a capacity of 200,000
tonnes per annum and the number of
factorics on this basis to be set up
during the Fourth Five Year Plan will
depend on the target for the Plan
period. Applications for grant of
industrial iicences for setting up
cement factories in any part of the
country, including Punjab, are consi-
dered subject to the adequate avail-
ability of raw materials of suitable
quality, transport facilities, power
etc.

Manufacture of Watches

957. Shri Kishen Pattnayak:
Shri Bagri:
Dr, Ram Manchar Lobia:
Shri Ram Sewak Yadav:
8hri Yashpal Simgh:
Shrt Vishwa Nath Pandey:
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Shri Ramchandra Ulaka:
Shri Dhuleshwar Moeaa:

Will the Minister of Industry be
pleased to refer to the reply given
to Starred Question No. 191 on the
12th November, 1865 and state:

(a) whether the proposals regard-
ing the Swiss and Soviet collaboration
in the manufacture of watches in
India have since been finalised;

(b) it so, the prugress made so far
in setting up a factory; and

(c) the time by which it is likely
to go into production?

The Minister of Industry (Shri D.
Sanjivayya): (a) Not yet, Sir.

(b) and (c). Do not arise,

e O 1 of Technical

Development

958. Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Yashpal Singh:
Shri Karni Singhji:
Shri Vishwa Nath Pandey:
Will the Minister of Supply and
Technical Devel t be pl d to
refer to the reply given to Unstarred
Question No. 458 on the 12th Novem-
ber, 1965 and state:

(a) whether the remaining 39 re-
comendations of the study team
appointed in respect of the Directo-
rate-General of Technmical Develop-
ment have since been considered by
Government;

(b) if not, the reasons for the delay;
and

(c) the time by which these will be
finalised?

The Minister of Supply, Technical
Development and Social Welfare (Shri
Raghuramaiah): (a) to (c). The
remaining recommendations are still
under consideration. Some of the
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recommendations have raised ques-
tions of policy affecting a number of
Ministries and are being considered
in consultation with those Ministries.

Export of Marine Products

959. Shrimati Renuka Barkataki:
Shri Ravindra Varma:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether jt is a fact that the
Indian exports of marine products
have fallen during 1965; and

(b) if so, the reasons for the fall

in exports?

The Minister of Commerce (Shri
Manabhat Shah): (a) and (b). No
Sir; on the contrary there has been
a slight increase. Exports during
1965 were Rs. €.92 crores as against
Rs. 6.85 crores in 1964.

Japanese Paper anq Pulp Industry
Mission

Sh:imatl Renuka Barkataki:
Shri P, R. Chakraverti:
Shri K. N. Tiwary:

Shri Yashpal Singh:
Shri Bagri:

Shri Vishram Prasad:
Dr, Ram Manochar Lohla;
Shri Kishen Pattnayak:
Dr. P, N. Khan:

Shri Subodh Hznsda:
Shri Ravindra Varma:
Shri Rajeshwar Patel:
Shri R. 8. Pandey:

Shri R. Barua:

Will the Minister of Industry be
pleased to state:

(a) whether a Japanese Paper and
Pulp Industry Mission recently visited
India on the invitation of the Union
Government; and

(b) if so, the main recommenda-
tions made by that Mission to Gov-
ernment?
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The Minister of Industry (Shri D.
Sanjivayya): (a) No such team has
been invited by the Union Govern-
ment,

(b) Does not arise.
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Black-listing of Firms

963. Shri Umanath:
Shri - Kajrolkar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
Arab League has black-listed 13
Indian firms;

(b) if so, the reasons therefor and
how many of the firms are in the
private sector and how many in the
public sector;

(c) the impact of this ban on the
working of these firms; and

(d) the steps taken or proposed to
be taken in this regard?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir. 13
Indian firms are reported to have
been black-listed by the Arab League.

(b) In accordance with the Arab
League Mandate, any firm anywhere
in the world having trading conncc-
tions with Israel or association with
any other firm having trading con-
nections with Israel will be subject
to boycott by all Arab countries.

(Shri

Only one concern viz., Praga Tools
Corporation Limited, Secunderabad
is in the Public Sector and the rest
are in the Private Sector.

(c) The black-listed firms will not
be able to trade with any Arab coun-
try till their names are removed from
the black list.

(d) The concerned firms have been
advised to file affidavits clarifying
their position so that further steps
may be taken to get their names re-
moved from the blacklist.
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Trade in Cotton Textiles

964. Shri Umanath:
Shri Kajrolkar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that India
criticised the present five-year agree-
ment on international trade in Cot-
ton textiles at the December meeting
of the Cotton Textile Committee of
the GATT held in Geneva and sought
revision of the sama;

(b) if so, the reasens therefor and
the terms of revision, proposed by
Indit; and

(¢) whether some countries oppos-
ed the revision and if so, the names
of such countries?

The Minister of Commerce  (Shri
Manubhai Shili): (a) and (b). Yes,
Sir. In the meeting of the Cotton
Textile Committee of the’ GATT held
in December, 1965, the, Indisn Dele-
gation pointed out that the basic
Objective of the Long Term Arrange-
ment regarding international trade
in Cotton Textiles (LTA) had not
been {fulfilled. The Indian Delega-
tion also suggested convening of the
meeting of the Cotton Textile Com-
mittee in the early part of 1966 in
order to consider whether the ar-
rangement should be extended, modi-
fied or diseontinued. It aliso convey-
ed our readiness to propose modifica-
tions that we would wish to be made
in the LTA to make it more effective
in achieving its Objectives for the
consideration of the Committee.

(c) Some developed countries such
as U.S.A. and EEC urged continua-
tion of the existing Arrangement for
a further period of five years with-
out any modifications.

Iron Ore in Mysore

965. Shri Untanathi Will the Minis.
ter of Mines and Metals be pleased
to state:

(a) whether ft is a fact that a
large quantity of rich ‘Magnetised

iron ore' is available in millions of
tons in the Kudermukh-Gungamoola
region of Chickamagalur district in
Mysore State;

(b) whether it is a fact that the
National Mineral Development Cor-
poration of the Government of India
has under contemplation a Rs. 40-
crore. programme for the exploitation
of the Iron Ore there;

(c) if so, the details thereof; and

(d) whether any foreign collabora-
tion is likely to be proposed at any
stage?

The Minister of Mines amd~ Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) and’ (c). The Nutional Mineral
Development . Corporation Limited is
carrying out the detailed prospecting
and exploration of the deposits at
Aroli range on the north of Kuder-
mukh which is expected to be com-
pleted by the middle of 1866. On the
basis of the results of the detailed
exploration, a feasibility report for
the exploitation of these deposits will
be prepared by the Corporation.

(d) A proposal has been received
from a foreign parfy for collabora-
tion in the development of mining and
transportation faci'ities. This is under
examination.

Railway Lands

966. Shri Umanath: Will the Minis-
ter of Rallways be pleased to state:

(a) the extent of railway lands
leased to the four Southern State
Governments for cultivation so far,
State-wise;

(b) how much of the lands has been
cultivated so far, State-wise;

(¢) the ressons for leaving the rest
fallow land by the respective State
Governments; and
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(d) prospects of using the unused
lands- already leased to these State
Governments?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) and (b). The required
information is given below:

'l'hecx--
tent of
land
brought
under
cultiva-
tion  so
far (State-
wise)

The ex-
tent of
Railway
land
lcased to
the four
Southern
State
Govern-
ments for
cultivation
(State-
wise)

Acres
529746
1298200

Acres
1. Mysore
3. Medras
3. Andhre .
4. Kerala

93126
889 770
1043+ 090
80'970

1928-070
258 500

ToTAL . . 4014°'$16 ’nos~936

(c) and (d). Since the beginning
of the scheme in 1942 and upto the
end of 1965, plots of land were hand-
ed over from time to time by the
Railways to the concerned State Gov-
ernments for purposes of cultivation.
As the State GovErnrients allot the
lands to individual cultivators, rea-
sons for not bringing the remalning
land under cultivation are not obvious
to the Railways. Presumably there
is no water available for cultivation
locally and villagers are not inter-
ested in takiry over such land.

Textile Study Team

967, Shri Umapath: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the Textile Study
Team has submitted its report to
Government;
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(b) it so, what are its recommen-
dations;

(c¢) whether Government have ac-
cepted the recommendations of the
Committee; and

(d) if not, the reasons therefor?

The Deputy Ministey In the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) to (d). It is presum-
ed that the Textile Study Team men-
tioned in para (a) of the question
refers to the Study Tcam set up on
27-5-1865 under the Chairmanship of
Shri K. K. Shah, M.P. to go into the
working of the Textile Commis-
sioner’s Organisation. The team has
not yet submitted its report.

Tea Finance and Guarantee
Corporation

968. Dr. P. N. Khan:
Shri Umanath:
Shri Subodh Hansda:
Shrimatl Renuka Barkataki:
Shri P. R. Chakraverti:
Shri R. S. Pandey:
Shri Rajeshwar Patel:
Shri Ravindra Varma:
Shri R. Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether the proposal to set up
a Tea Finance and Guarantee Cor-
poration is pending before Govern-
ment;

(b) if so, the scope and purpose of
such a Corporation; and

(c) the stage at which the matter
stands at present?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi): (a) to (c). The matter is
under consideration.

Tea Plantations

969. Shrimati Rennka Barkataki:
Shri Umanath:
Shri R. S. Pandey:
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Shri Rajeshwar Patel:
Shri Ravindra Varma:
Shri A, K. Gopalan:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a proposal
to take over uneconomic and mis-
managed tea plantations;

(b) if so, the reasons therefor; and

(c) the estimated acreage of such
plantations?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshl): (a) to (c). The matter is
under consideration. .

Trade with UK.

Shri P. C. Borooah:
Shri D. D. Puri:

0.

‘Will the Minister of Commerce be
pleased to state:

(a) whether the British Govern-
ment has recently revised or renew-
ed the import-export arrangements
with India;

(b) if so, what are the details of
the new arrangements; and

(c¢) how far the imports of various
traditional items are to be liberalised
thereunder?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir. How-
ever, in the case of imports of cotton
textiles into the United Kingdom, the
British Government have with effect
from Ist January, 1966, brought into
effect an interim arrangement pend-
ing finalisation of their scheme which
is under discussion in the GATT
forum at Geneva.

(b) and (c) Under the interim
arrangement, the British Government
have provided Yor—
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(i) the Government of India contl-
nuing from 1st December, 1963
onwards to restrict by export
licensing exports of cotton tex-
tiles from India to UK,

establishing interim quota equal
in amount to onc-half of the
basi¢ annual quota for 1965 vtz.,
11.5 million pounds for yarn und
195 million square yards for
piece goods and made-up goods,
of which finished cloth and
made-up goods will not exceed
32'5 million square yards;

(ii)

i

import li
U.K. in addition to the exlat-
ing export licensing arrange-
ments in India,

PR
intr

(iii)

The final arrangement proposed for
the period 1st January, 1966 to 8ist
December, 1970, based on lines simi-
lar to the interim arrangement is
under  discussion with the British
Government.

Camera Plant

971. Shri P. C. Borooah:
Shri Maheswar Naik:
Shri P. R. Chakraverti:
Shri K, N. Tiwary:
Shrimati Renuka Barkataki:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri R. Barua:
Shri R. 8. Pandey:
Shri Ravindra Varma:

Will the Minister of Indastry be
pleased to state:

(a) whether it is a fact that the
plan for setting up a camera plant in
the public sector is likely to fall
through; and

(b) i so, the reasons therefor?
The Minister of Industry (Shri D.

Sanjivayya): (a) and (b). Negotia-
tions are still in progress.
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World Fair at Madras

978. Dr. P. N. Khan:

Shri Subedh Hansda:
Shri M. L. Dwivedi:
Shrl Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri P. C, Borooah:
Shri Kolla Veakalah:
BShri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
All-India Munufacture s° Organisation
are plauning to hold a world fair at
Madras in January-February. 1967;
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(b) whether Government of India
are going to contribute anything to
meet the flnancial outlay involved;
and

(¢) if so, to what extent?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
All India Manufacturers’ Organisation
is organising the Indian International
Trade and Industries Fair at Madras
from 22nd January to 28th February,
1967.

(b) and (¢). The organisers of the
Fair have approached the Govern-
ment for financial assistance for
organising the Fair. As the quantum
of the financial assistance required
and the detailed reasons therefor
were not indicated, the necessary in-
formation has been called for from
them. On receipt ot their reply, the
matter will be examined.

Rallway-Wagon Assembling Plant

974. Dr. P. N. Khan:
Shri Subodh Hansda:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Shri Kishen Pattnayak:
Shrl Ram Sewak Yadav:
Dr. Ram Manohar Lohia:
Shri Vishram Prasad:
Shri Utiya:
Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleascd to refer to the reply given to
Unstarred Question No. 465 on the 12th
November, 1985 and state:

(a) whether any decision has since
been taken to set up a railway wagon
assembling plant at some European
port; and

(b) if so, when the plant will be
set up?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). For
the present, the existing facilities in
Yugoslavian factories to reassemble
our wagons will be utilised.
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975. Shri Indrajit Gupta:
Shri R, G. Dubey:
Shri Shree Narayan Das:
Shri D. C. Sharma:
Shri Hem Raj:
Shri D. N. Tiwary:
Shrimati Maimoona Sultan:
Shri Hem Barua:
Shri Maheswar Naik:
Shri Bagri:
Shri Yashpal Singh:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri- Subedh: Hansda:
‘Shai- P. C. Borossh:
Will the Minister of Supply and
Devel t be pleased to
refer to the reply given to Starred
Quéstion No. 484 on the 28th Novem-
ber, 1965 and state:

(a) the progress since made in
‘securing delivery from the UK, sup-
pliers of goods ordered from them on
‘Government account; and

(b) whether the UK. Government
has clarified its attitude towards ful-
filment of India’s pending orders for
(i) tank spares and other military
equipment, and (ii) towards the other
commercial and non-military transac-
tions which were also blocked?

The Minister of Supply, Techni-
cal Developmrent and Social Welfare
(Shri Raghuramaiah): (a) The latest
position is that applications for bulk
licences of the value of £5 million
and applications for individual
licences of the value of £1:73 lakhs
are still pending.

(b) On the 30th November, 1865,
UK. Government informed us that
pending implementation of para 1 of
Security Council's Resolutfon, licences
would not be issued for export of
military stores, such as weapons,
ammunitions. bonbs, combatant mili-
tary aircraft and its components,
army fighting vehicles and their spares
etc. Weé are not syware of any change
in this respect.
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Pablic Sector Steel Industry
Organisation

976. Shri Indrajit Gupta: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether his attention has been
drawn to a recent publication entitled
“Public Sector Steel Industry—a study
of Organisation” by Dr. Prasad, Eco-
nomic Adviser to the Hindustan Steel
Ltd.; and

(b) if 5o, his reaction to the findings
of the said study regarding the defec-
tive working of the system of decen-
tralisation and co-ordination between
thé Chéitman of Hindustan Steel Ltd.
and the General Managers?

The Minister of Iron and Steel
(Sl T. ‘N. Singh): (a) Yes, Sir.

(b) The findings of the Study will
be considered 1t the appropriate time.

Manafacture of Tractors

977. Shri Indrajit' Gupta:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Asad:
Shri P. C. Borooah:
Shri D, N. Tiwsry:
Shri Karnl Singhi:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that Russian
DT-14B tractors of 14/20 H.P. have
been found economical and best suited
to Indian conditions;

(b) if so, whether there is any
scheme pending, either in the public
or in the private sector, for the manu-
facture of such tractors in India with
Soviet collaboration;

(¢) whether such a collaboration
offer has actually been made by the
U.SS.R. on deferred rupee payment
basis and without royalty; and

(d) if so, Government's reaction in
the matter?
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The Minister of Industry (Shri D.
Sanjivayya): (a) DT-14B Russian
Tractor has been tested at the Tractor
Training and Testing Station, Budni

and found  suitable under Indian
conditions.
(b) to (d). No scheme for the

manufacture of DT-14B Russian Trac-
tors-in the public sector is under
consideration by Government. Gov-
crnment have already decided to
establish a project in the public sector
for the manufacture of a Czecho-
slovakian tractor falling in the same
range for which the Czech authorities
had offered assistance and which is
one of the projects included in the
Second Agreement on Economic Co-
operation concluded between the two
Governments.

Certain proposals received from
private parties for the manufacture of
the Russian DT-14B were not a&ap-
proved by Government for the above
among other reasons.

Scarce Raw Materials for Small
Scale Industiries

918. Shri Yashpal Singh:
Shri Shree Narayan Das:
Shri Bagri:

Dr. Ram Manohar Lohia:

Will the Minister of Industry be
pleased to state:

(a) whether Government have im-
posed a total ban on the import of
scarce raw materials for the small-
scale industries;

(b) whether big industries have
been allotted foreign exchange for the
import of such materials at the cost
of smali-scale industries; and

(¢) if so, the reasons for the same?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) No, Str.
(¢) Does not arise.
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Doubling of Delhi-Ambala Rallway
Line

979. Shri Yashpal Singh:
Shri Daljit Singh:
Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
under consideration of Government
for doubling the railway line from
Delhj to Ambala via Panipat;

(b) it so, the time by which this
project will be completed; and

(c) the funds allotted for the same?

The Deputy Minisier in the Minis-
try of Rallways (Shri Sham Nath):
(a) Of the 197 KMs. long section
between Delhi and Ambala, the small
partion of 3 K.Ms. between Delhi and
Subzi Mandi is already doubled. There
is no proposal at present for doubling
the remaining single line section.

(b) and (c). Do not arise.
Extension of Railway Line upto

Jammu

980. Shrimati Savitri Nigam:
Shri Yashpal Singh:
Shri Balmiki:

Shri Bagri:

Dr. Ram Manohar Lohla:

Shri Hukam Chand
Kachhavaiya:

Shri Bhagwat Jha Aszad:

Shri M. L. Dwivedi:

Shri S, C. Samanta:

Shri Subodh Hansda:

Shri P. C. Borooah:

Shri Vishwa Nath Pandey:

Shri Bibhuti Mishra:

Will the Minister of Rallways be
pleased to state:

(a) the further progress made to
extend the railway line upto Jammu
and other parts of the Kashmir State;

(b) whether the work is likely to
be completed during the Fourth Five
Year Plan; and

(c) the total allocation for the pro-
ject?
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The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (c). Surveys for further ex-
tension of the rail link beyond Kathua
to Jammu have been carried out and
the alternative alignments surveyed
are under consideration, No final
decision has so far been taken on the
alignment to be adopted, not about
inclusion of the project in the Fourth
Plan.

Chiet Controller of Imports and
Exports Organization
981. Shrimatl Vimla Devi:
Shri Yashpal Singh:
Shri Balmiki:
Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri P. C. Borooih:
Shri Warlor: !
Shri Vasudevan Nair:
Shri Indrajit Gupta:
Shri Prabhat Kar:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri M. L, Dwivedi:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Utiya:
Shri Vishram Prasad:
Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddbanti:
Shri Hukam Chand
Kachhavaiya:
Shri R. S. Pandey:
Shri M. Rampure:
Shri Onkar Lal Berwa:
Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxi Dass:

Will the Minister of Commerce be
pleased to refer to the reply given
to Unstarred Question No. 457 on the
12th November, 1965 and state:

(a) whether part-II Report of the
study team appointed in respect of
the Chief Controller of Imports and
Exports Organization has been sub-
mitted to Government;

(b) if so, the main recommenda-
tions of the Report; and
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(c) whether a copy of the report
together with the action taken there-
on by Government will be laid on
the Table of the House?

The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(b) and (c). The recommendations
of the Study Team made in part-1I
of their report are being considered
by a Committee of officers appointed
for this purpose. The committee will
be able to finish its work shortly.
Thereafter a copy of the report
together with a copy of the resolution
containing Government's decisions on
the recommendations will be laid on
the Table of the House.

(Shrt

Flying Mail Accident

982. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri Balmiki:

Shri Bagri:

Shri Kishen Pattnayak:
Dr. Ram Manobar Lohia:
Shri Ram Sewak Yadav:
Shri Utlya:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 471 on the
12th November, 1965 regarding the
Flying Mail accident at Sandal Kalan
Station on the 12th May, 1965, and
state:

(a) whether a final Report on
enquiry has since been submitted to
Government;

(b) if so, the detajls thereof;
(c) the reasons for delay; and

(d) the time by which the report
is lik2!y to be submitted to Govern-
ment?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): (a) and (b). The Addi-
tional Commissioner of Railway
Safety, Lucknow has not finalised his
enquiry report as yet.
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1c) and (d). Since certain technical
-aspects of the case needed a detailed
examination which has not been com-
pleted so far, it has not been possi-
ble to finalise the report thus far.
'The organisation of the Commissioner
of Raiwlay Safety has been requested
to finalise the report as early as possi-
ble. It is not possible to indicate a
firm date by which the final report
would be available.

Attempt to Derail Assam Mail

983. Shri Ram Sewak Yadav:
Shrt: Yashpal ‘Singh:
Shri Bagri:
Dr. Ram Manohar Lohix:
Shri Kiitteit Pittnxyak'
Shri Vishram Prasad:
Shri Utiya:
Shri Vishwa Nath leley-
Shri Bssumstar]:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 498 on the
12th November, 1965 regarding the
attempt to derail Assam Mail near
Duliajan Station of the North-East
Frontier Railway on the 16th Sep-
tember, 1965 and state:

(a) whether the investigation
Report has since been received by
Government;

(b) if so, the main findings of  the
investigation; and

(c) whether a copy of the report
will be laid on the Table?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Not yet. |

(b) and (¢). Do not arisc.

Code of Trading Practices

984. Shri Ram Sewak Yadav:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Shri Kishen Pattmayaky
Dr. Ram Manohar Lehid:
Shel Vishram Prasad:
Shri Utiya:

Will the Minister of Commerce be
pleased to refer to the reply given
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to Unstarred Question 514 on the
12th November, 1965 and state;

(a) whether Government have
taken any decision on the recommen-
dations of the Committee on Code of
Trading Practices between Manufac-
turers and Exporters;

(b) it not,
delay; and

(c) the time by which a decision is
likely to be taken?

The Minister of Commerce (Shri
Manubhai Shah); (a) to (¢c). The
report of the Committee on Code of
Trading Practices between Manufac-
turers and Exporters was considered
at the 22nd Meeting of the Board of
Trade held in Bumbay on the 28th
December, 1965,

the reasons for the

The Board laid stress on the estab-
lishment of a sound tradition of busi-
ness relations between manufacturers
and exporters which would ensure
that supplies of commodities for ex-
ports were expanded and that orders
received from abroad were fulfilled
satisfactorily and in time, and sug-
gested that the Committee might be
asked to give thought to these addi-
tional aspects of the problems
between manufacturers|suppliers of
raw material and manufacturers of
finished products for export and
between manufacturers of export pro-
duc:s and merchant-exporters. The
Government have accepted this sug-
gestion and are considering enlarge-
ment of the terms of reference of the
committee and its composition.

1t is expected that the Commitiee
will be able to submit its revised re-
port in about six monfths.

Accident at Thana on Bombay-Kalyan
B.G. Line

985, Shri Uttya:
Shri Yashpal Simgh:
Shri Balmiki:
Shri Bagri:
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Shri Ram Sewak Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to refer to the reply giverf to
Unstarred Question No. 518 on the
12th November, 1965 regarding colli-
sion at Thana on Bombay-Kalyan
B.G .Line and state:

(a) whether the Report of Inquiry
into the accident has since been
received by Govérnment;

(b) if so, the causes of the acci-
dent; and

(c) the action taken to fix responsi-
bility on the persons concerned?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (¢). The Additional
Commissioner of Rallway Safety,
Bombay who held a statutory enquiry
into the accident, has not finalised
his report as yet.

Mechanisation of Coal Mines

986. Shri Utlya:
Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Kishen Pattnayak:
Shri Vishram Prasad:

Will the Minister of Mines and
Metals be pleased to refer to the reply
given to Starred Question No. 777 on
the 10th December, 1965 regarding the
mechanisation of coal mines and state:

(a) when tho remaining 743 coal
mines will be mechanised; and

(b) the funds allotted for the same?

The Minister of Mines and Metals
(Shri 8 K. Dey): (a) Of 743 coal
mines, 31 are partially mechanised.
There is no scheme, at present, Yor

'hanising the r ining 692 mines,
most of which are small units.

(b) Nil.
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Deraliment near Katpadi Statlon

987. Shri Bhagwat Jha Asad:
Shri Yashpal 8ingh:
Shri Balmiki;
Shri Bagri:
Dr. Ram Manohar Lohia:-
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri §. C. Samanta:
Shrt Subodh Wansa
Shri P. C. Borooah
Shri Vishwa Nath Paadey:
Shri Kajrolkar:
Shri On¥XAF Lal Berwa:
Shri Hukam Chand

Kachbavaiya:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
engine and seven bogies of u train
were derailed near Katpadi Station on
the Southern Railway in the month
of December, 1965;

(b) if so, whether any passengers
were injured or killed in the accident;

(c) whether any sabotage is sus-
pected; and

(d) the particulars thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Presumably the question relates
to the accident to train No. 122 Down
Tiruchchirappalli-Renigunta Fast Pas-
senger. The engine and seven bogies
of this train dcruiled betwcen Putala-
pattu and Pukala stations on
10-12-65.

(b) There was no casualty in this
accident.

(c) and (d). According to the find-
ing of the enquiry committee, the
accident wag due to tampering with
track by removal of fish plates and
steel keys. The Police are still
making investigations to trace the
culprits.
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Rallways Wagon Factory at Raipur

988. Shri Yashpal Singh:

Shri Balmiki.

Shri Bagri:

Dr. Ram Manohar Lohia:
‘Will the Minister of Rallways be

pleased to state:

(a) whether the work on the Rail-
way Wagon Factory at Raipur is going
on according to the schedule;

(b) when production will start in
this factory; and

(c) when the full-rated production
will be achieved there?

The Deputy Minister in the Minis-
try of Raillways (Shri Sham Nath):
«(a) Yes.

(b) December, 1867.
(¢) December, 1969.

‘Foundry Forge Project at Hardwar

'989. Shri Balmiki:

Shri Subodh Hansda:

Shri S. C. Samanta:

Shri Bhagwat Jha Asad:

Shri M. L. Dwivedt:

Shri P. C. Borooah:

Shri Bagri:

Dr. Ram Manohar Lohia:

Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri R. §. Pandey:

Shri Ravindra Varma:

Shri Rajeshwar Patel:

Will the Minister of Industry be
pleased to state:

(a) whether Government have
decided to set up a Foundry Forge
Project at Hardwar;

(b) the country with which the
collaboration has been accepted by
Government; and

(¢) the details of the project and
the funds allotted for the same?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). A Foundry
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Forge Project with an annual capacity
of 15,000 tonnes each of specialised
steel castings and steel forgings main-
ly required for heavy electrical
equipment is proposed to be set up
at Hardwar. The estimated capital
cost of the project is about Rs. 21
crores with a foreign exchange com-
ponent of Rs. 6.3 crores. The value
of the estimated output at full pro-
duction would be about Rs. 13'5 crores.
Proposals regarding collaboratian
arrangement are under the considera-
tion of the Government of India.

Closure of Woollen Mills in Amritsar

990. Shri Bade:
Shri Yashpal Singh:
Shri Balmiki;
Shri Onkar Lal Berwa:
Shri Hukam Chand °

Kachhavalya;

Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:
Shri Maheswar Naik:
Shri Mohammad Elias:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that several
woollen mills have been closed due
to the shortage of imported raw
material;

(b) if so, the number of workers
rendered unemployed due to such
closure; and

(c) the steps taken by Government
in this direction?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (c). As a result of the short-
age of imported wool and consequent
reduction of foreign exchange alloca-
tion, a number of composite Woollen
Mills are reported to have cut down
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their production and some employeces
are reported to have been retrenched.
In order to give relief to Woollen
Mills, Government have permitted
them to utilise 50 per cent of their
installed capacity for production
of fabrics made out of man-made
fibre/yarn. The mills are also trying
to utilise indigenous wool to a larger
extent to improve the raw material
supply.

HEL., Bhopal

991, Shri 8. M. Banerjee: Will the
Minister of Industry be pleased to
state:

(a) whether the production in
Heavy Electricals Ltd., Bhopal has
gone up and if so, to what extent; and

(b) how does the production figures
of 19685 compare with those of 18647

The Minister of Industry (Shri D,
Sanjivayya): (a) and (b). The
actual production of Heavy Electricals
(India) Ltd., Bhopal, during 1965 was
Rs. 72039 lakhs worth as against
Rs. 43458 lakhs worth durirg 1964.

Textile Mills in Maharashtra

982. Shrl R. G. Dubey:

Wil  the
Minister of C ce be pl d

to
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Export of Woollen Hosiery Goods to
0S8R,

993. Shri R. G. Dubey: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Soviet Union hag placed orders for
bulk purchase of woollen hosiery
goods in 1968; and

(b) it so, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. The Soviet Union, under the
Trade Agreement concluded recently,
is to purchase from India woollen
hosiery goods of about Rs. 2.5 million,
and according to information received
orders for the above value have
already been placed with the manu-
facturers of woollen hosiery goods.

Doubling of Rail Line from Kharagpur
towards South

994. Shri Maheswar Naik: Will the
Minister of Railways be pleased to
state how far the railway line from
Kharagpur towards the south in the
South Eastern Zone has been taken up
for doubling and the target date by
which the work is expected to be

o state:

(a) whether it is a fact that the
Government of Maharashtra is con-
templating to set up 3 textile mills
in the public sector to avoid the crisis
in the textile industry; and

(b) it so, whether Government have
approved this scheme?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). The Maharashtra Gov-
ernment have applied for industrial
licences for setting up three cotton
spinning mills in the public sector.
‘The applications are under considera-
tion.

1 4d*

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
Of the 765 K.Ms. long section between
Khargpur and Waltair, double line
already exists between Waltair and
Vizianagaram (60 X.Ms.) and the
work on the doubling of the remain-
ing 705 K.Ms. between Vizianagaram
and Khargpur has been taken up in
phases during the period 10961-62 to
1963-64. Of this, 42 KMs. from
Khurda Road to Barang (35 K.Ms.)
and Ranital to Bhadrak (7 K.Ms.)
have so far been complet¢d and
opened to traffic. The balance is pro-
grammed for completion, in stages, by
1969.
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Drinking Water at Delhi Railway
Station

995. Shri Gulshan: Will the Minister
of Raillways be pleased to state.

(a) whether it is a fact that drink-
ing water being supplied to fhe
‘Railway colony and Railway station
of Delhi Cantt has been declared unfit
twice for drinking purposes; and

(b) if so, the action taken, by Gov-
ernment in this regard?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) No. .

(b) Two water samples were sent
for test. The first sample was found
unsatisfactory, probably due to some
impurity having crept in at the time
of sampling. The second sample taken
correctly in sterilised bottles was
found satisfactory. The source of
water supply at Delhi Cantt is the
decp tube well owned by the Rail-
way and there is ao chance of con-
tamination of water from this source.

Controlling of Running Trains

996. Shri Gulshan: Wil] the Minis-
ter of Railways be pleased to state:

(a) whether the Railway Board has
made some experiment for controlling
the running trains from the Centra-
lised Traffic Control office on the
various Railways; and

(b) if g0, the result of such an ex-
‘periment?

The Deputy Minister in the Minis-
try of Rallways (Shri S8ham Nath):
(a) Yes; two pilot projects for con-
trolling running trains from Centra-
lised Trafic Contro] offices on the
NE. Railway (Gorakhpur~Chupra
section) and the NF. Reilway
(Bongaigaon-Changsari section) have
been approved and the work is in
hand.

(b) Part of the Gorakhpur-Chupra
section of the N.E. Railway has been
brought into commission and the same
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is working satisfactorily. Full bene-
fits will be realised after the intro-
duction of this system on the entire
section.

Export of Shoes to U.S.S.R.

987. Shri Kajrolkar:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
State Trading Corporation has agreed
to export chappals and shoes to the
value of several crores to Russia;

(b) if so, whether any delegation
has gone to Russia to finalise the
deal;

(¢) whether it is a fact that on pre-
vious occasions Russia rejected the
goods and it resulted into heavy loss
to the exporters; and

(d) if so, the action taken to avoid
such loss in the future?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). A
delegation comprising of two officers
of the State Trading Corporation and
three representatives of the Corpora-
tion’s associate suppliers went to
Moscow in December, 1965 to nego-
tiate and flalise the 1866 foot-wear
order with the Russian import Or-
ganisation in U.S.SR. As a result of
this negotiation a contract for the
supply of 8.80 lakhs pair of shoes
valued at Rs. 2.34 crores was signed
in Moscow on the 14th January, 1986,
by the Corporation.

(¢) No.

(d) Does not arise.

Export of Shoes

988. Shri Kajrolkar: Will the Minis-
ter of Commerce be pleased to state:

(a) whether the State Trading Cor-
poration is going to open new units
in the Southern States to give incen-
tive to the exporters of shoes and
chappals; and
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(b) whether Bangalore has been
thought of as a centre to induce new
comers to enter the fleld of exports?

The Minister of Commerce (Shri
Manubhai Shah) : (a) and (b). The
State Trading Corporation of India
have conducted a survey of the
potentia] existing in the Southern
States for the manufacture of export
quality foot-wear. The findings of
the survey in respect of measures
like opening of procurement centres
etc.,, are under the examination of
the Corporation. Bangalore's claims
will also be considered alongwith
other centres.

Export of Bangles

999. Shri Kajrolkar: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that bangles
of Indian design were exported to the
tune of Rs. 5 crores to Western coun-
tries;

(b) it so, which part of India has
exported such bangles; and

(c) whether such export potential
is passible in the plastic type of ban-
gles or only in glass type of bangles?

The Minister of Commerce (Shrl
Manubhat Shah): (a) to (c). The ex-
ports to the Western Countries in-
culding U.S. during 1964-65 were to
the tune of Rs. 4.19 lacs out of total
export of about Rs. 30 lacs worth of
bangles to all destinations. There are
brighter prospects for export of
plastic bangles.

Manufacture of Scooters

1000. Shri A. N. Vidyalankar:
Shrl Kajrolkar;
Shri Onkar Lal Berwa:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shri Basumatari:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that a pro-
posal to manufacture a completely
Indigenoug scooter for Rs. 1,850 has
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been forwarded to the Union Gov-
ernment by a Jaipur firm;

(b) if so, the main features of
the proposal; and

(c) Government's reaction thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). A scheme
for the establishment of an under-
taking for the manufacture of auto-
cycles with a capacity of 7,500 Nos.
per annum has been received. It does
not envisage foreign collaboration or
import of capital goods raw materials.
The proposed selling price has been
given as Rs. 1848. The scheme fs

under  examination, along with
schemes received from other entre-
preneurs.

Assam-bound Goods seized by
Pakistani

1001. Shri R. G. Dubey; Will the
Minister of Rallways be pleased to
state:

(a) the amount of Assam-bound
goods booked from the S.E. Railway
which were seized by Pakistan in
transit during the recent Indo-Pak.
conflict;

(b) the e¢steps taken to secure
release of these goods and their
onward despatch to the respective
detsinations in Assam;

(¢) whether it is a fact that com-
pensation claims have been lodged by
the i s and i in these
cases; and

(d) if so, the steps which are under
consideration to settle these claims
and the period likely to be taken te
give this relief to the affected parties?

The Deputy Minister in the Minls-
try of Rallways (Shri S8ham Nath):
(a), (¢) and (d), The precise infor-
mation in this regard is not available.
The same is being collected and
would be placed at the Table of the
Lok Sabha shortly.

(b) The matter is likely to be dis-
cussed between the Governments of
India and Pakistan in pursuance of
Tashkent declaration.
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Newsprint Plant at Nangal

1002. Shri Daljit Singh:
Shri Kajrolkar:
Shri Subodh Hansda:
Shri Maheswar Naik:
Shri Hukam Chand

Kachhavalya;

Shri Bade:
Shri Ramachandra Ulaka:
Shrl Dhuleshway Meena:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Sham Lal Saraf:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 202 on the
5th November, 1965 and state:

(a) whether any decision has since
been taken regarding the setting up
of the newsprint plant at Nangal in
Punjab; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
Banjivayya): (a) Not yet, Sir.

(b) Does not arise.

Manufacture of Heavy Electrical
Equipment in Punjab

1003, Shri Daljit Singh:
Shri Hem Raj:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 2280 on the
10th December, 1965 and state:

(a) whether the report of the Com-
mittee appointed to assess the exist-
ing capacity required in relation to
the prospective demand of the Punjab
Government for  heavy electrical
equipment has since been ined
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the Fourth and Fifth Five Year Plans
for Heavy Electrical Equipment have
been received and are under consi-
deration. The scheme of the Govern-
ment of Punjab to establish a new
unit for the manufacture of electrical
equipment will be considered further
in the light of the decision taken bn
these recommendations.

Tralns passing through Manmad
Junction

1004. Shri Daljit Singh: Will the
Minister of Raflways be plcased to
state:

(a) whether fast and Mail or Ex-
press trains are generally latc and
cannot connect the branch trains
at various junctions which start at
the punctual timc and the delayed
train passengers have to wait for 12
hours ;

(b) whether any complaints have
been lodged at Manmad Junction in
this regard; and

(c) if so, the action taken thereon?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) The malntenance of con-
nections at various junction stations
on the Indian Railways has been
generally satisfactory from August,
1965 to January, 1966, except during
September, 65 on Western Railway
when there was a set back due fo
breaches and emergency moves.

(b) and (c¢). Two complaints about
missing of connections were lodged
on 26-11-65 and 15-12-65. The cir-
cumstances leading to the missing of
connections were explained to the

by Government; and

(b) if so, the
thereon?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The
recommendations of the Committee
set up to assess the existing capacity
and further capacity required in rela-
tion to the prospective demand during

decisions taken

inants and action has been
taken to increagse the authorised de-
tention from 20 to 30 minutes in the
case of No. 564 Manmad-Kacheguda
passenger for maintaining connection
with 8 Up Punjab Mail.

A close watch is also being kept by
the Railways about maintenance of
connections at various junctions in-
cluding Manmad.
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Properties of Pakistani Nationals

1005. Shri Daljit Singh: Will the
Minister of Ci ce be pl d to
refer to the reply given to Unstarred
Question No. 487 on the 12th Novem-
ber, 1965 and state:

(a) whether the list of properties
still owned by Pakistani nationals
specirlly in Meerut district has been
finalired with the help of Uttar Pra-
desh Government; and

(b) if so, the decision taken by
Government in this regard?

The Minister of Commerce (Shri
Manubhal Shah); (a) The details of
properties owned by Pakistan
nationals in U.P. are being collccted
by the District authorities.

(b) A decision about the reciprocal
return of properties and assessts seized
by either country will be taken up at
the forthcoming Ministerial meeting|
between the two Governments in
terms of Article VIII of the Tashkent
Declaration.

H.E.L., Bhopal

1006. Shri Karni Singhji: Will the
Minister of Industry be pl d to
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forcign Company have to provide and
maintain in India technical specialists
fn such numbers and on such terms
as are mutually agreed upon for work
coanected with the construction und
operation of the factory and for the
training centre. The number of
technical specialists to be deputed for
rendering  technical assistance s
periodically determined by mutual
agreement. The number so determin-
ed from time to time i8 based on the
production programme of the factory
and the technical processes relating to
cach specific item of equipment. As
new items are being taken up for
manufacture every year, continued
employment of foreign technicians is
necessary till production of such arti-
cles i8 established on a satisfactory
basis.

(b) The expenditure incurred to-
wards the salary and maintenance of
such personnel during 1964-65 and
1965-66 is as follows:

TT1964<65 T 77 Rl 41.01 lakhs
Rs. 28.50 lakhs

Each

(¢) onad (d).

Yes,
foreign technician is engaged for 8

8ir.

term and competent Indian

specific
i s and technici are attached

state;

(a) the considerations which weigh
with Government to continue to have
a large number of foreign technicians

in the Heavy Electricals Ltd.,
Bhopal;
(b) the expenditure incurred to-

wards the salary and maintenance of
such personnel during the last two
years, i.e., 1064-65 and 1865-66 upto-
date;

(¢) whether there is any phased
programme for replacing them by the
Indian technicians; and

(d) i so, the details thereof?

The Minister of Industry (8hri D.
Sanfivayya): (a) Under the provi-
sions of the Technical C 1
Agreement with M/s. Associated Elec-

trical Industries Ltd., of the UK, the

as under-studies to each expert and
are actually engaged in production
design activity. It is expected that
when the term of the foreign experts
comes to an cnd, the Indian staff
would be in a position to carry out
the functiong without any assistance,
In the switchgear, controlgear and
transformer departments, the foreign
experts have already been replaced
by Indian staff.
Rourkela Fertilizer Plant

1007. Shri Karni Singhfi:

Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri M. Rampure:

Will the Minister of Iron and
Steel be pleased to state:

(a) whether the modifications which
were to be made in Rourkela Fertili-
zer Plant s0 gs to increase production
have now been completed;
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(b) if not, the reasons for delay;
and

(c) the steps taken to accord high
priority to the increase of production
of fertilizers so acutely needed in the
country?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) No, Sir.

(b) A number of alternative pro-
posal were under consideration and
varioug authorities concerned had to
be consulted. However, a decision was
taken in December, 1965 that quota-
tions for two alternative schemes
should be iuvited and tenders have
accordingly beep called for. These are
expected to be received on 21st March
1966 whereafter an early decision will
be taken to order the necessary equip.
ment.

(c) Steps have been taken to
increase production of fertilisers
during the IV Plan by way of estab-
lishing additional fertilizer factories
and increasing the production facili-
ties available in the existing factories.

Trade with German Democratic
Republic

1008. Shri Indrajit Gupta:
Shri Karni Singhji:
Shri P. R. Chakravertl:
Shri Hem Barua:

Will the Minister of Commerce be
pleased to state:

(a) whether it is proposed to open
trade representation with the German
Democratic Republic; and

(b) if not, the reasons therefor?
The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No,
Sir. As we have no diplomatic mis-
sion in that country, we do not have
a Commercial Counsellor there. How-
ever, in order to assist our mutual
trade, the State Trading Corporation
is considering opening an office there
and posting a senior executive of
the Corporation with adequate stafl.

FEBRUARY 25, 1966

Written Answers 23904

Trade with Latin American Countries

1009. Shri Hem Barua:
Shri Karni Singhji:

Will the Minister of Commerce be
pleased to state:

(a) whether in view of the good-
will for India existing in the Latin
American Countries, as found by the
Railway Minister during his recent
visit, those countries propose to
establish trade and diplomatic rela-
tions with India; and

(b) it so, when their proposals are
likely to be given effect to?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Dip-
lomatic and trade relations between
Latin American countries and India
are already in existence. The Rail-
way Minister had pointed out that
these relations should be strengthen-
ed further. The question of expand-
ing our trade and diplomatic relations
with the countries in this region is
constantly under review.

Chinese Competition in South-East
Asia

1010. Shri Hari Vishnu
Will the Minister of
pleased to state:

(a) whether it is a fact that India
is being priced out of the markets of
South-East Asia by Chinese cut-
throat competition; and

(b) if so the measures taken, or
being taken, to meet the situation?

Kamath:
Commerce be

The Minister of
Manubhai Shah):

Commerce (Shri
(a) No, Sir.

(b) Does not arise.

High Pressure Boiler Plant near
Tiruverambur

1011. Shrimati Maimoona Sultan:
Will the Minister of Industry be
pleased to state:

(a) whether Government have ap-
proved a scheme for the expansion of



2395

the high pressure boiler plant near
Tiruverambur recently; and

(b) if so, the cost of such an ex-
pansion and other details thereof?

The Minister of Industry (Shri D,
Sanjivayya): (a) Not yet, Sir; the
scheme is under preparation.

(b) Docs not arise,

Re-organisation of Railway
Divisions

1012. Shri A. V. Raghavan: Will the
Minister of Railways be pleased to
state:

(a) whether there is any proposal
to reorganise the various Railway
Divisions in the Southern Railway on
the formation of the ninth zone;

(b) if so, whether there is any pro-
posal to bring the entire railway lines
in Kerala under onc division; and

(c) if so, where the headquarters
of the new division will be located?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c¢). Do not arise.

Export of Coking Coal

1013. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are con-
templating to increase the export of
Coking Coal from India to other
countries; and

(b) if so, its likely effect in the
country?

The Minister of Commerce (Shri
Manubha! 8hah): (a) There ig no such
proposal at present.

(b) The question does not arise.
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Import Licensing Policy

1014. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
recent conference in Delhi of State
Directors of Industries failed to chalk
out an import licensing policy for the
States; and

(b) if so, the reasons for the same?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No,
Sir, This point was not considered
by the Conference and therefore the
question does not arise.

Circular Railway for Calcutta

1015. Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shrimati Renuka Ray:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
West Bengal Government have set up
a team recently in consultation with
the Central Government to make
recommendation on the proposed
Circular Railway for Calcutta Metro-
politan area; and

(b) it so, the specific directions to
it from the Centre?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
and (b). The West Bengal Govern-
ment have not set up in consultation
with the Centra] Government any
Study Team to make recommendations
on the proposed Circular Railway for
Calcutta Metropolitan Area. How-
ever, at the instance of the Metropo-
litan Transport Team appointed by
the Planning Commission, a Study
Group consisting of high level experts
to be associated with the Team has
been set up by the West Bengal Gov-
ernment in order to facilitate the task
entrusted to the Team by providing
them with all the basic dete, such as
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present traffic needs, land usage and
the changes likely to take place in the
pattern and composition of needs and
developments over the next 20—28
years. At the discussions held in
D ber 1965, other matters
the Chairman of the State Study
Group drew the attention of the
Metropolitan Transport Team to the
scheme for a Circular Railway, and
suggested that it may be possible to
work out a project which can be im-
plemented without delay to meet the
difficult transport situation in the city.
This proposal is being carefully
examined by the Metropolitan Trans-
port Team along with other possibili-
ties for better mass transport facilities
for the Calcutta Metropolitan Area.

Engineering and Hoslery Industries

1016. Dr. Ranen Sen:
Shri Dinen Bhattacharya:

Will the Minister of Industry be

pleased to state:

(a) whether it is a fact that the
engineering and hoslery industry,
particularly in the small scale sector,
is suffering due to shortage of raw
materials; and

(b) it so, the nature of the short-
age and the steps taken to mitigate
the difficulties?

The Minister of Industry (Shri D.
Sanjivayya): (a) In common with
units in the large and medium sgcale
sectors, engineering and hosiery units
in the small scale sector are also ex-
periencing shortage of some raw
materials.

(b) Imported iron and steel and
non-ferrous metals are the raw mate-
rials in respect of which small scale
engineering units are experiencing
shortage. Worsted hosiery yarn and
nylon synthetic yarn are the raw
materials in respect of which the
small scale Woollen and Art Silk Hosi-
ery Industries are experiencing
shortage,

The distribution and consumption of

copper, lead, zinc and tin are now re-
gulated under the Scarce Industrial
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Materjals (Control) Order, 1965 in
order to ensure that the avajlable
supplies are put to the best possible
use in the nationa] interest, having
regard to Defence and other priority
requirements. As a measure of
interim relief 50 per cent of the quan-
tities of these metals allocated to the
States during October 1964—March 65
period have been allocated to the
States for November 65—April 66. A
foreign exchange allocation of Rs. 176
lakhs for import of iron and steel for
the smal] scale sector for 1965-66 has
also been allocated Statewise ffor issue
of import licences to individual units
in their respective jurisdiction. With
a view to reducing dependence on
imports of these scarce raw materials
Government are vigorously pursuing
the question of import substitution.

The only unit in the country which
manufactures nylon synthetic yarn had
to reduce its production, due to cut
in the electric power supplied by the
Rajasthan Electricity Board to the ex-
tent of 75 per cent of its requirements.
Efforts are being made by the unit to
generate its own power to meet half
of its requircments and normal pro-
duction is expected to be resumed by
the end of March, 1966. As regards
worsted hosiery yarn, the availability
of which is limited due to the shortage
of foreign exchange for import of wool,
Government have under consideration
a scheme for production of worsted
hosiery yarn mixed with man-made
fibres which is likely to increase the
availability of the worsted hosiery
varn by about 100 per cent. Import
of raw materials for the woollen and
art silk hosiery industry is also per-
missible under the relevant Export
Promotion Schemes.

Machine Tool Requirement

1017. Shri Subodh Hansda:
Shri Yashpal Singh:

Will the Minister of Industry be
pleased to state:

(a) whether Government propose to
set up a C ission to ine the
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requirements of the Machine Tools
Industry in the county; and

(b) if so, when this Commission is
likely to be set up?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The
machine tool requirements for the
Fourth Plan perlod have been estl-
mated by a Working Group, in broad
calegories. For purposes of plan-
ning, a more detailed estimate of re-
quirements according to types and
sizes of machine tools has been consi-
dered necessary. The question how
to prepare such an estimate and what
agency should be employed for this
purpose is under consideration.

Collision at Rudaull Station

1018. Shri Shiv Charan Mathur:
Shri Kajrolkar:
Shri P. R, Chakraverti:
Shri Hukam Chand

Kachhavaiya:

Shri Bade:
Shri Krishnapal Singh:
Shri Kapur Singh:
Shri Narasimha Reddy:
Shri Vishwa Nath Pandey:
Shri Onkar Lal Berwa:
Shri Basumatari:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased i state:

(a) whether it is a fact that 40 per-
sons were injured, 3 seriously, when a
passenger train collided with a goods
train at Rudauli Station on the Faiza-
bad-Lucknow section on the 27th
December, 1965;

(b) the estimated loss of life and
Railway property involved; and

(c) the cause of this accident
according to the enquiry held so far?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No. Only 7 persons sustained
minor injuries.

(b) There was no loss of life.
The cost of damage to railway pro-

perty was estimated at approximately
Rs. 5,375/-.

24c0

(c) The report of the enquiry com-
mittee is under scrutiny.

Dalli-Rajhara-Dantewada Railway
Line

1019. Shri Shiva Dutt Upadhyaya:
Shri R. S. Pandey:
Shri Ulkey: i
Shri A. S. Saigal:
Shri R. S. Tiwary:
Shri Chandak:
Shri Wadiwa:
Shri J. P. Jyotishi:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have
under consideration laying of a Rail-
way line from Dhalli-Rajhara to
Dentewada or Jagdalpur to open
avenues for the exploitation of the
vast resources of the district, espe-
cially the iron ore and lime stone; and

(b) if so, the dctails thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b), Feasibility-cum-cost stu-
dies of the Dhalli Rajhara to Dante-
wara railway project have been under-
taken alongwith other railway con-
nections in this region, These studies
are in the nature of advance action
for consideriry the various alterna-
tives in transport system that would
be required for an integrated devel-
opment of the industrial mining and
agricultural potentizl of the Danda-
karanya region.

Supply of Coal to M.P. Electricity
Board

1020, Shri Shiva Dutt Upadhyaya:
Shri R. S. Pandey:
8brl Ulkey:
Shri A. S. Saigal:
Shri R. 8, Tiwary:
Shri Chandak:
Shri J. P. Jyotishi:

Will the Minister of
Metals be pleased to state:

(a) whether it is the policy of Gov-
ernment of India that State Govern-
ments should tap their own resources;

Mines and
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(b) whether it is also a fact that the
M.P. Electricity Board wanted to
mine coal, through the State Mining
Corporation by which the mining pro-
fits would have gone to the Corpora-
tion but the mining lease application
of the Corporation was rejected for
village Bakohi, district Shahdol while
Government of India is considering
grant of a mining lease to the State
Corporation of Assam Government;
and

(¢} if so, the reasons for this dis-
parity?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Exploitation of
coal resources by the States is allow-
ed if it is consistent with the all
India policy and the development
scheme forms an intergal part of the
planned programme.

(b) and (c¢). In view of adequate
production of non-coking coal in the
country and its easy availability, it
was considered that it would not be
advisable grant fresh mining leases
in this area. However, the matter is
now being re-examined in consulta-
tion with the State Government.
Proposal of the Government of Assam
was approved mainly because of the
local demand in the area and the
trangport difficulties.

Allocation of Tin for Small-Scale
Industries

1021. Shri Shiva Dutt Upadhyaya:
Shri R. S. Pandey:
Shri Ulkey:
Shri A, S. Saigal:
Shri R. S. Tiwary:
Shri Chandak:
Shri J. P. Jyotishi:
Shri Wadiwa:

Will the Minister of Industry be
pleased to state:

(a) whether a decrease of 22 per
cent in the allocation of tin for the
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small-scale industries sector was made
during the period April, 1963—Sep-
tember, 1963 as compared to October,
1962—March, 1963;

(b) whether this decrease was ap-
plied uniformly to all the States; and

(¢) if not, what has been the basis?

The Minister of Industry (Shri D.
Sanjivayya): (a) There was a dec-
rease of about 14 percent in the allo-
cation of tin for the small scale in-
dustries sector (including textile ac-
cessories units and the cashew nut
industry) for the period April-
September, 1963 as compared to the
period October, 1962-March, 1963.

(b) Uniform reductions during
April-September, 1963 were made in
the allotment to the States as well as
the Textile Accessories and Cashew
nut industries after taking into ac-
count the requirements from Jammu
& Kashmir which were received for
the first time during April-September,
1963.

(c) Does not arise.

oY war TR wran

1022. Y fagwrq quega ;w0
aftrea 7t 8 IR # gwm w9
fie .

(%) ardr qur s SEe &
1965 ¥ &Y TgT AT 9X TIRAIT
feadt afer & #;

(&) 3= wafa & v ¥ ToqanT
ferfy wgmgar &, A%

() wroif ¥ @TEY ET TGN
T # NFfw T & oy
AT e Y ?
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(ii)ﬁmﬁr Tt ¥ gy ¥
IAC W3W & AP & R FAT
ar 5 AW ¥ fa¥ dwfas adgon
& f qead oofr &

(iii) ST R qEE AT AT
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e ¥ v ftr aeda e §
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(iv) AT FAAT FTF AT
wrd qa1 fagei § @@t avaw
LerIfz GAET 77 IAT AW A A1 FEAL
1 f T geEAgw FAT;
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Coal Washery in Private Sector

1024. Shri Vishwa Nath Pandey:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that
Gover t have idered the
scheme finally to set up a washery
unit in the Private Sector; and
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(b) if so when it is proposed to
be set up?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) and (b). Some
proposals to set up washery units in
the private sector have been received
recently and are under considera-
tion of Government.

Powerloom Enquiry Committee

1025. Shri Vishwa Nath Pandey:
Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Man Sinh P. Patel:
Shri S. V. Ramaswamy:

Will the Minister of Commerce be
pleased to refer to the reply given to
Starred Question No. 195 on the 12th
November, 1965 and state:

(a) whether Government have ac-
cepted the recommendations made by
the Powerloom Enquiry Committee
headed by Shri Ashok Mehta; and

(b) if so, the action taken by Gov-
ernment thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) and (b). Government's
decisions on this are expected to be
announced at an early date.

Steel Production Target for Fourth
Plan

1026. Shri Vishwa Nath Pandey:
Shri Linga Reddy:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Sidheshwar Prasad:
Shri D. C. Sharma:

Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Starred Question No. 61 dated
the 5th November, 1965 and state:

(a) whether the target for steel
production for the Fourth Five Year
Plan has been finally decided;

(b) .if 80, the nature thereof; and
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le) how it is proposed to be
‘achieved?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Not yet, Sir.
‘The target for steel production for the
Fourth Five Year Plan is still under
discussion with the Planning Com-
mission.

(b) Does not arise.

(¢) This could be decided only after
the target for steel production for the
Fourth Five Year Plan has been
finalised.

Pulp, Paper and Newsprint Plants in
) India

1027. Skhri D. €. Sharma:
re Shri Vishwa Nath Pandey:
) Shr{ Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
* pleased to refer to the reply given to
Starred Question No. 77 on the 5th
November, 1965 and state:

(a) whether Government have com-
pleted the scrutiny of the reports re-
lating to the setting up of pulp, paper
and newsprint plants in India; and

(b) if so, the decision taken thereon”

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). A team of
experts from M/s, Simon Enginecring
of UK. and the Cia Industrial de San
Cristobal, Mexico, has been entrusted
with the work of preparation of a
detailed project report, in the U.P|
Bihar areas based on bagasse in as-
sociation with this  Ministry, the
National Industrial Development Cor-
poration and the Directorate General
of Technical Development. The pre-
liminary study made by the N.ID.C.
is being used by this team as basic
data. Their report is likely to be re-
ceived by April-May, 1966.

Third Class Sleeper Coaches

1028. Shrimati Ramdulari Sinha:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Gov-
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ernment propose to attach more third
class sleeper coaches to the important
trains on the North Eastern Railway
from 1st April, 1966; and

(b) if so, the names and numbers
of those trains?

The Minister of State in the Minls-
try of Railways (Dr. Bam Subhag
Singh): (a) and (b). It is proposed
to introduce three-tier sleeper coaches
on Nos. 15 UP|16 Dn Expresses bet-
ween Siliguri Jn. and Lucknow and
two tier sleeper coaches on Nos,
37TP[38 Dn Jogbani-Allahabad Fast
Passenger trains with effect from 1st
March, 1966. There are no  other

roposals tw introduce third  ¢lass
sleex]))oer coaches on the North -IE“.\
tern Railway from 1st April, 1860,

Railway Acdeidents

1029. Shri Linga Reddy:
Shri Vishwa Nath Pandey:
Shrimati Savitri Nigam:
Shri Daljit Singh:
Shrimati Jyotsna Chanda:
Shri Krishnapal Singh:

Will the Minister of Railways bhe
pleased to state:

(a) the number of railway accidents
which occurred since 30th September,
1965 (Zone-wise);

(b) the causes thereof;

(c) the loss of life and property
sustained by the Railways (Zome-
wise); and

(d) the compensation paid by the
Railways (Zone-wise)?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) to (c). The number of accidents
in the categories of collisions, derail-
ments, trains running into road traffic
at leve] crossings and fires in trains
which occurred on the Indian Gov-
ernment Rallways during the period
1-10-63 to 31-12-65 are given in the
statement enclose. The causes of the
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accidents, loss of life and approxi-
mate cost of damage to Railway pro-
perty sustained therein are also given
in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-5599/66].

(d) Payment of compensation to
the victims involved in the accidents
is being progressed. An amount of
Rs. 1,900|- has been paid as ex-gratia.

Blind Children
10308, Shri Liladbar Kotoki:

the Minister of Social Welfare
pleased to state:

Will
be

(r) the number of biind children
of School going age in the country;
and

(b) the percentage of such children
who have been provided education?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) No dependable
data is available. According to rough
estimates, however, the number of
blind children of school-going age
may be between 4 and 5 lakhs;

(b)Y About one per cent of such
children are eslimated to be in
schools,

Singareni Collieries

1031. Shrimati Lakshmikanthamma:
Will the Minister of Mines and
Metals be pleased to state:

(a) whether the Government of
India have given all assistance pro-
mised to the Singareni Collieries by
the end of the Third Five Year Plan;
and

(b) if not, the reasons therefor?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b), No
promise as such was given about the
quuntum of assistance to the Singar-
eni Collieries by the end of the Third
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Five-Year Plan. A sum of Rs. 17.73

crores is expected to be provided to

the Company by the end of the Third

Plan, including a sum of Rs. 13.68

crores in the Third Plan, based on

the actual requirements of the Com-

pany.

N.C.D.C. and Neyveli Lignite Project

1032. Shrimati Lakshmikanthamma:
Will the Minister of Mines and
Metals be pleased to state the assist-
ance given to the National Coal Deve-
lopment Corporation and Neyveli Lig-
nite Project by the end of Third Plan?

The Minister of Mines and Metals
(Shri S. K. Dey): Funds provided to
the National Coal Development Cor-
poration and the Neyveli Lignite
Corporation by the end of the Third
Plan are expected to be as under:—

(1) National Coal Development
Corporation.—Rs. 127.63 crores.

(2) Neyveli Lignite Corporation,—
Rs. 143.73 crores.

Mineral Deposits in North Arcot
District

1033. Shri Balakrishnan: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether further investigation is
being made to assess the available
deposits of zinc and other mineral
ores in Mamandur area North Arcot
District; and

(b) if so, the estimate of mineral

deposits available in the area?

The Minister of Mines and Metals
(Shri S, K. Dey): (a) No, Sir.

(b) Does not arise.
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Indian Council for Child Welfare

1634, Shri Daljit Singh: Wil] the
Minister of Soclal Welfare be pleased
to refer to the reply given to Starred
Question No. 552 on the 30th Novem-
ber, 1965 and state:

(a) whether the Indian Council for
Child Welfare have by now rendered
the accounts in respect of all grants;
and

(b) if not, the reasons therefor?

The Deputy Minister in the Depart-
‘ment of Social Welfare (Shrimati
Chandrasekhar): (a) Accounts for
further amounts of Rs. 9,663.50 in
respect of 1963-64, and for
Rs. 81,874.00 in respect of 1984-65
have since been received. Accounts
for Rs.8,431.60 in respect of 1963-64,
and Rs. 1,92,779.00 in respect of 1964-
65 are still awaited.

(b) Accounts have not been ren-
dered for full amounts as in some
cases expenditure against the sanc-
tions has been incurred during 1965-
66 and in some cases accounts are
still awaited from the State Boards.

Hravaat At & Wl w1 s
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Social Welfare Boards
1037. Shri Hari Vishnu Kamath:
Shri Ram Sewak Yadav:
Shri Bagri:

Will the Minister of Social Welfare
be pleased to state:

(a) whether it is a fact that the
Social Welfare Boards at the State as
well as Central levels, are “Chair-
manned” by women;

(b) who appoints the State Chair-
men;

(c) whether the
State Boards
and

working of the
has been satisfactory;

(d) if not, whether any change is
proposed in the set-up at State levels?

The Deputy Minister in the Depart-
ment of Soclal Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir,

(b) Chairmenh of the State Boards
are appointed by the respective State
Governments in consultation with the
Chairman, Centra]l Social Welfare
Board.

(¢) The working of the State Boards
has been generally satisfactory.

(d) Does not arise.
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Zinc Smelter Plant at Visakhapatnam

1039. Shri M. S. Murti: Will the
Minister of Mines and Metals be
pleased to refer to the reply given to
Unstarred Question No. 1898 on the
10th September, 1965 and state:

(a) whether the detailed project re-
port of the Zinc Smelter Plant to be
set up at Visakhapatnam in Andhra
Pradesh has gince been received; and

(b) if so, the main features there-
of?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No, Sir.

(b) Does not arise.
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Retired Railway Employees

1040. Shri Jashvant Mehta: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Western Railway Pensioners Associa-
tion of Bhavnagar Division has re-
presented for the increase in the
dearness allowance and pension for
retired railway employees;

(b) whether it is a fact that pension
rules have not been revised after the
introduction of the liberalised pension
scheme; and

(c) whether Government have con-
sidered the problem of medical relief
for the retired railway employees?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes. No dearness allow-
ance is payable to retired emp-
loyees. Ad-hoc increased in pension
was, however, allowed effective from
the pension for October, 1963 to per-
sons who are in receipt of small pen-
sions. It has not been possible to
allow any further ad-hoc increase
due to the difficult financial position.

(b) The rules have been liberalised
on a number of occasions since
their introduction in 1850.

(c) Yes, The matter is under consi-
deration.

Bus-Goods Train Collision on the
Central Railway

1041. Shri M. L. Dwivedi:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Shri S. C. Samanta:
Shri Subodh Hansda:
Shri Bagri:
Shri Ram Sewak Yadav:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that a bus
collided with a goods train at a man-
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ned level crossing between Allumpur
Road and Monopad Stations of Dro-
nachelam-flecunderabad Metre Gauge
section of the Central Railway on
January 1, 1866; '

(b) if so, the number of casualties
involved;

(c) the cause of the accident; and

(d) the number of level crossing
accidents curing 1965 as compared to
1964 and the steps taken to minimise
them?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) As a result of this accident four
persons were killed and twenty two
sustained injuries.

(¢) The report of the enquiry com-
mittee is under scrutiny.

(d) During 1965 there were 123
level crossing accidents on the Indian
Government Railways as against 146
during 1964.

Various measures which inter-alia
include training and educating the
galemen, insistence on whistling by
engine drivers while approaching level
crossings, progressive manning of
level crossings, provision of lifting
barriers and interlocking of gates
with signals wherever warranted, and
educating the road users through va-
rious media about the hazards involv-
ed in negotiating the level crossings
carelessly etc. have been adopted by
the railways to minimise the inci-
dence of level crossing accidents.

Loading of Fish in Wagons at Kalupara
Gha

1042. Shri Gokulananda Mohanty:
Will the Minister of Rallways "be
pleased to state:

(a) whether the South Eastern Rail-
way authorities have received several
complaints about the shortage of
space in ‘wagons and short time given
for loading! fish in 326 Down train at
Kalupara Ghat Station; and
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(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) A few representations have been
received by Divisional Superintendent,
Khurda Road, for increasing the quota
for fish baskets allotted to Kalupara
Ghat station. A complaint alleging
delay in clearance and other irregu-
larities was also made in a  local
newspaper. There has been no com-
plaint regarding inadequancy of the
stoppage of the train at the station
for loading.

(b) A quota of 100 baskets has becn
allotted to Kalupara Ghat Station for
loading filsh by 326 Down in the ref-
rigerated fish van for Howrah only.
This quota is the highest allotted on
the section for any fish loading sta-
tion. Subject to availability of room
in the van, based on booking at pre-
vious stations, on a number of days,
more than 100 baskets were booked
and loaded in consultation with the
trade. There is no restriction in re-
gard to loading to other stations nor
in loading by other trains, The posi-
tion has been reviewed and the pre-
sent arrangements are considered
adequate.

Kalmassery Machine Tool Factory in
Kerala

1043. Shri Vasudevan Nair:
Shri Warior:
Shri Daji:

Will the Minister of Industry be
pleased to refer to the reply given
to Unstarred Question No. 2778 on the
24th September, 1865 and state:

(a) whether the examination of cost
estimates with particular reference to
the foreign exchange required for the
expansion of Kalmassery Machine
‘Tool Factory in Kerala State has been
finalised; and

(b) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjlvayya): (a) No, Sir.

(b) Does pot arise.
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House Rent Allowance to Railway
Employees

1044. Shri Warlor:
Shri Vasudevan Nair:
Shri Daji:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No, 2779 on the
24th September, 1965 and state:

(a) whether any decision has been
taken on the representation of the
Railway employees working outside
the municipal limits of Palghat town
for house rent allowance; and

(b) if so, from which date they are
to receive the same?

The Minister of State In the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.

Demand for Non-Coking Coal

1046. Shri R. 8. Pandey:
Shii Ravindra Varma:
Shri Rajeshwar Patel:

Will the Minister of Mines and
Metals be pleased to siate:

(a) the estimated total demand for
non-coking coal in the country by the
end of the Fourth Plan; and

(b) the total estimated production
by that period?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
demanil for non-coking coal at the
end of the Fourth Plan, as estimated
in July, 1965 on the basis of the pro-
duction programmes then envisaged
for the various consuming industries
is of the order of 77 million tonnes.
The estimate is, however, being pe-
riodically reviewed in the light of
developments in the consuming indus-
tries’ programmes, and the productiom
of coal will be adjusted according to
the actual demand.
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Low Temperature Carb th
Plants

1047. Shri R. S. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:

Will the Minister of Mines and
Metals be pleased to state:

(a) the number of low temperature
carbonisation plants established in the
country; and

(b) the places where these plants
have been located?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) and (b). So
far, only one low temperature carbo-
nisation plant based on lignite has
been established at Neyveli,

Co-operative Spinning Miils in Madhya
Pradesh

1048, Shri R. S. Pandey:
Shri Ravindra Varma:
Shri Rajeshwar Patel:

Will the Minister of Commerce be
pleased to state:

(a) whether any applications were
received from the Government of
Madhya Pradesh for the grant of
licences for establishment of spinning
mills in the co-operative sector;

(b) if so, when the
were received;

applications

(c) whether the same have been
considered and a decision conveyed
to the State Government; and

(d) if not, the reasons for delay?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi); (a) to (d). Applications
were received for the grant of indus-
trial licences under the Industries
(Development and Regulation) Act,
1951 for the establishment of 4 new
cotton cooperative spinnig mills at
(1) Jabalpur; (2) Ujjain; (3) Chhind-
wara; and (4) Ratlam. As the coop-
erative spinning mills require a large

t of fi ial ist. from
the State Government, the Govern-
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ment of Madhya Pradesh were advis-
ed that they should first get the
clearance of the Planning Commission
in respect of the necessary financial
provisions in the State Plan-outlay.
The State Government's proposal for
the inclusion of the new projects of
cooperative spinning mills in the pro-
gramme for the 3rd Plan was not
agreed to by the Planning Commission
and the Commission have informed
the State Government accordinsgly.
In the circumstances it has not been
possible to issue industrial licences
for the establishment of these mills.
As soon as the approval of Planning
Commission is received for the num-
ber of cooperative mills to be includ-
ed in the State Plan, the industrial
licences for the same will be issued.

Alloy Steel for Defence Needs

1049. Shri P. C. Borooah:
Shri M. L. Dwivedt:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri Maheswar Nalk:
Shri P. R. Chakraverti:
Shri K. N. Tiwa-y:
Shri D. C. Sharma:
Shri Linga Reddy:
Shri D, N. Tiwary:
shri Madhu Limaye:
Shri Yashpal Singh:
Shri Hem Barua:

Shri R. S. Pandey:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government have ini-
tiated a priority programme for the
production of alloy steel and other
stee] to meet the defence meeds of
the country;

(b) it so, the broad outlines of the
final programme; and

(c) how much of steel production
has been allocated to the Private Sec-
tor?

The Minister of Iron ang Steel (Shri
T. N. Singh): (a) Yes, Sir,

(b) Special efforts have been made
to press the major steel plants in the
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country as well as other steel pro-
ducers to manufacture the require-
'nents of the Defence Ministry for
special steel as well as the more im-
portant requirements of the engineer-
ing industry in the country. Full co-
operation has been promised. Action
has also been taken to speed up th2
completion of the alloy steel plant at
Durgapur. In addition, a technical
study group has been sct up to assess

defence requirements in the forth-
coming years more accurately.
(c) A capacity of about 570,000

tonnes of alloy and special steel has
been licensed, out of which about
433,000 tonnes is in the private sector.

Co-operative Jute Mill in Assam

1050. Shri Liladhar Kotoki: Will the
Minister of Commerce be pleased to
state:

(a) the reasons for the inordinate
delay in granting industrial loans and
making available necessary foreign
exchange to the Co-operative Jute
Mill licensed to be set up in Assam;
and

(b) the steps taken to expedite the
matter?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) and (b). While the application of
the Assam Cooperative Jute Mill for
a loan froon the Industrial Finance
Corporation is being favourably con-
sidered by the Corporation, the delay
in making necessary foreign exchange
available to the mill has been due
mainly to the present foreign ex-
change difficulties. Efforts are be-
ing made to cover the foreign ex-
change requirements and it is expect-
ed that this will be finalised shortly.

Cement Machinery Parts

1051. Shri Mohammad Elias: Will
the Minister of Industry be pleased to
state:

(a) whether it is a fact that Gov-
ernment have decided to make cement
manufacturing machinery pg_rtg at the
Ranchi Heavy Engineering Plant; and
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(b) if so, the detailg thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). The Plants
of Heavy Engineering Corporation
Limited, Ranchi have facilities for
the manufacture of various items
of equipment required for cement
making machinery. The items of
cquipment which are proposed to be
manufactured for the present are
Tyres (about 15 tonnes each), Girth
Gear Wheel and Pinion (about 20
tonnes each), Mill Heads (about 10
tonnes each) and Gear Boxes.

Design Work of Durgapur Plant

1052. Shri Mohammad EHas:
Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Government of
India have taken any decision on the
suggestion of Durgapur Steel Plant
authorities that all the design work
of the expansion programme of alloy
steel plant should be done by the
Central Engineering Design Bureau;
and

(b) if so, the details thereof?

The Minister of Iron ang Steel (Shri
T. N. Singh): (a) and (b). No recom-
mendation or suggestion of the kind
mentioned by the Hon'ble Member
has been made by the Durgapur Steel
Plant authorities, but certain propo-
sals have been ‘made by Hindustan
Steel on which Government expect
to take a decision shortly,

Ten-Year Plan for Steel Industry

1053. Shri D. J. Nalk:
Shri Onkar Lal Berwa:
Shri Linga Reddy:
Shri R. Barua:
Shri R. S. Pandey:
Shri M. Rampure:

Will the Minister of Iron and Steel
be pleased to refer to the reply given
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to Starred Question No. 632 dated 3rd
December, 1985 and state:

(a) whether it is a fact that Gov-
ernment has proposed that its pro-
gramme during the next two Plan
periods should include three new steel
plants, besides the Bokaro Plant; and

(b) the target of production pro-
posed?

The Minister of Iron anq Steel (Shri
T. N. Singh): (a) and (b). A perspec-
tive plan for the development of the
iron and steel industry over 10—15
years is still under preparation.
Details of this programme have not
yet been finalised.

t

Filature Silk

1054. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
refer to the reply given to Unstarred
Question No. 1334 on the 26th Novem-
ber, 1965 and state:

(a) the action taken by Govern-
ment on the representation of the
State Government of Mysore regard-
ing the losses incurred in filature silk
in the State;

(b) whether the State Government
have stated that they would close
down the Filature of Silk if the in-
dustry is not subsidised;

(c) whether the Central Silk Board
have advised the Government of
India to purchase the silk produced
in the Mysore fllatures and sell the
same through the State Trading Cor-
poration; and

(d) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) to (d), The Special Committee
constituted by the Central Silk Board
for ining thé repr i of
the Government of Mpysore, in its
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Interim Report had. inter-alia recom-
mended that the State Trading Cor-
poration or the Handicrafts and
Handlooms Exports Corporation should
purchase the accumulated stocks of
filature raw silk with the Govern-
ment of Mysore. Since these stocks
Irad practically been liquidated by
the middle of December, 1885, no
action was necessary on the part ot
Government.

Import of Carbon Black Rubber

1058. Shri Kapur Singh:
Shri P. K. Deo:

Will the Minister of Industry be
pleased to state:

(a) whether the attention of Gov-
ernment has been invited to a news-
item in the ‘Economic Times' (27-12-
1965, page 1) to the effect that owing
to the non-availability of foreign ex-
change for the import of carbon black
rubber, manufacturing undertakings
are forced to cut down their produc-
tion;

(b) it so, the details of the total
requirement of foreign exchange on
normal basis and what has been allott-
ed now by the Government of India
and

(¢) whether any reliet measures

are being contemplated?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. Although
there has been delay in the allocation
of foreign exchange for import of
carbon black and other materials re-
quired by the tyre and other rubber
goods mranufacturing industries, there
has been no serious fal] in their pro-

- duction.

(b) The normal estimated require-
ment of foreign exchange for the
import of carbon black, rubber and
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two million tonnes of iron ore annual-
ly from 1967. It is expected to
handle 1.5 million tonnes of iron ore
per annum for export from Daitarl
Iron Ore Mines from May, 1967 on-
wards.

(b) At present there is no regular
production of iron ore from Daitar1
mines. Large scale production will
start only in March, 1967 after the
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Malegaon Powerloom Co-operative
Associations

1060. Shri Kishen Pattnayak:
Shri Madhu Limaye:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
received any representation from the
Maleguon Powerloom Co-operative

iation recently; and

Ore Handling Plant is commissi
The mines are being planned to pro-
duce on an average two million tonnes
per annum.

(¢) The Orissa State Commercial
Transport Corporation, a Public Sec-
tor Undertaking under the State Gov-
ernment will be responsible for trans-
porting the iron ore from Daitari
'nines to the Paradip Port for export.

Railway Hospital Nurses and Staff

1059, Shri Gokulananda Mohanty:
Will the Minister of Rallways be
pleased to state:

(a) the reasons for mass transfer
of Hospital nurses and staff in general
including trade union officials who are
Railway Employees serving on the
Eastern and South Eastern Railways;
and

(b) how many of these belong to
class I and class IT Railway Services?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No mass transfers of staft
have taken place either on the Eastern
or South Bastern Railways. Statt
have been transferred including some
trade union officials under the extent
orders of periodical transfers, T-ad:
Union officials are not exempted from
the operation of these orders.

Some Nurses also have been trans-
ferred from Calcutta area to other
Divisions for administrative reasons
in the interest of service,

(b) None.

(b) if so, the action taken thereon?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
(a) Several representations have been
received from Powerloom Associations
in Malegaon regarding issue of licen-
ces under the Central Excise Rules
and about closure of unauthorised
powerlooms.

(b) These are under consideration.

Welfare Schemes for Denotified Tribes

1061. Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Kolla Venkalah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Social Welfare
be pleased to state:

(a) whether it is a fact that the
Central Government has asked the
State Governments to draw up com-
prehensive schemes for the welfare of
the denotified tribes; and

(b) if so, the rcaction of the State
Governments thereto?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes, Sir.

(by The State Governments have
formulated various schemeg for rais-
ing the educational and economic level
of these tribes, An illustrative list of
the schemes is given below. The
schemes are further reviewed annual-
ly in the Working Groups Meetings
consisting of the representatives of the
concerned State Governments/Union
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Territory Administrations, Planning
Commission and the concerned Cen-
tral Ministries and such modifications
as are found necessary in the light of
experience gained are made in the
programme,

Centrally sponsored Schemes relating
to the welfare of Denotified Tribes
1. Education.

(1) Scholarships, Stipends and
grant of tution and examina-
tion fee.

(2) Supply of Mid-day meals.

(8) Ashram - schools/Residential
Schools/Special Schools.

(4) Hostels (including buildings) /
boarding grants. '

(5) Aid to Voluntary agencies
(for promotion of education).
II. Other Schemes.

(a) Agriculture

1. Supply of bullocks, ploughs,
carts and bulls.

2. Minor irrigation (including ir-
rigation wells),

3. Reclamation of waste land,

4. Contour bunding.

5. Cooperative farming Societies.

6. Subsidy for the purchase of
agricultural land.

(b) Animal husbandry /Poultry
Farm: '

~

(c) Cottage Industry

1. Production-cum-Training Cen-

ters/Industrial Training.

Industrial Co-operative Socie-

ties,

3. Stipends, Subsidies and loans
to trainees.

4. Craft Centres,

»

(d) Co-operatives.

(e) Rehabilitation /Colonisation/
Housing.

(f) Community Welfare Centres/
Balwadis/Sanskar Kendras.

(g) Medical & Public Health.

1. Drinking water wells.
2. Mid-wifery Training.
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Export of Raw Filature Silk

1063. Shri Linga Reddy: Will the
Minister of Commerce be pleased to
state: ’

(a) whether the export of the raw
filature silk is allowed from Mysore
State;

(b) 1if so, the quantity allowed;
(c) the quantity that still remains

to be exported out of the accumulated
stocks in the State; and

(d) its effect on the losses so far
incurred?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qareshi):
(a) Yes, Sir.

(b) 8,000 kgs,

(c) and (d)., Out of the quantity
permitted for export, only 40 kgs. of
filature raw silk have been exported
80 far. There are however, practical-
ly no accumulateq stocxs of fllature
silk in the State at present.
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Import of Foreign Films
1066. Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Commerce be
pleased to state:

(a) whether any new schemes have
been formulated in regard to the im-
port of foreign films; and

(b) if so, details thereof?

The Minister of Commerce (Shri

Manubhal Shah): (a) No, Sir.
(b) Does not arise.
Srinagar Express
1067. Shri Hem Raj: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Northern Railway authorities made

FEBRUARY 25, 1066
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reservations for a two tier sleeper
coach in Srinagar Express which left
New Delhi on the mnight of 1st
January, 1966 at 9.10 p.m.;

(b) whether it is a fact that no
two-tier sleeper coach was attached
to it and the passengers were incon-
venienced when they could mot find
accommodation therein; '

(c) whether it is also a fact that
the reservation fee was not refunded
to the passengers; and

(d) if so, the number of reserva-
tions made for such a coach, the
amount refunded and the amount that
was not refunded?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) and (c). The two tier sleeper
coach scheduled to run on 69 Up
Srinagar Express was damaged and
was replaced by an ordinary third
class coach. All the passengers who
haqd obtained advance reservations
both for sleeper berths and seats were
provided with reserved seats. As such,
the question of refund of reservation
fee did not arise.

(d) The number of reservations
made for sleeping and sitting accom-
modation was 18 and 45 respectively.
Ot the former, four passengers claim-
ed refund of the sleeping surcharge
tickets at the booking counter itself
and the total amount refunded was
Rs, 14°00 P, The remaining sleeping
accommodation surcharge amounting
to Rs. 49'00 P ig due to be refunded.

Economy in use of Iron and Steel

1068. Shri Sham Lal Saraf:
Shri Bade:
Shri Bibhuti Mishra:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether a Committee has been
set up and attached to the Iron and
Steel Controller at Calcutta to recom-
mend economy in the use of iron and
steel;

(b) whether this Committee has set
itself to the task entrusted to it; and
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(c) the personnel and terms of
reference of the Committee?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). Yes,
Sir.

(¢) The Sub-Committee consists of
the following members:

‘(i) Shri Nagendra Bahadur—Iron
& Steel Controller, Chairman.

Dr. B. D. Kalelkar, Senior
Industrial Adviser, D.G.T.D.

One representative from each
of the main producers.

Four representatives of Indian
Engineering  Association to
represent fabrication Indus-
try.

One representative each of
Railways, Central Design
Bureau/HS—/C.W.P.C. and
M/S. Dasture & Co, to repre-
sent the Designers,

(i1)
«(idl)

«iv)

(v)

(vi) One represeniative of I1.S.I.

{vii) Executive Secretary, Joint
Plant Committee.

(viii) Shri M. M. Suri, Director,
Central Mechanical and Engi-
nerring Research Institute.

(ix) Shri A. C. Chatterjee, Joint

Director, Ex-office Deputy
Iron & Steel Controller—Sec-
retary.

There are no formal terms of re-
ference of the Committee, The Com-
mittee has been asked to examine in
detail the recommendation contained
in the report issued by the National
Counci] of Applied Economic Re-
search, for effecting economy in the
consumption of Structural Steel.

Exploitation of Lignite near Bikaner

1069. Shri Heda: Will the Minister
of Mines and Metals be pleased to
state:

(a) the progress made regarding
the negotiations with the Govern-
‘ment of German Democratic Republic
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about the exploitation of lignite near
Bikaner in Rajasthan; and

(b) whether any plan has been
made for the entire project?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No firm nego-
tiations were made for jexploitation
of legnite with the Government of
German Democratic Republic.

(b) Yes, Sir. A Russian team of ex-
perts have submitted the report on
open cast mining of lignite which is
under consideration.

Import of Cotton

1070. Shri R. Barua:
Shri R. S. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) the criteria adopted by Govern-
ment regarding the issue of licences
for the import of cotton to different
mills in the country; and

(b) the names of the textile mills
which have been granted import
quotas against users' licences in the
year 19657

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Quresh!): (a) and (b). Import licences
for foreign cotton are issued by the
Joint Chief Controller of Imports &
Exports, Bombay, to the cotton tex-
tile mills against the quotas allocated
to them by the Textile Commissioner.

Quotas to Actual User Mills are
given on the basis of past consumption.
For this purpose the consumption of
foreign cotton by each mill during
the calendar year 1960 is taken as the
basis. Mills which have started later
have been allocated import quotas on
the basis of consumption of foreign
cotton in cubsequent years.

Foreign cotton quotas are allocated
also to the mills exporting cotton tex-
tiles and yarn on the basis of theit
exports, Mills retain and consume
such cotton to the extent they cam
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consume it. The balance is sold or
transferred by them to other mills.
More or less every mill which is tech-
nically capable of consuming import-
ed cotton gets some quantiiies of im-
ported cotton, The Textile Commis-
sioner broadly discusses this with
Indian Cotton Mills Federation to
evolve basis of distribution of import-~
ed cotton from time to time to the
Mills.

No separate statistics or details are
maintained regarding the import
quotas against users’ licences. How-
ever, the names of all the mills which
have received import licences for
foreign cottun are given in the week-
ly bulletin of import licences whith
the C.C.I. & E's organisation issues
every week.
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Land along Railway Tracks

1072. Dr, P. Srinivasan:
Shri Bibhuti Mishra:
Shri Onkar Lal Berwa:
Shri Hukam Chand Kachha-
vaiya:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Bhagwat Jha Arzad:
Bhri P. C. Boroozh:
Shri M. L. Dwivedi:

Will the Minister of Railways be
pleased to state:

(a) the acreage of land along the
Railway tracks allotted during the
last three months for growing food-
grains under “Grow More Food”
scheme; and

(b) the prospects of crops therein
and the terms on which the land has
been given?

The Minister of State in the Min-
istry of Railways (Dr. Ram Subhag
Singh): (a) and (b). For the present
rabi season upto 30th June, 1968,
about 4902 acres of railway land along
Railway tracks have been made avail-
able by the Railways free of charge
direct to the cultivators in furtherance
of “Grow More Food” scheme. It
is too early to assess the prospects of
crops thereon,

Production of Salt in Orissa
1078. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Will the Minister of Industry be
pleased to state:
(a) the quantity of producti of
salt in Orissa during 1965-86;
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(b) whether any financial assistance
was given by the Central Government
to the common salt industries in
Orissa during 1965-66; and

(c) if so, the details thereof?

The Minister of Industry (Shri D.
Sanjivayya): (a) 49.7 thousand M.
Tonnes for the calender year 1965.

(b) No, Sir.
(¢) The question does not arise,

Handloom Products manufactured in
Orissa

1074. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

‘Will the Minister of Commerce be
pleased- to state:

(a) the total output of handloom
products manufactured in Orissa
during 1965-66;

(b) the total consumption of yarn
during the same period; and

(c) the total amount granted to
Orissa for the development of hand-
loom industries in the State during
the same period?

The Deputy Minister in the Min-
istry of Commerce (Shri Shafi
Qureshi): (a) The total output of
Handloom products manufactured in
Orissa during April to October 1965
was 64.38 million metres.

(b) 4.09 Million kilograms.

assistance to  State
Governments will be sanctioned
sometime in March 1866. However
an allocation of Rs. 28.87 lakhs for
Orissa has been made for 1965-66,

Industrial Estates in Orissa

1075. Shri Ramachandra Ulaka:
Shri Dhuleshwar Mééena:

Will the Minister of Industry be
pleased to state:

(a) the number of industrial estates
opened in Orissa during 1965-86 and

(c) Central
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the names of districts where they
were opened; and

(b) the amount allotted by the
Centre to Orissa for the purpose
during the same period?

The Minister of Industry (Shri D.
Sanjivayya): (a) No. mdustrial estate
has been opened so far during the
current  year. 66 rural industrial
work sheds are under construction,

(b) The provisional payment sanc-
tions are issueq at the cnd of every
financial year ie. in the month of
March. These sanctions are based on
the nine months actual expenditure
incurred by the State Governments
plus three months anticipated expen-
diture, The Planning Commission
have made an allocation of Rs. 30.00
lakhs for the establishment of Indus-
trial Estates in  Orissa during the
year 1965-66. This -allocation will
cover the rural industrial work sheds.
also.

Ambar Charkhas in Orissa

1076. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the number of Ambar Charkhas
actually supplied to Orissa during
1865-66 so far;

(b) the number out of them actually
in operation during the same period;
and

(c) the total quantity of yarn pro-
duced during the same period?

The Depuly Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) 178 (upto 31-12-1965).

(b) 143.

kgs.
() (1) From charkhas dis-
ributed utpo 196465 o [49.863
(if) From 143 charkhas refe-
rred to in (b) above . 2,268
TotaL . 52,131
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Post-Matric Scholarships to S.C, and
S.T. in Orissa

1077, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Social Welfare
.be pleased to state:

(a) the total number of scholarships
awarded to the students belonging to
the Scheduled Tribes and Scheduled
Castes and other backward classes for
post-Matric studies in Orissa during
1965-668 so far;

(b) the total number of students
-who applied for these scholarships
from Orissa during }he same period;
and

(c) the dates when these scholar-
ships were paid to the students?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati M.
Chandrasckhar): (a) to (c). The
information has been called for from
the State Government and will be
laid on the table of the House, as soon
as it is received.

Ambar Charkhas in Rajasthan

1078. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the number of Ambar Charkhas
actually supplied to Rajasthan during
1965-66; and

(b) the number out of them which
are actually in operation during the
same period in that State?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) 137 (upto 30th September, 1965).

(b) 137 (as on 30th September,
1865).
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Post Matric Scholarships to S.C. and
S.T. in Rajasthan

1079. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Social Welfare
be pleased to state:

(a) the total number of scholar-
ships awarded to the students belong-
ing to the Scheduled Castes and
Scheduled Tribes and other backward
classes for Post-Matric studies in
Rajasthan during 1965-66; and

(b) the dates when these scholar-
ships were paid to the students?

The Deputy Minister in the Depart-
ment of Socia] Welfare (Shrimati M.
Chandrasekhar): (a) and (b). The re-
quisite information has been called
for from the Government of Rajas-
than and will be laid on the Table of
the House as soon as received.

Posts for S.C. & S.T. on SE.
Railway

1080. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Railways be
pleased to state:

(a) the number of posts filled up
in the lower Gazetted Service during
1965-68 so far on the South Eastern
Railway;

(b) the number of posts out of
them reserved for Scheduled Tribes
and Scheduled Castes; and

(c) the number of reserved posts

filled up so far during the above
period?

The Minister of State in the Minis-
try of Railways (Dr ., Ram Subhag
Singh): (a) 18.

(b) Nil,

(c) Does not arise,
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Minerals and Metals Trading
Corporation

1081. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the details of losses of the
Minerals and Metals Trading Corpo-
ration during 1965-66;

(b) the reasons therefor; and

(¢) how Government
make up these losses?

propose to

The Minister of Commerce (Shri
Manubhai Shah): (a) The uccounting
year of the Minerals and Metalg Trad-
ing Corporation relating to the period
1965-66 ends only on 31st March, 1966.
The full financial details of the work-
ing of the Corporation for this period
are, therefore, not finalfsed yet.

(b) and (c). Do not arise.

Small-Scale Industries in West Bengal

1082, Shri Tridib Kumar Chaudhuri:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that import
ceilings for non-ferrous metals for
small-scale industries in West Bengal
have been slashed down to Rs. 23
lakhs in 1965-66 from Rs. 1 crore 30
lakhs in 1964-65; and

(b) if so, what are the considera-
tions and principles on which this
has been done?

The Minister of Industry (Shri D.
Sanjivayya): (a) No foreign ex-
change ceiling as such is allotted to
the States for import of non-ferrous
metals for the small scale industries.
Statewise allocation of the total
quantity of non-ferrous metals avail-
able for distribution to the small
scale seotor is made in tonnage. The
following allocations were made to
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West Bengal for 1964-65 and 1985-66:

1965-66

1964-65
(in tonnes)
Copper 1168-0 a10-0°*
Zinc 901:0 222-9%¢
Lead 292°3 102:0%*
Tin 184'0 45'0°*
Nickel 170'0 Kgs@ Nil
Imported E.C.
grade Alumini-
70-0*

um wire rods 110°0

**Allocation made for Nov. 65-Apr.
66 which represents 50 per cent of
the allocations made for the period
October 64, March 65.

*For 1965-66 period.
@For October, 64—March 65 period,

The cuts in the allocation of copper,
lead zinc and tin to West Bengal for
1965-66 were in proportion to the
reduction in the over-al] availability
as in the case of other States. In
the case of aluminium wire rods
allocations to the States for 1965-66
were made prorata to the revised
demands received from them.

(b) Does not arise.
Cashew Board

1083, Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Commerce be
pleased to state:

(a) whether there was a proposal
to form a Cashew Board; and

(b) if so, the decision taken in the
matter?

The Minister of Commerce
Manubhai S8hah): (a) Yes, Sir.

(b) It has been decided to consti-
tute a Cashewnut Development Coun~
cil.

(8hri
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Indian Woollen Mills and International MTqT ArEE AR o e

Standards
1084. Shri D. D. Puri: Will the . 1085. =it S ,W
Minister of Commerce be pleased to  H@T 27 ¥, 1965 & warifea s
state: &1 920 % I ¥ gy ¥ qg aAry

(a) whether Government are asso- Y FAT w3 fF
ciated with the work of the two spe- .
cialists deputed by the International . (*) W‘I’{’i‘{{ ¥ areawt aF af
Wool Secretariat to help the Indian @4 @A fawr #Y swarfaq

Woollen mills to reach international T aug 5w v § a; T

standards both in quality and price;
b wheth dered feaib] (&) 3F A9 O F9 IF FW
(b) whether it is considered feasible T T ?

to achieve these objects with the cut @ )

angeed on the import,of riw wool T weArem & It (s AW

-and - :
(e) it not, what st 4 T (%) 27-81965 I arcifea
c¢) if not, what steps are propose! ) ' T

to be taken in this direction? W de 920 ¥ I F Ifewfad

AEH-TET-N@T H1eT A &

The Deputy Minister in the Ministry T T
‘of Commerce (Shri Shafi Qureshi): ﬁ,t;ﬁ e ¥ il A
(a) to (c). The International Wool  WIARAT FT HIR Fuw § foam wdf
‘Secretariat is reported to have deput- sTefews wsaT fvar o W ) Tw
ed two specialists at the request of :

one of the Woollen Mills in Bombay /&1 ¥ 51 & 1% % faay

to go into its problems of production ar 78 Tq qre & it frorg v st

and costing in the manufacture of q IF WA T HH A g1 St
woollen textiles for exports, Govern-

ment were not associated with the feLadl (I i & fawiw %.ﬁq‘q 3?
work of the two specialists as it was foraet afer Soqsy &1 wofr & 39 STA |
mainly in regard to the problems of Py o % ofc P
one particular Mill. Government have A grEr s ¥ EASS
not also received any report in this @ g fa=re &< fagr ardem o

regard. (&) &= T@ 3z

i fwed o o T

1085. ot aXy aET cquiw  CFTRTRa R o T & gl ferdi
st qg aqTH A g W e wr oo

1087. Wt ®IW NG :

(%) w0 qEwT 1 T fremd ot Wo Wo wwT :

feeft § f& wiwgmm  gffwafa

wl W@ el § 9 A w pi g
W W ot gty guar :
(=) afx g, @ AT & AW ot "o Wo qWA :
& forq w kT W T 7 welt wfedt v :
&t fawaATY QR
wifwea won (st wond ) - ot fagTae sam :
(%) a, & w7 N FA 19 FIAT, 1965 F

(=) sw & 78 3w | warcifed T & 950 F I F
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(%) d=r=aifean oY ggmar @
T & T A AW ¥ Ak F
swia q% fesf wfs g€ &

(@) iR N g N om T
WY §U qFT FT @ aIX H qowT
¢ fror 57 a7 e ;o

() afz &, @ v& T A
w a% qu fear o ¥ ?

IeAwR (W wwrdEr)
(%) & (n). Swwrfea & ww
MR F FT Y A7 @ @A
o & 1966 & W aw d &
N F v § 1 weafag of@eAr
% o foew & & w1 frafor 723 7
TET § 398 femAt ay afcfar w2
quT Tg NEW ¥ RO T qen-gaw
T gt gl difa e § g w7
CR e s i ]

HiSET FTRTEY qTa i Eet w1
o Jareq oft ag § dar 5 A
feamar m %—
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1964 . 3172

1965 . . . 6318
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Import Entitlement

1089. Shri M, Malaichami: Wil
the Minister of C be pl d
to state:

(a) whether the import entitlement
offered during 1962-63 and 1963-64
did not result in proportionate in-
crease in the export trade; and

(b) if so, what further steps Gov-
ernment have taken or propose to
take to see that the export promotion
is effected in proportion to the import
licences issued?

The Minister of Commerce (Shri
Manubhai Shah): (a) This has result-
ed in substantial increase in exports
of our manutactured goods which are
given such assistance, The value of
irnport licences issued under Export
Promotion Schemes was Rs. 38'69
crores in 1062-63 and Rs. 53°39 crores
in 1963-64 while the total value of ex-
ports during these years was Rs.
713-61 and 793'25 crores respectively.

This upward trend of total exports
has continued during the next year
(1964-85) with total exports at
Rs. 814-58 crores and value of
lincences issued under the Export
Promotion Schemeg being Rs. 5612
crores.

(b) The question does not srise.
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Accumulation of Handloom Stocks

1090. Shri M. Malaichami: Will
the Minister of Commerce be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report in the “Hindu” dated the 31st
December, 1965 that the Madras State
Government has to retain the sales-
tax at more than one point as the
Union Government has not agreed to
reimburse their loss at a point beyond
the first sale;

(b) if so, whether the levying of
the sales-tax at more than one point
has resulted in the glut of handloom
goods in the forgign markets; and

(c) what steps have been taken to
dispose of the accumulated handloom
stock in order to avail the industry
from stagnation and the workers get-
ting unemployed?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) and (b). No, Sir,

(¢) The Reserve Bank of India have
given additional credit facilities to
the Madras State Apex Society for
marketing of handloom cloth to the
extent of Rs. 100 lakhs against the
earlicr limit of Rs. 70 lakhs. The
Madras Government gave an advance
of Rs. 50 lakhs to the Apex Society
for increased procurement from the
Primary Societies. The State Gov-
ernment also allowed additional re-
bate on wholesale sales of handloom
cloth by the Cooperative societies for
a period of 4 months from the 1st
June, 1965.

Madras-Tuticorin B.G. Rail Link

1091. Shri M. Malaichami:
Shri S. V. Ramaswamy:

Will the Minister of Rallways be
pleased to state:

(a) whether the attention of the
Union Government has been drawn to
a press report in the ‘Hindu' dated
31-12-1965 that the cargo traffic at
Tuticorin would go upto 2.7 million
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tons by 1975-76 and that the traffic
generated would justify the preposal
for a broad gauge railway link from
Madras to Tuticorin vie Tiruchira-
palli and Madurai; and

(b) if so, whether the construction
of the broad gauge railway link would
be taken up during the Fourth Five
Year Plan so that the estimated flow
of goods to the Tuticorin port is en-
sured?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) Adequate spare capacity is at
present available on the metre gauge
lines serving Tuticorin Port which
could further be augmented by diesel
traction and improved signalling.
However, the long term rail traffic
requirements of the Tuticorin Port as
well as of other developments in the
region are being evaluated in regard
to the commodities, the volume and
pace of growth and the characteris-
tics of lead (whether long, medium
or short), Depending on the results
of these studies the decisions on the
best means of providing the requisite
additional capacity for the Port as
and when required will be taken in
time to allow for the physical cons-
tructian period of new facilities,

Engineering Industries in Bombay
1092. Shrimati Renu Chakravartty:

Will the Minister of Supply and
T ical Devel t be pl d to
state:

(a) the steps taken by Govern-
ment to supply zinc and other scarce
raw materials for Kamanis’ Group of
Engineering Industries in Bombay to
prevent lay-off of thousands of work-
men; and

(b) why this highly advanced
machinery and know-how and skilled
personnel is not taken over by Gov-
ernment for production in the Ordi-
nance Factories, especially the Metal
and Alloys Section?
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The Minister of Supply, Technical
Development and Social Welfare

(Shri K, Raghu Ramaiah): (a) The
supply of zinc and other scarce raw
materia's to Kamani Group of Engi-
neering Industries as also to other
similar units is being regulated under
the Scarce Industrial Materials
(Control) Order 1965. In view of
the current shortage of these mate-
rials. their release and utilisation is
being permitted to the consuming
units on a uniform basis. So long
as the shortages last, all units includ-
ing the Kamani Group of Industries
have to share in pro-rata.

(b) In view of the position ex-
plained in reply to part (a), the
question of Gowernment taking over
machinery, know-how or skilled per-
sonnel from any unit, does not arise.

Paper Plant in Nepal

1093. Shri D, D. Puri: Will the
Minister of Commerce be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the reported
dropping of the proposal by China to
set up a paper plant in Nepal;

(b) if so whether Government have
offered or propose to offer assistance
to Nepal for this project; and

(c) if not, the reasons therefor?

The Minister of Commerce (Shri
Mansbhai Shah): (a) Yes, Sir.

(b) and (c) Government have not
so far offered any assistance to Nepal
in setting up a paper plant. If and
when any proposal for such assist-
ance is received from HMG Nepal,
it will be given due consideration.

o IR AN g
1094. o T FAYET Wifgan :
ot fes ST :
ot TRl W
i wifomm wft 77 T Y gar
¥ fw:
(%) * ug g7 ¢fe af feeelt
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Heavy Electrical Factory Bhopal

1095. SBhri Basumatari: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the
Heavy Electricals, Bhopal, which has
now completed five years of service
is manufacturing Rs. 50 croreg worth
of hydro and thermal generating
equipment; and

(b) the other articles which the
factory is now manufacturing?

The Minister of Industry (Shri D.
Sanjivayya): (a) Heavy Electricals,
Bhopal have in hand a manufactur-
ing programme for Hydro and Ther-
mal generating sets of a total value
of approximately Rs. 50 crores to be
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delivered during IV five year plan
period.

(b) The Plant at Bhopal is at
present equipped for the manufac-
ture of various items of electrical
equipment like Switchgear, Control-
gear, Transformers, Capacitors, Trac-
tion Motors, Generators and Auxi-
liary Machines, Industrial Motors,
Motors for Steel Plants and rectifiers.

Export of Cattle to Ceylon

1096. Shri Basumatari: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
Ceylon Governmént is to import cat-
tle from India; and

(b) how many applications have
been made to the Ministry of Com-
merce for the import of cattle for
slaughter?

The Minister of Commerce (Shri
Manubhai S8hah): (a) No request has
been received from Government of
Ceylon for import of cattle from
India during the current year.

(b) No application has been re-
ceived for the export of cattle for
slaughter during the current year.

Shoe Factory in the Public Sector

1097. Shri Basumatari: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the
proposal of the Government of India
to set up a shoe factory in the Public
Sector is not favoured by the indus-
trial circle; and

(b) if so, what are their arguments
to support their stand?

The Minister of Commerce
Manubhaj Shah): (a) No serious ad-
verse criticism on the proposal to
set up a leather shoe factory in pub-
lic sector has come to the notice of
the Government.

(b) Question does not arise.
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Retirement of Officers in Railway
Board’s Office

1098. Shri A, P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the names and designations of
Officers of the rank of Section Officers,
Assistant Directors, Deputy Directors,
Joint Directors, Directors and above
in the Railway Board’s Office who
were or are due to retire during the
current year and had been refused
leave preparatory to retiremrent; and

(b) the period of leave refused in
each case and the reasons therefor?

The Minister of State in the Minis-
try of Rajlways (Dr. Ram Subhag
Singh): (a) Leave preparatory to
retirement has been refused in the
case of the following officers:

(1) Shri M. M. Khan—Member,
Mechanical Engineering.

(2) Shri  Shanti Nath—Deputy
Director, Railway  Stores
(Development).

(3) Shri M. R. Wadhwan—Depu-
ty Director, Mechanical En-
gineering (Production).

(4) Shri Amarnath Kapur—De-

puty Director, Traffic (Spe-
cial Duty).

(5) Shri Gopal Das—Section
Officer.

(6) Shri L. C. Dhingra—Section
Officer.

(b) Shri M. M, Khan—8 months.
Shri Shanti Nath—6 months.

Shri M. R. Wadhawan—6
months.

Shri Amarnath Kapur—€
maonths.

Shri Gopal Das—8 months,
Shri L. C. Dhingra—2 months.

The leave preparatory to retire-
ment was refused in the public in-
terest.
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Boiler quality Plates

1099. Shri D, D. Puri: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether it 1s a fact that there
has been an excessive rejection in
the boiler quality plates rolled at the
Rourkela Steel Plant;

(b) if so, the reasons therefor; and

(c) the steps being taken to improve
the rolling of such plates?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) No, Sir.

(b) and (c). Do not arise,
Himmatnagar-Udaipur Rall Link

1100. Shri Man Sinh P. Patel: Will
the Minister of Railways be pleased
to state:

(a) when will the Himmatnagar-
Udaipur rail link be opened for
passenger traffic; and

(b) whether Government have
examined the proposal to extend this
rail link upto Vijapur from Himmat-
nagar?

The Deputy Minister in the Minis-
try of Railways (8hri Sham Nath):
(a) The Udaipur-Himmatnagar rail-
way line is ted to be opened
to passenger traffic some time to-
wards the end of March, 1866.

(b) No.

Swimming Pool near New Delhi
Station

1101. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) how much money was earmark-
ed for constructing the Swimming
pool near New Delhi Railway Station
and how much money was spent;

(b) what are the charges for bath.
ing in this swimming pool for the
Officers, Class III and Class IV em-
ployeeg separately; and

(c) whether Government propose
to consider the revision of the charges
on the basis of their salary so as to
bring it within the reach of all classes
of employees?

The Minister of State in the Mints-
try of Rallways (Dr. Ram Subhag
Singh): (a) The original estimated
cost of providing swimming pool was
Ra. 4,22,300/ approximately. The re-
vised estimated cost of swimming
pool and its allied works is approxi-
mately Rs. 6:75 lakhs.

(b) Rs. 15|- and Rs. 10|- for the
whole seeson from the employees
and dependents of the employees
respectively in case they wish to
become ‘Members’. No different rates
have been prescribed for officers,
clasg III and IV employees.

(¢) No.

Quarters for Rallway Employees im
Delhl Area

1102. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of Railway staff on
the waiting list for the allotment of
quarters in Delhi area leplntely in *
essential and no: al ries
and since when they have been
awaiting; and

(b) what is the future programme
of construction of quarters for Delhi
area and whether Government have
fixed any target for housing the un-
housed workers in view of the acute
position in Delhi area?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a)

Essential Wuun; list from
Class 111 Class I Clans IV Class 111 Class I Clags IV
Artisans Artisns
436 222 137 19-2-63 30-6-58 25-11-99
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Non-essential . Waiting list from
Clas 111 Clas 1v Clas 111 Cus v
- 8308 1179 2-12-52 . 28-12-53

(b) 113 Units Type I quarters for
Class IV staff, 121 Units Type II
quarters for Class IIT staff are under
construction in Delhi Area.

126 Units Type 1 quarters for Class
IV staff have been proposed to be
constructed during 1966-687. No tar-
get for housing the un-housed staff
has been fixed due to the uncertainty
of availability of funds for this area
in future years.

Medical Facilities to Raillway Board’s
Staff and Officers

1103. Shri Rajdee Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
staff and officers of the Railway
Board are entitled to the medical
facilities offered by the C.G.H.S. as
also at the Central Hospital of the
Northern Railway;

(b) if so, the reasons therefor; and

(c) whether Government propose
to extend this option to other Rail-
way employees of the Northern Rail-
way working in Delhi?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Staff and officers of the Railway
Board are entitled to the Medical
facilities offered by C.GH.S. Class
I & Il Railway officers on their tem-
porary transfer to the Railway Board
office are, however, given option to
Tetain either the Railway Medical
Attendance Rules or the C.G.H.
Scheme for the period of their stay
in the Board’s office.

(b) Does not arise.

(c) The staff employed on the
Railways are governed by Railway
Medical  Attendance Rules and

C. G. H. Scheme has not been appli-
cable on the Railways.

Requirement of Zine, Copper and Tin
Plates

1104. Shri Shiv Charan Gupta: Will
the Minister of Mines and Metals be
pleased to state:

(a) the present annual require-
ment of zinc, copper and tin plates
in the country;

(b) the stock of each of these metals
in the country as on the 3l1st Jan-
uary, 1966; and

(¢) how Government propose to
meet the requirement of Industries
which need these metals for their
finished products?

The Minister of Mines and Metals
(Shri S. K, Dey): (a) The present
annual requirements, according to the
Committee on maintenance imports
set up in connection with the 4th
Five Year Plan, are estimated as

under:—
i. Copper 1,20,000 tonnes
ii. Zinc 1,00,000 »

iii. Tin Plates 2,00,000 s

Actual imports during 1964-85 were
as follows:—

i. Copper 52,635 tonnes
ii. Zinc 69,952 »
iii. Tin Plates 42,416 »

(b) The stock of these metals as
on 31-1-1968 in accordance with the
returns received in this Ministry is
as under:—

i. Copper 4,750 tonnes

ii. Zinc 13,826 »

iii. Tin Plates—Information is not readily
available as this item
is not covered by the
Scarce Industerial
Matcrial  (Co trol)
Order.
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(¢) The indigenous production of
Copper is  about 10,000 tonnes per
annum. The balance of requirements
of copper, zinc and tin have to be
met through imports depending on
the availability of foreign exchange.

Air Conditioned De-Luxe Trains on
the Metre Gauge Lines

1105, Shri Man Sinh P. Patel: Will
the Minister of Railways be pleased
to state:

(a) whether Government have de-
cided to introduce air-conditioned De-
Luxe trains on the metre gauge rail
lines; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Subject to the availability
of requisite foreign exchange for air-
conditioning equipment, it is propos-
ed to acquire coaching stock for
introduction of bi-weekly Air-condi-
tioned Expresses on one or two im-
portant metre gauge trunk routes.

(b) Does not arise.

Industries in the Rural Areas

1106. Shri Man Sinh P. Patel:
Will the Minister of Industry be pleas-
ed to state:

(a) the steps taken by Government

to establish industries in the rural
areas; and
(b) the progress made so far in

establishing Rural Industrial Estates?

The Minister of Industry (Shri D.
Sanjivayya): (a) Several small in-
dustries, such as, village industries,
Khadi, sericulture and coir and, to
an appreciable extent, handloom, are
already located in the rural areas.
As regards “small scale industries”
their development has so far been,
by and large, in or near the cities
and larger towns, but some steps
have been taken for the promotion
of these industries in rural areas
also.

The Centra! Government made
special allocation of Rs. 50 lakhs of
free foreign exchange fer import of
raw materials and ¢omponents li-
censed by the Chicf Controller of
Imports and Exports to assist 1=
dustries in rural areas in the year
April, 1964—March, 1865. In addition,
foreign  exchange allocation of
Rs. 1,79,00,000 was made for import
of steel for rural industries.

Most of the State Governments
have earmarked over 50% of the
allotment under State Aid to In-
dustries Act for the grant of loans
for industries in rural and semi-
urban areas. Some State Govern-
ments have also undertaken special
schemes for rural industrialization.
In this connection, mention may be
made of the Panchayat Samiti In-
dustries Scheme in Orissa, the Pun-
jab Government Scheme to subsidize
small scale Industrial units in rural
areas, and the Maharashtra State
Government Schemes to constitute
Rural Industrial Boards.

In addition, a reference may also
be made to the constitution of u
high-level Rural Industries Planning
Committee by the Planning Com-
mission in April, 1962, to review the
progress of industries in rural areas,
advise on problems of policy and
planning relating to them und recom-
mend programmes for their intensive
development in rural areas including
coordinated area and regional plans
of development and pilot projects. In
pursuance of the Committee's re-
commendations, 49 Rura! Industrics
Projects have been taken up in se-
lected rural areas in different Statea
so that effective techniques, method:
and programmes could be evolved
and extended progressively to other
areas which have a large incidence
of unemployment and under-em-
ployment. Each project area gene-
rally covers a population of 3-5 Jakhs
and consists of three to five complete
development blocks. Rapid surveys
of 45 of the project areas have -l-
ready been completed and develop-
ment programmes are now being



2461 Written Answers
implemented. The object of these
programmes is to promote industries
based largely on agriculture and
other local resources with a view to
broadening and diversifying the base
of the rural economy.

A number of major industries like
steel, aluminium, caustic soda etc.
have been established in non-urban
areas, thus bringing into existence
small industrial townships in the
midst of essentially rural surround-
ings. A number of sugar factories are
also located in essentially non-urban
areas. Recently some fiscal incentives
have also been given to encourage the
shifting out of industries from over-
crowded areas like Bombay,

(b) Progress made in establishment
of Rural Industrial Estates as on 30th
September, 1965, is as under:—

Industrial  Estates function-
ing . . . . . 35

Industrial Estates completed
and likely to start func-

tioning in near future . 22

Industrial Estates under cons-
truction . . . . 30
ToraL . 87

Import of Tractors from U.S.S.R.

1107. Shri Dharmalingam: -
Shrl V. V. Thevar:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that U.S.S.R.
has agreed to supply 2,000 tractors to
India; -

(b) if so, what kind of tractors are
to be supplied;

(¢c) how these are to be used; and

(d) on what conditions these are to
be supplied?

The Minister of Commerce (Shri
Manubhai Shah): (a) Under the recent
Trade Agreement concluded with
the U.S.SR., the Soviet side bas
agreed to supply Crawler tractors,
wheel tractors and other agricultural
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machinery, components and spares
upto a value of Rs. 1.5—2.9 creres
during 1966. The Government of
India, keeping in view the needs of
the Country’s agricultural require-
ments for different types of tractors,
will determine the exact Nos. of each
type that will have to be imported.

(b) We have agreed to import only
such types of tractors which are not
indigenously manufactured and/or
fabricated and so far as wheeled
tractors are concerned the main
supply will be in the 14 HP range.

(¢) These tractors will, on imports,
be used for agricultural purposes
only.

(d) The Soviet Union have agreed
to supply tractors and agricultural
machinery on deferred payment
terms extending to 8 years.

Fire Cases in H.E.C.,, Ranchi

1108. Shri Dasaratha Deb: Will the
Minister of Industry be pleased to
state:

(a) the number of persons arrested
so far in connection with the fires
that broke out in the Heavy Engi-
neering Corporation, Ranchi in 1964;

(b) whether any specific charge-
sheets have been prepared against
those who have now been kept in
custody in connection with the said
arson cases;

(c) if not, how long the accused
persons arc going to be kept in the
custody in this way; and

(d) what steps are being taken to
cxpedite such cases?

The Minister of Industry (Shri D.
Sanjivayya): (a) Nineteen.

(b) to (d). The case is being in-
vestigated by Bihar C.LD. in colla-
boration with the Central Bureau of
Investigation. Every effort is being
made to complete the investigation
and prefer charge sheets as carly as
possible.
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Dharmanagar-Agartala Rail Line

1109. Shri Dasaratha Deb: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to extend
the railway line from Dharmanagar
to Agartala town in Tripura; and

(b) when the work is expected to
be taken up?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The Chief Minister,
Tripura has been pressing for exten-
sion of the Railway line beyond
Dharmanagar. In view of this and
other demands, the Planning Com-
mission has organised a Transport
survey of Tripura, Manipur and
North Assam. Based on the results
of this survey, appropriate consi-
deration will be given to the propo-
sal for further extension of the Rail-
way line inside Tripura, in conjunc-
tion with the Planning Comnussion,
while finalising the Fourth Plan oro-
posals.

"

Manufacture of Instr
1111, Shri M. Rampure: Will the
Minister of Industry be pleased to

state:

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by the Director of the
Central Scientific Instruments Or-
ganisation that permission has been
accorded to firms manufacturing
scientific instruments to seek collabo-
ration with foreign firms which are
themselves importing the items from
1ndia;

(b) whether permission has also
been given to import items of scienti-
fic instruments which are not only
being produced in India but are also
being exported; and

(c) the reasons for issuing the
licences?

24€4

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c¢). The informa-
tion is being collected and will be
placed on the Table of the House.

Dev t of Hill Areas

1112, Shri M. Rampure: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the
Hill District Commission ha} suggested
that a separate body consisting ot
representatives of (i) the Central Gov.
ernment (ii) Assam Government and
(1if) Hill Districts, should be consti-
tuted to undertake the Industrial
development of hill areas;

(b) whether Government  have
considered the sugestion; and

(c) if so, the decision taken in the
matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). The informa-
tion is being collected from the De-
partments concerned and will he laid
on the Table of the House.

Goods Trains Collisien near Bombay

1113. Shri Kajrolkar:
Shri P. C. Borooah:
Shri Ram Harkh Yadav:

Will the Minister of Rallways be
pleased to state:

(a) the number of casualties in-
volved in the Railway accident near
Bombay between the two  goods
trains on the 24th January, 1966;

(b) whether Government have en-
quired into the reasons leading to
this accident;

(c) if so, whether any responsibi-
lity has been fixed in the matter; and

(d) whether Government propose
to give compensation to the families
of the persons who were killed in
the accident?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) As a result of this accident two
persons died on the spot and another
two sustained injuries of whom one
succumbed to his injuries subse-
quently.

(b) and (c). The cause of the acci-
dent is under investigation.

(d) Ex-gratia payment of Rs, 500
was made immediately to the family
of each of the deceased. Payment of
full compensation is under examina-
tion.

Salem-Bangalore Rail Line
1114, Shri 8. V. Ramaswamy: Will
the Minister of Rallways be pleased
to refer to the reply given to Unstar-
red question No. 935 on the 18th
November, 1965 and state the pro-
gress since made in the construction
of the Salem-Bangalore railway line?
The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
Earthwork in formation and bridge
works are progressing well. Linking
of track has also commenced. An
overall progress of 60% has been
achieved upto end of January, 1966
on this project.
Tirunelvell - Kanyakumari
Trivandrum Railway Line

1115. Shri S, V. Ramaswamy;
Shri Muthiah:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 523 on the
12th November, 1965 and slate:

(a) whether the Railway Board has
since examined the report of engi-
neering and traffic surveyg in respect
ot the railway line from Tirunelvelr
to Kanyakumarj and then to Trivan-
drum;

(b) if so, the decision taken in the
matter; and

(c) whether it is proposed to in-
chude this line in the Fourth Plan?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). The survey reports for
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this line are expected to be sub-
mitted very shortly to the Railway
Board. A decision regarding its
construction will be taken after
scrutiny of the Survey Reports.
Construction of this line in the
Fourth Plan is dependent on the
funds to be made available for new
lines. Construdtion and the priority of
this line will merit among various
proposals for new lines.

Shortage of Cotton

1116. Shri S. V. Ramaswamy: Will
the Minister of Commerce be plea-
sed to state:

(a) whether there is a serious fall
in the production of raw cotton in
India dué to the failure of monsoons

‘this year;

(b) whether there will be less im-
port of cotton from abroad as a
result of the 'foreign exchange diffi-
culty;

raw cotton s
this

(c) whether any
coming to India under P.L, 480
year;

(d) how Government propose to
meet the shortage of cotton, if any;
and

(e) whether the production of yarn
and cloth is likely to suffer as a result
of such shortage?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
() According to the latest trade
estimates the production of raw
cotton in the current year (1965-66)
is likely to be slightly less as com-
pared to the production in the pre-
vious year. The likely production
in 1965-66 {s estimated by the trade
at 56 lakh bales as compared to
57:50 lakh bales in 1964-65.

(b) Yes.

(c) No agreement for the impo:t
of cotton under P.L. 480 hag been
concluded so far.
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(d) and (e). The slight shortfall
in the availability of cotton will, if
necessary, have to be made good by
drawing upon the carry-over stocks.

Retired Pensioners of Railways

1117. Shri Dasaratha Deb: Wil] the
Minister of Railways be pleased to
state:

(a) whether it js a fact that the
Railway pensioners have been experi-
encing great hardships in  drawing
their pension ag they are to draw the
same through Accountant-General's
office and Treasury through Banks;

(b) i so, whether Government pro-
pose to allow the Railway pension
optees to draw pensions through their
nearest Railway station or Post Office;
and

(¢) when this facility is likely to
be given to the pensioners?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c¢). Do not arise.

Export of Foot-wear

1118. Shy M: R. Krishan: Will the
Minister of Commerce be pleased to
state:

(a) the broad features of the fresh
trade agreement entered with foreign
countries for the export of Indian-
made foot-wear during the  year
1965;

(b) the countries with which the
deal was affected for the first time;
and

(c) the major concerns in India
which have secured the orders for
the supply of foot-wear?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Gov-
ecrnment have included leather foot-
wear as an item in the commodity
lists entered into with most of the
East European countries. There has
been significant increase in the ex-
port of footwear to U.S.S.R.
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(¢) State Trading Corporation farm
out the orders to various producers
and also six other firms,

Section Officers’ Examnation in
Railway Board’s Office

1119. Shri Narasimha Reddy:
the Minister of Railways
to state:

win
be pleased

(a) whether it is fact that a
number of Railway Board employees
who appeared in the competitive
examination for Section Officers in
May, 1965 and secured as high as 66
per cent marks and had 10 years ser-
vice at their credit, have not been
selected or kept on the panel;

(b) if so, the reasons therefor;

(c) whether it is also a fact that
the vacancies caused consequent on
the selected candidates sent for train-
ing are not being filled up by the
candidates who have qualified in the
examination; and

(d) if so, whether Government pro-
pose to fill up such vacancies and
give chance to those who qualified in
the examination to officiate by en-
larging the selected list?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). 80 vacancies in
the Section Officer's grade were to
be filled on the basis of the limited
competitive examination held by the
Union Public Service Commission
in May '88 for promotion to the Sec-

tion Officer’'s grade in Railwav
Board's Office. As the selection
was on competitive basis, some

staff who secured an aggregate of
66 percent of the marks could not
find a place in the selected list. Rep-
resentations have been received from
them that they should be considered
for being placed in a pane]l to be
used for future vacancies. There are
also representations against the for-
mation of such a panel. These repre-
sentations are under examination.
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(c) Only Stenographers, who have
qualified for promotion as Section
Officers, are being deputed for train-
ing against trainee posts. As a re-
sult of this, no vacancies of Section
Officers have arisen.

(d) In view of ‘c’ above, the ques-
tion does not arise.

Accident near Borgachia Station

1120. Shri Dharmalingam: Will the
Minister of Railways be pleased to
state:

(a) whether it is fact that a train
of the Martin-Burn Light Railway
System dashed against another up-
train near Borgachia Station near
Calcutta on the 29th January, 1966;

(b) if so, the details of the colli-
sion;

(¢) the number of persons injured
and killed; and

(d) whether any court of enquiry
has been orderer?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 29-1-66 while pas-
senger train No, 9 Up was held up
at the Outer signal of Bargachia
station, another passenger train, No.
11 Up which was following collided
with it

(c) No one was killed. However,
18 persons sustained minor injuries.

(d) The accident was enquired in-
to by a Committee of the Heads of
the Departments of the Railway.
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(b) it so, the names of such pro-
pects?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir.

(b) Does not arise.

Export of Handloom Cloth

1122. Shri P. Kunban: Will the
Minister of Commerce be pleased to
state:

(a) whether the Indo-Pakistani
Conflict resulted in the reduction of
export of handloom cloth; and

(b) it so, to what extent?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) No, Sir.

(b) Does not arise.

Industrial Estates

1123. Shri Sivamurthi Swamy: Will
the Minister of Industry be pleased
to state:

(a) the number of Industrial Estates
working in each State in the country;

(b) how many out of them are self-
supporting;

(c) how many of them are regis-
tered in the public sector and private
secter separately; and

(d) the total expenditure incurred
for building such Estates in the coun-
try (State-wise)?

The Minister of Industry (Shri D.
Sanjivayya): (a)

Projects in Calicut and Palghat State As on
30-9-1965
1121. Shri P. Kunban: Will the Fstates
Minister of Industry be pl d to working
state: Andhra Pradesh 16
(a) whether there is any proposal
before the Central Government to Assam . 2
start any new project in Calicut and  Bihar 4
Palghat districts in the light of the .
survey made by the Geological Delhi 2
Department in Kerala during 1865-86;  Guyjarat . 8

and
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State As on
e
working
Himachal Pradesh . 1
Jammu & Kashmir . 15
Kerala . . 8
Mahasrashtra . 22
Medhya Pradesh . 11
Madras . 21
Mysore . 9
Orissa . 6
Pondicherry . 1
Punjab . . 18
Rajasthan . 13
Tripura . H
Uttar Pradesh 20
West Bergal 3
ToTAL . . . —-—1_8_1—

(b) All the estates mentioned in
part (a) above are assisted by Gov-
ernment.

(c) The number of Industrial
Estates under each category is as
follows:

Govt, Estates Ancillary  Estates
owned setup by estates '+  setup by
estates Coop. setup by joint
Societies  Govt. stock
and under- companies
assisted  takings.
private
estates,
151 25 2 4

(d) The information is being col-
lected from the State Governments
and will be placed on the Table of
the House.
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South Central Zone

1124. Shri Sivamurthi Swamy:
Will the Minister of Rallways be
pleased to state:

(a) how many railway lines have
been included in the South Central
Zone which has been newly formed;

(b) whether it is a fact that Hubli
Division and Secunderabad Division
are not connected at all; aid

(c) if so, what action is being taken
to connect the two island zones?

The Minister of State In the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) Part of Sholapur (Broad
Gauge and Narrow Gauge) Division,
enlire Secunderabad Division (Broad
Gauge and Metre Gauge) of Central

Railway, major portions of Hubli
(Metre Gauge) and Vijayawada
(Board Gauge and Metre Gauge)

Divisions of Southern Railway and
a portion of Guntakal (Metre Gauge)
Division of Southern Railway are
proposed to be included in the South
Central Zone newly being formed.

(b) No.
(c) Does not arise,

Sixth Steel Plant

1125. Shri Sivamurthi Swamy.
Will the Minister of Iron and Steel
be pleased to state:

(a) the recommendations made by
the Anglo-American experts for set-
ting up of the Sixth Steel Plant and
accepted by Government;

(b) whether the location for the
sixth plant has been finalised;

(c) if not, when it will be finalised
and

(d) the number of plants necessary
to meet the interna]l need of steel in
the country?

The Minister of Iron and Steel
(8hri T. N, Singh): (a) Presumably
the Hon'ble Member is referring to
the Fifth Steel Plant. The
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Anglo-American experts have prefer-

red the Visakhapatnam site. The
Government is  considering  their
report.

(b) No, Sir.

(c) The matter is still under consi-
deration.

(d) The Fourth Five Year Plan tar-
get is stil] being worked out and the
number of plants required would de-
pend on the fina] target. =

Imports and Exports

1126, Shri  Shiv Charan  Gupta:
Will the Minister of Commerce be
pleased to state:

(a) the total imports and exports
in 1950-51, 1960-61, 1961-62, 1962-63,
1963-64, 1964-65 and 1965-66 (up to
January, 1966); and

(b) the percentage of consumer
goods and capital goods eéxported|
imported during each of the above
yvears?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Two

statements showing total imports and
exports during 1950-51 and from
1960-61 to 1965-66 (upto October
1965) and their percentage distribu-
tion into broad categories are Laid on
the Table of the House. |Placed in
Library See No. LT-5601/66)
Figures beyond October 1965 are not
vet available. The dectails of imports
are available according to the speci-
fied categories mnamely Consumer
Goods, Capital Goods etc. The details
of exports on this basis are not avail-
able and have been given in the state-
ment according to economic catego-
ries namely ‘Food drinks and tobacco’,
Raw materials and products and arti-
cles mainly unmanufactured and
‘Articles wholly or mainly manufac-
tured’ etc, which are on the pattern
of U.N.C. publications.
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Cottage Match Industry in Madras

1127, Shri Sezhiyan:
Shri A. K. Gopalan:

Will the Minister of Industry be
pleased to state:

(a) whether Government are aware
of the plight of the Cottage Match
Industry in Satur and Kovilpatti in
Madras State on account of shortage
of chlorate of potash and phos-
phorous.

(b) the relief, if any, given by
Government; and

(c) the steps taken to restore nor-
mal supply of the materials to the
cottage match industry?

The Minister of Industry (Sbri D.
Sanjivayya): (a) Yes, Sir.

(b) and (c). The following steps
have been taken to help the indus-
try.—

(i) Arrangements to distribute
130 metric tons of Chlorate of
Potash per month during three
months viz. February, March and
April, 1966 have been finalised.

(ii) Arrangements to
300 tons of Chlorate of Potash
from Rupee Area Countries by
the State Trading Corporation
have been made.

(iii) Import licences for the im-
port of Red Phosphorous for a
total value of Rs. 167,612/- have
been issued to the match units
in South India.

Derailment on the North-East
Frontier Rallway

1128. Shri Hem Barua:
Shri P. C. Borooah:
Shrimati Jyotsna Chanda:
Shri Ram Harkh Yadav:
Shri Murli Manobar:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Lumding-Silchar p train got
derailed between Maibang and Daotu-
haja stations on the North-East Fron-
tier Railway on the 5th February,
1966;

import
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(b) if so, the details of loss of life
and property due to this incident as
also the possible reasons leading
thereto; and

(c) whether any investigation has
so fur been held into the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) The accident took place
between Wadrengdisa and Daotuhaja
stations on 4-2-66,

(b) and (c). There was no loss of
life. The cost of demage to railway
property was estimated at approxi-
mately Rs. 58,000(-

The Additional Commissioner of
Railway Safety, Calcutta, has held an
enquiry into the accident. Accord-
ing to his provisional finding the
derailment was due to a bridge hav-
ing been blown up by some unknown
person or persons and was a delibar-
ate act of sabotage.

Fuel Deposits

1129. Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Mines and
‘Metals be pleased to refer to the
reply given to Unstarred Question
No 503 on the 12th November, 1965
about 'tuel deposit reserves and state:

(a) the facts about the deposits of
oil and coal in the world and in India;
and

(b) whether the picture about the
deposits, quantitatively and qualita-
tively, calls for any action and it not,
the reasons therefor?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) According to
the information available with the
Geological Survey of India, the re-
serves of coal in the world are esti-
mated at about 5 million million tons
and the reserves of oil at about
77,000 million tons. In India, the
coal reserves are estimated at about
120,000 million tons and the proved
©1l reserves at about 110 million tons.
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(b) The reserves of non-metal-
lurgical coal in India are quite abun-
dant and no specific action is called
for in this regard. The reserves of
metallurgical coal are, however, limi-
ted and hence these are conserved as
much as possible by resorting to
various measures such as washing and
blending. Exploration work to prove
new reserves of metallurgical coal
have also been taken in hand.

Export of Coal

1120, Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce bc
pleased to state:

(a) whether Dr. Lokanathan’s Study
Group on export of coal has submit-
ted its final report;

(b) i so, the salient features of
the recommendations made by the
Group: and

(c) if the answer to part (a) above
be in the negative, when the Group
ig likely to submit its report?

The Minister of Commerce (Shri
Manubhal Shah): (a) to (c). The
Study Group submitted its interim
recommendations on 18-5-85; its final
report is now under prepartion and
is expected by April, 1968 Action
taken on the interim recommenda-
tions has already resulted in our re-
gaining the Ceylon market, apart
from the Burma market which was
regained earlier.

Sampling and Rall Tariff’'s of Coal

1131. Shri Himatsingka:
Shri Rameshwar Tantia:

Wil] the Minister of Mines and
Metals be pleasad to refer to the reply
given to Unstarred Question No. 150
on the 5th November, 1965 and state
the «ction taken on the suggestions
made by the Wo,ld Bank for lower-
ing of rail traiffs for coal carried in
Block Rakeg and for more detailed
sampling of coal?
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The Minister of Mines and Metals
(8hri 8. K. Dey): The matter is still
under consideration.

Badli Industrial Estate

1132, Shri Rameshekhar Prasad
Singh: Will the Minister of Industry
bec pleased to state:

(a) whether it is fact that Gov-
errment are charging ‘‘economic
rent” from the industrial units loca-
ted in the Badli Industrial Estate
(Delhi) for the past two years;

(b) if so, whether Government pro-
pose to allot sheds on hire-purchase
basis to these units;

(c) if not, the reasons therefor;

(d) whether Government have re-
ceived any representation from these
urits to decrease the rent they have
hitherto been paying; and

(ey ¥ so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) The matter is under considera-
tion.

(c) Does not arise.
(d) Yes, Sir.

(e) The matter is under considera-
tion.

Badli Industrial Estate, Delhi

1138. Shri Rameshekhar Prasad
Singh: Will the Minister of Industry
be pleased to state:

(a) whether Government have re-
ceived any applications from the units
working in Badli Industrial Estate
Delhi for making provision for extra
land in order to expand their indus-
try; and

(h) it so, the reaction of Govern-
ment thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.
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(b) The land mear about has not
been developed so far. Steps are
being taken to develop 36 acres of
additional land adjacent to the pre-
sent Badli Industrial Estate, Appli-
cations of these units will be given
due consideration at the time of al-
lotment of land after it has been
developed.
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Medical Facllities to Servants of
Rallway Employees

1133, Shri Rajdeo Simgh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is fact that under
the present rules, servants of Railway
employees are allowed to get free
medical treatment in Railway Hos-
pitals but this facility is not-allowed
to their old parents as in C.G.HS.
except the widowed mother; and

(b) if so, whether Government are
considering to extend this benefit to
them?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. Private servants of
railway employees, who are covered
by the relevant pass rules, are eligi-
ble for medical facilities limited only
to outdoor treatment in railway hos-
pitals.

(b) No. el |
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Import of Cottom and Silk

1137. Shrimati Renuka Ray: Will
the Minister of C be pl d
to state:

(a) whether it is a fact that the-
restrictions imposed on the import of
certain types of cotton and Silk have-
affected the textile industry; and

(b) if so, to what extent?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl
Qureshi): (a) The restrictions on the-
types of cotton and silk to be impor-
ted have not affected the textile in-
dustry.

(b) Does not arise.

Indian Engineering Consultants
for Bokaro Steel Project

1138. Shri M. Rampure:
Shri P. C. Borooah:

Will the Minister of Iron and Steel
be pleased to refer to the reply given:
to Short Notice Question No. 7 on the
8th December, 1965 and state:

(a) whether Government have since:
arrived at a decision to associate more
steel and engineering consultants from
within the country with the Bokaro
Steel Plant Project; and

(b) if so, Government’s decision in
the matter and the Soviet collabora-
tor’s view in this regard?

The Minister of Iron and Steel
(Shri T. N, Singh): (a) and (b). As
has already been stated in reply to
Short Notice Question No. 7 in the
Lok Sabha on the Bth December, 1965,
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the intention of the Government is to
associate. Messrs, Dastur & Co. with
that portion of the design work at
Bokaro which will be handled by the
Indian organizations, This is subject
to a satisfactory agreement regarding
fees. The precise scope of work is in
process of being settled now in dis-
cussion with the Soviet organisation
concerned, who have no objection
whatever to Dasturco being given the
Indian portion of the work.

Over-Production in three Punblic
Sector Steel Plants

1139. Shri P. C. Borooah:
Shri Maheswar Nalk:
Shri M, Malaichami:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that the
3 steel plants in the public sector are
faced with the problem of over-pro-
duction, under-utilisation of capacity
.and the accumulation of products; and

(b) if so, the circumstances respon-
sible for it and Government’s reaction
thereto?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Of late there
has been a certain downward trend
in the demand for some items of iron
and steel. As the three steel plants
under Hindustan Steel Ltd. are work-
ing almost to the rated capacity and
some of the expansion units have also
been commissioned, this has led to
some amount of accumulation of
stocks of certain items. There are
also certain items like pipes in res-
pect of which the internal demand is
less than the installed production
capacity.

(b) The shortfall in demand seems
to be due to a number of factors like
restricted availability of foreign ex-
change for import of essential raw
materials, spares, etc., restrictions on
import of zinc, current financial
stringency and credit squeese in the
market, reduction in expension prog-
ramme of railways, etc., etc.
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It is expected that this will prove
only a temporary phase. The posi-
tion is under constant watch and pos-
sibilities of export are also being
considered in cases where production
may exceed domestic demand.

Pokaran-Jaisalmer Railway Line

1140. Dr. Ranen Sen: Will the
Minister of Railways be pleased to
state:

(a) whether there is any plan to
extend the railway line from Pokaran
to the city of Jaisalmer (Northern
Railway); and

(b) if so, whepn it is likely to be
completed?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b), It has been decided to
take up the construction of a 105
KMs. long M.G. line from Pokaran to
Jaisalmer during 66-67 Works Prog-
ramme. The line is expected to be
completed in about 15 months’ time
from the date of commencement of
construction.

Import of Drugs

1141, Shri Mohammad Elias:

Dr. Ranen Sen:
Shri Indrajit Gupta:
Shri Kolla Venkaiah:
Shri M. N. Swamy:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that
recently restrictions have imposed
posed on the import of drugs;

(b) if so, the nature thereof; and

(c) the reasons for imposing these

restrictions?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) The list 1 (Essential list of
Druge and Medicines) of Appendix
19 to the Import Policy Book (Red
Book) for the current period has been
revised vide Public Notice No. 101-
ITC(PN)|65, dated 24-11-63. copy of
which is luid on the Table of the
House [Placed in Library. See No. LT.
—5602/66.] :

(Shri
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(c) This has been done with a view
to ensuring that the available foreign
exchange for import of drugs and
medicines could be put to optimum
use in importing essential basic raw
materialg and intermediates for manu-
facture of drugs indigenously.

Paper-pulp Industries in S.E. Asia

1142, Shri Mobammad Elas:
Dr. Ranen Sen:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that re-
quests have been reccived from some
countries in South East Asia seeking
technical know-how and other mate-
rials to set up paper-pulp industries
in those countries; and

(b) it so, the details thercof?
The Minister of Commetce (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.

Stainless Steel Factory in Blhar

1143. Shri Mohammad Elias:
Shri 8. M. Bamerjee:
Shri M. Malaichami;

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is fact that Gov-
ernment have given necessary per-
mission to Mls. Birla Brothers to set
up a stainless steel factory at Patratw
in Hazaribagh, Bihar at a cost of
Rs. 60 crores; and

(b) if so, the details thereof?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). M/s.
Birla Gwalior Ltd. have been issued
a letter of intent for the production
of 36,000 tonnes of alloy construction
steel and 4,000 tonnes of alloy tool
steels and high speed tool steels. The
plant location will be Patratu in
Bihar. The total cost of the project
is estimated at about Rs. 6} crores

2530(Ai) LSD—9@.

Written Answers 2484

Technical Collaboration will be with
M/s. Societe Des Forges Et Ateliers
Du Creusot (Usines Schneider).
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Paper Mill in UP.

1145. Shri Ram Sewak Yadav: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that a
paper 'mill is proposed to be set up in
Barabanki District of Uttar Pradesh;

(b) if so, the details of the scheme;
and

(c) the progress made so far in the
setting up of the proposed mill?

The Minister of Industry (Shri D.
Sanjivayya): (a) No such proposal is
under consideration.

(b) and (¢). Do not arise.
Section Officers in the Rallway
Board's Office

1146, Shri Sexhiyan:
Shri Rajaram:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that the
Union Public Service Commission,
after a competitive  examination,
declared in December, 1965, 30 candi-
dates as successful for the posts of
Section Officers in the office of the
Railway Board against the vacancies
notified to them;

(b) whether the recommendations
of the Union Public Service Commis-
sion have not yet been implemented
by the Railway Board;

(c) if so, the reasong therefor; and

(d) whether it is a fact that the
Railway Board have made ad hoe
appointments to these vacancies?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) to (d). Pending holding of the
limited competitive examination and
declaration of the results, ad hoe
promotions had been made to the
grade of Section Officers. On receipt
of the results of the examination the
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question of consequent adjustments
in the cadre of Section Officers is
under examination. In fact a number

of the successful candidates have
since been promoted as Section
Officers.
12 hrs,

PAPERS LAID ON THE TABLE

ANNUAL REPORTS OF PALLATHRA BRICKS
aND  Ties, Lo, SHERTALLAY
(KERALA), KERALA STATE INDUSTRIAL
DevELOPMENT CORPORATION LIMITED
AND THE NATIONAL PrODUCTIVITY
CounciL

The Minister of Industry (Shri D.
Sanjivayya): I beg to lay on the Table
a copy each of the following papers:—

(1) Annual Report of the Palla-
thra Bricks and Tiles Limited,
Shertallay (Kerala) for the
year ended 31st March, 1965,
along with the Audited Ac-
counts and the comments of
the Comptroller and Auditor
General thereon, under sub-
section (3) of section 619A
of the Companies Act, 1956
read with clause (c)(iv) of
the Proclamation dated the
24th March, 1965, issued by
Vice President, discharging
the functions of the Presi-
dent, in relation to the State
of Kerala.

(2) Review by the Government
on the working of the above
Company. [Placed in Lib-
rary. See No. LT-5576/66].

(3) Annual Report of the Kerala
State Industrial Development
Corporation  Limited  for
the year 1964-65, along with
the Audited Accounts and
the comments of the
Comptroller and Auditor
General thereon, under
sub-section (3) of section
619A of the Companies Act,
1956 read with clause (c)
(iv) of the Proclamation
dated the 24th  March,
1085, issued by the Vice-
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President, discharging the
functions of the President, in
relation to the State of Kerala.

(4) Review by the Government
on the working of the above
Company,

[Placed in Library. See No. LT-

5577/66].

(5) Annual Reports of the Na-
tional Productivity Council
for the years 1963-64 and
1964-65. [Placed in Library.
See No. LT-5577/661.

RESOLUTIONS RE FORWARD MARKETS
CommMissioN, ExPorTr PRroMOTION
CouncrLs AND TARiFF COMMISSION

The Minister of Commerce (Shri
Manubhai Shah): I beg to lay on the
Table:—

(1) A copy of Government Re-
solution No, 35(2)-Com
(Genl) (FMC)/65, dated the
16th February, 1966 setting
up a Committee to review the
working of the Forward
Markets Commission, Bombay.
[Placed in Library. See No.
LT-58579/66].

(2) A copy of Government Re-
solution No. 11 (33) 65-EAC
dated the 21st December,
1965 on the recommendations
of the Committee to review
the working ot Export Pro-
motion Councils. [Placed n
Library. See No. LT-5558/
66).

(3) A copy of Government Re-
solution No, 26(1)-Tar/63
dated the 19th February, 1966
setting up a Committee to
review the working of the
Tariff Commission, Bombay.
[Placed in Library. See No.
LT-5581/66].

NOTIFICATIONS UNDER MINES AND Mrnz-
RALS (REGULATION AND DrviLOP-
MENT) Act, ANNUAL Rerorr or
NationAL Coar Deverormmrr Con-
PORATION, L1D., RANCAI AND ANNUAL
Rerorr or CoAL Boamp

The Miaister of Mines and Metals

PHALGUNA 6, 1887 (SAKA)

Papers Laid 2488

(Shri S. K. Dey): T beg to lay on the
Table:

(1) A copy each of ¢he following
Notifications under sub-sec-
tion (1) section 28 of the
Mines and Minerals (Regula-
tion and Development) Act,
1957:—

(i) S. O. 81 published in
Gazettee of India Aated the
1st January, 1966,

(ii)) S. O. 341 pubjished in
Gazette of Indin dated the
29th January, 1966. [Placed
in Library. See No. LT-
5582/66].

(2) A copy each of the following
papers:—

(i) Annual Report of the Na-
tional Coal Development
Corporation Limited, Ran-
chi, for the year 1964-65
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon,
under sub-section (1) of
Section 619A of the Com-
panies Act, 1956.

(i1) Review by the Govern-

ment on the working of
the above Corporation.
[Placed in Library. See
LT-5583/66].

(3) A copy of the Annual Re-
port of the Coal Board for
the year 1963-64. [Placed in
Library. See No. LT 5584/

66].

FinaL Report or Stupnv TeAM oON
DIRECTORATE GENERAL OF  SUPPLIES
AND DrsrosaLs

The Minister of State in the Minis-
try eof Industry (Shri Bibudhendra
Misra): On behalf of Shri Raghura-
malah, T beg to lay on the Table a
copy of Final Report of the Study
team on the Directorate General of
Supplies and Disposals. [Placed in
LAbrary. See No. LT-5583/66).
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ANNUAL REPORT oF HINDUSTAN STEEL
Lrp, Rancrr AND ReviEw By Gov-
ERNMENT THEREON

The Deputy Minister in the Minis-
try of Iron ang Steel (Shri P. C.
Sethi): I beg to lay on the Table a
copy each of the following papérs:—

(1) Annual Report of the Hindus-
tan Steel Limited, Ranchi, for
the year 1964-65, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-

tion 619A of the Companies
Act, 1956,
(2) Review by the Government

on the working of the above
Company,
{Placed in Library. See
5586/68].

Mr. Speaker: Shri Igbal Singh.—
No one? There ought to be someone
to act on his behalf. No one is ris-
ing.

No. LT-

ANNUAL RePORT OoF HINDUSTAN INSEC-
Ticipes, Ltp., New Dermr, ReviEw
BY GOVERNMENT THEREON, AND AN-
NUAL REPORT OF HINDUSTAN ANTi-
B10TICS, LD, PIMPRI AND REVIEW Y
‘GOVERNMENT THEREON

Shri Manubhai Shah: On behalf of
Shri Igbal Singh, 1 beg to lay on the
Table a copy each of the following
papersi—

(1) Annual Report of the Hin-
dustan Insecticides Limited,
New Delhi for the year
1964-65 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956,

(2) Review by the Government
on the working of the above

Company.
(Placed in Library. See No.
LT-5587/66].

(3) Annual Report of the Hin-

dustan Antibiotics Limited,
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Pimpri (Poona), for the year
1964-65 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon,
under sub-section (1) of sec~
tion 619A of the Companies
Act, 1956.

(4) Review by the Government
on the working of the above
Company,

[Placed in Library. See No. LT-
6588/66].

ADMINTSTRATION REPORT OF TEA BOARD,
CorrFee (THIRD AMENDMENT) RuLES,
1865, AND Auprtr ReporRT ON Acco-
UNTS OF COFFEE Boarp, 1861-62

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
I beg to lay on the Table:

(1) A copy of the Administration
Report of the Tea Board for
the period 1st April, 1964 to
31st March, 1965. [Placed in
Library. See No. LT-5589/
66].

(2) A copy of the Coftee (Third
Amendment) Rules, 1865 pub-
lished in Notification No.
G.SR. 1835 in Gazette of
India dated the 18th Decem-
ber, 1865 under sub-section
(3) of section 48 of the Coffee
Act, 1942, [Placed in Library.
See No. LT-5590/66).

(3) A copy of the Audit Report
on the Accounts of the Coffee
Board for the yeur 1961-62
[Placeq in Library. See No.
LT 5581|66).

ANNuAL RreroRT OF Omissa Roa»
TrANSPORT Co., LTp., BERHAMPUR,
DirecTors’ REPORT ON IT AND Re-
VIEW BY GOVERNMENT THEREON

The Deputy Mismister in the Minis-
try of Railways (Shri Sham Nath): I
beg to lay on the Table a copy each
of the following papers:

(1) Annual Report of the Orissa
Road Transpert Company
Limited, Berhampur, for the
yoar 1063-64, under sub-ses-
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tion (1) of section 619A of the
Companieg Act, 1956. [Placed
in Library. See No. LT-5582/
66).

(2) Directors’ Report of the Orissa
Road Transport Company
Limjted, Berhampur, for the
year 1963-64, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

(3) Review by the Government on
the working of the above
Company. [Pluced in Library.
See No. LT-5593/66],

12.03 hrs.
RE: ABSENCE OF MINISTERS

Mr. Speaker: Shri Guha—Shri J. R.
Mehta—No one there to present the
report of the Estimates Committee?
(Interruption),

Shri S. M. Banerjee (Kanpur): What
will happen to the report?

Shri Daji (Indore): Sir, may 1
point out that this is happening again
and again? The Prime Minister is
also here now. May 1 point out that
this is happening again and again—
that the Ministers are not ready with
reply to questions, they are not ready
with their papers to be laid on the
Table, etc. May I point out that in
the interest of a better order of busi-
ness of the House, the dignity and
decorum of the House should be main.
tained? (Interruption).

Shri Hem Barua (Gauhati): The
Government are yet to find their feet,

Mr. 8peaker: Order, order. I would
certainly make a request to the Prime
Minister that this should be looked
Into, and also to tue Leader of the
House that he should Jook into it:
that the Ministers ought to be ready
with their briefs here, or at least they
must instruct or direct some of their
colleagues that they should act on
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their behalf and answer the points
in time. Then, I did not find Shri
Guha to present the report of the
Estimates Committee. Also, no other
Member was there to lay it.

Shri Hem Barua: Wbat a shame?

8hri Harl Vishnu Kamath (Hoshan-
gabad): What Is Parliament coming
to?

N gwR W wgA (F09) F0
e ¥

The Deputy Minister in the Minis-
try of Petroleum and Chemicals (Shri
Ikgbal Singh): I am very sorry that
I came late, but there were questions
in the Rajya Sabha.

Mr. Speaker: That contingency can
arise. But in case he arrives late,
he should have asked some one else,
some one of his colleagues, to do it

Shri §. M. Banerjee: What will
happen to the Report of the Estimates
Committee?

Shri Ranga (Chittoor): Sir, this is
not the first thing of this sort. The
other day we took very strong ob-
jection to the absence of any Cabinet
Minister, when the Deputy Speaker
was presiding. There are so many of
them 16 of them—and even {f the
worst possible absenteeism is to be
condoned, surely their complete ab-
sence cannot be condoned. When we
rwod the objection, the poor Deputy-

) was reduced to r th
the Deputy Chief Whip. He went
round. The Chief Whip—I do not
know what title they have given him
—was also here and he was helpless
We came to know that some of them
were aslcep, from the gestures they
were making to each other. We took
objection and when we wantad to
leave the House in protest, some of
my friends were able to do that, but
I was not able to do that because the
Deputy-Speaker was not kind enough
to extend the oqurtesy of allowinc
us to go out without our losing th=
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[Shri Ranga]}

right of Mr. Narasimha Reddy conti-
nuing his speech. He was in the midst
of his speech and so I was not able
to go out. Otherwise, I should have
been treated as having gone out. The
whole of the opposition went out of
the House in protest against this mis-
behaviour of on the part of the Cabi~
net.

Earliar also, I drew your attention,
Sir, to the fact that we have been
feeling that the Cabinet has been
maknig an effort, calculated or in an
unconscious manner, to denigrate
this Parhiament in order to show to
the people that they do not care any-
thing at all for this Parliament and
Opposition in this House. In the other
House also the same thing happened.
There the Deputy Chairman was
little more liberal to the opposition
then the Deputy-Speaker here and
there the opponsition was able to go
out in protest. Therefore, my hon.
friend, who has becn brought into
this House by the Prime Minster as
the Leader of the House—M1. Satya
Narayan Sinha—had to apolugise to
that House and giv2 a promise, But
he has not had the goodness to come
here of his own aceord and offer his
apologies to you snd to the House
and give an assurance here that when
the President's Address is being dis-
cussed or when any such important
question is being discussed, the Cabinet
would be kept in evidence bere. The
Houge would not be satisfied merely
with Ministers of State or Deputy
Ministers being present.

=Y gER WX FOATT : TITHT AT
Y AR A §F KT AT I

st armt (fgam) @ wEw ®
oty 71 o0 At ¥ fr fem A 8,
#ae & Fav A g a1 quE A A R
& wfadt & @il guw T R
The Leader of the House (Stri Satya

Narayan Sinha): Sir, I am quite aware
of the fact that Prof, Ranga wrote ®
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letter to you and you were good
enough to send it on to me. I wentl
to you and expressed my avolcgies. 1
was going to refer to that matter, but
1 was told that Mr. Ranga wou'd raise
it in the House. Otherwise, ¥ woulad
have expressed my unqualifled apolo-
gles.

Y gww T wowrT  TE ATRY
HETAY )

Shri Satya Narayan Sinha: In the
other House, the question was raised.
We are very sorry. I really plead
guilty. What else can 1 do? All I
can say is, in future this thing will
not happen once your ruling is there.
The other day, I requested you that
i you and the House agree that on
the occasion of the di ion on the
President’s Address, if the Ministers
of State ...

Shri Ramga: No, no,

Shri Satya Narayan Sinha: I have
every right to make an appeal to you
and to the House. It is the right of
the House to reject it.

Shri Harl Vishnu Kamath: It has
been already rejected.

Shri Satya Narayan Sinha: I am
not allowed to complete my submis-
sion. If Ministers of State who are
holding independent charge of their
portfolio . . .

Shri Ranga: No, no; a Cabinet minis-
ter should be present.

mr. Speaker: The Leader of the
House just had a talk with me. He
wanted that if a Minister of State
who was in independent charge of
a department was present in the
House, the House might just feel
satisfled with that.

Some hon. Members; No, no.

Mr. Speaker: Order, order. I have
considered it. If there would be any
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such difficulty, of course, the House
would tolerate even that. But is it too
much to expect that out of 15 minis-
ters . . .

Shri Harl Vishnu Kamath: 18 now.

Mr. Speaker: Is it too much to ex-
pect that out of 15 ministers one
might be here at the time of the dis-
cussion of the President's Address.
This is g very important discussion.
When the President had addressed
both the Houses of Parliament it is
not too much to expect that one Minis-
ter at least should be here.

Shri Hanumanthafiya
City): Sir, may I say . . .

Mr. Speaker: Order, order. Let us
hear the Leader of the House.

(Bangalore

Some hon. Members; Let us hear
Shri Hanumanthaiya.

Mr. Speaker: All, right,

Shri Hanumanthalya: Sir, you have
been reminding us—and we are
grateful to you for that—that Parlia-
ment should command dignity and

respect from the pudblic and from
everybody concerned. I have been
here for some time. As you have

been rightly remarking, any detrac-
tion or deviation from the dignity
of the House, detracts the worth of
the work we are doing here. Simi-
larly, the neglect that is being con-
tinually shown by the ministers to
this House equally detracts from the
dignity of the House. I am not saying
this by way of criticism on anybody
in particular. Many a time we are
thinking of amending the Constitu-
tion in order to guarantee a quorum
in the House. As a parliamentarian
of some experience I would like to
tell you, many of us do not feel like
speaking when a Minister of State
who cannot give an effective answer
is there to reply to the suggestions we
make. Unless we feel that here is
a minister who will be able to take
the suggestions we make, we will not
be serious enough to make any sug-
gestions or even speeches. One of the
main reasons why we do not have
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quorum in the House is that the minis-
ters do not take this House seriously
and, therefore, we do not take this
House seriously. This is the real posi-
tion. You will see, when Cabinet
Ministers take the suggestion we make
seriously the House will be full and
with interest. Then members will
attend the House and the House will
be full. For various reasons, the minis-
ters think that we members here are
not worth taking notice of and our
suggestions are not being Listened to
by them. It is primarily the duty of
the Government to realisa that it is
their show that is being enacted on
the floor of the House. It is their
responsibility to see that there is
quorum by their presence primarily
and, secondly, from the other side by
the members who will have to be
responsible to the various measures
and policies adumbrated by Govern-
ment. This is the crux of the problem.
This point is not being touched by
anyone of us either in this side of
the House or on the other. Specially
when the President’s Address is being
debated or the budget is being debat-
ed if the Minister in charge of
Planning, thc Finance Minister and
the Prime Minister are not present
no self-respecting member will take
the proceedings of the House serious-
ly. Therefore, 1 merely reinforce
the weight of your suggestion that this
House should be treated by the Gov-
ernment more respectfully and with
greater sense of responsibility.

Shri D. C. Sharma (Gurdaspur): Sir,
I beg to submit that apart from the
Question Hour, wesit for 5 hours
every day. The House sits for flve
days a week and therefore at the rate
of five hours a day we sit for 25 hours
a week apart from the Question Hour.
There are 15 members of the Cabinet.
If they can sit only for two hours per
day each by turn I think there will be
no trouble and the dignity and
decorum of the House will be main-
tained. If they cannot sit for two
hours a day each, then the Leader
of the House, who is fast becoming a
“Minister of apology” should be made
to sit here at least when no Minister
is available.



2497 Re. Absence

[Shri D. C. Sharma]

1 think it is upto the Government
to do it. It is up to us also that
we should see to it that the Members
of the Cabinet sit here and listen to
whatever is said by the Members of
the Opposition or other Members of
Parliament. If they do not sit here,
to whom are we speaking?

Shri H. N. Mukerjee (Calcutta
Central): I would like just to add that
more than once before the Chair
definitely indicated its desire, and the
desire of the House also that at
least some members of the Cabinet
should be present here during these
discussions, We have seen earlier
how Jawaharlal Nehru used to attend
thijs House much more frequently
than his successors. Everybody, of
course, cannot be expected to do that.
But, at the same time, in the first
Parliament we used to notice the
Finance Minister almost regularly

attending every meeting of this
House during the discussion of the
budget and all that. It has heen

given the go by the successors of the
first Finance Minister, Dr. Deshmukh.

In this discussion on the President’s
Address questions like DIR, the
emergency and that kind of thing has
come up over and over again and I
should think that members on this
side of the House have a right to see
that the Home Minister, Shri Nands,
is present when that discussion is go-
ing on. Regarding the Prime Min-
ister—I do not know, she may have
preoccupations of a particularly ex-
traordinary sort; she does have some
foreign visitors from time to time,
but even so 1 do not understand why
she does not happen to be in the
House as much as she ought to be.
The Home Minister is not here. The
Food Minister, who is in the pillqry
as the Minister of Food Imports and
Begging, he is seen here trom time to
time making statements but as sogn
as the statempent is over he is no
longer seen anywhere, The Ministers

0 not seem to try to come hery amd
listen tp the debate.
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We are almost at the end of the dis-
cussion. I do not know how many
hours are left. Today we have Pri-
vate Members business and we stop
at 2.30 or so, Who are all going to
speak, we have no idea. We heard
the highfalutin speech, which meant
hardly anything, by the Minister of
Planning. I do not know whether
the Home Minister is going to inter-
vene in the debate. I do not know if
the Food Minister is going to inter-
vene in the debate. I do not know
who from the Treasury Benches are
going to take part in the giscussion
and that sort of thing. The Minis-
ters are not here to listen to the pro-
ceedings, to find out whether there
are points which require their replies
and then participate in the debate.
They treat us with the kind of con-
tempt to which we are getting accus-
tomed. We are getting accustomed to
the idea that the parliamentary system
is somewhat inadequate. In all parts
of the country this impression is being
produced. Even in Delhi when we
try to the best of our capacity to help
to remove this impression we find
this kind of thing is going om and
the Ministers are behaving in this
fashion.

Yesterday during the Question Hour
a Minister’s conduct was in jeopardy.
You were persuaded to hold up the
proceedings for more than half an
hour in order that particular question
can be asked and answered. Buyt the
Ministers did not turn up. All over
the country the Ministers seem to be
in the dock, as far as peoples’ accu-
sations are concerned, but the Minis-
ters do not even come before Parlia-
ment, let alone before the public out-
side in the country. This is a serious
state of affairs which should not be
tolerateq in the interest of parliamen-
tary decorum and parliamentsry pro-
priety,

Dr. M. S. Aney (Nagpur): In debates
sych as this, the President’'s Address
the motion of thanks is moved by the
Government side. 5o, some represen-
tative of Government must ba present
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here to hear what ig being said on
that motion. If it is not done it is an
aspersion on the House and on the
Chair also.

Y wg feawg (): @ g
wfirssr 9K g # wfaeer 1 3q fa
o § @ & Wi @ admsw
& T T G T-FET & § HgH
ot T @ uF ag & wow AT
Ty ez s wigar g 5 oqym
oo Y SFT TST GWT HT HETAT BI3-
W RY g2 § Wid | A §aT FY AqT awdy
o1 f Io0 O wEew A 1§
arogw At wzq & AT @ gEy €
afF wfus & gfus ov ageaqw /v
W §TA & gz @) a A1 sawr
TR E4

0 @ g ¢ fe 9@ wgwyr
fawat ox agg AT & a1 Faer fait o
weft ¥ gza ¥ IJofeqm @A W
e Apm o g A&\
w g R AT g7 meeyw aEw X
gz ¥ Iafegm I, el o o9l %
fewa g ¥ w0 a{

0T Al aw a8 § S e v
TR ¥ 62 & qAg gwn, wid €2
¥ gAd gl W, WX ¥ &
A9 a1 S Hdr a1 g gy AT faer
woft N fF a7 § A4z ¥, o @
oF U fragr ge% o ¥ W@ @
e T Raz A Wk
e A g€ & e T g
FRATT TT §AOTST ®Y IJzpAaw wEAv |
wafay da faw § fa e wgrg
g ¥ &) TY & wOT gEA @
Far o g 9t gE ¥ 3afeqq
g &t

Shrt U. M Trivedli (Mandsaur):
I would like to make only one sub-
mission in this respect. Although
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many of these ministers and we have
been known to each other for a
number of years, some of them have
developed the habit that even when
an accusation is being levelled and
their whole conduct is a matter of
discussion before this House, they go
on hobnobbing with each other and
do mot pay any attention to what is
being talked on this side. This is a
very bad thing. At least when a
direct accusation in thelr faces is
being made, they must not go on
merely talking about how to conso-
lidate their positions to which they
have reached but they must also louk
to this side and listen to what is
being said about them and against
them so that they may be able to
give n proper reply. It is one thing
that they are absent when the Presi-
dent’s Address is being discussed, it
is another thing that Shri Muthyal
Rao runs about to call for them and
they are found sleeping in their
houses, it is quite another thing that
when they are quite awake they do
not listen to what is being talked
about them. It is too much.

Shri Harli Vishnu Kamath: Mr.
Speaker, we cannot but view with
grave concern the prevailing state of
affairs at the very beginning of a long
Budget session. I do not know what
the future holds in store in the 10 to
12 weeks more to go. At this rate I
do not know what will bappen in the
coming weeks, I have no hesitation
in saying that the apathy, the cal-
lousness of the Treasury Benches is
apt to eat into the very vitals of par-
liamentary {nstitutions in our coun-
try. I for one would appeal to the
Treasury Benches and to the embattl~
ed cohorts behind them to realise
their responsibility towards demo-
cracy, and ensure that respect for
parlfamentary institutions is main-
tained and promoted in our country.
I do not wish to lay the blame at the
door of the Prime Minister for this
particular matter. 1 do hope that she
gets the co-opcration from her col-
leagues to which sh= is entitled. The
blame, if at all, should be iaid at the
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door of the Member number two—
that is the culprit—on the Treasury
Benches . . . . (Interruption). He is
the Leader of the House. For the
first time in his lifetime he has taken
upon himself, upon his fairly broad
shoulders the leadership of the House.

Shri Ranga: It is the Prime Minis-
ter who has given to him such a res-
ponsibility.

Shri Harl Vishnu Kamath: Unfor-
tunately, she is not a Member of the
House and she cannot be the Leader
here; that is why I said the other day
that she should fight a by-election
and come as a Member of the House.

Mr. Speaker: Members should be
brief. All that has been raid.

Shri Harl Vishnu Kamath: 1 will
be very brief. I am sorry to say that
since he has taken over the leader-
ship of the House, from the very first
day, this has been happening. Yester-
day I made an appeal to you that
during the debate on this important
matter, during the discussion on the
President’s Address, if you adopt the
drastic remedy which 1 suggested for
the desperate disease—desparate dis-
eates nceq drastic remedies—if you
warm them that the time when there
is not a single Cabinet Minister on the
Treasury Benches, whether ‘it is halt
an hour, 15 minutes, 20 minutes, or
one hour, will be and shall be debited
to the Congress Party account, they
will learn,

One more point I would like to
make. We have observed during the
last three or four years that when the
reply comes from the Treasury
Benches, issues or matters that we
have raised are rarely replied to. 1
have been watching here for the last
two or three days that one or two
ministerg sit here; sometimes they sit
and mope; sometimes they are drowsy.
1 do not blame them; they work hard,
spend sleepless nights and sleepy days.
1 do not know why they do not take
any notes. They should take notes
and answer the points that are raised
here. (Interruptions).
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Mr. Speaker: Mr. Sreekantan Nair.

Shrimati Savitri Nigam (Banda):
After the apology given by the Leader,
it should not be a controversial
matter. 1 have been rising time and
again to give an entirely different
view of the whole picture, but I have
not been given any chance.

Mr, Speaker: Mr. Sreekantan Nair.

Shri N. Sreekantan Nalr (Quilon):
I do not want to cast any aspersions
on Ministers of the State nor do 1
want to find fault with the hon
Prime Minister who has got to receive
foreign dignitaries like Nkrumah and
others. But it is indeed the right of
the House to expect that at least the
Home Minister or the new Finance
Minister who is an unknown ‘quan-
tity’ for us or the ever present and
ever available Leader of the House—
any one of the three—must be in the
House.

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhl): Mr, Sinha has already apo-
logized and he has said that he will
try to see that this does not happem
again. But I do resent some of the
insinuations which have been made
and for which there is no justification
or ground for coming to such conclu-
sions. 1 am glad that some of the
hon. members have at least conceded
that a Minister does have some little
work to do besides sitting here. We
have full respect for Parliament; no-
body is trying to reduce the stature
of Parliament or the dignity of Par-
liament or democracy. We have got
the greatest respect for you, Sir, and
for what you say to us and for the
opinions of the hon. memberg of the
Opposition. Detailed notes are kept
and I see them every day to know
what every hon. member has said. We
are keeping in full touch with what
has been said on both sides of the
House and we shall try our best to
answer all the questions. But ground-
less charges and the atmosphere some-
times created does not improve the
dignity of democracy or of the House.
(Interruptions).
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Mr. Speaker: Order, order. Mr.

(4) Discussion and voting on the
Satya Narayan Sinha

Demands for Grants (Rail-
. ways) for 1866-67.

Shri Satya Namyan Sinba: I would
not like to add to what the Prime
Minister has said, but because my
friends . . .

As ‘members are already awere, the
General Budget for 1866-67 will be
presented on Monday, the 28th Feb-
ruary, 1966, at 5 p.m.

o vy femd (57T) : oy swEeay

FTNET & 1 39 W1 YA IO L0 AwE

T oA 1. (W), w WY

Mr. Speaker: I have called him to
announce the business for the next
week.

A Ay el W ag g
o Fa § ﬁzaw,%—fti‘amﬂw
g | zagear am wA @ P g
g

7T T ﬂgﬁﬂ;’;lm
ag #1§ @A Af & fr goay g
v # g Am v g W
AfFs ggwT A g ?

13.28 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): With your
permission, Sir, I rise to announce
that Government Business in this
House for the week commencing 28th
February, 1966 will consist of:—

(1) Further discussions on the
President’s Address.

(2

-

Consideration and passing of:
The Indian Tarif (Amend
ment) Bill, 1966. The Delhi
Land Reforms (Amendment)
Bill, 1966. The Imports and
Exports (Control) Amendment
Bill, 1866. The Armed Forces
(Special Powers) Amend-
ment Bill, 1966.

General Discussion on the
Railway Budget for 1966-67
from 1st March onwards.

(]

-

fraw gear Sifgn ? 176 1 W w1fEq
& 377 WY e | &t T £ g
AT HTE & A a1 | A § X gwr
fs dfs gw ¥ fom o dfagm ®
¥ gaiw gy @ q@faw & A ¢ W
fors wx¥ 70 w17 T wa foer ar
afra v 7 94 foa < o fe qg &
SqAeqT F1 I9F T 3TAT ww & fagew
sTTaEA § fr omeedr o1 s €9
ISaT § W AR T | Wy X\ T i
w2 |

A FE., wTE qg safor
frmmm A smram  fraga &
A9T 7177 AFT | N "ew AT AW fUw
29 ®TAA, 14 i T GTITA FIE AR
AR & 7970 T4 & 7 F 0w qgaey
& | fagd TEATT F1 WY 57 qATT TH
qr W7 I A ST AT W
39 § a7 gt a1 ar & fafeey oiw
arfemaedy whad 1 fawdT e S IL
e fmagfedi i ifesay
gadr wer & Aty fomar o g
T F &g 7 1A awa ¢ oAy
gEAF A Fquaaz R iewE
art ¥ w9 7 WY smaw qgica, T I
Isvan, & <A WY AT Agar g oot
afa T Y AT AT A1 99§ qYEN AT
qrgar § 1 I A wmaw parer fear
"y aferarizr dfvza” w0 I A
N w71 Ay Igw A aw A &
ag gaqd R § 299 I qT
A i Mew &
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“Each week after the programme
of business has been arranged, the
Leader of the House states the busi-
ness for the following week in ans-
wer to g question put to him at the
end of the questions on Thursday
by the Leader of the Oppositions,
and whenever necessary makes fur-
ther business statement from time
to time. He may also make proce-
dural motions relating to the busi-
ness of the House.”.

= &1 e I A for  ww &
7% frde w7 =g € v enfaem
¥ o T & are # feafa & v gATT A
¥ g 39 ¥ Afrarh w7 3 ) gafeema &
A F AT F A FMER F ) A
o frama # @ & A § ]PT WS
rEfaaafmm i oA sw g
Qe & 5 o A i f 9ed T
Ager w31 & 1 W7 & § fF ag Wy
W@ q&T A gy F § | A0 FF g
FATFTIEIATE, AT F A 7 F
AT, g w1 F a1 & 7€ faem
@1 3 WK dET a9 § wgeEgy A
®TH ¢ o9 w) &g H weT g g,
R & g AN AEt §®@odET &
g gy Jaar § 1w fafua) & g
waferat Ioté A 2 4 S W A
IT ANET 9T GIA F FEEY F7Q §
49 & gg § B ¥, fF a9
# M & 93 wT gt wTEA § )
w@ U9 F gr fgeam & dfar Y
ara 77(3) § —

“The President shall make rules
for the more convenient tramsaction
of the business of the Government
of India, and for the allocation
among Ministers of the said busi-
ness.”

W XE & ey § o e Y
fe osufy ¥ a7 WO oAt ¥
wt £y qErT g freren mm § ag
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T 7€ | Afew 9w A W qw ey
& fasft | Afpa 1@ dedm Harew
NfeygafNweg R aa
G & TN # T FT T § | AT FI
T2 qes T fey o § —

Main functions: The  following
functions have been allocated to
the Department of Parliamentary
Affairs under article 77(3) ot the
Constitution of India:....”.

79 37 ¥ zEY O A9 g8
q§—

“2. Planning and coordination of
legislative and other official busi-

ness in both Houses;

3. Allocation of Government time
in Parliament for discussion of mo-
tions given notice of by Members."”.

TF ORI ¥ T qET 77 F HET
o Tegafy A g ST feT @ 9w
¥ facge gwrd g ot ¥ 1 gafeara
¥ e & v w1 o1 w9 & 99 § W@y
% GHIKIg ATy ¥ A1 A § 7%
& oG FTH FIA & | AGT TF GIEQ
FTH T BT F 71 qIA § g &
w # 77(3) 9T & Wl AsEhy ¥
o g S feat 3§ & w1 3%
* godg qelY 1 § O /v W &
X W qg AT O agd § @
@ g & fag dare § W g s
& sparfes ) g afew dm el
ghifmm o g aa®
AT FTQPEE ST AEWE )
& ¥ et frw 39, gAR fal §,
w1t sfR & el §, w§ ¥ qwrd
Tew ® A Fwowr v g
wEm At gy i
formr w7 f I & ¥ w33 @@ ¥ fem
o FF 2o ) AR wEE 86 g WY IW
& wg & fr o wri-g fafres o ot
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A o R, g ¥ ATy gy wRAMT s afrwr o
Tafa w3 ¥ a7 w1 far & § wAT I HY AT q1g¥ & QY <AV wels ¥
Y A ¥ A H ar A oq wgA T AT WA G FAF A & oo
FTAFTY Meagr affa 3@ Sfwstafraaymros ey

& gma Y7 # fawg a1F 39 F MR
¥ ol W9 g7 ¥ AaT & aE v @
afefy & ared frer @@ § FE-g=
& & i & S o2 7 fre AT
wafag am fosgwr e el & 1 we
wHe 73 § 5 Ay v g fra gl aoft
A ¥ wg g ATTAW A g, faey
A g M mT A e g
saYE a1 IaF At TE & | (@Y a8 wa
& wfirss arr gy mu & ) A7 qfy Y
A mrHagEd e Elvam ¥
E i

ste (§217) (ag  wegfaRwE
T fafmer ¥ 0

fagfemd: K38 a@ 37§
g F1 § grafgg I & Fdet
5= FTRTE | 9T a3 FAIX I7T 3%
ar g 7Y, cafaa Y aferss arrrad §

fagfa &

wx AU fragT ag R fr ¢80 we
*Y srdan § cafad o Saw o
3 fr dag wrd ot ¥ w1 w1, wd=Y Y
o< forrdmfaa ) femar aman § a2
AT At fordafai ¥ N v ot §
gt g Ifan | WX wErA HA
AN TF T N gEAT A AV wran
T Y 3T 72 § 1 Al T 77 HwE
T Y | e o & X ¥ w0
g T ¥ afeg 1wy fadr T
) T At § 1 A T v
Afeq gRwT q AW N IR T
f&5 ggod v frfema y T W@
o Foreirar Y W1 afeg § 99 w1 g v
£ o Forsdrary &, 3 @ ey 7 6%

&Y, T w7 ST N IT TR AW T
€T & qR W & Prdgy s ar
AT T 1A & A I W & 1y
wy !

ey wEten : g7 ey At &

oft w7 Averae TaE : w9 WD TS
WY §F %) FITIT GIDT TANL § |

oA Agny AT fad @ §
f& wrmr Sade. ...

chwg famd : firr g & v
Lol )

et AgEm o ag %) § v o
Sz ¥ wew i 77(3) THAY A
& ¥ 73 §—f} I T $w wRAT

ar¥ § ?

The Minister of State in the De.
partment of Par Affairs
and Communications (Shri Jaganath-
Rao): So far as art. 77(3) ls con-
cerned, the President can  allocate
business to various Ministers because
under art. 53, the executive authority
vests with the President. But the Lea-
der of the Houge can discharge such
functions as may be allotted to  him.
Here rule 25 says:

“On days allotted for the transace
tion of Government business, such
business shall have precedence and
the Becretary shall arrange that
business in such order g3 Speaker
may, after consultation with the
Leader of the House, determine.”.

Therefore, in consultation with the
Leader of the House, the business of
the House is fixed by you, and under
rule 31, a list of business is circulated
to Members.

Mr. Speaker: That is all right, eo
far as consultation is concerned,
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which we gre having, and having very
smoothly....

Shri Harl Vishnu Kamath (Hoshan-
gabad): So far.

Mr., Speaker: There is no dispute
about it. Are there rules framed to
sgy whether it would be the Minis-
ter of Parliamentary Affairg or the
Leader of the House who would just
announce thig business?

Shri Jaganatha Rao: The rules are
silent as to the person or the Minis-
ter who would announce the business
of the House.

That is why the Leader could do it,
validly.

Shrl Ranga (Chittoor): Should he
demean himself to that level?

8hri Jaganatha Rao: The details
of the business would be settled in
consultation with the Government
Chiet Whip.

Mr. Speaker: It is correct that the
rules are silent on this business, and
unless some specific rule is framed,
there cannot be any objection to the
Leader of the House, if he so desires,
to ennounce the business.

Shri Hari Vishau Kamath:
week you said so.

Mr. Speaker: That I said, last time
also. That was my feeling, and
therefore I expressed it. But this can-
not be a subject of any point of order.
No point of order arises.

oft aar Averaw fag ;. W A A
ot 728 A &, 9a & oy ¥ ¥ ag
frdaw w1 =MRAT § iR wwg I 4
gy § fr ax w1 fafode gaew
FET OF S Y AT § AR gE § W
s X grew & agm G 3 1 ¥R
Qi ar ¥ &1

wrag fmd @ d B2 W@ W
waw Tt

7™ FART : Y T S QY AT
wh, wr fufre gy g O 5
e st aR § o

Last
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Shri Kamath. Not more than two
minutes.

Shrl Hari Vishon Kamath: One
minute. On a point of information I
want to know, in view of a certain
invitation that we have received from
a former Member of the Rajya Sabha,
whether the designation of Leader of
the House is synonymous with leader
of the Congress Parliamentary Party.
Mr. Babubhai Chinai has invited
many of us, and he has described him
as Leader of the Congress Parliamen-
tary Party. I though the Prime Mi-
nister was the leader of the Congress
Parliamentary Party and not the lea-

der of the House. So, is it the same
or synonymous?
Mr. Speaker: That is a  different

thing.

Shri Harl Vishnu Kamath: It is not
given on the Order Paper ag Leader
of the House, and so I want to know
whether it is synonymous.

Shri Satya Narayan Sinha: It is
by a private party. Somebody pub-
lishes something.

Shri Hari Vishnu Kamath: It is not
private.

Shri Satya Narayan Sinha: What
else is it? Have you been invited by
the President?

Shri Harl Vishnu Kamath: He is
a former Member of the Rajya Sabha.

Dr. L. M. Singhvi (Jodhpur): You
will recall that I and 8 other hon.
Members of this hon. House addressed
a letter to you requesting and pleading
with vou that all legislation should
normally be referred to a Select Com-
mittee.

Mr. Speaker: That will come after-
wards.

Dr. L. M. Singhvi: No, Sir, The
business for the next week has bcen
announced. No  reference has been
made.. ...

Mr. Speaker: When that Bill comes
we can see whether it is to be refer-
red to a Select Committee or not. It
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is not that invariably every Bill has
to be referred to a Select Committee.

Dr, L. M. Singhvi: Ordinarily and
normally.

Mr. Speaker: That would be seen
when that Bill comes.

Shry 8. M. Banerjee (Kanpur): I
would like to know only one thing.
You are perhaps aware, though we
have not given any adjournment mo-
tion or calling attention notice, that
from 28th February there is going co
be a general strtke in Bombay which
will affect our production. I only want
to know from the Leader ot the
House or Minister of Parliamentary
Affairs, I do not know what 1o call
him, whether g statement will be made
by the Minister of Labour and Emp-
loyment go that that may avert the
situation.

WY gFw W sW|ua (¥@ww)
ol v ¥ et ey gearg w7 wrd-
W T R 1 g AW ¥ qF aga g
ot qar §, J wE T g &
Tg AT AT g fiE wn e 99
| & fag w1 fadas a9 #1 fEr
wd & 7

wt et (feam) - & Y faway
X Ai ¥ ¥ vf F8 | o AR AW
¥ qrg-aFe o qEwd &7 a7 8,
fow ot 3gw & fag  aww X & fag
wr T & 1 o TW qARI Mfgar
F wawd At & fag Afeafam g
I AT ® WY AT AT @
any |

= 2w # wrafirr mf= A&y
O TS AR 2w F Ao W g
& @ § o< 37 & aq gfa & qro
FfagIT W] | T¢ ¥ &7 wwenw
¥ < firg o fama €1 Y & wifig

Shri A, P. Sharma (Buxar): The
question which Mr. Banerjee has re-
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ferred to about the so-called strike cal
led by a section of the workers in this
country, relates to the bonus dispute.
The Bonus Bill has been passed, it
has been enacted into law. Will the
Government direct the parties, both
workers and employers, that if there
is any dispute, they should take re-
course to the law instead of resorting
to strike?

8hri 8. M. Banerjee: Is he replying
on behalf of the Government?

ot vqam fag (arowsft) pmrd
wfaamm & wEr g Tea awn eid
fast ary T § W R famr A
Forar d, Ao w@rd ¥ 5w W gzi faaw
a1 wifeq | dArE feog gfmafad
faer Tsq gWT ¥ O B #T Tt vy
o 37 ' vafiry w7 frur 7y | gw 39
NriTsire g R 1 &m
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A% |
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# 37 & 9Tt AT FT K € AL K
Famx 2 Zar 1 @ wrew A ar e w
¥ WIS Tg FATY IST ATAAT | YW A
# ¥ aFT F® A T AATE

o wrd o dvofre afa o
el & A ¥ wuf &Y g fefir § 2

ar & wreraw fag - ax #37A
oy



Cardamom Board
(Election)

Shry 8. M. Banerjee: He
reply to my point.

Mr. Speaker: He said he would con-
sider it.

Shri §. M.
say anything.

wery anrzT o fafree amge X

%41 § 5 9 59 937 X7 191 &1 S

afi Tawr &

Y o "Yo wAAF : 28 AT FY
BIATA §Y ITAAY | IF ¥ T1T FqTF I
¥ ¥ FrIEr e ?

W wTT oA age ¥
% faar 3 1 fafireeT wrgg a9 )

ot ®o WYo wAWI : AT TH 2FATH
& S
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Banerjee: He did not

12.47 hrs,

ELECTION TO COMMITTEE
CarpaMOM Boarp

The Minister of Commerce (Shri
Manubhai Shah): I beg to move:

“That in pursuance of sub-sec-
tion (3)(c) of section 4 of the Car-
damom Act, 1965, the members
of Lok Sabhado proceed to elect,
in such 'manner as the Speaker
may direct, two members from
among themselves to serve as
members of the Cardamom Board
to be constituted under the said
Act
Mr. Speaker: The question is:

“That in pursuance of sub-sec-
tion (3)(c) of section 4 of the
Cardamom Act, 1965, the members
of Lok Sabha do proceed to elect,
in such manner as the Spesker
may direct, two members from
among themselves to serve as

bers of the Card Board
to be constituted under the said
Act.”

The motion was adopted,
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DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1965-68

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
On behalt of Shri Sachindra Chau-
dhuri, T beg to present a statement
showing Supplementary Demands for
Grants in respect of Budget (General)
for 1965-66.

12473 hrs,

DEMANDS FOR SUPPLEMENTARY
GRANTS (KERALA), 1965-66

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
On behult of Shri Sachindra Chau-
dhuri, I beg to present a Statement
showing Supplementary Demands for
Grants in respect of State of Kerala
for 1965-66.

12.48 hrs.
ESTIMATES COMMITTEE
Ninety-first Report

Shri A, C. Guba (Barasat): I am
sorry I was two minutes late. I was
here busy with the work allotted to
me by you.

Mr, Speaker: As is the usual pra-
tice, another Member can always be
authorised.

Skri A. C. Guha: True, and that
was done; but if they do not come,
I cannot compel them. I was in this
building from 10.20 and busy with the
work wallotted to me by you, and I
was late by only two minutes.

Mr. Speaker: I am not objecting
to that, but some other Member should
be authorised to discharge those duties.

Shri A. C. Guha: Yes, Sir, as I have
stated another Member was also
authorised. I beg to present the
Ninety-first Report of the Estimates
Committee on the Ministry of Rail-
ways—South Eastern Railway.
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ARMED FORCES (SPECIAL
POWERS) AMENDMENT BILL*

The Minister of State in the Minis-
try of External Affairs (Shri Dinesh
Singh): On behalf of Shri Swaran
Singh, I beg to move for leave to
introduce a Bill further to amend the
Armed Forces (Special Powers) Regu-
lation, 1958.

Mr, Speaker: The question Is:

‘“That leave be granted to intro-
duce a Bill further to amend the
Armed Forces (Special Powers)
Regulation, 1958.”

The motion was adopted.

Shri Dinesh Singh: I introduce the
BilL.

12483 hrs,

MOTION ON THE PRESIDENT'S
. ADDRESS—contd.

Mr. Speaker: Shri Jashwvant Mehta
to continue hig speech, Four hours
and 35 minutes remain.

Shri Jashvant Mehta Bhavnagar):
As I was saying yesterday, many
speakers from both sides have discus-
sed and expressed their anxiety over
the present situation in the country.
The question is: what is wrong, and
where is wrong? Our country is pas-
sing through a critical period. Our
phlanning Minister stated that we have
to face difficult economjc situation.
Monsoon has falled in many parts of
the country and food problem is acute.
There is alround frustration and defea-
tism, discontent is gaining ground.
Large sections of people are worried
about the public affairs. The forces
of confusion and chaos wre raising
their heads, The Bengal Arsembly
incident shows how thé wind blows.

Shri D, C. Sharma (Gurdaspur): On
a point of order. Can a Member of
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. (Motion)

the House sit with his back towards
you?

The
back

Mr. Speaker: No, he cannot,
Member should not turn his
towards the Chair.

1250 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Shri Jashvant Mehta: This inci-
dent does not give prestige to anyone.
Deterioration has gone dcep down in
society. The standard of education is
deteriorating. Even it is reflected in
our natiomal character, Corruption
has weakened the fabric of society.
On this occasion Members of Parlia-
ment who are the cream of society
should delibrate and give serious
thought on such important issues and
try to find out a solution. India an
underdeveloped country has to build
a new social order and change the
pregent structure of society by demo-
cratic way and achieve the goal of
social justice. The reports wc read
about different countries are distur-
bing. Daily we hear about armed
revolutions in different countries of
Asia and Africa. The third challenge
is by the Chinese dictatorship which
also has a different communist ap-
proach. On the other hand India
has rejected both ways—communist
dictatorship or military dictatorship.
Parliamentary democracy has come to
stay and democratic roots have gone
deep down in this country. Inspite of
bemg an under-developed country
where we have to face economic
problems, we have to tackle the whole
affairs in a democratic way. It Is alse
a challenge how we can solve this
problem in a democratic way because
we have to face the problem of pover-
ty, ignorance and inefficlency. Here
is a test of the leadership. The pecople
of the world look at us, how we face
these problems. Unfortunately, there
is a weakness in our democracy. No
opposition party {s powerful in this
country. Al] the parties are splinter
groups and cannot deliver the googl,

*Published in Gazette ot Indla Extraordinary, Part II,

dated 25-2-686.
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[Shri Jashvant Mehta]

They can only play a collective role.
Thanks to the robust commonsense of
the people of the country, they had
stood against all the forces of con-
fusion and chaos at the time of Pakis-
tani aggression. In the present cir-
cumstances of discontent, frustration
when no other political party is in
a position to deliver the goods, the
only solution is the massive indus-
trialisation of the country and
modernisation of agriculture with
rural industrialisation. This physi-
cal revolution will change the face
of our country. Our economic situ-
ation requires a jolt and a new
approach for social change. The
common man of the country should
feel that the government is responsive
to the demands. The failure or suc-
cess of the government depends upon
how the common man’s problems are
tackled. Many speakers have spoken
on the food situation. Food problem
is tackled on two fronts—one is pro-
duction aspect, the other distribution
aspect. On the production front, a
lot is required to be done. Govern-
ment have taken up major and ‘minor
irrigation schemes and various pro-
grammes like fertilisers, seed distri-
bution, etc. but the administrative
machinery is not working efficiently.
I would like to draw the attention to
@ major project, the Narmada River
Valley Project. In 1948 the govern-
ment appointed a committee under the
chairmanship ot Mr. Khosla to suggest
a unified multipurpose development
of the Narmada basin. It gave its
report at that time. After 16 years
in September 1964 another committee
was appointed under the chairman-
ship of Mr. Khosla to prepare a
master plan of that project and it
submitted its report ufter one year in
1985  September. Yesterday an
answer was given that the recom-
mendations of M.P., Rajasthan and
Gujarat governments had been rece-
ived. No progress has been made.
Khosla committee stated that Narmada
had enough water to meet all the
irrigation and the power demands
for ut least the next 25 years and still
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generate large amounts of electric
power. The project will irrigate 6%
lakhs of acres in M.P. 45 lakhs in
Gujarat, 8 lakhs in Rajasthan and
10,000 acres in Maharashtra; the total
will be 111'91 lakh wacres. It will
generate 2 million kilowatt power from
Nowagaon project only. But due to
difference of opinion among the
different States, the project has not
been taken on hand. Our demrand
is that the Khosla commission report
should be accepted in toto and the
centre should take the responsibility
to finance the major project from a
loan from any international agency.
It is a national project and it should
be tackled at the national level. I will
solve the food problem of the country
and it will change the face of the
Central India, M.P., Gujarat, Rajas-
than and Maharashira. People in M.P.
and Gujarat are apprehensive why it
is delayed. Government knew that
there wag difference of opinion before
they appointed the Khosla commis~
sion. It was a technical commission;
the report is now before the govern-
ment. What are the reasons of delay?

Shrimati Lakshmikanthamma:
(Khammam): There are now in the
House more Members of the Cabinet—
Ministers and State Ministers—than
the Opposition Members. Mr. Kamath
must be happy.

Shri Nath Pai (Rajapur): One of
us is enough to tackle six of them.

Mr. Deputy-Speaker: Order, order,

Shri Hari Vishnu Kamath (Hoshan-
gabad): She has betrayed her pro-
found ignorance.

Shri Jashvant Mehta: 1 know that
the hon. Minister Dr. K. L, Rao is
making a very sincere effort to bring
round all the States. But this is a
problem of life and death for the peo-
ple when such a thing is delayed
people are frustrated. So, I request
the Prime Minister and the Planning
Commission to convene a meeting ot
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the Chief Ministers of M.P., Gujarat,
Rajasthan and Maharashtra imme-
diately to take a decision on this pro-
ject and implement it quickly.

The hon. Food Minister presented
the House with a pamphlet on the food
situation and in that figures had been
given, Govermment should look into
the matter of collecting data of food
production; there is need to give se-
cond thoughts to the system of collec-
tion of data on food production. Gov-
ernment has announced the policy of
giving remunerative prices to agri-
culturists. This should be persued
properly. It will push up agricultural
production.

There should be a revolutionary
approach in agricultural credit system
The Reserve Bank reports are there.

After that, the G. L. Mehty, Com-
mittee report is there. A lot of water
hag flowed in the meanwhile.  Still,
we have not been able to supply more
than 15 per cent of the credit to the
agriculturists to meet their require-
ments. So, gn integrated system of
short term and long term program-
mes should be evolved; a card system
should be framed and the credit-
worthiness of the agriculturists should
be decided on the basis of the acreage
of the land. It should be a simple
process.

18 brs.

The next point is that which has
been suggested by most hon. Mem-
bers, namely, the abolition of the food
zones. Our demand is that the defi-
cit States should not be exploited by
the surplus States. We want a na-
tional food policy; a national food po-
licy should be evolved so that no
State, whether deficit or surplus
should suffer in anyway. Everybody
should get equa] quantity of food, and
that policy should be implemented by
the Centre and the Chief Ministers
who do not follow the line of the Cen-
tre should be persuaded to fall in line
with the National policy. The food
zoneg should be abolished.

When the Government have accept-
ed the crop insurance scheme iIn
principle, it should be persuade as
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early as possible. I want glsg to sup-
port those hon. Members who have
pleaded for the removal of the emer-
gency and the DIR.

With these words, I close.

«t g et (feoi)
JTSE FEE, T ot w7 wferwreer
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FHEATH FT T ¥ gU HEequ
gaal ¥ 3y weY wiE @
swe Y *7 T | TR & fag
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I & g wfavary STy w1 ITT LAY
I WIS # IH KT AT T
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e At & welT & geaew § Wy
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yfew s § R W & g § 78
&2 w1 wvf o & dar A T g
afe st wifer afaq & oF qEr waew
grdafas & § 75 Fad § {5 adaw
g3 faow WA gRiEE W
w17 faar amg | g 9F ¥ oF Afw
ofiEg & gae Fad ¢ fo a1 1 -
o g Aifey sk gEk i afoy
¥ gae ug Fad § faw Wl ot e
st T YT w1 1 froE agr e
1 g welr ofeew & e #
oTTE H TE WHTC AT HE aidl w0
g ag zufar ¥fE A ofoem
dac AT faoRarr & osAwa
& ®@ &) AR W B ¥ AT
#r T Efawr oy <=t & I
T AR W Y TR & wAe anfae
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% 7 7 vty agd af, Wi few
ag AT & 9 v | a3 wE ooy
feafr agr w1 7t & fo T gTwT
foam greedt & Alr ey ek AR
o &7 wew Af § @ A A quT I
T & AT A & IAT AT T &
T At & gfafafy aeela w3
& fam i & Wi avETy qw A &
fr amrde & forewear & aoEE aE
Tk g A AT wy A
ag wgi & fr ammds ) F mmade
% WA ETHIT & age v &
for wmf & W AonT wr o
FRITF A gr < & 1 3w
sfafafu sowear & @R <T@
Iy & O vy ¥ fr cada armetw
&1 wiw & wiafom N1 win grd
o &1 ¥ far aon A W B
vy § | gt adE § W & Wi
IaT wmfear gut ot § v
aversra &Y T gt &, JuT At gt
agret # facwr i & 1 Q& feafa
# a9 @ g AT sgfergi & e v
TR 9T AT 979 w7} W awd ?
fod gg a1y g ¥ wCE T st
TTET A & qE oY sWT ATTRE qv
orq afaw1T A€y w7y § s i
%Y feafa Y grarer 7Y arr § 1 Twaey
WY ¥ Fi T AT B qe § fn T
wawy faafr & w1 q¥d 9T gig I
o T T 6T 7 I FTOHT ET
feafr oY famest g€ ==t o @ B,
o1 anmy &1 feaf faredt g€ oy
LGN o]

At g ¥ M 9T @l vy
dAT™ F AT A TF AGT WO AE AT
faar 3 1« gwd ng A A uw oA
a1 Y 79 wwn faw agw W o
o ot gafawme zn 7Y 1 od &
31 uw A\ i i afufa o
sfaswfa afufy «t cqreen #Y S
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oY TETEAR wredt]

&Y ) I AT 7 7g 9w gaw
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gT ¥, ag DA wow ¥ f9fm afbfa
a wfggzdm afafs £ 997 7937
oA WIT A FI FIH AT W)
ANT I & g f/e ool qaw W
Y A0 FTX AT | AT THEY AT A
dardy v @ & 1 gww afonw 77 §
fF g7 & e feget w7 faat 71
T &Y AdY fae <y wewA F why nnl
#Y gowd ot gz 7% | Y Fgh T
AR EACCRANE il I A
2faeq & WA FEHIT T4 TEY qAAY
IFEr IAT TT 97 F FEIT BH ¥
femar I H AT E A
T4 FY ATLA § GAAT R 62T et A
ag q17 GAX EI a1 | ww feafy
7z ¢ 5 AW FET F 3IF IT HY
g7 &7 7yrdt faqi ¥ qedAT ww
wx w3 foar § fF 3T R 907 & wAw
T far FA, AT FLHR F 7 g@F
77 71 XF F7 A e sweay v gforran
o IT F AF TH F 47 § a8 T
30 & fF AT AR T FT ORI
FACT FAEAT E AT FAX FTT WIGT FT
Zara FRdt ot JF1T & g gg7
# qardr w1 o g Fwar g A ¥
faedy wr o @@ wTaT § 0 fofy
wrefrr wrd § 77 g7 wodfr § 6w
qT F1 AHA & § FEA AT A0lE 0
AfeT g & 79 & 38 wavq wEA
g fe #rE v arr fedy o7 qaray ar
o & N FT A I70E AT ) W
AAIT FT A 723 e w5 sl
ferdy oA WG, AT I FT F
qerdy TR F weTR & AOErQ w0
FTA0 TZT & A g v wevle A
Tq% fAy AT o& A WY garT ¢
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form g wow 3w AW A gy
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IF a8 WA T 7 6T 77 50 -
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FIAANIT RN AAATY AHFE F
FTHE F1 5T A0 AfEY |

o W qarE F g &
AWM 97 IR IATT F F97 TF AT ALY
FeY 11 awr afomw w4 o Ay
s fafvas &7 & qar § 1 g framar
* Fa ¥ A vaRr awe T8 o fmwl
WTET G AT SARET AT ALY ) WA
FTHIT &1 Tq TH0 &1 favra g=o A,
ghaam & Ciga®, w49, WEES,
wenig faat &, forg § oF o q7 qav
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M WEF I5A | W AZT AT WIF
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W 9T I9X Gar fear Ay 7€
AT F g Y g AdY w2 afew
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EqIGT FTAT 9T WT 2W F WA
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w7 5 57 a5 &y #T wrE wEr
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T+ I TH E

§ wqua Wy ¥ eefy o ¥
wfaro £t £ ag I91 w77 MEW
Foe a8 W T | qF T 5T a6
¢feam 1965 o gt W, A
1966 W1 T AT & 1966 F¥
26 AT #71 fa o1 swAra gromam
TS WO & Fraeg §F wo 7 A7 feofg
whaam ¥ fomr § w9 wfm & faig
F1 AETTF ® I { WY F gEAA
% ? T g & 99§ g A
& & 5y faey g & ¥18 wmer
s fartm A e 1 A1 f wgan 2
7 1 A9 = X ¥ 77 94y | wrvard
¥ A IWT & usg & 1 ow A G-
v A wfe=r ar T oo
g wrdr Toa § wA | afaww @
WS ®1 ASTA AT F9X F W Y
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I7 § ¥ e wg oaw wed
Tfges &1 @7 wT W 7 wAT
ey wret TreaY ¥ Afaurr @Y grody
*T QA A T A 4 fow g A
w7 2 T A ¥ qre gEy vl F o
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Y} 7Y A 5 gw wfaur & faom
w oz § ) oy fog A F oz ag
2w * wfafen §1 3@ 1 fom o
T A ¥ o AR AN F Pl oy
& A wRE ¥ IWAT AT wrar ¥ A
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39 ¥ T g9 FHI F 07 w7 A5
3 A1 & o sgEE T A & o A
w1 wfwwmg 9ot @ ot gnT T
it &« & waw T g froofae
w7 17 A7 foafy aw o w7 aw aH
}fr | g T A 97 ek favim
EgE i cffl

& 7zt 97 01 TF TTA 99T G0
N I A AT T AT g oA
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"z € I9 9T AEY w0 94§
WX WY A AgigT W w1 a0t
R AL FTAN wTAT AR A A9
wreft wrer ¥ g@ a1 wfgy aife 2w
® o & f6 o frae st w1
G RE st N aftqa T
w1 At I agigT Wt & &,
afqars @ gaFT & *F w61 3 A0
wT ITF 97 T JqEE ¥ ! o«
off FaEgTAA AEE ¥ 7 5w wnew
I FT GHG ¢ Al Tq WL 7 aq0
oIy fEgr § SN AT g8 9A
wat o faa® fod dw & fedr w19 &
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s o 7Y 357 fr g w1 e @
g fFar @ 7 wgt 9T N & fazww
AN Wi § qJ@ T AGIAT TN WIT
AFE 0 A1 ANIUAT 9% KT TG I EA
s & Ffe 97 WY FAEE A
¥ AT FH & T WT AT @I
WIEAT F1 31 T § 1

o § & fadeli moi & ¥ H g
Fgan q1gar 3 ) faavic wmon v feafa
=7 y:T 1 § fw famay 1965 aF
37 97 §B TIE To AF7 41 791 ,
it qre gw A faqwi & 9 @ & 9@
3 gYE B FT To §, THY a0 A
qTo Qo 480 FT &0 1 gH &AT & a7
14 974 $T FUT To § 1§ fyen ¥
55 9@ FH FUF To T § | 9
AT WITET TS 126 To 99 dam
favir wo agr gw § 9w frafo §
TN N9AT FAT WIT T FHIT HiT
T xw ¥ ey wg @ ¢ oA
wea # foren § s ol fom @
wq: | &g fow oA @ w9 & aww
W A ¥ A IT 9T W BE FI
T & 1 w9 Wi w1 gw feafa §
O T A W 5w W Aq Sy
G M 59 F g IgH fagad won
qE WITT FT WTEAT J=IT F1 |
Shri Ku. Sivappraghassan (Pondi-
cherry): Sir, I rise to participate in
the discussion on the motion of thanks
to our revered President for his gra-
cious address to the current session of
Parliament. He has rightly opened
his address with a touching reference
to the passing away of our late Prime
Minister, Shri Lal Bahadur Shastri
Mr. Shastri was, both in life and in
death, both in peace and in war, a
gentleman who examplified what it
wag to be a great and devoted disci-
ple of the Father of the Nation. Mr.
Shastri, during his short tenure of
office as Prime Minister, was called
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upon to bear the heviest burdens and
bore them all very cheerfully. He
was a gem of g common man, who
when exalted to the highest office of
in the giving of this land sought his
sanctuary in deep humility. Power sat
on his shoulders very lightly, there-
fore, the whole country and particu-
larly my State, wailed the loss of this
great leader, struck dumb by his sud-
den and sad demise.

WygEA W wIA (dW)
JqTEIE TR, § ATTRT STEAERT ATRA
§ e ¥ aogfa @ ¢

Mr. Deputy-Speaker: The Bell is
being rung. The hon. Member may
Tesume hig seat.

" There is8 quorum now. Shri Sivap-
praghassan may continue his speech.

Shri Ku, Sivappreghassan: Sir, the
life of Shri Shastri was a life without
a stain and his wag a fame without
a flaw. Though he has disappeared
from our midst, he will live in our
hearts inspiring us by his glorious exa-
mple for years to come and will in
the hearts of all peace-loving peoples
of the world.

Sir, I have a number of grave prob-
lems relating to Pondicherry State
and, therefore, I would like to devote
the entire time at my disposal 1o
bringing to the notice of this House
those grave problems.

1600 workers and their families have
been undergoing untold hardships and
starvation in Pondicherry for some
four months now. This has been con-
sequenced by the closure of Bharati
Mill, one of the three textile mills in
Pondicherry. 1 am being daily flooded
with telegrams and letters giving the
gruesome story of the sufferings of
the unemployed workers of the mill.
Four long months, Sir, have passed
since the mill was closed and the
Centre is not geized of the matter and
has not considered it in the proper
manner. Some kind f interim relief,

PHALGUNA 6, 1887 (SAKA) Address (Motion) 2632

some kind of interim subsistence al-
lowance can be in gairness given to
them. I am told it is beyond the scope
of the State Government to take any
direct action in the matter. I am told
that an Investigation Cammission s
now in Pondicherry examining the
problem and it will submit a report on
the receipl of ‘which the hon. Minis
ter of Commerce will action.
Since the Commission is of a judicial
character end the matter hag become
sub judice I am at a loss to go into
the details in regard to the matter.
But I shall be failing in my duty it
1 do not convey to the House the
grave situation existing there. I call
it grave because [ have it on good au-
thority that one of the affected wor-
kers, unable to maintain himself and
hig family, deplorably committed sui-
cide a few days ago. I do not think
that the Centre is aware of these
things and of the explosive situation
in the ranks of the labour there. A
joint committee of al] the Textile La-
bour Unions there has been formed
and is threatening with, I am told,
some kind of direct action. There-
fore, in the name of democratic soci-
alism, in the name of vbur proclaimed
policy of labour welfare, I urge the
Central Government with all the
strength at my command to intervene
immediately and come out with what-
ever interim relief, interim subsistence
allowance, possible to those 8000 afflic-
ted and hungry souls—workers and
their families put together. I also
urge in the interest of law and order
situation there, which is deteriorating
I understand, to expedite steps in the
matter for the reopening of the mill
and very early restoration of work.

I am now coming to my second
point. The lot of the majorily of the
government employees of Pondicherry
State, both pre-merger and post -
merger categories, I regret to submit,
has received little or no attention at
the hands of the Central Government.
I grant, Sir, thet in a transition,
transition from a foreign rule tc our
own rule, time is a factor to be reck-
oned with. I grant that it requires time
to make the necessary adjustments so

i
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that in the process of our being
brought in line with the pattern in
the rest of India certain inconveni-
ences are inevitable and have to be
sndured with patience and understand-
ing. But this question is different. The
freedom that we had, the merger we
delighted and delight in, raised very
high hopes in the hearts of the com-
mon people, the poorer gections of my
State in particular. Eleven years have
rolled on since our territory was
merged with India. The question of
the service conditions of the emplo-~
Yeeg of the Government of Pondi-
cherry yet continues to be denied rea-
sonable consideration. No doubt, those
who were recruited after the de facto
merger were two or three months ago
given some increased rates of dearness
allowance, but the question of extend-
ing the enhanced dearness allowance
to the pre-merger staff is being still
dragged on. Not only that, even in
respect of the non-gazetted officers
of Pondicherry State who were re-
-cruited after the de facto merger and
in the case of a majority of govern-
ment servants, who have put in more
than ten years of service, confirmation
still remains unattended to or in-
complete. Then there is, Sir, the
miserable case, the very pitiable
case, of about 650 to 60 temporary
-employeeg of the pre-merger staff
which has received, in spite of their
weepings and wailings, shockingly
cold attention at the hands of the
authorities concerned. These §0 to
60 temporary employees; who were
already started on a poor scale of
pay, refused to opt for Madras scales
of pay because the corresponding
new scales offered to them were ex-
ceedingly low. These temporary
employees have been asking for
increments being sanctioned to them
as is being done to other government
servants. Under the foreign rule,
where they took their appointments,
in the natural course of events they
would have been made permanent
by mere efflux of time and they
would have become eligible for incre-
ments. Even as late as the 8th of
this month my State Government
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has addressed the Home Ministry
pleading for the sympathetic consi-
deration of these unfortunate em~
ployees. In the past 12 years of their
service, when cost of living has shot
up like anything and life has become
a literal struggle for existence parti-
cularly for the have-nots, you can
easily imagine, Sir, the plight of
these 50 to 60 pre-merger temporary
staff. Their pay has been static ever
since 1954, ever since they were
appointed, and allowing this kind of
rot to continue there does not behave
of us, behave of our Governmen
wedded to the uplift of the poorer
sections of the people. I urge the
Central Government, particularly the
Hon’ble Minister of Home Affairs,
under whose benign wings Pondi-
cherry has lately come, to consider
their question at least on sheer
human grounds and lift them from
their depth of misery.

I now come to my third point. Pon-
dicherry had, particulaly in the days
of our beloved Panditji, the unique
fortune of receiving his personl and
kind attention. The stamp of his
deep concern for us—for us, late-
comers into the map of free India—
can be seen in many developmental
works that have sprung up there and
are studded over the entire State, and
in the monumental medical college
which has come into existence there
proudly bearing the name of that he-
loved leader of ours. The Government
of India is, I should say, very gene-
rously subsidising us annually so that
we could shake off our economic
backwardness and come up to the
level of the rest of the country. We
are extremely grateful for these aids.
But the attention given to the indus-
trialisation of Pondicherry has been
deplorably disheartening and depres-
sing. No doubt, a few small scale in-
dustries have come up there, but the
question of setting up some large scale
industrial project hag time after time
been turned down by the Centre,
Specifically to state, three years agoa
team of experts from the Centre visit-
ed Pondicherry and made an on-the-
spot-study of the feasibility of setting
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wp a fertiliser factory in the public
mector there, I was even told that con-
ditions were considered favourable
enough and accordingly reported. But
strangely enough, Sir, perhaps because
we are a small State and for that
matter an infant State, though that is
precisely the reason why we merit
special consideration, special nourish-
ment for some time at least, pre-
ference went to somewhere else. Dur-
ing pre-merger days Pondicherry was
a free port and that provided the
commercial classes and the general
Jocal population with opportunities of

materially thriving well. Now
the position is witered and
there is no hope for our

territory, for our population, unless
some large-scale industries both in
public and in private sectors are
brought into existence there. I know
that one of the projects in the view
of the local administration is the set-
ting up of a scooter factory and the
Government of Pondicherry has
already recommended to the Govern-
ment of India the case of private-
sector enterprise with French colla-
doration for the manufacture of
scooters there. The final decision of
the Centre is being awaited. I would
suggest and plead with the Centre
that it is high time the project was
taken up by the Government if possi-
ble and if necessary in the public
sector. Scooters are in extremely
short supply in the country and Pondi-
cherry offers abundant scope in all
respects for starting a scooter factory
there. Facilities like land, water and
power are easily available. Skilled
labour from within the State as well
as from the city of Madras nearby
can be easily obtained. We have port
facilities as well as rail and road
facilities. If the project is set up with
French collaboration as contemplated
by my State Government, there are
people in Pondicherry with excel-
lent knowledge of the French langu-
age who can effectively work with
French technicians imported for the
purpose. I appeal, therefore, to the

Government of India, through you,
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Shri Warlor (Trichur): That is an
added advantage.

Shri Ku. Sivappraghassan: I appeal,
therefore, to the Government of India,
through you, Sir, that no further time
be lost in giving the sanction for the
establishment of a scooter factory
there, That is the way of building up
my State, the only way, so that the

y of Pondicherry can be put
on a sounder and self-supporting
basis.

o REWW TR (FETTIH)
JUTERT FERT, T AY WITT W 0T
&1 of q7 | foed W § ofeem
T ¥ ufaw o1 SWIT 9T qreer
fear ar | faram ) gETT g we e
g = 91 ol woe Qw fe @
VT ¥ AT KT g TR § FY o
vy g w1 feRy el qT
QT FT WA W & OF [T
T 9T WP AEY 9T TF |TRROT
a1 @ Tt & Wt g€ ara
9T | wmmmmwc

ot PR W e ;& s &1
AT IITT A § W wg ag
¥g Tum gEA & wor-gfa g €

Mr. Deputy-Speaker: The hon.
Member might resume his seat. The
bell is being rung....Now there is
quorum.

o WEWW TEW : J7TAT HO ¥
WIS & ATAT FHTT F AT, AT AW
Pt aem T @A W@
qafrem 3 o f& gfs s &
agwa wEEaTl w1 § @A s T
qfsema & aq g wifgm 1 ag
e Wt AT oy ATt A frvew
Ia% WA A FAh arawf §
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ATy e qEAETEY g
1T 3T TFT: ATATEAifrEay 1

| A ag 9 f5 arfeem &
#1§ 9 gaeat fggeat ¥ grafead oy
IEF! THENA § T A WY Ao Y |
g WY gt ArmET & faew A
9t WX Fwd T ag o fF v fr
gaTedT Aviw 4 ¥ frar g &
o 2w g W & wiahs oy ¥
TEY T w3 | W fagwr w7 WY g
A WY FAST qRFEAT HY AT Y Y
€ | 7g s #Y ar & s arfears
* AN wraw § I N s 9 W
aEz # o W gk gEw wor
W A R @ s g
sfasst frelY | 7 W9 & wTeEw ¥ ww
¥ frdewr worr amgT g 5 ameww
Y sy 1 faE F@ g oW
gl #), W A e #
I f§ WTRW g 97 SERt o A
T I

AR FUTET X W WIS [
g amwe fere i are et | e e
fir amrez w1 Ao, ag ek, 4y fs
Tegfa A W oY ) owgiwte ¥
ey ¥ aufeq QY grafas qwr awsEr
fg & g o), 9u% w a1 fF qes
® T w g aeefaw wfEa ag
¢, 7wk gg Y wma: < AW § e
T FAT § I TFI F TH TAWIAT
afew Sw & At WiaTTG § S T Sopear
| £}

AT TEPTAGAST . . .
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ot g W wEA@ R W@
g& R fir ax & worgfa ad &

JIe R § X 2w fav g
T X AW AT 1 TTo wERA
T T G |

To WEAT AWTT : {4 ST ¥ =
wTaTa w &) feafa g Ay
T weg fadndt axedt & qAT &
g1 7 3% {g & oF 9@ frwewr
wé, qrwT ® gor A owef s
e

“In a few months you will know
where your Tashkant spirit lies.”.

R gg A wgy § fe amee
fesre #1 I WIEATT gAY §, AT gy
qraTed § S9 9T Y 9TRIT g
AT § S I TR § A7 W7 ag IO
T ¢ 5 wamwEe faafe ww oWy
LacC e i

™ foafey ¥ v o=f = &
AT 1 IoA AT A A w9 HrIw
% wa feur, ag oo ot & faww &
4t | IER * s & 7Y o e A
T & qEEEE & A F I
qarer ot f§ 2z ar am & o fawr
HEEGIEIEEEEE IR
¥fer I O e forat 34T aroex
wHrer | 39 ¥ SR @ X 4y @
fow & & w ot T @ 6w
a1 W sufed fggem & O Iy
o wrfo WTTo a1 IT A ot ¥ frely
frw & o= forar STt @ | )

d AT A e ¥ R IR
TIOAT T % RAT AEAT § —

“Most of the leaders of the Gov-
ernment and political parties, in po-
wer or in opposition view with
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each other in asserting and reas-
serting that the accession of Kash-
mir is final and irrevocable, that the
people of Kashmir have voluntarily
decided to throw in their lot with
the Indian people and that there
was nothing to be discussed or done
with respect to that issue. With just
a few honourable exceptions the
press as a whole hag joined the same
chorus. The natural popular reac-
tion is that Sheikh Abdullah is a
traitor and betrayer and an ungrate.
tul person who deserves to be lock-
ed in jail.”

feg Y T TW Y 7

“The fact of the situation, however,
is that what Sheikh Abdullah is
stating happens to be largely the
truth. The truth is that the problem
of Kashmir is not solved. The truth
is that the people of Kashmir never
had the opportunity of expressing
their views on the issue of accession.
And the truth is that there will
never be peace and stability in Ka-
shmir as long as India and Pakis-
tan continue to quarrel over the

. issue. These truths may be incon-
venient and unpleasant but, as long
ag they are ignored, Kashmir will
continue to be a festering sore in
the bady politic of India.”.

afs wraad #& wrE W gar sufe
2 o & ar &7 gAY Raw § i wwfic
e ¥ fadf T@ gan, S W
a1 wfvew s 78 &1 & qw e
STATE FAAET ¥ 6 5T 7 wrEHy B
fegear 3 amgT W Tm oagy § 7
Fat 78, 9% OF A IAC M qI
TR AR

s, R fe el A F oo
afwwme ¥ wgr §, mi fawr & fag
o g & T & g wrras §
wrediT wegfa g iy qarh
o Y & | g ag 3w @ g e
gw waq @ § @ W oF T owm
a§ T W ¥ W wfaer 1 oam
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WY w Wi wow s@ ¥ fag
TRNTTTA NI4T W
ot THIE ¥ I TG &€ IT K1 AT
T X AR FH & g faegr
w4t f&T W IR fawl ¥ g
® & T ¥ AR & oF gy A
T FT T TG 1 qreHE T
FT UE I § —

“auF gda wida gy .

Tw3: @ fravda &=i qd wreig 1
dvon dfafw: gty faferer = g g0
TR R aeta 1"

wifE dar fe agren 97 & w5y o—
‘i AT qEfy g ¥ gofrE
IraRT geafa feersw aqed 1 "

o Fifgar ¥ amme FAT 9T
oTEET Y ¢ | I ¥y ¢ fw gl
w1 weww foar 91w | §F FE argaw
g fx srewmarfoat & aoffas ad =i
gagm e § | IRk R ¥
fau gw v & & fowy g0 I X
€ a® I § WH I S Ay ;v
ag @) ad) § e forw wa wmamt wonr
e & @ v & fag ar @ ¥
o gfaest & ag wg, WMo Afew &
gard {1 *g, f5 & adt v fr wrw
Y qrat B gataw 7T, A B w0,
Iq R WA FO A A AT fear
ag IO & ¥ Arfgar Gl I EwgTn"
&, wiery &, 9% fag s g f o

ot wrft T g (wwE)
“grarare faemafa’ )

e WENN WA : A7 1 wg
T §, 9 WA BT A qg 9%
faar :
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— S § i qatew e amt &,
I feaar s fear §, feam e
fem &, dfew gw gfran &1 fear &0
Wy § & wifa Fw @A ¥ fag
& AT aTh ¥ A F-wET Al
<At =gy €

= w5 TN R Ay W STRT
§ AR ArEIT G WY IR €
2T wrow # qww o, AfFT ag T Y
‘g famafa’’ o
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o WEWw qe : TW Al gy
Iq JIAHT JHANY T 3@ & G o9y,
&t 3o AMfgaT 7 TSR &A1 & mfere
%71 I fovan a1 1 Tegafa & gfwwrao
 93f ¥ qug WY i Saer q9t
1 F¥7 & wfeww FY IRE 490 A,
7g qar A& &, Afew R E T oF
mfedsr 27 wa@d, 1965 F “fx
feafers” & fasar ar, fomd Ai1-®-
T ¥ W IAF weeg w1 faawr
faar mar 91 | IF F Fw oww@ o

“In another context, it was said
that unless Indian troops again cros-

sed China’s frontiers, there would
be no conflict there.”.

W O & F) g9 a6 F @Y
qH, @ ¥ FET §EE TEEr WY
iy wra & g dare § 7w A
1 & T R O, fow ® R e 7
foie firar &, favare faear o gwar
3 ? ug T § fe gx wg ¥ SR
fadmm, “wr oA )

ot TEEEANT WEr T s
W & fagg # vt v go o
TG W ¥ AT & §Fw T
5 wewmar # | & e g fe
I A weqar 8, A fe wwT ¥
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e d a7 &1 & 57 ¥ Frdewr
Fo 5 o o F e ¥ g
& Y wraw fed, 39 ¥ qar ww@ &
I FAMTEAT W TIRT w4t o
# o T WK 5@ g W AR q9G
T I #Y 97 FT AL AAT ArEw
afFq 39% wwwr 71 o1 st Fours
¢ ¥ IuA 1 T WA g 0 I=W
g °v :

“A heavy, responsibility lies on

our shoulders. The sub-continent
has a population of 600 million—
one—fifth of the human race. If
India and Pakistan have to progress
and prosper they must learn to live
in peace. If there is consiant conflict
and hostility, our  peoples would
suffer ever greater hardships. Ins-
tead of fighting each other, let us
start fighting poverty, disease and
ignorance. The problems, the lhopes
and aspirations of the common peo-
pPle of both the countries are the
same. They want not conflict and
war but peace and progress. Th.,
need not arms and ammunition,
but food, clothing and shelter.
If we are to fulfll this obligation to
our peoples, we should in this
meeting, try to achieve something
specific and positive.”
g qAY ¥ A § 5 IR @ o
afafes ok afefea aform aifes
e, fomr & W wiew A7 ofeerT
T g w9 a7 § W Ao § e e
WA W ifEeaE F @ JaieT
o3 R T | avafasar @ a8 &
f& gt gra TE, W W e
® e § ) e oo fgge
WTTE g1 9T, dfEd SATgTeT AgE ¥
15 IR, 1947 ®71 g1 T S FHLW
¥ §Rw W gy e a1

“wiwer g3 W @Y | T wu
I W gATT T qA g 7
T AT X, W ¥ et
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R Tagdd w1 e 2]k wEE
e, TG AT waw AR A A
T FT IR AW T, OF W7
JTHATHF W gafawE awg W
fraior o, W dar amnfas,
wifgs oix Twifas @eai #Y
@ w4, o & e wdw Ry
o) ®& w1 A AR SET w®)Y
QUi ST &t A% 17

TR FERA WA wAY, sy
of=r Ty, 7 dF T #1 WX Ewse
w0 gu 24 faamax, 1964 &1 7% feey
¥ gfaae Jraw wTE W &7 HAfa
Lack il o

“Freedom was g meaningless word
if it did not include freedom of
opportunity for everyone, whether
he wag born in a poor or rich fami-
ly, to grow to his fuli height phy-
sically and intellectually. This free-
dom had been denied to a very large
section of our people for centuries.
To provide freedom of opportunity
to all equally, the concept and prac-
tice of planning and socialism were

necessary. If there was no planning,
there would be chaos.”.

JAAR WD AAAT TEE
U9 AT WO §A

o WEWW W : WR TE A
g wgAT o, AT W F wRenE
a9 W §q { a9 T HA F
Ay ¥ A woere Afey w0k , saa
e & ¢ ) fe a3 g
AT F WY T I§ 9 wrafer w7
oK qg wEr 5% ) § 5 ag e
IA® g F AT & FWAr AT ;o
& e feamar srear § e awear A
fagerar &1 FW W g § T
A ¥ oww A ag dfe g aen W
AT F THAT &, T FETET T qT7A7
s g §, g % foq A€ T wEve
Tt ¢, vo fag g drET g
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AT Trew gf| g gRRTenn o
qraregy qgA fefaaemrdiaes g5 o

A Wi & arq & ey o WY
7% "o & fau gz @ g o

Dr. M. 8. Aney (Nagpur): Sir, the
President’s Address is under discus-
sion. Our President has been knuwn
all over the world as a philosopher.
By profession he is g professor and
by accident he has become a politician.
Therefore whenever he speaks there
are more theoretical statements than
there are practical solutions. | am glad
to find that after referring the deaih
of La] Bahadur Shastri he has blessed
the new ministry of young men. It is
expected that the whole House will
co-operate with them in order to make
it a success.

But one thing of great importance
is what he described as the state of
things which was existing when Lal
Bahadur Shastri was himself control-
ling the affairs, “Quite deeply dis-
tressed by the turn of events which
forced us into an armed conflict with
Pakistan, he gave an inspiring lead to
the nation. Our brave and ga'lant
armed forces have ‘written a new
chapter of glory in our history. We
honour our heroes, comfort the bere.
aved and lament the losg of precious
lives. People of India have once again
demonstrated their unity and solida-
rity. There was communal harmony
throughout the country. Labour show-
ed an exemplary spirit. I  mention
these thingg particularly because this
is the state of things in which Lal
Bahadur Shastri has left India.”

It i3 the responsibility of the pre-
sent Government to see that this state
of things ig maintained and is further
strengthened, to see that nothing is
done which is likely to disturb
the harmony of the people of India,
and to replace the spirit of harmony
between the labour and their emplo-
yers which is prevalent today so that
the spirit of harmony will effectively
avoid a class war. All these things
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have to be avolded by the present
Government if the policy which Lal
Bahadur Shastri had started and
which was supported by the whole
House is to continue for the benefit
of this country,

Leaving aside these questions which
are of principle, I come to certain
practical points. The speech of the
President is well known generally as
a statement which is the voice of the
Cabinet; he becomes their mouthpiece.
I am surprised to find that some of
the most important events that took
place in the country were mot men-
tioned by the President in his speech
at all. One of them is the fact that
a committee was appointed by the
Home Minister to investigate into the
question of Punjabi Suba. A Parlia-
mentary Committee has also been
appointed to investigate into the ques-
tion of formation of Punjabi Suba. I
was surprised to find that the ques-
tion of reorganisation of States was
raised in a way by the appointment
of the Parliamentary Committee and
a Cabinet Sub-Committee to investi-
gate into the question of reorganisa-
tion of the State of Punjab. I want
to make a specific suggestion here.
One thing that has come to our notice
is that the existence of the present
States is a matter of grievance among
the people of various States. The
people of certain parts of UP. have
shown their anxiety to be separated
from U.P. and be merged with
Hariana. The people of certain parts
of other States also want to be sepa-
rated from the present States and

formed into separate autonomous
States,

Shri Bade (Khargone): Like
Vidharba.

Dr. M. S. Aney: Yes I am just
coming to that.

The principle of formation of States
on a linguistic basis is said to be
accepted, but I have no doubt that the
Government of India have never given
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its acceptance to the linguistic princi-
ple. Yet, it is a fact that they succumb
to the pressure whenever it is brought
by the people who insist on the for-
mation of provinces on a linguistic
basis such as Maharashtra, Gujarat
and Andhra.

One of the greatest sources of dis-
content is the inequality of the States.
For example, a State like U.P. except-
ing Maharashtra and M.P., is three
times as big as any other State. The
discontent is due to the fact that the
people of one or two States having a
big majority are in a position always
to dominate over other States of
smaller size on account of the large
number of votes that they command
at the Centre. A particular section
of people rule over India permanently,
This is a kind of grievance which is
growing every day and this has been
given expression in this House in
various ways, directly and indirectly.

Very big questions are involved in
the matter of appointment of a com-
mittee for investigating the formation
of a Punjabi Suba and such a matter
had been ignored so long by the Gov-
ernment. I hope that the House will
give its proper consideration to the
whole thing and will give proper
directions when the report of the
Committee is received.

I now turn to another point. The
President was the Vice-Chancellor of
the Banaras Hindu University for
some time. It is a Central Univer-
sity. The Convocation of the Univer-
sity was to be held on the 4th of this
month, but on account of certain dis-
orders on the 3rd in Banaras, the
Convocation has been postponed. The
visit of the President to Banaras was
also cancelled. Such a big thing has
taken place, but no reference has
been made about it by the President
in his Address. Only the other day
Parliament was informed by Mr.
Chagla that the Police had indulged
in excesses there and encroached om
the autonomous right of the Univer-
sity in the campus. I have a copy of



President’s

2547

the statement which the Vice-Chancel-
lor of the University has submitted
to Government on the events that
took place there on the 3rd. I am
not going to read the whole thing. I
was personally present there on that
day; I had gone there for the sake of
gelivering wwo lectures on two days
in connection with the Midan Mohan
Malaviya Memorial Lectures. I had
delivered onc lecture and th: second
lecture was to be delivered by me
on the 3rd, but it had to be postponed
on account of those disturbances. 1
am not going to make any statement
on this to the House, but the report
shows that the District Magistrate and
the Police did not care to 1€zpect the
authority of the Universilty in the
campus; they broke open the door of
the University campus; armed Police
force rushed inside and later on beat
the students in a most cruel manner.
The matter was communicated to the
Government of U.P. also and they
have thought of appointing one judge
to make an inquiry into the conduct
of the Police, into the conduct of the
Magistrate and into the conduct of
the students. As you know, Sir,
Banaras Hindu University is a Cen-
tral University. So, before taking
any decision, the UP. Government
should have consulted the Central
Government as to who would be the
proper man to go into the whole thing.

Shri S. M. Banerjee (Kanpur):
Now they are changing the man.

Dr. M, S. Aney: I am very glad to
hear that. I do not want to make
any further comments on that. I wish
that what my friend says comes true
and proper change is made in the
personnel to hold the inquiry.

The third point about which the
President feels is food position. I do
not want to say much about it. Every.-
body knows. If only the Government
of India had given even one-tenth of
its attention to the food problem
during the last 15 years instead of
concentrating their attention on the
heavy industries to be erected all over
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the country by taking assistance
from foreign countries, be it Russia
or the United States, all these diffi-
culties would not have come. If pro-
per attention had been devoted to
agricultural industry, on the proper
d velopment of which depends the
safety of the whole nation, if that
industry had been taken care of in a
more practical way, I am sure the
present difficulties would have dis-
I know big plans were
prepared and many Comniittees, Zila
Parishads and Panchayats were estab-
lished in the name of improving agrie
cultural position and giving social
amenities. But what is tf e result?
Even half the money that was allot-
ted was not properly spent.

It was something gratifying that
for some time there was a slight
increase in production, but unfortu-
nately the drought which has taken
place this year, has disturbed even
the small rate of growth which had
been registered. That is to say, the
progress that we have been making
under the present conditions is of
such a slender and precarious nature
that even a slight change in the cli-
mate is enough to disturb the whole
thing. It is a matter which is to be
r idered i diately, Of course,
we require some immediate help from
outside as a temporary measure. But
so far as food is concerned, we must
depend upon ourselves. If we take
care of that, then the serious discon-
tent against the Food Department, as
we see today, will not be there.

14 hre.

Then, some Members suggested
about the immediate resignation of
the Food Minister. But that is not
going to give you the food. You have
got to fecd the people and after you
have fed them, then we can sit
together and think of finding a better
way of improving the food position.
My point is that practical steps with
regard to the storage of food and its
proper distribution to the people
should be taken up immediately and,
at the same time, the Government
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should pay a greater attention to
small irrigation schemes by which the
farmers can have local irrigation.
Instead of thinking of big schemes,
getting the water from Jamuna to
some distant place in the south and
getting the water from Cauvery to
some distant place in the north, small
schemes should be taken in hand.
Those big schemes should be deferred
for the time being. If you do that
and take small schemes in hand, that
will show immediate results and
improve the food position.

With these few words, I conclude
by saying that we shall always co-
operate with the Government which
is led by the leader of a new gene-
ration and make the administration
more successful and the country more
prosperous.

Shri Achuthan® (Mavelikkara): Mr.
Deputy-Speaker, Sir, in rising to sup-
port the motion of thanks to the
President on his address, I would like
to deal with the food situation with
special reference to Kerala to which
State I have the honour to belong and
as whose representative 1 am here,

Though Kerala is one of the
smallest States in the country, it is
now perhaps one of the biggest pro-
blems of the country. People have

started calling it a problem State.

The State as such has not created any
problems, though problems alter pro-
blems have arisen within the State.
Problems are showered upon this tiny
State in the south-west corner of the
country, sometimes by other States
and more often by the Centre. It is
now common knowledge that Kerala,
probably due to the constant change
of colours in the political horizon
there, is very much neglected by the
Government of India. Kerala, which
is very rich in natural resources, is
also the biggest dollar-earning State
in the country. It is indeed a para-
dox that such a plentiful State is
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thrown into the clutches of poverty
and food shortage. When we are
producing rubbe_r, pepper, cardamoms,
tea, coffee etc. in the hills, cocoanuts,
cashewnuts, aracanuts etc. in the
plains and monozite, illminiterzircon,
in the coastal belt, for the benefit of
the entire country, why should the
Centre and the surplus States grudge
to give us foodgrains?

I am proud to draw the kind atten-
tion of this august House to the fact
that Kerala is contributing a unique
commodity, to all other States with-
out which the effective working ot the
government machinery, both in the
Centre and other States would not
have been as it is today. The com-
modity I am referring to here is the
intellectual capacity for which there
is no dearth among Keralites. Don't
you think, Sir, that to put them into
utter starvation is a crime judging
from all canons of morality and
civilisation? 1 feel in the name of
God, in the name of humanity at large
that it is the bounden duty of the
Government to see that such a class
of people are not extinct from the face
of India for want of proper food and
clothing.

Kerala felt happy and proud when
we heard that Shri C. Subramaniam,
former Finance and Education Minis-
ter of Madras has taken over charge
as the Food Minister in the Govern-
ment of India, We in Kerala could
not see Shri Subramaniam as a person
who does not belong to us and who
does not know our problems and diffi-
culties. He was sitting there at Pol-
lachi on the border line between
Kerala and Madras, viewing Kerala
with one eye and Madras with the
other. We had no reason to think
that he was sitting on a fence like a
doubting Thomas without tackling the
problems of these States. As Madras
Minister when he asked us water, we
opened the flood gates of Parambi-
kulam and allowed him to consume

*English translation of speech delivered in Malayalam,
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as much quantity of water as he and
his brothers and sisters in Tamilnad
wanted.

Parambikulam is now on the soil of
Kerala, the waters of which reservoir
have started flowing freely towards
Pallachi and Udumal Pettah in Tamil-
nad. When Coimbatore, the great
industrial city of Madras and the
capital city of his home district
wanted water for drinking we allowed
the Siruvani water from the Attapadi
valley of Kerala to flow towards the
city of Coimbatore to quench the
thirst of the people there. I may be
permitted to refer to an earlier story,
Sir, that waters of the Periyar river
in the Highlands of Travancore were
diverted towards Madras to turn the
barren fields of Ramnad District greer.
and smiling. Our hon. Food Minister,
Shri Subramaniam, knows all these
facts and when we are starving, when
we have asked him for a few ounces
of rice, he takes pleasure in sealing
the borders between Madras and
Kerala and thus preventing the move-
ment of rice across the borders. It
has to be remembered that a good
portion of rice produced in Madras
has been watered by the rivers and
reservoirs of Kerala.

The introduction of the State zones
in the place of Southern zone is the
cause of many of the ills of our State.
I, therefore, urge that the State food
zones should be abolished forthwith
and if at all any zones are found
necessary, the southern zone compris-
ing of the Southern States of Andhra,
Madras, Mysore and Kerala may be
reintroduced.

As a representative of the Sche-
duled Caste of Kerala. I would like
to draw your attention, Sir. to the
problems of the Scheduled Castes and
Scheduled Tribes not only of Kerala
but of the whole country. As a mem-
ber of the committee on Untouch-
ubility, Educational and Economic
Development of the Scheduled Castes,
1 have had and I am having occa-
sions to visit the various States of
the country. Though untouchability
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is a crime in the eyes of law, I am
sorry to report that untouchability 1s
being observed in one form or the
other in many parts of the country.
Governmental measures for taking
action against offenders appear to be
quite inadequate. Many officers of
the Government who are charged with
the responsibility of bringing the
offenders to book are either lukewarm
or unsympathetic to the cause. Unless
and until proper persons with a proper
outlook and proper understanding of
the problems are put in charge of the
work, the removal of untouclability
from the entire country is going to
take a longer period than anticipated.
Mauhatma Gandhi took it as one of the
greatest problems of our country and
he devoted much of his attention and
energy to the removal of untouch-
ability which was the most important
item of his constructive programmes.
But I am sorry to say that the per-
sons who swear by the mname of
Mahatmaji in and out of place do not
pay sufficient attention to this all
important programme. They are now
in a hurry to do away with the reser-
vations in services and in the other
fields allowed by the Constitution.

The great services rendered to the
nation by the main architect of the
Constitution, I mean, Dr. Ambedkar.
is almost forgotten by the people who
are now in charge of the Constitution
and are in possession of the Govern-
ment of the country. Otherwise. is
it possible 10 miss the portrait of the
late Dr. Ambedkar in the Central Hall
of Purliament where the great work
of moulding the Constitution of the
country was done?

When the names of foreigners are
erased and in their place the names
of the architects of our national
movement are substituted. the name
of Dr. Ambedkar should also have
found a proper place. In the procis
involving the replacement of the old
statues of the British rulers by those
of our national leaders, Dr. Ambedkar
should have been given an honour-
able place, At Delhi from where he
contributed most for the moulding of
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the Constitution, and from where he
breathed his last, we should have also
remembered him by naming an impor-
tant thoroughfare, market or public
building after him.

1 also wish to saw a few words
regarding the Harijan Welfare activi-
tics of our country. People who have
no heart in the matter and who are
not familiar with the difficulties of
the Harijans are very often put in
charge of Harijan welfare activities,
This acts as a curse instead of as a
boon. Persons with experience in the
ficld are sometimes removed from the
field and the experience and know-
ledge is Jost to the country and the
people. Money that is earmarked for
the welfare of the Harijans is very
often spent to provide employment for
a few without much benefit to the
Harijans. Committees are constitut-
ed, appointments made and reports
produced. But nobody knows what
happens to the recommendations in
the reports. Most of them are kept
in cold storage.

One other important matter that I
want to bring to the notice of this
House is the failure of the Govern-
ment in releasing a stamp in honour
of Shri Narayana Guru, one of the
greatest social reformers the country
has ever produced, in spite of repeated
requests from Members of Parliament
and leaders of public opinion from
within and outside the State. Shri
Narayana was a great saint who was
mainly responsible for the great social
awakening that we witness today in
the South and more so in Kerala. The
slogans that he gave to the nation
years ago, or precisely a century ago,
have not lost their charm and signi-
ficance even today, about eighteen
years after the achievement of Inde-
pendence. Their appropriateness only
goes on increasing as time passes by.
To a caste-ridden Hindu society, the
slogan that he pgave was ‘Ask not, Tell
not, Think not of caste’, Is there any
slogan that is more revolutionary than
this, aimed at the liquidation of the
wretched caste system in India? The
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concept of an egalitarian society is
also one which one would find reflect-
ed in another slogan given by him,
namely ‘One caste, one religion, one
god for man’. In these days when
we are thinking of building up a
nation and a society which is caste-
less and classless, is there any slogan
which is more revealing and more
dynamic taan these slogans given by
this great saint from the South?
When we have released stamps in
honour of lesser celebrities whose
contributions for building up a
stronger and united India, nay the
world, were definitely much less than
the contributions of this prophet of
love, does it not mean that the gov-
ernment of the country is not aware
of the great contributions made to the
nation by this social revolutionary?
Such a one shall not go unknown, un-
honoured and unrecognised.

At a time when winds of change
are blowing from all quarters all
around the world, let us rededicate
our energies to the mighty task of
consolidating the forces of integration
to build up a stronger nation rallying
round one banner and marching
towards a sound economic goal and
thus enabling it to withstand all chal-
lenges from within and without.

Shri Pottekkatt (Tellicherry): Going
through the Address of our distin-
guished and ph:losophic President, I
was struck by one fact, namely why
there was no mention of the lifting
of the Emergency which is choking
democracy in India. As a citizen, as
a Member of Parliament, let me
express my most heartfelt view that
there is no need to continue this
Emergency even for a day more,
especially after the Tashkent Declara-
tion.

Sir, vou must be aware of how most
arbtrarily the powers under the DIR
are being misused by the authorities.
In Kerala, g kerosene dealer was con-
veniently detained under the DIR
because _the police officer concerned
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wanted that licence for his relative.
I am not exaggerating. The Supreme
Court has found this out and it was
there in all the papers. A constable
can shut up not only a kerosene dealer
but he can detain a Member of Parlia-
ment and deprive the constituency of
its voice in Parliament.

In India, parliamentary democracy
has become a farce. Shri E. M. S,
Namboodiripad was taken into custody
as soon as he landed at the Trivan-
dram airport. He was not there when
the Kerala food agitation was on, and
yet he was whisked away from the
airport as soon as he landed there.

May 1 ask what exacly the
rationale behind the continuation of
this emergency is, unless it be that it
is to be used to keep the party in
power ever in power? If the borders
are to be guarded, a mnationwide
deprived of civil liberties is uncalled
for. May I warn Government that
this will create a mental habit that
people can be deprived of their civil
liberties guaranteed under the Con-
stitution for any length of time and
that there would not even be a mur-
mur of protest? In the long run,
this will destroy parliamentary demo-
cracy in India; the judiciary will
become ineffective and that will be
a bad day for India.

Now. let me turn to one of the most
burning problems of the day, namely
the problem of food. Even after
eighteen years of freedom, the Con-
gress Government has failed in its
primary duty and primary responsi-
bility of feeding the people. They are
fed on slogans for which the Con-
gress party is indeed very prolific.
Slogans like ‘“The socialistic pattern of
society’, ‘Avadi socialism’, ‘emotional
integration’, ‘national integration’,
‘miss-a-meal’ etc. are there in abund-
ance but unfortunately they cannot
enter the stomachs of the people.
What they can eat is given in ounces,
six ounces, five ounces or four ounces,
quantities that can be carried in a
used postal envelope, This is how
this Government in power want to
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foster the growing generation. I am
afraid that with these ounces we may
not create a growing generation but
we shall be creating a stunning
generation.

For the Food Minister, of course,
there are any number of excuses such
as climate act of God etc. They are
all there to give him alibi. But we
all know that crores of rupees have
been sunk in these last few years on
the Grow More Food Schemes, on
fertiliser schemes, major and minor
irrigation schemes, tube-well schames,
community development schemes and
lastly on package programmcs. May
I ask why in spite of all these schemes,
our production remains almost static
over the years? Why are we, in spite
of all the schemes, completely at the
mercy of the climate and of rains?
Is there something totaliy wrong with
the way Government are handling the
problem of agriculture, or has it
become a habit with Shri C. Subra-
man.am to rush to Washington for
food?

Now, let me come to a few specific
problen:: of Kerala. A well known
malady of that State is cducated un-
empioyment. A solution to this can
be found through greater indistia-
lisation. But in this matter, that Stute
is on¢ of the most diseriminoted
against in india.  Even the existing
‘ndustries pet paralysed due to want
of power. Kerala can produce power
according  to all experts in the
cheapest manner possible, and yet we
are forced w0 beg for power from
neighbouring St:tes, paying a high
premium.

The truth is that we earn abundant
foreign exchange for India, through
cashew, pepper, ruhber, tea, coffce,
cardamom and such other cash crops,
This valuable foreign exchange is used
by the Government for industrial
expansion in other parts of India. As
part and parcel of India, we have no
objection to this. Our only claim is
that at least a part of this foreign
exchange should be used for the
greafer industrialisation of Kerala,
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one of its pressing needs. If this is
not done, the people of Kerala will
not forgive the present Government.

Coming to the foreign exchange
earnings, may I invite the attention
of Government to the fact that we are
capable of earning even more? 1
will take only one instance. If a
gigantic scheme of deep-sea fishing is
put into execution, investing a few
crores, the coastil waters of Kerala
can yield fish that can be exported in
gsizable quantities. Even more fish
can be made available to the people
here to supplement their diet. At
present even what is caught cannot
be preserved for want of power and
refrigeration facilities. They get
spoiled and are used as manure. 1
want Government to go into this ques-
tion. Some other Members have also
referred to the possibilities of deep-
sca fishing off the coast of Kerala.
"“iere are some programmes which
are already there. But I v nt these
programmes to be expanded ‘1 a much
bigger way,

Now let me invite the attention of
Government to another question that
is agitating the people. I want all
the students and others detained due
to the recent food agitation to be re-
leased immediately.  There is no
reason to put them in jail any longer.
T want an inquiry to be conducted
into the police excesses. It is now
hecoming & common practice to le.
loose police on masses of students, on
educational institutions; and not even
professors and lecturers are spared.
This has happened not only in Kerala.
but recently in Banaras Hindu Uni-
versity also. This is another danger
signal in India, that the police can
enter into any institution and behave
as they like. 1 agaln request tnat
specific cases of excessive police
violence in Kerala should be inquirea
into. Otherwise, this would mean a
licence for the police to do anything
in future.

Let me conclude on a note of warn-
ing. On very reasonable grounds, the
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Kerala people are getting more and
more resentful of the Centre, of the
Government in power. This is not
good for the future of the nation. The
repercussions will be far-reaching. It
would be to the good of the country,
of its future, if the President, the
custodian of the rights of the people
in every part of the country, takes
note of trends like these and advises
his Ministers, particularly Ministers
like Shri C. Subramaniam, to see that
the resentment does not grow among
large sections of the peoplc over a
long period. The resentment in the
mind of the people of Kerala should
not be prolonged any more.

Already there is a cry, ‘Why should
we suffer at the hands of the Centre?’
An echo of this sentiment was heard
in this House the other day. 7 am
not personally an enthusiast of ‘uch a
stand, But I consider it my dutly ta
warn the Government—do not create
conditions that would make the people
think of forging their own destines
without looking to the Centre. That
would be a blow to national solidurity
and to the Constitution, to the very
structure of the Indian Union,

Mr.: Deputy-Speaker: Shri Malai-
chami.

Shri Wardor: Our group has got a
few minutes more. If you will be
pleased and i+ the House will allow
it. I would like to make a few points
during that time, because, unfortu-
nately, I will not be here on Monday.

Mr. Deputy-Speaker: 1f the hon.
Member called a rees, I have no ob-
jection.

Shri M, Malaichami (Periyakulam):
Mr. Deputy-Speaker, I rise to support
the Motion of Thanks to the President
of the Indian Republic for his Address
to both Houses of Parliament, and also
thank you for the opportunity given
to me to speak on the Motion,

The year 1965-66 has been a year of
determined actfn and firm policies, &
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year in which we have successfully
faced momentous challenges. During
his brief but memorable stewardship.
our late Prime Minister, Shri Lal
Bahadur Shastri, has left our country
uniteq and determined to pursue our
national objectives. Shastriji have an

inspiring leadership when we were
forced into an armed conflict with
Pakistun, Our brave and gallant
armed forces have written a new

chapter of glory in our history. The
nation is grateful to Russia for the
part it played in bringing ubout the
Tashkent agreement. The spirit of
the Declaration is that violence should
be abjured and all disputes settled by
peaceful means, This is most signi-
ficant. Even though tke Tashkent
Declaration has been accepted by both
countries, still our country is facing
grave problems which will have to
be successfully tackled by the country.

Speeches huve been made demanding
lifting of the emergency. The emer-
gency was imposed only to defend the
country against aggression, both in-
ternal and external. When the secu-
rity of the country is threatened, the
Government has no other go but to
declare an emergency to meet the
situation, When we think of the
threatening attitude posed by China
on our northern borders and the op-
position to the Tashkent declaration
in our own country by reactionary
forces to weaken the basis of secular-
ism, Government is left with no alter-
native but to continue the emergency.

When we are following a foreign
policy based on non-alignment und
peaceful co-existence and  peaceful
settlement of problems, on the inter-
nal ‘ront we see frequent resort to
vie'aneo and destruction of public pro-
perty. The basic concept of our
policy is democratic socialism, That
being so, there is no necessity to re-
sort to violence and destruction of
public property. There are means
available to redress grievances with-
out resort to violence and lawless ac-
tion. But we find frequent recourse to
violence. So Government has no
other alternative but to continue the
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emergency, The present circumstan-
ces are, therefore, not congenial for
lifting the emergency. To ask for
ending the emergency now is only to
advocate lawlessness and violence,

When the war with Pakistan ended
with the Tashkent Declaration costing
the life of our late Prime Minister,
Shastriji, the stewardship of our coun-
try fell on the illustrious daughter of
an illustrious father, the late lamented
Prime Minister, Shri Jawaharlal
Nehru, Shrimeti Indira Gandhi be-
longs to the younger generation and
she took up the leadershin with a
riedge 0 wage a war against poverty
disease and ignorance. She has under-
taken to keep up the promise to our
people of work, food, clothing, shelter,
health and education by hardwork
and unity of purpose.

It is gratifying to note in the Presi-
dent’s Address reference to the marked
increase in literacy and education dur-
ing the three Five Year Plans, The
percentage of literacy has gone up from
40 at thc commencement of the First
Plan to nearly 80 this yeur, When we
think of the future generation and the
need to glve them due opportunities
to share responsibility in a free and
independent country, and the need to
establish a just socia] order, the langu-
age problem and the necessity to solve
it at the eariiest possible time could
not be bruhed aside. Our late Prime
Minister, in the footsteps of his pre-
decessor. gave an ussurance to the
non-Hindi-speaking people that English
shall continue as the associate langu-
age 80 long as the latter desired it.
To maintain the unity of the country,
it is essential to allay the apprehen-
sions and remove doubts. The three-
language formula will provide the best
solution. An amendment providing
for English the status of associate offi-
cial language will be a cementing
factor for the future generation. This
is the most appropriate time to give
the assurance u place on the statute
book.

In the President's Address, agricul-
tural production has been said to have
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gone down mainly due to the failure
of monsoons, But the Government
was able to tide over the crisis, pre-
vent starvation deaths, by pursuing a
vigorous policy of intense procure-
ment.

Mr. Deputy-Speaker: Does he want
more time?

Shri M. Malaichami: Yes.

Mr. Deputy-Speaker: He might con-
tinue on Monday.

14.31 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
SEVENTY-EIGHTH REPORT

Shri Hem Raj (Kangra): I beg to
move:

“That this House agrees with
the Seventy-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd Febru-
ary, 1966.”

Mr. Deputy-Speaker: Motion moved:

“That this House agrees with
the Seventy-eighth Report of the
Commiltee on Private Members
Bills and Resolutions presented to
the House on the 23rd Febru-
ary, 1966.”

Shri S. M. Banerjee (Kanpur): In
today's list of private Members' busi-
ness, item No. 6 is a resolution by Shri
Karni Singhji,

Mr. Deputy-Speaker: We are not on
that. Have you got to say anything
on the resolution?

Shri S. M. Banerjee: 1 want to sav
something about the time allotted.

Mr. Deputy-Speaker: You can do it
when we take up that resolution.

Shri S. M. Banerjee: If the House
is serious about that resolution, I sug-
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gest that the other Members should
withdraw their resolutions and it
should be discussed. I also request

Goverrrnent to come forward with
some announcement about the pem-
sion.

Mr. Deputy-Speaker: Are any of
the Members withdrawing their reso-
lutions? No.

The question is:

“That this House ugrees with
the Seventy-eighth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 23rd February,
1966.”

The motion was gdopted.

14.33 hrs.

RESOLUTION RE. NATIONAL AND
EMOTIONAL INTEGRATION—
contd.

Mr. Deputy-Speaker: One hour was
«ullotted, 20 minutes have been taken.
Forty minutes are left.

Shri P, K. Deo (Kalahandi): The
time should be extended.

Mr. Deputy-Speaker: I find that
there are 8 or 9 '‘members who want
to speuk. Is it the desire of the House
that the time should be extended?

Some hon. Members:  Yes.

Shri S. M, Banerjee (Kanpur): By
half an hour.

Shri Karni Singhji (Bikaner): At
least un hour.

Shri Shinkre (Marmagao): It requ-
ires the whole day.

Mr. Deputy-Speaker:
may move.

Somebody

Shrl P. K. Deo: I beg to move:
’

“That the time allotted for this
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Resolution be extended by one
hour.”

Mr, Deputy-Speaker: The question
is:

“That the time allotted for this

Resolution be exiended by one
hour.”

The motion was adopted.

Mr, Deputy-Speaker: Shri P. K.

Deo. The Members should be as short
as possible.

Shri P. K. Deo: India is a rich
tapestry with beautifu] fabrics of cul-
tures, races, religions, ethnic groups
interwoven tp make g beautiful whole.
That is India. Unity in diversity s
the characteristic feature of India and
its continuity is the distinguishing
mark of Indian history. Apart from
modification of details, it retained its
substantial identity throughout the
ancient, medieval and modery epochs
of Indian history.

Though there are many languages.
religions, races, their fundamenta] at-

titude towards the oneness of the
countr: and nation has persisted
throughout the centuries. The con-

ception of WY &;1 fgwiwe® India from
Rameshwaram to Himachal has been
always there. The Vishnu Purana
says:

gt aq A feaiteda afemi
o X ITE A Ay Aa sAafa

Every time there was a new con-
tact, either religious or culiural, it
was enriched by its new addition
which left g permanent impact and
at the same time the newcomer got
itself assimilated in the mainstream
of Indian culture.

To strengthen and quicken the
progress of integration, wise men in
the past took effective steps. The foot-
prints left by them on the sands of
time are to be followed in it true
spirit by posterity.
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The edicts of Asoka preaching tol-
erance and kindness spread in  the
various nooks and corners of this
country. Shankaracharya established
four mutts in the four cornerg of the
country, at Jagannath, Rameshwaram,
Dwaraka and Badrinath, and at Badri-
nath only_ a nambudri from down
south can perform the puja.

Akbar's synthesis of the various reli-
gions can be seen in Din llahi.  Ali
these go to prove that all these stepe
were very correct steps. Further it
is a fact that the British system of
administration and the English lan-
guage helped further integration.

But, alas! the partition of this coun-
try gave a big blow to all that had
been achieved and the Congress was
a party to it. At the call of Sardar
Patel over 600 States merged ‘n he
truncated India, and the new map of
India was redrawn. We played our
part in that process of integration, ..nd
we cannot reconcile ourselves when
we see forcey of disin‘egration rais-
ing their ugly head. When we get
such distressing reports, we should
analyse the cause and iry to remedy
and we should not crush it by brute
force of the party in power.

When something is thrust upon or
forcibly given effect to and not lcft
to the national process of assimilation,
when the minority is dominated y
the decision of the brute majority,
when promises and pledges under the
Constitution are broken ut conven-
ience, when social justice is denied,
when two squure meals a day are
denied to the people, when decisions
are made on political considerations
and not on ‘'merits, then the forces of
disintegration are let loose.

14.38 hrs,
[SHRT SHAMLAL SARAF in the Chair]

It Hindi is left to the process of
evolution, in due course it would be
a national language of thig country,
but if it is thrust by brute force, it
sows the seeds of disintegration.
Why should there be a8 commotion? If
in Israel they can take Hebrew as the
national langusge, we can have Sans-
krit and all trouble will cease, but it
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10av not be possible at this moment,
“ut it is worth considering.

We should try to examine the var-
ious problems in our country in a gis-
passionate way and not on part; con-
siderations. The demand for a Punjabi
Suba is a genuine demand. If peaple
of all languages could have a state
of their own on the basis of language,
it would be wrong to deny the Pun-
jabi-speaking people their Punjabi
SBuba. It is a matter of great concern
to us that such questions are being
~unsidered on political ground-:. There
has not been a dispassionate approach
to this problem. Punjabi Suba is being
delayed till the coming general elec-
Tions s that political advantag: coula
be g¢ured by the parly "in  power.

hy not wllow all ideas, rcligieng and
pelitical thoughts and  cualtures  to
flourish in their matural way? I like
this particular pnrase of Man and “o
I am making use of it. “Let a thou-
sang flowers bloom”. In the process
of cvolution, all will merge in  the
main stream of Indian nationalism.

When a proper diagnosis is made of
the wmalady, all figures point at the
purty in power which, with only 43
per cent of popular backing, comes
out in artificial majority in this House,
and, being intolerant of the views
of the minority, tries to force its deci-
sions, without realising the various
reactions and consequences that will
follow,

That is why there was such an up-
roar and commotion in this House this
morning because people have started
loosing faith in this parliamentary
democracy as scant attention is being
paid to the opposition. That is why
quorum bell is being rung so aften.
Political leaders in the country who
could build up effective opposition to
the party are being lured away by
the offer of jobs, ministerial and
gubernatorial, vice chairman of the
planning commission, Deputy-Speak-
ership, Rajya Sabha tickets, etc. in
order to weaken the growth of oppo-
sition in thig country. The conference
of national integration in 1961 pre-
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scribed a code of conduct for the
various political parties. This code
of conduct wus never followed by the
party in power.

Mr, Chairman: How much time will
the minister take?

The Deputy Minister in the Minis-
try of Home Affairs (Shri V, C.
Shukla): Fifteen minutes.

Shri P. K. Deo: You can look at the
way in which various objectionable
posters and party literature were pro-
fusely used in the 1962 election and in
the last Orissa elections. The depth of
meanness and indecency «und the
length and breadth of falsehood re-
sorted to is beyond the imagination of
anybody. All these things were
brought to the attention of the Home
Ministry; but they fell on deaf ears,
Party tickets, we all know, are often
distributed by the party in power on
the basis of castes, community. This
gives {resh fillip to the process of
disintegration, Even though there are
constitutional sufeguards for linguistic
minorities and there is a commission-
er for them, scant attention is paid
to the genuine demands of the mino-
rites. I would draw your attention
to the state of affairs of the Oriva
in Seraikella Karswan in Bihar: in his
report the Commissioner for linguistic
minorities says:

“The State Government have not
also explained the circumstances
under which the number of Oriya
medium pupils was reduced by
more than 10.000 during the course
of one year and the number of
Oriya schools were reduced from
57 to 11.”

In spite of the assurances in the
Constitution, no attempt has been
‘made to safeguard their interests. The
Goa question also is there hanging
fire. Till now no decision has been
taken in this regard even though the
verdict of the people in that State
has been very clear. The introduction
of the zonal system for food distribu-
tion is another impediment in the pro-
cess of niftional integration. These
food zones creating every district as
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a unit of its own strikes at the very
root of the integration of this country.
Why not have an all India common
market where the usual law of de-
mand and supply could decide the
distribution of foodgrains to meet the
requirements of the people. To me
the seeds of disintegration are sown in
this country not by any religion or
caste or creed but by the party in
power which has been persistently
following the British policy of divide
and rule.

Shri Khadilkar (Khed): Question.

‘Shri P. K. Deo: With these words
{ beg to submit that though I support
Ahe spirit of the resolution, 1 oppose
its lamguage.

Shri A, P, Sharma (Buxer): You
.oppose the Resolution? . . .(Interrup-
tions).

Shri P. K. Deo: It is not religion
or caste, but you people, who are res-
ponsible for it.

Shri D. C. Sharma (Gurdaspur): 1
think the most absorbing problem
that is facing India today, the most
critica] phase through which India is
passing today is highlighted by this
resolution but it is a pity that the
Treasury Benches are again  cempty
- except for one deputy minister. 1
believe that the cause of national in-
tegration is a cause to which cach
Indian should be we added, and each
Indian should be wedded, and each
Member of this House shou'd be wed-
ded. But you can tuke it what value
or importance is attached to the reso-
lution if they have sent my friend
Shri V. C. Shukla to represent the
whole army, battalion and council of
ministers that we have got.

Shri Khaditkar: He is the youngest
~epresentative of the Cabinet; you
have to welcome him.

Shri D. C. Sharma: My friend over
there was very paradoxicel in his
speech. Al] the time he was speaking
against communalism, Every minute
_of his speech was devoted to the
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condemnation of casteism; he was
very much opposed to regionalism; he
did not favour the idea of linguism
but after having made that speech he
said that he opposed the resolution.
If you permit me I will say that I
appeal to Philip sober and not to
Philip drunk. I appeal to the person
who made that speech and not o that
person who arrived ut that wrong
conclusion towards the end. What is
the problem facing us today? There
are so many walks of life, poltical,
social, educational, business, industrial
and commercial. If I am appointed 8
minister, my first choice would be to
have that gentleman as my private
secretary or as uny secretary who
comes from my State; my second
desire would be that I should have
that man as my secretary or private
secretary who belongs to my caste.

Shri Kadilkar: Lady secretary?
Shri D, C. Sharma: If 1 fail in that

“also, I would like to have that person

to act as my secrctary who belongs
to that linguistic group to which I be-
long. You look at the minsterial
map of India; I am not talking of the
ministerial map of this Central Gov-
ernment. You will find that the
worst example is set by the council
of ministers in the States; they want
to appoint a person who ig ncarest to
them in terins of language, commu-
nity or castc. When they want to
have some officer who would stand
shoulder to shoulder with them and
think in terms of thesc ills to which
my friend Mr. Sidheshwar Prasad has
referrci,

It is said that the fish rots at the
head and not at the tail; this 18 a
proverh. If our State cabinets set
such examples in the choice of minis-
ters, in the choice of officers. in the
choice of Chief Secretaries, 1 do not
know what kind of a future, 1 can
visualise for India.

Mr, Chairman, you rememb.r there

‘used to be an hon. Member in this
House; he is no more; he was Feroze

Gandhi.

Mr. Chairman: Order, order; hon.
Members should not cross the floor.
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Shri A. P, Sharma: I am sorry, Sir.

Shri D. C. Sharma: He is privileged
to do so; he is the leader of the labour
party? Now, I submit that there was
a very distinguish friend of mine by
name Feroze Gandhi, and one day he
made a specch at the Congress Par-
liamentary party meeting, and he said
that the Chief Minister of a State
happened to belong to one caste, and
the Chief Secretary of the State also
came from that caste; the Inspector-
General of Police also came from that
caste; the Director of Industries also
came from that caste, and he found
that most of the Commissioners in
that State came from that caste &nd
many Deputy Commissioners also
came from that same caste.

Mr, Chairman: There may be other
reasons also,

Shri D. C. Sharma: You are right,
and that is why you have come here—
for other reasons.

Shri Raghunath Singh (Varanasi):
I think that remark in respect of the
Chair is not good.

Shri D. C. Sharma: There mav be
other rcasons. I do not deny that.
But how can you think that those
other reasons can become the rule and
the real reason becomes the wxcep-
tion? That was my humble sub-
mission. Therefore, we have to take
into account the fissiparous tendenc-
ies that are prevailing in our country
at this time., Those tendencies are
listed in this resolution—-communal-
ism and so on. Can anyone deny, whe-
ther it is this State or that State. for
any other reason excepting for the
reason that one particular community
should have a dominant voice there
that “we want to have new status’?
Can we deny that when we have one
big person belonging to one caste. we
do not want that all the persons who
surround him like the ballet girls
surrounding the Prima Donna should

- also belong to that caste? Can we
deny that a person somewhere wants
to give top priority to a person for a

FEBRUARY 25 1966

Integration (Res.) 2570

particular thing for regional conside-
ration? I know a gentleman, a very
big person, a Chief Minister of a
State, who wanted that all the
good jobs should go to the place
from which he came. If any
industry was to be set up, it shculd
be set up in his home town, and if any
person should be appointed he should
come from his home town. There-
fore, 1 request that the report of the
Nationa]l Integration Committee over
which we spent so much time and
money, and in whose discussion so
many minutes of ours and our nation’s
time were taken, should be fuliv im-
plemented ang before it is imple-
mented in the political field, it should
be impl ted in the educational
field in the business fleld; more so in
the educational field. What do the peo-
ple of Bengal know about the people
of Punjab? What do the people of
Punjab know about the people of
Orissa? The difficulty with our
country is this, We are a big coun-
try; a country consisting of 480 million
people. We are composed of su many
linguistic groups and composed of so
many caste groups, We have 30
many different kinds of minorities,
and to weld all of them into one
national, integrated unit, is the task
of our Government. Our Govern-
ment has not been able to do so and
I think this task should start at the
Schools—the elementary schools, the
secondary schools, at the colleges and
at the universities.

Mr. Chairman: The hon. Member's
time is up.

Shri D, C. Sharma: I shall finish
now. Do you know that in one of
the States of India, the persons of a
community cannot join a technical
college, t join a prof: 1 col-
lege, cannot get into any service? The
result is that as soon as they are born,
their mothers pray that thosc bovs
and girls should go to Delhi. Delhi,
of course, is a good paradise for job-
seekers and for every kind of em-
ployment. I am glad that they come
here. But# may tell vou that a com-
mittee should be sppointed to go into




2571 National

the grievances of the minoritics re-
garding language, caste and other
things, and that committee sheruld
give its findings and those findings
should be implementej in this coun-
try. Unless that is done, I do not
know which way our country would
be going; whether we would be going
towards unity or disunity, towards in-
tegrity or towards disruption; to-
wards unity or towards fissiparous-
ness. I say that this 15 a vury
admirable resolution und we stould
give it our wholehearted supvort.
ot S TW oA (RAAT)
qunfy AE W, @9 A w@H AV
ag get § fr ok wvraface & qw
qgAY 1T A w1 W A @
bt g A e fE R fgwx
ST A qur & T E, J 5wy
® ad § | feg awenag § fo swam
wX , ==t &Yt &, A 3T qwa
9 T @ awar ) wEE Fro0 & g
Tiar aifsq N o7 W F Fon §
g I ¥ A g4qr 7@ AN W Ew
g § froww &Y g7 & a¥r o
fwedgrlr §, O AW £, 7@ FOTED
TA WY, TTEY TR & FI g b
¢ wifs  wfzer wfgear waet
FeAY W7 FAY ¥ waAr awar @
T @ E A T KT AW AGY XA
[ ER LR cui cilk SR L
Rfad e ad srre@ A &2
s AT FwaT Hay ar @Y ¢, ae -
o aa A anfsT g wrw

T NI XA AT €T § §3
T4 9 97§ A apT 0w UL
¥ 1z fAd7 faar a1 fs N AreEefa-
¥z fafaz - &, 39 @re & ww=it g,
& g7 AFIAT F A o A ¥ @
g, ferg wifera wfeet ag feafa
gy Tt o @z feafa work fw
wAT AN ot RN, qz TfwA T awr
* af e ¥ DX AT W W AT gt

PHALGUNA 6, 1887

(SAKA)  Integration (Res.)

N HAT W TSy W1 ¥ g $TWig
Fimgaa ) Q2 ? gwam
* 740 § fF @2 gz gA s
@ 2, SN WY ST vy &, wafad
iw ¥ RN F A g &, I
W, §EI<E T WOAT &Y (R
L

FO0 aq 9z @ e 9 v ew
Y @ gurd w1 & gweay
(S AR Rl 0 A (I A
IreTy & A qT faidt wr o wrar
N grar & AR Ry
a9 W gRe fa@dt smrew
FTaY &, T AT &1 wfzy @ o
1w Aar, W 2o
g amfafaae st fr
ag w357 § fr ewwy farlY Y
aifz3,  Faw WO wfed o o
v & A §, fat Wy @
37 ¥ are @y, & Qqr & qa
£ T E, I W TR w) g &
qTerw ¥ W1 WEST HIHAT § W
fer & areaw & wveT A wrAAT |
qTFTT Y Wt g gt & f e
wTa-%rer fgr Y A w7 ¥ fewwft § o
wfeaf weqq ww & wF W @
¥T 15 7% € wafa @ T @ o
wz wafy 15 a0t A FwrA @ qr e
wrfy @1 € WY, o gwEr Ao
e & wr & fe for wfy e Qe
WTAAT A ar gy §—H fredr faay
AETH N ATE AT 41, T qWT QYT
forsrr AT ¥ T wA ®T AW AT
qet & WA qTE 1 HIREE TERTE
oR TR # fa o, 3w & et g
A qar W fe AT a2 |y A Q@
gy qa 2w & fa=fy ®Y o 7. wrar
T Y AN wfgy qr @ Afage &
av ag & fe fg= o wrv i
afer AR mfra® fag sy
T Iz At @ wrwE T wAn
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[y ot T ]

auT @d 7R A DY fawarw T
W1 &, 3§ FOU, T3 QAT gAY
SN AT W W wWTed Wiax
FAARY AT T { W AT qHWA W
o & fw fady oY v wrr #®Y
A WIET F T 9T AEA FAr A
&1 &, IHE AT ¥ 9% 93 fawran
@A, Faw Gw D W gy
fer R A 94 FAAET FT WTGHY
Tifzd froar Y wHe FTF ) az
ook oY A ¥ fea & o g o

¥ g A W w7 vy
21 Y TEY & Al A mEwr age
A =t o @ & A v
e o A y T R R, T
HI AT § AT F A, FCREN fF
AF A 1 AT T AR G I
£ wFr frar WY wwenm & wfw
favagrea®  s@ AT Afga | A WY
aE AT F GWAR ® A9 FL 0 A
Wt frem wa & 99 W W gE
7 owwa w1 T N wwerd
q agdt w0 I | & ag TG FaaAT
gfr o gt gar Jarad 2w
yar Dfwd, mw ¥ Ofd, ot ¥
Dfrx | afew gAgw & @ Wy
#§ fvaw & AR fRR W o
F0 I ATEH A RN AARLT
¥ ®1 AFT AN

15 hrs.

R oy qg N | fv mow
iorAYfas casq aqr graar g fer
T 2 ¥ waY a2 ¥ feg ® @17 Ayt
nE w3 ) w3t W I g
ooy d=T FT A F dE@ grw waAwt
¥ g T, Al w A W A
R S RN o W Y, wp W I
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fow % v g} forw Fow ¥
nats FoRT Iw W § wifee
afewm it W A WY
g W @YX o € 2 fF 5w adf wr
AN Yo 3 O Y AvgAr § 0 5w
T & wredt A wAr qw frar g,
T AT FT AT, TR T W
T faam amg, 7@ O F st A
1 & wiew gas #d g
a1 FT W fear Iy | ag oY gfeewm
HX soar et R, wg gfeesior gw
W ®Y wew w7 AT

Eama F1 W g AT g
Ffrw gv @@ & {7 feagdawa qgar
quT AT & afz gw ArgA § fw
g2AMT AT 1S qUEl 9% SN
@, ofe g7 T § for anfaa= g™
@, aftgn Iy § fr awwRiEER
g g T AR GAAY FIH IS
g A gw & & fead § o1 7w
¥ el v=w e § o Ew ¥
¥ frax & forgl s a9 sfeal
FY AT | IfFETR FY AT Y A
a g7 Srwnrfemi M ey g€ wey
w1 @ §, 4% v faafrar s gd
FAT AT @ F | @A A T AT 2
Za g1 oy Trorfaa o E oA
A Frse 7 faoad g, sawy 370
AT qaT W T NI § gW AT ART
§ Y uF s faoed aw wd
2 97 Iy ga 9 4 fadr & 7t fed
F1 faarg gmr g & A gw whw
¥ gfur s® W T TST AWT
et FY a7 Ffeww A7 0 T@
a9 47 guIi A giw § 1 7wy fawr-
zfmr @t € @1 3 A fruala
TR NI ) W AH @
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) g @A i e ¥ w0y
WA HIDN QT N Tt
TE FET waT § 1 wdw Wy e
Fafm RE 0w TR
7g & fF oY aOTd R /Y Q) At
TYAT AEAT TAATE ITAT , A Ay
FIET F1 faarg AT A1EET ¢ 9aAY
+f faarg § qiw g #Y wiv T@T
& & HE wrw g A wiv T &
FF ¥ qg 90T TAT qTEH Ag 97
T |

Tg 79 T© i aw G T W
FTOr 7 ¢ 7 g vey 3o F AT
T B INEAIQEITN
favare 7t a3 § 1 ST AT W
Tt §, 1 X g Prema wdY g
& arwafawar qare FY AT Ay
¢ o d i favarg Al g &0 @w
AT FIAT AEY ATEY § 1 q9TET AW
N7 ggt M TeAfar w g T AW
TP I ENTTAFE AT E ) A
IUFATH A EF AL ALY I
& ¥ frar A A T afvoy
ag & & 777 @ o $e T gar
¢ (gevenw) gad fog ot gz fam 0w
&1 T& ¥ 3G 7R T 4T g T WY
IAaT feT AT AR W1 YR ATYA
% fF foog Y oft wgga s & fr widrn
oY ag T A9 @A & A aTIry
F O gAT FT @ | gy qw A
T E ESTE Y T TR X
ot feft gafawes & 1§ Ao
ST & & 4 v ¥ war & fr I
SOAT ITH GG AT TAMT | THE HRT
ggAAT AR g 5 W Ew A
v wa &1 & 1 98 F wqfy g AT
@ ¢, og 2w & A g AT g
JeFFE AR H Ny 7 ggw 7
T a9 aw sl fadvar w3
TEATT AT &, T I AWA AEY §Y o)

Shri Khadilkar: Sir, this is a very
important resolution, because there
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are tendencies growing in this
country which if properly analysed
and diagnosed, one feels whether the
unity that we see has any strength or
deeper foundation. At the same time,
when there is aggression or threatcn-
ed aggression from outside, we lLave
seen on two occasions that all .hese
tendencies submerge and the prople
as a whole stand together to face the
aggression. This is a most  heaithy
sign. because we should never cxag-
gera‘e these tendencies. When the Chi-~
nese aggression came, the DMK, which
was all the time thinking in terms of
sccession gave up that slogan and all
over the country party divisions and
other divisions completely disappear-
ed from the scene and with one voice
we stood up. That is a very healthy
sign to that extent and it has been de-

monstrated.

But. when wee ook at the federal
life of this coumtry, unfortunately I
must  confess that those of us who
give some serious thought to so.id
and political events in this country
fee] that the government try to
evade it. Not hecause they have no
mind, but all the time there js some-
how or other an attempt to evade &
decision and the ground is left where
petty quarrels will asume bigger di-
mensions. To give an instance, about
a year ago, the late Prime Minister,
recognising that thesc puit, QuUArre:s
between States regarding their bor-
ders or water disputes should not rc-
main lingering for long and should
not provide a point of agitation by
the people of the respective States.
boldly stated that we will soon set up
a high-powered judicial committee 1o
which all these disputes will  be
referred for immediate disposal 1
might refer here to the unfortunate
border dispute ctween Maharashi'ra
and Mysore. 1 am not worried whe-
ther a particular area remains 1}
Maharashtra o Mysore; I am not
looking at it {rom A  narrow cngle
But in this country when the question
of reorganisation of Slatex o1 &
linguistic basis was taken up, suffi-
cient ground preparation was not
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made angd it was taken up in a sort of
emotionally surcharged atmosphere.
In Andhre, somebody dicd during the
course of his fast; and all the former
decisions were set aside, a decision
was taken and a chain of events
started. Ultimately, the Cenire had
to bow before the popular fecling.

There is the border dispute between
Maharashtra any Mysore regarding
Belgaum and adjoining areas. My
hon. friend there referred to some
dispute between Orissa and Biuar or
Andhra. All these disputes should be
expeditiously settled and steps must
be taken iIn time. This is a caste
society and at the initial stage of
getting into power, certain pulls are
bound to come up. We cannot ignore
them. In some States, democracy
becomes a caste democracy. Unfor-
tunately, it is bound to happen for
some time to come. You cannot
evade the issue. It is the responsi-
bility of the central leadership to see
that all these tendencies are kept
ander check and they do not get the
upper hand at the highest level—I
mean the level of the highest tritunal
ol the ruling party.

My first submission is all these steps
must be taken according to the reso-
lution anj some tribunal should be
set up to dispose of the cases. 'Lhere
is another grave danger. Now the
Stat. leadership is fecling that cvery
State is economically aiso going to be
a separate entity, Yesterday some
hon, member quoted what happened
in the Bihar Legislature, where thc
Chief Minister stated that he is not
amenable to the jurisdiction of 1the
President or anybody else outside the
State.  These utterances are very
svmptomatic and if the Cenire does
not take immediate steps ‘o check
this war-lordism in the States, it will
hreak the economic and. uiltimately,
the volitical unity of this country.
These are issues where administrative
steps can be taken immcdiately.
Then alone we can think in terms of
emotional integration. Today, emo-
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tional integration has become @
slogan, beyond that nothing has bcen
done. Unless you take steps o eradi-
cate the grounds where there are
fissiparous tendencies, divisions, con-
flicts and mutual rivalries, and check
the tendency at the State Level, that
type of war-lordism which destroyed
Chinese unity and paved the way for
communism, unless serious sleps: are
taken with democratic ruthlessness at
the centre, unless the Government is
prepared to take such steps, 1 do not
think the mere passing of a pious
resolution will have any effect what-
soever,

Shri Balakrishnan (Koilpatii): Mr.
Chairman, we all want to have
national and emotional integration in
this country. If we want to achieve
the objective of democratic socinlism
we have to abolish casteism rfrst, be-
cause it ig casteism that is creating
all other evil forces lie provincial-
isin, linguism cte. Therefore, caste-
ism is the root cause of all ihesa evi's.
First of all, you have to cut the trunk
of the tree and then all il; Lranches
will automatically fall down.

In our country, unfortunately,
casteism is deep-rootei. No Indian,
nobody in this country, no person is
free from this caste feeling. No
political party, no religion 13 devuid
of this caste feeling. Even in t‘he
elections, when candidates are selcct-
ed they are selected on thne Lasis of
caste. If the majority of voters are
Aggarwals, then the candidate select-
ed is also an Aggarwal. If the majo-
rity of voters are Naidus, the candi-
date selected is also a Naidu. No
party is an exception to this. Take
the example of occupation and work.
Occupation and works were allotted
on the basis of varnasrama dharma.
No body so far has bheen able to
change that pattern of occupatioa and
work which was originally allotted on
the basis of varnasrama dharma.
Even after 18 years of our indenend-
ence nobody has tried to chang. it.
It anybody tries to change this svs-
tem of pation and work, if any-
body tries to change his occupation
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or work, he failg in that attempt. He
is never successful in shat attempt.
For example, if a Harijan, a low
casbe man, wants to run a tea shop,
the caste people will not go and take
tea from his shop.

Shri A. P, Sharma: I will take

Shri Balakrishnan: You will take,
but what about your community? I
know what amount of difficulty we
face in the villages. Even now this
sort of thing is going on in my vil-
lage. What I say is, casteism is such
a force, to remove which it is very
difficult,

Take the case of private industries.
If the industry belongs to a marwari
you will find that from the manage-
ment to the watchman all are mar-
waris. If the industry is owned by
a brahman, you will find that almost
all the employees from the manage-
ment to the watchman are brahmans.
This sort of thing goes on. Then,
where is the equal opportunity of
employment for other citizens. Only
a few sections of the people belong-
ing tn higher castes, because they are
fortunate enough in having a few of
their persons ag industrialists, enjoy
all the opportunities of employment.
What about the other major section.
the poorer section of the society? If
at all some low caste people are given
jobs in any industry, they are only
given scavenging or chaprasi's work.
Is it difficult, I ask, to make it a con-
dition in the licence, when it is issu-
ed by the Government, that recruit-
ment to posts should be done only
through the Employment Exchange
or through the Department of Labour
of the Government? They go on
issuing hundreds of licences to a par-
ticular man and he goes on recruit-
ing his own people for the work.
Where is the opportunity for the other
people?

Therefore, what I want to say is,
unless casteism is abolished, there is
no chanoe of our achieving national
integration or democratic socialism.
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I want to say a word about un-
touchability. = Unfortunately, un-
touchability happens to be the pet
child of casteism, These two evils
co-exist in the country, supporting
each other, dividing the people into
several classes like depressed classes,
backward classes, higher classes and
so on. These are the two evils that
divide the people, and that is why
integration or
democratic socialism.  Unless caate-
ism and untouchability gre avolished
we cannot hope to achieve na'ional
integration or democratic socialism in
our country.

ot 73 (FTTNA ) : AWTefr wERT,
o fadwT v aTE ¥7 O yeary § IW
£t g qral 9T av § I3 w1 ufw-
T FTATE Wra AT 97 ¢« foir fw
Fg i T & fa¥ g 9T MwA™T |
afET gt 9T Treafeey & gfee &
ag aq wata gt v fw arfeeara
gazrf g€ agt v ¥ O v aAYg
Y e ww WY & fw

“ar farg WA METady wTeRdy
qaTur T4y faeq wgrova® mway |

Fiar WY gATdY &, wrRrAdy WY gury
8 fRT o WY A

“Frgfq  wratad wiaeE”’
TRAFITTTHA & | €7 FFTTFT wT00-
g aad § & qe7 92w ¥ «f%
Fuar § va fa7 ag qrgrdy Avan ant
g, A gEgard arar & Agt 99
Tt &7 9w afaa A wvAT wEr )
Ty {o;‘ﬂo ¥ ea fod qeq wAw ¥
gq £ wrf FdY wraa &

wafa W g WY iy
Lig

Wl w§ ; ag Ax &< F@ wav §
ag qifafess arar &1 aq agrasg
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A1 FZY & T AHITAT IF ngrqeg
Ffaraffd fradarazar g fr
qa qug T o "G & fod fod ¢
@ ¥ qifafess w1 7t mar wfed
a3 qifefzag Y oew THEEr ST
TR LT T FT H1E AT @Y v
AAAIR w3eq &1 w5 § B gt qv
weeR g " ufA § wgar Mg
& Fredon,Fgl agi & 7 Pafrd frt
¥ ey farfasa §, Tz ¢
cafezsg § | ENRQ Fz A R g
WG Y | T 300 FIA T T
T @t 1 TEY g B TAE WAL AT
& wfa aifg & 397
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A o ot 7y fawd mza ¥ ag
qrEwET TETd fr 1, @, 937
&Y faaer aar wfed ) Afea S &
qF & T TAT ATGATE | IR FET
uF fgez qamara ¥ andgr g | gark
agt TF A ﬁf‘mg‘z ¥ g =y
Y dfadz T3 war & qgt o
W e ¥ ¥ fr fgmg A
Y ey ow e AT feg ¥ oA iy
qEAATT ¥ AL AE 98N ) wOd
gz A 751 fF 78 QAT a1 M
TR FT RN T AL UIA A, T QAT
wEE Erafod crat oz ar) o
o a1 Y wTE T af

ot vy feowg :
R 9T |

#fage Twr

whwd Y@ ¥ g ag g OF
IR AT & A7 5T g ) v Wi
T A WX @ ND FgE o gw
forr Ty W D AT w1 w2
¥ Wi T fay awear wifed | gaw-
AT gwa A ¥07 {7 W Ay fgeg ¥
&R 1o ol o formd & o Pt
gkt g AW Adt ) W gl
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arell A g wepfy §) 99 ¥ 9w
FA AT gy ¥ oA AW DA
gt ¢ afew e w7 ¥ a1 3D Ry
tifeg g Mg 9w ¥ oW
N Aeifas #Y fagrear wnfgd oy
ffox &emn av gy =W
TR € g7 Qufaew F1 AT GH
Y &1 aferor ¥ gd we §, afeww
& o waer &, A0 7 FAT T |
THH & Qe 219 g AW gF S gy
R | v W e fefae @@
M agagar & ¥ w9 g9
g foag arez 71 N fafrees Sar
& I FTeE A @Tq 9gi Awar § |
s 7z firr e fafeex w2
Qg & FEf LA AT | AHY GAHT A
T g F o ft o ¥ TH THT WY A
F o fufFeet 9t e & A 1@
& ITeY g7 Wt femm v TR & fag
wafaw fF ag qaewm 71 @ FHE
Az o aifere T @Y 3
ferafees afert FAT T 36y sfa
w1 ger FO qatay fE Ay Ay
T W@, T AT T 1 W AR
aifeferr qas ¥ qaT g & |
Fr§ Fredoy a1 domfaen &t avary
T g1 XA Fem g fF A wdon
o Qafrsw ag 97 T +<& v
0 WY & fR grgsw oW 9,
FFI 9T AT AT |

TG FTHT ATTE oY, 25 I AW
OF ATEF, 50 A qE FEL ATCH
T AFTC ¥ §T U @ew FH ATT6Y
AR @ o W g oaw 9T A
¥ ? & Qur Awwan g 7 g
TeT T 7 fe | AfrT ag W W
q IqFT T FEAT Anfed v fergeamr
# A aw, oafad ¥ wy A aw
oF § | T TFTCFT ST gHT Sy
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¥ g foar amd 2 wew) #Y g
¥ 77 oI WA, I HA § TOAT 917
e ag = figg &Y, 03 e &
1% g AT wmafad § A E AR
T R A AT oEE
TFR § FEA0T g) awar § 1 Afwe
o QT & #7719 A¥HIX AT 12T
& 99 I § 7E Q) qFar | 9 T
AT FT qFAN G T AT AT ETE,
a3 Prmifefamema ) % 278 o9
T RE | = FUTF IFS 2 g,
&g @z fro w1 a7 frr ) v @
Faa @ @ 2 zafaw & wzaw
Z 5 stawe # gty o @ ad Fraw
A Ty 1 a2 Ao dfes
ar4g & faasr qrame dfvez o
f5t goq woarg dfage &g
T, R AT g @My wfar g
TRY T AT AT a7 w18
TEW A& R )

ft Yo Yo wat : awmfr v
¥ wrt frzrae e &1 Ry a-
a1z XA wrEAT g gy gy wwE-
qzq & g 3fea feam A agd
fory Y 7 g8 fawg o a@ww
¥ Ay oA frare W, w98 W
& o argw, ¥w qgw ¥ geew §
g wrgar g fis wrow & oY ant
IR wTHY, et Y |, o § gawr
fred faerger woFT wAen fawam |

Shri P. K. Deo: 1 oppose the lan-
guage but I support the spirit.

st wo wo wRt : AT I
feaefrz &1 awdd foar a1 & gwwen
g fF waars &1 gwda w7 wfgy
dqq d1 wET Ay 3TE A &
a1 Na 1 feafed & e g
STHET o "o wat ¥ &1 97
g ¥ @A wIAT THTeT famr &
I T F TG AT ANGT FAT
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qrea g | & gwwen § f ag wwd W ¢
7R §CFR ¥ NEIE K @ st
ot 5T ¥ gEE # oF qga  qAfan
e g | waE dw ¥ W g
& drq # o7 ww § damer o
@I W & SR o R anfa &
g 9T ar 9] & A 9% &
greAlg fF e e ag o
W ¥ TS WL F R 9w
&1 I W T3 T §ET &I
FM AT TEE ew wqiAd w8
@t & geT & gWA g FAT TRV
# el T @ e e T wifeg
fir T Witd a1 gATY AW & A wew
WI7T g7 QAT &N & e Tg
grewafrear &1 g foee eaw &
groE &t geT Afew fme o e
W g | AW W AR @
qr 9 Ak Wi a¥ @zw Aw @
¥\ o aral 1 & I wdA feay
¥fer wgfren w1 fadw fea e
f& wqafaen a1 T § 90TEY
# gy ag Ramr T g fs
w wTma WL gA At ewtag gt
fe 2w # qfem i W fag W
qar St grwafes qea of 9T
oft 3w % &1 ¥ W@ EWT ¥ I
g farrelt franely & atwr ofy o oiT
¥t wory & Fiegeam § sl XY e
wax e fen N A § fe
arewarfugar 2w ¥ fredy e

gt arr § wifs aify & §aw
& wam wmzaT  f A1 gAY ST
i & f2%, & A ag ¥20 amaan §
fr 12 T2 ¥ &1 AT AT EL, WOUTE
snfr #1 fafaeet g1 &1 Zow fedt
fafrezr g A ®1 7T W
gt gaar WAzl Avrd wfT s e
gfm , 4 AT AT gFAT T
AT waFr v Afzat @ oWy
faam gm fa<w w70 ¥ AfwT O
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a3 oY fr fog At & 4
¥ W AgT FEN A b I AT qEH
Tt T faw a3 gafae oF ow
qfee @uw 7T uw fog a0 T@d
¥ @) FE AEAHT OO @A 9 |
AN Koz gwm 3T AT g o
aTg 7 FyEEeqr A 91w W wRi
IF W FT AT & awafa wEaw,
T &Y 8w wEl 2@ @ f5 wrer 3w
¥ ) w2 A fe T awedw
T W @ guiEaw w1 wdST F
qAAE qear § T A € @ qr
5@ § | oy H) TrzwmT AT AW
T s #1 qwdT FQ@ & o W@
wwie fF ga 2w ¥ wast & s
%TH & I FIAT | Let me complete
this point, only this point T HFY
F g FEA A § ag 78wy §fw
wfarer Ariw adteg #7 g AW ®
farre Y § g | AT A =
# g A% Ay v fawrw g W
g Aot s B W g
A w X wwr g wr § ? @A
& AWt H St w7 oA @A A
| HAA FT {TAWAA B T
T AT ), rE qEaT w7y WIEr
A Y § W S I AW T Al
STEY , g IF WY Ay wor & W
AT A FEAY & el wae
T 9T | GG WieT & 9T 9 W
aE 9 § ST Wt @ 7 ¥ fAg
F T e gAY i, gar faa
¥ g v gafog ¥ g gy w1 gwdd
FQT § R & wman F3an g fF e
qrAr T @ A Qo afer q@w
9 9T wWA WY FIAY |

ot vy fawg (FAX) @ q@
wrs fme fifsonm | qw ot & fF
fegvaT waiz St ¥ 9y SEOF WHC
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a8 a1 faar st qur T
o & R § wow fane e W

wafa Agew g fame ®
LICE-R A aEus Al

st vy fawd - arw fame 7 g
W S % K oonud sar
g 1 wfFw aF qar W g oo
wena  foiw fowmT aw A aw
& s s ow fafea Wit S
s g wifen i ) gfer &
5 o q9uT fear § 1 4@ weiR
¢ f5 OFf @iavw @mE T wF A
O 9T gHIR AT WERT w37
g ¥R S gaiw 9w @Y & SEn
W FG | OF A K ag wen
areen g f gun? wae &, gt e
H o mET A oF T% WA T
TE AW ¥ T wFAT WT AEHE
uFar 1 AdY @ 1 Afww wa anw
# frazT w0 =g g f fedy
& = awAd T FEU AR )
W 937 ¥ W g~ wmne & W
o arer A afeer § Fe 3 < ey
wnfe st § ® wmy W T,
AT T I T, AT T AT
ot e &w w1 wfafafue a7 @@y
HT gl WM TAT G W
qady | & ww wmogn o oag 89 dar
f& =g a7 g9 { 14-15 Wl #
DAT Y TS § AT I AR FT
TR § | agt s feRY w1 sl
A w1 Y wpEe T oA
apreqT g ar 14 Wl ¥
HTE & X1 gAEqr W Ay ow
Fe g @ fy e § I
A9 A, A 1 AT ey wrar i 4
¥ 99T EEl B A1 | AT WK
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®E A FT gEW T e d
I & S fs @it et e e
[ SwA T # aeT WA
T g "R arew &, & fafwa v
¥ wwaar g, fF gy afws § arex
T g & wE A wA FY afreaa
afr ¥ a8 "ol aw SaTET_ Y
@ FE TET |

o & 9w g oo a
waeRs gR & fqu 14w
T T ST fwr s 9 sger
w1 @ew fear WM. ...

enafe waw ;. AT R
T ER EWTE g T g

ft vy fowd & qF fre ¥
LIRS i R i

wa wgt 9% W e
sk aifes @El &1 ogaw § W
e § 6 gt € W 41 9%
gt § 1 wit sE fe aftadedr
w1 fadas amay v, a5 WY gAwar
TE I T oA AT W A AW
Y &t AT g & amg gA fag
ot s gAk  gETey oW ¥ W AW
w5 EE e 71 IR it
ffar | W@ a® ¥ TRY W g,

=Y vgAa fag : gH @ owm
T, A @

staq fawd @ Y W oam
F IFA A fRT A% ¥ ww
DR &1 ag g Smi Fowy Agr
g

g a7 g O A sfemtE T
W AT g g afaaa # wmaw
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44 g ¥ foar ¥ & o @ww
“fefa wrs” gR 2w a3 & foo grm,
gt afy W o & Wi & fae g
T gw dm fegel ® faw aw
w© & o onfa favig Y Swe ux
FH AT | IHFA agEHET® ATy
237 & wnzmim&
fo @7 ww gl fawrw grm g
WY wewers W W agEws
A # o fa w o\ ah iy
W W g & T, T § qumm
& ff v A § e 471 fraea
g A A wqd gvT ¥ wgw @ B
T AR gy gl
stargT far W@, o aw 7 A
AT ¢ dw ax e saedr wEw
Tt | waat wf € wferar aw K
s Sfad gl {5 s nfagt
BrnE g e & fau ot wem
ama a & 3 A v 5-6 ofemi oY
T A1 T ¥ W &1 o@ qrn ¢ fe
wamE arft wqfew Ay A A
g & fow 91 e A €l

o= & O f AT & sz g §
fs @ a% a7z aw A afarong
qATE A1 1 §, NI Ay o wE
&Y ¥ Y & dEArid wrEi &t &
fafarm s2wi & g¥x wod & wwd &1
o 73 gra gwEr N @ 0
o T § 3 F7 W w0 A6 B R
2 & &7 qF 5 F foag AarT Ay
T 9 gr ZELAY Tl &) gawd
A\ o <7 & Fra ware Y XY 7
gafag & anT g fr a@R & 3
wr; T wErAa, w1 S aurad ar
afifs a9 a1 N g BEAT T XX
Sr2for §TE 9T A AT IART IR X
g, & Fr dorat g3 w7 wAT 4, WAy
%1 §, Tifexdr w4, a1 31 wE &
o1 #Y ITATY § | I fravy Ay
¥ fag wr§ Gt afufy, ar frover oot
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Y sqereqT AT AR w72 ok fir wivg
€ JEY &7 faEe @ AR qw Houw
iy AT Tarfed & &% WK g9 F
quTA €9 § grarfow A faw @5 |
¥ wrw ¥ e g W a0 &
HT AT |

= vgme fag . gwifeE wERE,
ot fagdwEx AR A 93 F g v
qfeqq faar & sa% fodr § graae &
qr § | ST FF AT FT I |
ST uE wiamw § | WRaas
¥ w1 19 § Srgar G od@r o
SR 1T A FT AAIT FIATA H AT
w) SirvaaT wg feny | o o It
IuT A R Ay ¥ wdw far dw v
@ARTTWEI T | ST & Jrg Y IaT-
T 1 WEE ¥ ogww & AFT
& aF, g w7, fgrgell w1,
FT geqaT a1 | Ay AT IAfrar g,

wrgrer, o, dvm, AT SR AR WY

Jqanfaat §, T TER FT FE GEWE
g ar ) fergeET & wOw A ¥
goit &1 WTHEAT GHT, WHT FT WA
Zo oK g 1T A AT AR w7
# qHT U AT IqFT FTO7 75 A i g7
o & wgwE T 9T 1 gw W OF
@ AT IR 9| AfFA T
& qrarq a9 fr gw # w@Fir org
W ¥ ATEAT FT HGL G AW =T
wrf faRwt ¥ AW T FIT g FIAr
ot A AR @Y T v @y 9
R S g fr 3z sava afadi
wem Y, A T A, A A FETY
T NI ¥ AR F g sfatwar g€
fs wreaaw & FO9 80 dAwg &,
80 Nfqwa 9t WD 4 TR ArRFAT
N AT & gEEed ¥ a1 WIday & -
Aaw QA @A F qrey w98 e
T W W YT /T faeat § g
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T §Y ;T 3w g g T | W%
3z frar av qelt S 7 foam ) sy
AT FT 9§ &1 qeag AG @I
dvdi ¥ uE 71 99 & FE gweey
g T ) safag ww A9 fr dy
WIEEd § o wvar &1 Sqwe
&R WM 4 49 1 R waey qaw
T AT AT AT | wLIHT Y A
TF Q¥ TIHT AT A § w1y fai
Tl {5 ariar § gamw =iy
EH TR WITTATEY § | ST /W &9y
fegédrgnaadmfigg § 1S9 #
Igfaat & #1€ T a4 § ) g4t
ST dar gl oF W ¥ ar
HETHT TiEY ¥ TI7 H=wr fggta waEr
fi zarot @R WY 1 weqed € gfver ofhr
£ 3% qrq W FY, sane 71, ¥ I
FIEATITH | ZAFT 74 7% ur f
B AT a6y oF & @) oF g @
o =rfeg

TR fagam & W s FEw
ag g £ F angror g3 & Ay A
wrf gft gudt f & et g 5 Ay
Sz g, a 98 gaw § gad a1 ay
FATT &, 80 WA, IH AT FT ITH ¥47
FIT T 92 FAATHIS Y WIEd-
ad ¥ fag Iavem gadd 1 gafag
F AT 3T AT E | W T AW
FX 45 FUT FAAT o1 Arfq S I7 A1y
aife ¥ favaa F faam sram At wrea-
af &1 wfaq a1 AW G, T S
cafag & wgar wwean g fv gz o weng
o g Tk fagra a3 w8 § 1 aw
FY STTAYAT FYTTAT AT | g TR
wfurg & Y qutw % AW OF gfee
feg &1 SN QAT TR AT For FT
R FF AT g AR AT H Greqr wgar
31 az FFf & o o AR 9 g wify
%) WAER WEgw aT
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ag srfaaif &7  sgEerrAt A W
A YHF § | 9 Faw fgrgea §
WY F | % GF e S xw H oA @
fr gr oF wifa & ¥ ¥fewr fgrgeam &
o F q% I W qa, §973,
@ W) gfar wx &y et
{ gear {1 mar | gEewE A

Iy wnfgat & fawe @ w0
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@ FAT A BT FTFH &, T D
ar 7 w1 3T amw ER-
siar Y W Sow g€ ®Iw 6w 2w
§ WY | 99 9T T qHAAA F g9
# fargeam™ &1 W qr M TH stvga
R wwE & afewme § sRw A
it fawY 1 T A FT % | gafow
o faafmat &1 g g gwaar
@ Fe g W fergem @1 mad
Y WA AT a1 a1 AW F1 g
qF w91, S warfr g Afen
g ¥ wnfa @ Sawifa & wfware
WY ¥ WO @ § & g T AR

Shri Miohammed Koya (Kozhikode):
Mr. Chairman, I am against commu-
nalism—real communalism. But [ do
nbt know whal meaning the Mover of
this Resolution or friends like him
give to the word “dommunalism”
which is being used frequently by a
class of politicians. So far as I can
find out, the word “communalism” is
applied to a mental attitude which
prompts one group of people to do-
minate over another group which
happens to be smaller. This mental at-
titude and action prompted by it can-
not in the nature of things be induig-
ed in by a small group of people in
relation to a larger group. But we
often find that a certain class of poli-
ticians, not of course the gencrality of
the majority community, wrongly
blame the Muslim community also of
commupalism. The Muslim communi-
ty, if anything, is the victim of the
communalism practised by this set of.
politicians.
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The Muslims in India are a minority
because  of a distinct culture and
religion they arc following. Every man
and group of men have got the na-
tural right to follow his and  their
religion and culture, which is a matter
of conscience. This is the position of
the Muslims of India. Their natural
righ! is clearly gnd unambiguously re-
cognised and conceded by the Consti-
tution of India. When exercising this
natural right recognised by the Cuns~
titution the Muslim Miniority, as
every other minority, wants to be
treated with the same honour as the
members of there communities,

This equal honour in actual prac-
tice means a share in the bencfits
afforded as in the duties provided by
the State in keeping with their
strength, Such equal treatment is
necossary for the contentment of the
people concerned which, in turn, i8
indispensable for the balanced and
all-round progress and development
of the country and the people as a
whole. To ask for such a treatment
is a very just and natural demand
and it cannot be dubbed as com-
munalism. But when a minority
claims this very just right, politicians
because of their own selfishness and
avgrandiscment become perverse and
call this by all sorts of names, carry
on aJlverse propaganda creating ill-
will amongst unsuspected people,
rousing a spirit of intolerance in their
minds.

My amendment refers to this in-
tolerance which is inimical to the ad-
vancement. development and the fair
name of our country. I, therefore,
want that such intolerance should be
sliminatzd from the general body
politic of the country. For the pre-
sent purpose, I do not think one need
speak about the holacaust and orgies
of vivlence enacted as a result of evil
propaganda and intolerance. ...

Mr. Chairman: If you are to read
all this, why don't you lay it on the
Table?

Shri Mohammed Koya: I am con-
sulting my notes. But there is no
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harm even in the reading of the
notes.

I know, even in the British Parlia-
ment, Mr, Churchill used to write
and re-write several times and read
his notes. There is no harm in that.

. Shri A. P. Sharma: The reading of
the notes is not permissible,

Shri Mohammed Koya: This is not
exactly reading of the notes, KEven
in the British Parliament, Mr, Chur-
chill used to read hig notes very
frequently, I  know something
about the procedure of Parliament
and I refuse to learn any lesson from
Mr. Sharma.

Mr. Chairman: The hon. Member
may conclude now.

Shri Mohammed Koya:
cluding,

I am con-

It is often ignored that the exist-
ence of minority and majority com-
munities based on such factors as
religion, race, language, etc. is a
common, invariable and accepted
feature of all the nations and countr-
ies of the world, As long as live
conscience and freedom of thought
exist, minorities and majorities will
also exist.

Shri Muthiah (Tirunelveli): Mr.
Chairman, Sir, I moved my substitute
motion on the 10th December, 1865. I
would like to say a few words on this
Resolution that is before the House.

National integration is most essen-
tial to our country today in view of
the threat within the country, that is,
from the pro-Peking communists and
the threat from without, that is,
from China. China has become the
greatest menace to India, to South-
East Asia and to the entire world.
China believes in war and force and
is trying to create sabotage, subver-
sion and revolt in the various count-
ries of South-East Asia. Therefore,
at this time, »1l the people of our
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country have to stand united and
have to feel their oneness in view of
this great danger. Mere physical
unity is not enough. Unity on the
emotional plane is necessary and
vital. Emotional integration is more
essential and more vital than any
other thing. Real integration can be
achieved only by the upliftment of
all the people of the country, of all
the sections of the Indian society, at
all levels, political, social, economic
and educational. A nation ig com-
parable to the human body. If the
human body is to be healthy and
strong, al! the parts of the body have
to be healthy and strong. Similarly,
if the nation has to be healthy and
strong, all the sections of the people
have to be healthy and strong and
have to be contented and happy.

At the political level, the Constitu-
tion has given equality before the
law and equality of opportunity to
all the people of this country. It has
prohibited all kinds of discrimination
on the basis of caste or religion or
race or sex. It has also provided for
adult franchise*which gives the voting
right to every adult of India. Since
India is the biggest democratic coun-
try in the world and since adult
franchise has been gven to every
Indian, it is absolutely necessary that
political education should be provided
to every Indian and the people should
be taught how to exercise the voting
right in the best interests of their
country and they should not be moved
by any other consideration. Politi-
cal minorities should be protected
and all safeguards and all steps should
be taken to protect the legitimate
interests of linguistic minorities, racial
minorities and religious minorities.

At the social level, we find great

inequalities. @~ We find undesirable
distinctions between the higher castes
and the lower castes. Crores of

people still suffer from social back-
wardness. Fhe scheduled castes suffer
most today. Untouchability is still
prevalent in the country particularly
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in the villages. In spite of the prohi-
bition of untouchability in the
Constitution and in spite of the Anti-
untouchability Act, untouchability has
aot vanished from the country. The
Government should take every step
to eradicate untouchability as early
as possible in the best interests of
our dernocracy.

To achieve real emotional integra-
tion, all the classes and castes should
mingle freely in their daily lives and
should have a common national out-
look ani a patriotic approach in all
matters. Inter-dining aemong all
castes, high and low, should be pro-
moted. Inter-caste marriages should
be encouraged by Government and
the public. Preference should be
given to candidates who marry out-
side their castes in recruitment to
Government  services and public
undertakings when they have the
necessary qualifications.

Mr. Chairman; He may conclude
now.

Shri Muthiah:
a minute.

I am concluding in

At the economic level, there is @
great disparity between the rich and
the poor. There are a few people
at the top who are getting crores of
rupees per year and there are the
poor people at the bottom who are
getting, on an average, only Rs. 300
per year. This wide gap between the
rich and the poor should be eliminated
if India is to have a real democracy
and socialistic society. Government
should immediately take all necessary
steps to bridge this gap and to create
an egalitarian society in the country.

At the educational level, the up-
liftment of all the people is neces-
sary. Illiteracy should be wiped out,
Full and free educational ‘facilities
should be given to all the people,
especially the backward classes and
the scheduled castes wend tribes.
National unity and integration should
be promoted in all educational insti-
tutions. In all schools and colleges,

1887 (SAKA) Integration (Res) 2596

all boys and girls should be imbued
with the spirit of patriotism and with
the feeling of nationa] oneness that
all the people of India, belcnging to
different provinces and castes, differ-
ent religions and languages are one
nation, The boys and girls in schools
and colleges should sing the National
Anthem in chorus with devotion every
day before the classes begin and they
should salute the National Flag on all
important ‘ccasions with reverence.

Mr. Chairman: He should conclude
now.

Shri Muthiah: To achieve real in-
tegration and unity, all the evils of
casteism, communalism, regionalism
and linguism should be eradicated.
Communa] conflicts should compleiely
cease. Communal organisations should
be discouraged and communal parties
should not be allowed to put up can-
didatesg for elections. The Government
and the country shouid stand by secu-
larism at all times. Conflicts between
one province and another should
cease. All border disputes and water
disputes should be peacefully settled.
Al] backward areag should be deve-
loped. There should be no discrimi-
nation between State and State in the
matter of the supply of essential com-
modities.

Mr. Chairman: He must conclude
now.
Shri Muthiah: All right, Sir, I

wanted to speak on two more points.
But there is no time.

ot Wo Ao fagmeiwTe (!}ﬁrm.
) : qwrho o, ag Frew aga wge-
g9 & e & wma s a fiv g fag
vy gwa fear adm 1 wred v
warat wge ol Pear o 9 7w ey
it fs AT wxe aiw Tt e &
& wgerqed fawg o qh qw O o
& 1 & wawar g s ki Y aos @
W@ w1 wfew g aft fer mar g
wify fad wa fafres o @ grew
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¥ § 1 qf 7g Wit weaa @ fE weaw,

AZE ¥ WY oF faeg® a a1 geTg
T fagr §, wg A oG sgr 2 fF -
@ v fay od M 1L 3. q4E

a8 fear

¥ wdlm weem, s Wy fe,
Y @ a1 & wgwa § 5 1w feg-
T ¥ ga ¥ qur fem-geafan wRT
fergeam ®Y qiew &7 A9 ¥ 97 FA
S wrer &, fs 7 fggeara Y od)-
faat & qTde At 1, it {5 e
*TE &, B AT FASTFT AT TR

g

F @ ara i oy ggudt g fF eawaan
faoa & WOTCg <9 % WY g1k JW
¥ FEGAT AEATAAT FT T AW A
oHdr & A ates & | g agi o
WY SAET Y FELAT AWATIANAA 8,
forg & oF Jrac A A1y § o W
# fgrg Teg FTAW FTAT HIAT LI TTAA
€ 1 & wuman § fF g7 wegAe A
ARATA T &7 AT Svar wrfgw |
g9 9T aF a1 qat ¥ fae ey
F IO AL FCEF E | TAR TS T
g, ‘g% afm agan aefs’ | agat
¥ gwat X Y ATEAT AT A g AR
Faf g )

WTAATCH® UHar & qI # TF 71
SR, g qdwr foem & 1w
oY g 3w ¥ qEv ghrgre Tt s
g, s gt & gra fagars 1% fEaat
a3 wryTiet &, e ¥ gfiegra 1 fewere
foar m@m & 1 ¥ 9w @wg wWE R,
FAqoareg aX F e A,
o< fard 2an fif gend 3w & el §
ool #) qfeag & qew & = ow
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FEBRUARY 25 1966

Integration (Res.) 2598

saAT T2T g1t § fF gw wonfeRy wert-
fgar & 1 gar foer wat ¥ %€ qwr
212 {5 tfazra &1 77 fa? & famarar
Tifgr | SfFa wotg gt Faw W@
g gfogre F1 a8 &9 ¥ 7Y faw @3
WIR W Al A Fwegaw 99 @)
W g

g Iq-foerr 54 93 & ¥ 3y
qrar ag § w9 gfrge &
agTE Y FIe F fay g 18 T9 F v
fear 7 wmifs gfage Bz e gk
2 FY ATIATHF UHAT T JATY AT §
TR AT EHIL AT OF G A< A7
W g | # 79l wwga g 5 W
grar & fau ofezge it magfe @
AR TR W13 8, fa avg ¥ gwar=a
¢, 7vg 9g fedos wvan § gy fer
% W) foer gARY GEAE oFar
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TFAT— o Hfefae Faw 7% gfd
— AT A iEE e ¥ 9@ § FAY
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Fad | & gwifte wgEw, sg
arga g i 917 a% sfas fawwar @,
mfgs faamar aafwdi & ww<x,
siifas faemar gorms i #, gt famr gomet
¥ o, o faf a fedt € w @ oo
sAfarar 1 e §, 7 s @A
ag gaw afgg 8, zaaT adf@a I9
&, T gfedY Y g, gk dm &
Y A THAT A wraMy 1 wwlEy
¥ a3 owaa g, awifoe wg=g, ag
ST TGS AT BT § | EEE A&
S JE FH AT AL T, gEIR AW &
Y THAT AG WA | A TF QAT
s@rT § forad s gard e #
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B egyqT Tifee, e seamas wal-
™ §w O ®y A w@wmEm g
ag fawq awaq ¥ aga wgA@ w7
T A gl frerdauT Y W,
OEET N ®Y WIIAT gt Swanfy,
EEHT UFAT AT Fdeq |

W Ukl & 919 § W IE w0
ARG FEATE |

Shri Shinkre: There is no doubt
that the Resolution brought forward
by my hon. friend, Shri Sidheswar
Prasad, is most welcome, but  this
Resolution is too ineffective to merit
serfous  consideration. Under thcse
circumstances, 1 welcome your allot-
ment of only five minutes.

Mr. Chairman: All the same, 1
have accommodated the hon. Member.

Shri Shinkre: I do not think that,
by adopting such a Resolution,  we
will be going forward or farther from
where we are. Instead of moving this
Resolution, if  he had met his own
Party bosses and tried to convince
them of the necessity of cmotional in-
tegration in the couniry and of plac-
ing the country beforc the Party, he
would have not only achieved his pur-
pose but also rendered yeomen service
to the country as a whole. What we
saw very recemly in Jaipur is  the
most glaring illustration of the fact
that this ruling Party does not want
a national or emotional integrationin
the country but only wants to hang on
to power, no matter in what manner.
(Interruption). Why did the AICC
not pass any Resolution regarding
abolition of food zoncs. They  say
that Madras will get angry and An-
dhra Pradesh will get angry. Anahra
has got surplus rice to give to some
one but wilj not give to Kerala. Mad-
ras has surplus rice to give to some
one but does not give to the starving
people of Kerala. The AICC or ‘the
Centre does not step in and teil ‘he
Madras or the Andhra Government
that they must do it. They say that
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Andhra will be displeased and Mad-
ras will be displeased. What will hap-
pen it they are displeased? To whom
wiil it be g loss? It will not be a loss
10 the nation, but to the Party. Neither
Andhra Pradosh nor Madras have ever
said that they would go out of  this
country if the food zones are abuh-
shod. Only  because the  Congress
Government do not want that even-
tually Andhra or Madras, on ac~ount
of the abolition of food zoncs, should
voic the Congress out of pow.r, they

want to placate them and they see
that Kerala is starving there.
The same thing is happening re-

garding several other provisions. Iam
coming from a smal] territory, Goa,
which has geen only one General Eicc-
Jdon.  The people there want to
merge with Maharashtra but the Cen-
tral Government do not want to take
any decision. They say that Mysore
will be displeased. If Mysore is dis-
pleased, what will happen? Will My-
sore .ry to go out of India? Mysore
will be dispieased and lost to the
Congress Party in the elections.

s} e fawq (q7%): wmwOw
T RA AT

Shri Shinkre:mnmq gy
just as Mr. Limaye points out. The
uppermost need of the country today
is for \he Government to realise that
they have 1o care for the country first
and the Party next and only then
the national and emotional integra-
tion can become a reality in this
country. (Interruptions).

An hon. Member: He is not moving
it on behalf of the party. You may
accept it or reject it. (Interruptions).

Shri Shinkre: They want to combine
everything and present the country
with @ Russian salad that we are
secing in the Cabinet. You can see
how divided the Cabinet is. What
the country witnessed very recently
cegarding the election of the Prime
Migister is now sn example and
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illustration of the fact that we can
never expect mny real and sincere
effort on the part of this ruling Party
regarding national or emotional inte-
gration.

Shri B. K. Das (Contai): Mr. Chair-
man, our national life today is suffer-
ing from certain ills and if we want
to remove them, there should be an
all-out effort and endeavour on the
part of every individual and every
political party and other groups, It
is no good laying the fault at the
door of others. If we look not only
to the ruling Party but to other
Parties also, we will find that they
are also doing the same thing, when
they give the tickets, they also look
to caste religion and all that. So,
it is the duty of every political group
and every individual to see to it
that all our actions conform to the
nationa] interests. Even where we go
astray, there are certain methods of
doing things by which our national
interests may be safeguarded.

We have given to oursélves a
Constitution which enjoins on us cer-
tain duties. If we follow that Consti-
tution properly and give effect to
them, we shall be able to do some-
thing in that respect. This Resolu-
tion reminds us of those ills that are
there, but, of course, there were com-
mittees—National Integration Com-
mittee, Emotional Integration Com-
mittee and all that—to remind us of
the steps that should be taken to
remove those ills. But we have not
yet been able to give effect to the
findings of those Committees. Those
Committees wanted that our work
should begin with an educational pro-
cess. It might be a slow process but
we should look to our education first.
If we take up our educational prob-
lems first where we have to deal with
different things, where we have to
deal with different sections of people,
and if we guide our education in a
way that all sections of people can
think that they belong to one nation,
and if we can inculcate in them the
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feeling of our national heritage, of our
common good and the common goal
that we have to attain as Indian
nation, then, of course, the nation will
grow and we shall be able to move
as one nation.

At every step when we are think-
ing of religion, when we are thinking
of caste, we arc going astray, but
when we are thinking of a national
goal, of common interest as a nation,
we are coming toghether.

16 hrs.

Mr. Khadilkar, while speaking, has
pointed out that whenever there is an
Emergency, whenever there is a com-
mon danger before us, we unite our-
selves, we act as one nation; but in
normal times we forget that and other
personal interests take the upper
hand. To live as g nation, we should
see that good-will and toleration
become a way of life for us. We
should accustom ourselves, and mould
our character in such a way that we
are always able to think of the
national interests first and all other
interests only afterwards. Of course,
is is not that everybody will give up
his religion. It is not that everybody
will give up his own language. It is
not that the other things will dis-
appear. But if we take them too
far, then we go away from the
national interest. Therefore, I would
submit that we should cultivate
those things which would help us in
this respect and make us think of
the national interest first and forget
those ideas which make us indulge
in groupism, regionalism etc.

So, the first and foremost duty is
to guide our educational system and
mould our educational system in such
a way that we are able to function as
one nation. In other respects also,
such as when an attempt is to be
made to remove economic disparities,
or remove umtouchability and so on,
we should take very strong steps, and
a constant endeavour should be made
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80 .that we can find ourselves as one
nation and function as such.

Shri V. C. Shukla: I am very thank-
ful to Shri Sidhesnwar Prasad for
having brought forward this resolu-
tion so that we could have a chance
of discussing this all-important subs
ject in this House again, Nobody can
dispute the salutary spirit behind this
resolution, as we  all realise that
national integration 1is one of the
most important tasks facing the
nation today.

The House would recall that for
the first time at the Bhavanagar
session of the Indian National Cong-
gress, this question of national inte-
gration was agitated and a committee
was formed then to force the means
and ¢o suggest ideag to promote
national integration. Before that, the
framers of our Constitution had also
paid attention to that. It you go
through the Constitution, you will
see that they have taken ample care
to see that the scheme of law in our
country and the constitutional provi-
sions in our country all aim towards
one nation, thereby forging a spirit
of nationa] solidarity.

One of the glaring examples is the
constitutional provision relating to
abolition of untouchability from this
country. The same thing is repeated
also in the provision regarding official
language for the whole country.
The same thing is again amplified n
the provision of fourteen national
languages for our country. So, it is
very apparent that right from the
beginning the leaders of this ration
have been careful and even very

thoughtful about this  matier of
national integration.
Shri Shinkre: In the beginning

only, not now.
Shri V. C. Sbukla: Even now, they
are.
Shri Shinkre;

Shri V. C. Shukla:
point out that even now they

Question.

1 shall try to
are.
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Even now, whatever national unity
we see, whenever there is any threat
to our integrity, is not by accident;
whenever there is a threat to our
country’s integrity, we sce our people
rising as one man.

Shri Shinkre: That is because the
danger is common.

Shri V. C. Shukla: Nor is it a
strange  phenomenon; it js  some-
thing. . ., .

Mr. Chairman: The hon. Deputy
Minister may please address the
Chair.

Shri V. C. Shukia: I am addressing
the Chair.

It is not an accident that this kind
of thing happens. I claim that all this
happens because the administration of
this country has been carried on in
a national manner and it has been
carried on with great care . . .

Shri Ranga (Chittoor): Question.

Shri V. C. Shukla: . and parti-
cularly with the care to keep the
unity of this country intact. This
has been the corner-stone of the
national Government's policy.

Shri Ranga: Question.

Shri V. C. Shukla: If I had time, 1
could have given several instances tc
prove this.

Taking this opportunity, I wou
like to enumerate the various measure:
that have been taken by Government
to inculcate the feeling of national
integration and to promote this feel-
ing in the country.

The House would recall that in
June, 1961, the Chief Ministers’ Con-
ference first talked about this ques-
tion. Two months later, again in the
Chief Ministers’ Conference, this
question of national integration was
considered and it was decided that
later on, in October, 1981, a national
integration conference would be call-
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ed for which it was decided to invite
eminent educationists, social workers,
scientists and various important
people from other walks of life. This
national integration conference met
under the chairmanship of the late
Prime Minister and it took some very
important decisions.

Shri Ranga: Then it went into
oblivion.
Shri V. C. Shukla: Actually it

decided to form two sub-committees,
one on communalism and the other
on national integration and regiona-
lism. These two commiltee met
several times they examined several
witnesses and came to certain impor-
tan{ conclusions. This committee on
national integration did not make
any specific recommendations, because
a year after that, thecre was the
Chinese aggression on our country
and there was such a demonstration
of national solidarity and national
ohesion that they thought that it
would not be necessary at that parti-
cular time to make any recommenda-
tions to promote those very things
which were so manifest at that time.
But the second committee had sug-
gested a few things. One was regard
ing the amendment of article 19 of
the Constitution and certain other
things like taking the oath of allegi-
ance to the Constitution in the case
of anyone contesting any elective
office in our country. By the six-
teenth amendment to the Constitu-
tion, Government gave effect to
these recommendations of the com-
mittee, and they have been acceptec
by the House and by the country ia
general.

Then, there were other questions
that were considered by this com-
mittee. I would like to repeat them
so that hon. Members may appreciate
what steps have been taken or what
offorts have been made by Govern-
ment in this regard. Then, they gave
attention to the question of language.
As everybody knows, it is 3 very
volatile question. It is also a very
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delicate question, and unless it is
tackled in a proper and considerate
manner, it is likely that instead of
promoting the integration of the
country it may give rise to all kinds
of disintegrating forces. The sub-
committee’s recommendations regard-
ing English, Hindi and regional
languages were carefully considered
and were given effect to in the
Official Languages Bill that was
passed in 1963.
Shri Ranga: And so wrongly.
Shri V. C. Shukla: After that,
whenever this question has arisen or
whenever any language dispute has
arisen, the formula devised by the
national jntegration conference has
come to be of very great help.

After that, several codes of con-
duct were devised. Some of them
were put down on paper, and after
that the concerned parties have ac-
cepted them. For instance, the code
of conduct for political parties is
therc. There were severa] discussions
about jt, and T am glad that most
of the political parties have accepted
the code of conduct and most of
them are adhering to the main rules.

Shri Ranga: What are those rules
or what are those items of the code
of conduct which are being imple-
mented by the Congress Party?
There is no code of coaduct for the
Congress Party at all and they are
observing it more jn the breach.

Shri V. C. Shukla: 1 would say
that the Congress Party is the only
party which has implemented all the
rules in this regard.

Then, there was the formation of a
code of conduct for the press. I am
glad to say that our press has not
only accepted it, but the All India
Newspaver Editors’ Conference also
considered this code of conduct that
was laid dowfi by the national inte-
gation conference, and they also ac-
cepted it. I must say that by and
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large during this national emer-
gency, on both the occasions when
there was aggression, the press has
behaved and conducted itself in the
most exemplary manner, and that has
also promoted the cause of national
integration.

It has become a jo
The press is at their

Shri Ranga:
hukum press.
feet now.

Shri V. C. Shukla: I would request
you to protect me from this ruaning
commentary which has no meaning.
It is a very unkind kind of parlia-
mentary practice. The hon. Member
should not interrupt me unless -1
yield. But I am not yielding.

My hon. friend need
he has already

Shri Ranga:
not yield ground;
gained ground.

There were
some tendencies towards restrict-
ing admissions in technical insti-
tutions as well as in universities in
various States, At several places, there
were local demands to see that only
local students got admission into those
technical institutions and universi-
ties. Because of thc formulae
devised and efforts made by the Cen-
tral Government, now good progress
has been made in tackling this prob-
lem and more and more universities
and technical institutions in the coun-
try have been opened up for admis-
sion on the basis of merit only and
conditions like local domicile and
other things which were hindering
the question of admission being
considered on merit, most of them,
have been removed. I am sure that
in future this process will gain fur-
ther momentum.

Shri V. C. Shukla:

As is well known, this movement
of nationa] integration is a psycholo-
gical and educational process which
involves devclopment of a feeling of
unity, solidarity, cohesion, common
citizenship and loyalty to the nation.
This can be brought about not only
by our own conduct but alse by
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proper publicity, propaganda and
education. This is being done through
various media available to Govern-
ment.

In the field of administration also,
several  meéasures have been taken,
particularly in the formatlon of all-
India scrvices. Previously these ser-
veies were limited to e few felds,
administrative fields. But i1 the last
few years, several new all-InCia ser-
vices have been created, eg All
India Forest Service, Indian Service

of Engineers, Indian Medical
and Health Services, Indian Agri-
cultural Service, Indian Educa-

tional Service and several other ser-
vices. Some of these have been
crented already, some are in the pro-

cess of being formed, and some
more will be constituted in the
future. What I am trying to point

out is that this process has started
and all efforts, notwithstanding dif-
culties, have been made and are
being made to sce that more and
more integrating trends are generat-
ed in this country which will Jlead
the country towards full national
integration.

I am quite aware that a lot has to
be done. It is not a small problem;
it ta a very grave problem. A lot of
work will have to be done and it will
be done in a continuous manner. We
have started on it and Government
arg alive to this problem. It is very
uncharitable to say® that Government
arc trying to tackle this question on
a party basis or regional basis or on
other petty considerations.

Shrl Ranga: What other basis?

Shri V. C. Shukla; It could not be
in the interest of any Government;
it would be contrary tn the interest
of any government to tackle any
matter in this manner, and if hon.
Memberg who have made criticism
think deeply about it, they will know
“at this criticism arises out of lack
of information or out cf insufficient
information or due just to prejudice
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I would appeal to hon. Members to
keep this matter of national into in-
tegration above party considerations.

After saying al] this, T would appeal
to Shri Sidheswar Prasad to see
and appreciate the work that has
been done by Government and to
withdraw the Resolution.

st fegear wam (ATear)
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G feafa ¥ Y g aFR T AR ¥
wmmﬁgﬁ%mﬁaﬁﬁw%
fo & raeg ¥ & ersdiweor wmEQr

§ 1 T A ] ag oo aER
wmmwwﬂeﬁtﬁwfwﬁaﬁw
agt ¥ gt 3w ¥ avwmfasar ¥ afg
gE e, srimar & afegid ? wiwaw
N A qfz ghy, wFr wreTaTe
fraam Hafg gy ? oa ot Pl
t ) @R A qa1 wfear ¥ e wF
T FA & 7% oF A6 aY wravEE
mmm‘(gﬁawwﬁmw
& forly o WA fmﬁ’

T GIHTT TF T F1 WITAT ¥
ggwa & 81 F1€ wrew A fewar § fe
FCET G T F) I99 77X & fodr
w3 | g A e & geew A fow
w1 & fai fovar § o< feafar § ot
wfsard § | Wi qreq A QY oF wrEAT
TR AN TEY | T RE R IARX
Fré wEgafa adl §, IO W wm A
FIATATEAN &, A AT & IO GH TR
F YT A Fi9q T F7 9 @
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nfe faeeft | 1w A &§ o= w@r
g_fF a0 g8 E%eT wreiFT w00

oY vy fewg : qa7 3R EWET Wg
T w7

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I was just
hearing the arguments and the speech
of my colleague.

Shri S. M. Banerjee (Kanpur): This
is something abnormal.

Shrl Ranga: This is much better.

Shri Hathi: I think this Resolu-
tion is really in complete consonance
with the policy of Government....

Shir Ranga: Which is not being
followed by Government.

Shri Hathi: Which is being follow-
ed,

Shri Ranga: No, no.

Shri Hathi: Therefore, it was not
necessary again to pass a Resolution
in those terms. But if the hon.
Mover wants to have it put before
the House, and would not withdraw
it, we have no objection to accepting
the Resolution.

Mr. Chairman: There are some
amendments by way of substitute
motions.

I shall first put substitute motion
No. 1 by Shri P. R. Chakraverti to
the vote of the House. The question
is:

That for the origina] resolution, the
following be substituted, namely:—

“This Hqyse is of opinion that
with a view to creating healthy
atmosphere congenial to the
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growth of national integration,
stringent measures be taken
against all fissiparous tendencies
arising out of perverse outlouk
based on cc lism,
regionalism, narrow linguism etc. "
1)

The motion was negatived,

Mr. Chairman:
substitute motion No. 2 by Shri Yash-
pa] Singh to the vote of the House.
The question is:

That for the original resolution, the
following be substituted, namely:—

“This House is of opinion that
with a view to bring about
emotional and national integra-
tion in India, the States of India
be reorganised and divided into
five or six units, so that elements
like regionalism, communalism
and narrow linguism etc. could be
eradicated.” (2)

Mr. Chairman: What about substi-
tute motion No. 3 by Shri Bala-
krishnan? Is he pressing it?

Shri Balakrishnan: Yes. I want to
emphasise the need to abolish un-
touchability.

Mr, Chairman: I shall now put this
substitute motion to the vote of the
House. The question is:

That for the original resolution; the
following be substituted, namely:—

“This House is of opinion that
with a view to make India
nationally and emotionally inte-
greted and to achieve the objects
of democratic socialistic soclety,
drastic steps be taken to eradicate

2530(Ai)LSD—13.

Now I shall put
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ou 4,

hability, regiona-
lism and Unguism.” (3)

The motion was negatived.

Mr, Chairman: The question is:

“That for the original resolu-
tion, the following be substituted,
namely: —

“This House is of opinion that
with a view to make India
integrated the following steps
nationally and  emotionally
be taken:—

(a) 60 per cent. of jobs in all
sectors should be reserved
for persong of backward
classes including Harijans,
Adivasis, low casteg of
Hindus, backward sections
of minorities like christians,
Muslims, women etc.;

(b) Programme like inter-caste
and inter-religious feasts,
and festivals like Raksha-
Bandhan should be en-
couraged on a wide scale;

(c) Educational and cultural in-
stitutions having the reli-
gious or caste denomination
should not be given Gov-
ernment aid directly or in-
directly;

(d) Social campaign should be
launched on official and un-
official levels against sacred
thread, choti, beard etc.;

Special opportunities should
be afforded in Government
services to those who
marry in a different caste or
community; and

~

(e

(f) Inter-State disputes regard-
ing plans, borders etc,
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[Mr. Chairman]

should be decided by an
impartial tribunal on the

Division No. 2']

Banerjee, Shri S. M.
Limaye, Shri Mldhu

Akkamma Devi, Shrimati

Alva, Shri Joachim

Aney, Dr. M. S.

Balakrishna, Shri

Bhakt Darshan, Shri

Bhanja Deo, Shrl L. N,
Chaudhry, Shri Chandramani Lal
Chaudhuri, Shdmnu Kamuls
Chavda, Shri J

AYES
Mate, Shri}

NOES
Kappen, Shri
Kedaria, Shri C. M.
Khadilkar, Shri
Khanna, Shri P. K.
Kindar Lal, Shri
Kripa Shankar, Shri
Lalit Sen, Shri
Laskar, Shri N. R.

Chuni Lal, Shri
Daljit Singh, Shri
Dag, Shri B. K.

Deo Bhanj, Shri P. C
Dubey, Shri R. G.
Harvani, Shri Ansar
Jadhav, Shri Tulshidas
Jagijivan Ram, Shri
Kajrolkar, Shri

Mr. Chairman:
division is:

The result of the
Ayes 4; Noes 53.

ti0r0r

Aalaviya, Shri K. D.
Maniyangadan, Shri
Matcharaju, Shri
Mehrotra, Shri Braj Bihari
Mishra, Shri Bibhuti
Mukane, Shri
Muthiah, Shri

Pattabhi Raman, Shri C. R.

Ram Sewak, Shri
Ranga, Shri

Administrative Re-
forms (Res.)

principles of justice
equality.’ ” (5)
Lok Sabha divided:

[16.28 hrs.
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and

‘Warior, Shri

Rangs Reo, Shri

Rueo, Shri Jagenatha
Samanta, Shri S. C.
Sharma, Shri A. P.

Shashi Ranjan, Shri
Shinkre, Shri

Shukla, Shri Vidya Charan
Sidheswar Prusad, Shri
Sinha, Shrimati Remdulari
Sinhasan Singh, Shri
Snatek, Shri Nardeo
Subbaraman, Shri

Swamy, Shri M. P.
‘Thengal, Shri Nallakoya
Tiwari, Shri K. N.
‘Tiwari, Shri R. S.
Vidyalankar, Shri A. N.
Wadiwa, Shri

Mr. Chairman: Now, I put the re-

was

solution to the vote of
The question is:

the House,

The ti g

Mr. Chairmam: There is another
substitute motion No. 6 which has
been moved by Shri Muthiah. Shall
I put it to the vote of the House?

Shri Muathiah: I
motion.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
hig substitute motion?

withdraw my

The substitute motion was, by leave,
withdrawn.

Mr. Chairman: I shall now put
amendment No. 4 to the vote of the
House. The question is:

That in the resolution,—

“communalism” insert—
towards mino-

after
“intolerence
rities.”

The moti

was neg

“This House is of opinion that
with a view to make India nation-
ally and emotionally integrated,
necessary steps be taken to eradi-
cate all disintegrating forces,
namely, communalism, casteism,
regionalism, narrow linguism, etc.,
{from every walk of our life.”.

The motion was adopted.

1631 hrs,

RESOLUTION RE: ADMINISTRA-
TIVE REFORMS

ot fief fow (s0ergrY) : airatir

S, & qema 3T §

‘e T T T & o 2w T
qEIATE WA 3 fow w7 99-
ity g & gee faeqmew &
fau g@ N ww wmafw



2615 Administrative

Y # glaara wrga afvadw
A wfgg

T A T AT & wEeA
gl @m 4% o T@ wT sEE
IGT AEETT &1 WRE a7
AT & arF Wi g oA g fe
2w FYyafy w1 frerg ¥ fag Fraan
FH FH FIAT TGH 9, 97 g7 T8 A7
& 1 g A a2 d R ew
3w # faerwme Ff5Amedi wtv awamH
F AT AEY ¥T gF E ) q@t AF
¥ quaar g, v wn ag ¥ iw gma
qAN & @i wihw & g s
& &, afew gw A TMARET wTeT A Y
gAE AR FEAYY ¥ FW AqeqT X
SISt A gw W & wew &yl
T fggram &1 zarT &7 frar el
29 W Y WRT TH AR H grT W,
I8 SEN 18wy st fF swamw
A 3AX gEEM W FET F, TR
IEM e &y qers & o
siqw & Ay faar @Y Y gurdy @
AT &, .,

Shri 8. M. Banerjee (Kanpur):
Sir, I raise a point of order. It is this.
I fully agree with the contents of
the resolution of Shri Bibhuti Misra.
But you are aware that the Adminis-
trative Reformg Commission has been
already appointed. Now that thiz re-
solution has been moved by the hon.
Member, let it be postponed for the
next session. Let him move this; it
might stop here. Otherwise, we might
prejudice the functioning of the Com-
mission. Therefore, my submission is
that you may kindly think it over:
whether such a discussion will help
the Administrative Reforms Commis-
sion or whether the discussion could

be postponed to a later date.

Mr. Chairmam: The hon. Member
hag moved the resolution. He has
started his speech. Let him speak and
then we shall see.

PHALGUNA 6, 1887 (SAKA)
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Shri Shinkre (Marmagoa): My sub-
mission is even if the resolution is
adopted, what will be its affect or its
regult

Mr. Chairman: At the present mo-
ment we cannot say anything; it is
only being moved now. Let us hear
the Mover and then we will see.

ot fiegfe fam : gwmfa R,
% a8 #8 wiarfe gaey ow gl
qwa syt & a7 o sk i g foe
TR AT FILAT 7 AT emaT
Y wer & fazg wd  fear g
At fegram ¥ Af eoRT IR
faars w1 siardt 7 w2 WAl
T 37 g gwem, arfe Ho Mo,
wrio fo THo WX ¥TH 1, 2 YT
3 & wfumfat $1——g=ra 4 6 § 3
Am—aaw gufac frgry frar a7 fe 1
Tq R F HAON T F) R @ E
IEE AT gi GAA €Y I A1 qEo
@ | w1 w1 gz g fe o arde
Ho THo Hr W wiEAEt &AW Wk
o B ¥ fAA A g 6w
awt A gTET #1 FET 8 6 e
m feqram Sy & 3 8
A1 g7 &y ER0 0 gumi A ¢ fw
g gy & vw whrerd ag avan
g ¥ fm o g fr fggena &
L picciE S O i

AT ¥ AT T ATE A
frafr gew gt f& @@ & o &
™Y F ANA & A A e
gfan @ 7 o1, S qmEA &y
9w wrE & fer o femn, fam
Lagcic ke tfw:mn TS G
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[t firqfir Foa]
AT ¥ A4 9T a1 § | A I,
stmE 33308 i £ Fe-
wefea A2 ¥ ¥4 3aw wEgfe &=
foares ¥ &fwarT #Y s 7@ 2,
few gu @7 fownw w1 9 Iga
Fraq feqn @, Sast saifag &7
arfee, 7 5 &< gv dar a@fe <
Tifgn | ag R 9w fam @, Afew ag
T i A 71 1 6T & g Toqeey
faE g &7 gmar f& ), fga-
arEfex mmfo Hro myo T §, IAQ
FH A G aFaT &1 g wrAax ¥ fw
BHIY WA qEITFIE A H faww
A x4 M7 agh ag &fweT g,
afsa IaFr oo e ar | IFE
A Ew o o @, g W)
g qiwa &1 g wOw @ gEIT
sréo Hro nHo MT w=y iaw & AW
¥ guT ywreA, fawrg o et qar
FgA] Fr iR AFH FT wH

T & TF

g AR grn 5 gw ot #Yy
A Fqe ww A fgzaw sy
AT HAFRA fear o gmag ¥
Tt s fezae & grra g
FgAMa® ¥ AR AT AT FT F1AW
<qr | g ¥4 gAr ? gawr oo K
maw! AT A frarg ez 0T -
samR” § 9% FT gATATE L

“After the revolution the State
machinery should be smashed.”
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The meaning is that the new admi-
nistrative apparatus for the execution
of new goods and new society is need-
ed.

The old civil service’s outlook and
attitude is not helpful. They lack ini-
tiative and no responsibility iq fixed
Idealogically they are hostile to the
goal of socialist society. They come
from upper classes and upper castes.

FEBRUARY 25, 1966
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Their main aim is to eat, drink and
make merry.

fa 9= Tow fogn A 98T a9
qUR AT FTEETFTATAY wIRfwa
#1 @, fam w1 af @ Jege Wi
giigs  dfq o grf@ 3w W)
g 71 fadw FF ¥ fawarg qr o
Y Fr e g fF oo ww g
F qoae WAL I |

@ & faqdg 93 s TquEAT
s &Y, A I g wrfewat Fy 7@
ZwIR 77 wrio o UAo, W afafas
F Wi AT gETR Tea-qas g 9T
FRATIATATE, § 9139 4 5 U=
FTo AFAT E R AT A E |
war FTen mg g fF o guR aea-
da ¥ wmy fufew @@ F
o, AYY & &, e e
& avt wr adl fegroar Y
&1 =dir ag g & fF aro aw gw
ey WY oA ¥, el T FHOF ;) S|
g as arqgadi ey @k, fow @@
TF A ATATF A G | AT AT AR~
AT ALE A A AT FTE 6, TEET
TYyStAT, AT A, AW g,
N WA 31 °TH ®) QW LA AT G
2, XfET 7 Ao FY FIW X A
/AT | 9 AU AT AT g A
B 1fed, ag wEHO A gATR gy
¥ @ o faaw adfem g
fr zm B g Ao F gra aE-d
F qret § oy A7 QR wnear a8t
Qg | T X AN T¥ 6T wT
forer 2% # TaTEEAT WA A€ &Y
T g afegn & F S oI
F @F | gW 1 AT AE F EFAT {IHA
faer w1 fF @9 1 gW AT ¥
«F W F A F L@ AEW A
aF fif 37T K qHT T AW,
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T ¥ oiet N awEe & ol
afgs 9 § 1| ¢ gt 7 #Y 18
af ¥ qrz oY o g Aw oAy Ay R
el

Saia qifd, fFgear 9 avara
Gz1 77T #, AT TR ITHT HART F
q2ad 2300 FAT 7 FE ATy
et T@ THAT &, HALIH 2300 F AN
AT 7 F2AT7T X AV 9f FOF HIEHT
Gu i P 3o wdY firerm, o1 fF 7T
qrER i gR-AA | 77 AT HY
FAay | WF grg sgife ager
F qr @Y 71 9L §, foer At A
761 foraat foet freeiid, farer forerlt
# 413 ¥ ST F WRAA A, S Awrlo
o g0 § IAF A=A FY AT AT Ao
#o qHo 3 W & AT TEIAN |
¥, aFFTT, [T THET AT @
FTg ¥ g 2w F Are fay o ot
¥ ¥, = wwa @t § T4 g
1§ Fgfree TEL A A9 g, TR
MR FEEg ¥ oA ¢F
qeg afsd el § g% o faae
3% qg & At g A F g 9F
& gawr wron ag § fe o frr qgfa
v gw ¥ WA agt 9 ¥ fad
2 sa ¥ fad qE-RIfdrE s wTH)
agi st | Ao aggan 5 w18
o ¥ a1 AL FAX T A FU-
i Y grar g, IF I g
R AFTET TG FT A | FAC G
FC OFRTA FEHAT g1 | g7 T
qaia § Afsa soatfad 45 Iy
srarEl gl & M7 10 FOT AaTEY
qfeerms B¢ 1 dmix e s
fgr, 700 THR T gEA FSAT
fxar MT 192 AHTA gL TAY TV
fratar | ASFOE TATHT 10977
AFE AT Ay 1 qEEr A
T} ¢ ERT FTOT AR ¢ fr

PHALGUNA 6,
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gAY N Ty &, oY Forerer agfay @
FRIAFTTIF A i@ wr Iy W
wT & fF gw 7 ¢ wrow g A
Y, T A FT-R2T A Y g e Fordy
waT, AR A f gt A o T
frar & q | gart 3w s wdwY &
AT ¥ qTE ATAT FwA FT A A7 gAY
qTET & ATt 9T qET, § W S wrE
oAt 4 o7 gar<r ord ¥ of) oY wry
qo § I oA ¥ owi oW
AT 7Y foer | ®A F wqroger ?
AT AT Y gETaT, M7 TR
wH wrafaat wt forar, FER oo @
w1 e AV Jearg & wTw A gfaar
% fagar femr | dawdT A,
AT FLAT T JTHT AgTT IqTET L,
Qe gfrge e & qm v
9T 57 FSAT HT AT | qAfY I¥TG
TEATTHTE F AN gETT v T R,
3Iq ¥ ofada &Y g3 T®@E |

ZWIX TEE T% WrE A gy qererran,
AT TATHY ATEY WX W, TEA wgr
& o7 3qTE  *faww o § O qTAY
T AEE@E |

= o ®WYo WA : ﬁiﬂgl

o frafa foo . gl a WY
gfar ) WY QY Wil & o gqor At
Y & s vz g v e adtom o
T X, 77 A1 AT o FFw-agAT AdY
0T | TF @) 9Te qUF 2o 9T WW
qEATe At w0, gat feden g Aty
geare AEY ¥, et g Q-
g 9T It T AgY F 37 W Hhar
# g7 g, A @ faferr § o
A g7 feafy 8 & o g w3 foi
# fr g7y w@rE Jqg € v qraves
t

st Wo WYo wANi : furpa AT
st TR FETE
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ot fryfr vy - o o @ Y
Y qrT, wE ow A AT gy
Fga ¢ fa AT wear Iw sy AR AW
AN & T2 §F TEE B SFT JT
# forat s, agife T N qg
QT g1 ] q@ JEar g fw g
v g A e acsrT T
T wifs agvad qicfemm ¥ ang
wram g, Afew gro TEmE oW
g rof ®) Fa< FEAT 1 gE@iay A=
TEITT TS AR AT N g
THT QT AT 1gQ WK gEy I
e ;W 7eR & fawm

wata A T a9 F6 0

st frrfa fw: ofte frae @ o
w7 St Ay g frew 1, 99 ¥
FraT® 0Tt ¥ Y §, I AT wmfwe
FT #ifed o

D T F T, FEA q1Ew,
g OF FTT A1gF FT AN T[T 4,
o TwaQ @ gf, Pod W e
6T Fg & 5 agi & wrr o, W 8,
wETT WA T a9 ) fone
g A g F) A faey, Al aver
a1 FFT 4, S S & fE g
AT wangt W A, & gwwar §
I qFATH ¥ A IeF § AeF ALY |
oI g a9 &) 9&@ & 5 gq S
I R FOA TATEA § oHEX § Hex af-
a7 AT A | g G e ar
o AW A AAEEFAHT FT LA FL
afx g Gt At o a T SwTEe
FHINC TFAT AT | 18 T & 1€ WY
o A Ao F w1 W
1T ¥ ¥arE e 1 qgrw w1 e R,
ag i g A § g & el
% TEATET TS F q1E FEL Y A
FQ@ E A N v, S
1 7 ¢, foe ot gt W &

FEBRUARY 25, 1966

Reforms (Res) 2622
X & 313, flE &Y, us daq s 7y
TR foraet, 20 €Yo FOUmIST THET 11
feite freelt, dt-anx Feie gk qre
&, T REER & a1 WY g aTe
J OF W FHMT 1T TG FT f&q1 |

9aT 7S FS AN 1 AWTlAT TR F

frr sfirrama o § feg sw

sy o §, sMwT I a

o FY @ F fo¥ % | 7w awT A=-

I &Y 7 & ot Fr o aga

Jett Afs7 v FWI @ ag

FHya Af @m0

CFEAT AR fAfAesT ¥ o aer
T ERME | T 30 FT g A A w-
7§ 1 & fadma m ar | #Y
fF famn agi &< 91 €, TeAT mag o
AT F 7T 95 & g% ggi A
qT A FAIEET | R AT 8¢
& 2 fog faemae @ oawedw
fafaedy w1 &< § 9aAT QAT—wFITTSITHT
FTW @ 7Y & AT R TT g
& Trfed 1 gl 0T #1 dar e
g | a0 TR, gAR JaT BERAT
TR FT AW WIgA 9 FHAR TET
qr | 9F Ig AT I & 1 &7 AWy
FHAITAN) Fer AT 4T | IT FH—
AR AT ATH IAF FTH FA @Y A0E
§ T, I FTH FA o ATEA g7 FTH T
Fx § | gafay & wrear g fF aowiR
T WYY T F TqT GurT F7AT A0RY
fF o aw oie ¥ Ieg WA T AR
ARgRETgna T ey
f& ot Swey qaw-af@se &
e T 7 & fe o wri W ag
I e # 9@ g @ WD
R T & e YR Y T FAT
g T mgi a¥aE ¥, Ay,
& ST AT §, A T § g T
TG AAGTE | ARAT RN @
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o mm A & ¢ W O g,
ag ¥ it F g ¥ §, Fivg qw
Fga Ay | Sy g FT O
WE T A% XG BT AW AT G
e Fo Rt W A 1920 #
fqg §wfae gurar | wfea R
T TR U@ R e
T TATHY, AGITATRY, ¥, AT,
TAel, ewed, WeEd gy &
ga ¥ g s & g ¥ af
¥ WA IS Nt wgQ
@y T | AR AT T L A
q@rafid | gwr g e A et
Fqmgar g, SN E ¢ @i
F gk fufree a7 oy &, age @
T wE R 9w A @ o §
JTRN A T TG qE G, §EH
firelt 1 A1 qae A & WO R
Afea gaaT Y wa 3 fir 79T § €7 gl
o fez @@ § ar g7 o 9g 9T
FAH SACATTAT &, T AL TTHY &
wa@hgﬁ:aaﬁﬂ!ﬁﬁ'maﬁ
2 fir W fSRY W M & AN q@ F
it gefigfamee aY "ty fear amo
afne g & 7 e & e @1 4 2w
AL T AT A AR F 2T AT
o &, Fak a7 A1 A & g g,
o< 7 & A F IAG 4 AT A
& 1qa @t 1 fafaes aa feay o
¢ @ @ oy
T oI AW, WS AAF
qaet & ane ot g A A a7 95 &,
T 2w xw feafir § A€ ogw e
o g T T TH |

w1 s atg dww feerd o
yfeT §8 T w wradS f e s
fazr *Y aTeqa § W § av g
fedt W sl @ & fag
a0 wfqwa a1 afafoat @ @@
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w dar WY o T @ W WY
WX 9T F) HRY 6 WA 3T § ay
e 3w fag gfews carfeaw @
¥, 38 g™ O & fagd <, g ot
e Y & AT G A Qar
arfed fi w1 faeel wrar § Y gaey
gfw umo Y ke w1 L, W AR
o afafa a1 s aw & ) we
Qg Fag it wgar w@ar § W
W SaTafTs v & ws Gt @
Tl O oy ook ) gy § 9w
7 favag w@ar @ 1 woEw 2ad ¥
oA § f @ fagral § st favamy
o g 1 frer A g &
WA ¥ v Al ww Fwar §
fresmarT wefaal s wig o

Y % X w31 971 ff o ¥o Glo
oY F0T § I e At v &
grewd Rz ¥ W I e
wf g e A% aw ord &Y ek
g Ay gt (T A faw W
i TS e & awi €5 ¥ § Afew
do #ro Wro AT3T WY AT AXT AHY
g Fora e qrfed o
B AT § | g W A OF goar §,
oF 105 &, e fufazx §, o #ie
dYo frm 1 g Ty 93w & e fufrezt
&1 IET Ao o W £ T G
IMAE

= %o Mo wrAWIT (FY) : T3
ot fas § 1

wit fefy forw : ag ot foe &,
Bt forw g 1 fongt wy oy gRlY 8 o
a1 IR garz A § )

et foatd § a7 quay foer

¢

“Thig heritage from  simpler
days points rather in these dire-
tions towards the tendency to
carelessness and prefligacy,”
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[+ frafy fas)

B T A% W e § A @
Efsgnar o Ffaqaa ey o
A Ay W 6T T § I T AR
Y FOew & Fol T 1 I TR
AT ) FEE @AY o 39 smar ¥
& g %19 FTAT , 9T &1 FA7 FAY
? ) wRFE qiv gz S g v e
T F 9T AT AT § Y X AT qgh
AT W q@T A FAE 1w @
TAT AFIAATHT & qIF, W@ F
W% TAGl & WX AY q@, I9 Tg
FRIP AT A Ty 1 AT W
& 2aar g fr frar fefegaz afwege
& T3t ST g & @ ¥ %A & fAg
qT IqF FAL F JTRT T&T AT RAT &
FR T3 FISTH 37 TRaAT & 1 o 92T
faeft ®t way 78 v g we fey
TR § IEHY AT 1R FTHYHT o v
& Y IFFT 1T a8 gAAT Y WY 0 WK
FIMT T g A @ w1 A
LI |
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TAdY  goAT folE 39 6 @
ag feran & -

“The only objective test of cffi-

ciency is survival.”

2w gurar war & 7 Y aw qaniy
F 7 T RATT A WAty a4r
JUET EH HSTTE AT & WY M $T GG § ?
T &R ST a1 % 412 gaAvhy w3
o § 1 g afear A § fr e
aifwrear st Yz faar | Jfes mo 39
fr 597 192 T e Y wfw w
T TR faarar | wr w@Ow
FATC wfy 9X WY Fwar 7w omEr
o) 37 I Afw 9w I ¥ 7
qq a1 A ¥ & § 3w giarda
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FLAG § QAT 4 | qT AV a3 @l
ST gFar a1 fF gwd ofedar /a8
2, WX 72 a7 aaw ¥ oY 57 gwav 4 )
QI AT 3G fF Fgi ¥ wwr 1 fEaen
JaT IF O AT FAT | a3 g R )
v g far ) fex fole &
afea gaTd g & fammr § gest @
1 WY TG TS

37 w7l foan §

“At almost all the levels of the
public services it seems Lo he 1cu
much assumed that one person ot a
certain “class” is equal tg anotner
person of that class.”.

UF FATH F WTIHT AL FAMH F TOAAT
g A T A MR AT A & Ag
&9 o faly & et oy § O @t 6%
g, forar a3 & fp arda & IR § @
weardE e N 1 w7 eI fr fFad
AT & q87 ARAR &, #18 weT AWy
2, #1¢ fedy ey &, A1 ST WA
= g, w1 odme FA g, 0 -
& @, qar g feaw oo 00X
Al T feqrd He H g1 § | SaT HaeT T3
g1 f5 Foay feordiie § oaw & sam=n
I YHAT ATYH U E | AET 59 1T
fe @ fr wrew aa At wry fawedrerd
T, FTH FTT &1 HIT HIETT FOA12 THT
steore faerd fomdr st @1 qwr &d
e ¥ g g &, A FY Sy
Ffewera &, I wraeY & g fear
e |

AT ge W1 ¥ 5 g Tt A
TEFAT § AR R FSew § | g@w
M Fre w5 I aw ¢ o foer 2w
ST FEAT ARA § AT W AW-
T A FTARBF 1 BT TR
TET A AZTAFAE | T fawad aardy
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& JeeT § w8 fra-wfr-far audt
[ G | AT BT W agav
W AT AT @I | W fgamar ¥ pATQ
Garare W T §

oY o ATo wawAY (fEramars) ¢
INERAT Y {2 FT XOTAY ¥ 97 grAOey
g7

ot fafr e & e mm
wen foarrg & oY g@ mfaed 3,
WM N F|l §, IO AR &4
fearr =mgar g0 T AR A @
qedt FY T g4 a O § R g 9
AY ACE T HFAT & | T3 AT 6T FIH
% ¥ faas dar 3 #1397 2 W)
13 7 921 #3F A To9T 21 IqH
T § i faat a1 faemd oY= foraml
7 At | Tt o avgge & G warm
T A8 qET arr ®2¥ & 1 wRraTA
# o o @R g A
A F A AT FH R | FAIR & AT
draTe At aFE) G AT AT HY ararg
FFAT T AT HT 2| AT gEFoAN
TTgT W AT § | T@ AR AT I T
¢ mAiyI@aE &g s
T qET T AT § AT AR 4T T qES
7 | F@araEw g Ao L awy
2 dmarag wEi T AN § 1 Afew
AT A1 W FTE awar v grardt
PRI A @8 | @W AFAT W, qUH ¥
FWMA | FBT & Ay u f fw
WARH AR § AR W AT
el §1 ATy & qEmr
&A1 ATEAT§ !

ety wEvaa : fs ofr, ara ag &
fr oY ATz ATH AT &, Ig Y o
g femwg ¥ § 1wl oo 0w
wrg faa= & gure 77 oY aEr A
T A § a7 ATERT O

ot fanyfr fore : & ow gore o ag
AT =g § 6 o & gy oy
AT I TS wam &
ZP & w1 ney fipar e | deT R
¥ T WU R e A F AT GEA |

SwEtF 9 # W AT
FX S SN S T A1 9 feae
T | ST EFREA A T Q@ i
fszr & #T T QT g1 1 T |2
TN WITH WG A W | | qE q§
ferfrarfy v X & | &fe wm 2F e
F FTH 97 grer safaEy 1 31 A A oA
qar 3T # favarg w@d & ga w1 W
W |

3 & fryziiz ¥ ot & 19 waa
g g 1 ofser afaw wdvrr &
oo AT g | afew w1z 3
FHRIM AT g AT E | 7F ¥ A
I F w7 § ) TOaY & Ace &
Ay & aviy &2 a3 AT S A wE
prmeagign Am AR I awr §
o wrga & fa T fargg wman ar
fawrtvm wva & farly | &fe 37 & @y
T AT, T HTEH FT 92T A0
¢ Wi fewfm Y w7 § O g5 A
faar sran & 1 g8 G & A1 & 8,
ag goea g wfed | @¥ w9 o
T & st 39§ A wv wifgd
7q ¥ fe¥fasw & fam w1 sam T} i
ifgd 1 arf werTaE At gt F9n
wfex | wEo #io o ¥ awi wrE
arée Mo GFo ¥ WEYL TUFAW
il LR e R L AR (G
T 97 qF FTAT AE A 9T I AT A7 g
¢ g A AT A ar A §

o g% Af7 5oy 7Y § 91Eo Qo qHe
wFTd £y 1 4 o wEEw wife i
oo ¥7 ArE AT F ¥ ) w77 97 § fe
Famr T AN 1w
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MY maa N gfmardy
wedft o To To & wa faa F Ak
g frfrafee F o F o @ A
e ¥ qur fr awa, s &l
T T & s fer fr xg o
a1 iR femr % avar a1 g gl
M A AR qa I Y a0
T I AT @ ?

% WAATT €ae0 1 7T § FH F¢
qa oW g7

o faufe fam: T @y w1 AT
Ffm XA X wgm e § 8
SHWA q9 g1 gy JX FE wowT
® w1 A e wh g 3w
s faeen aifgd 1 afam & o o
A8 FTH F, I W T I F T
A F®T gr ag WY g iy )

T AR @gq 99 a7 ag g R
Qo 4Yo THo o itwﬁﬂisﬁﬁ FEOH
T I A g AT Avlgd | A dewer
T Y IF A1 AT wiiey ) X @ oy
qe T g & S sael amw T
& 311 faod warg aut § qv faan ?
% 3 7 & o g 5 g we
geEWfFa T & T wE we WY
QAT & BT 9T, TiFeaT ¥ T
grafaey ¥ we 9 Ig =1 fean
ot ZATL AgT WS T &Y ToF TodT
FifE HRA AT ATAT FATG A A=A
¢ fs gw waoh o § v fay gaa
w19 g7 AR | v fy & sy g
& i 4o o o o ¥ grEM iy
N § ag O dda & ffeaw @
£ =rfgd | A @t ag @ A w2y
gl faeft afg@

s WRTT : wT W9 W
TFOR A a% & fad | wig 28
ferz ¥ &1 ww &1 Y @miz W
AET R 9E A WY gEk fr
Shri 8. M. Banerjee: May I raise

a point of order? First, let me state
the relevant rule.

Mr. Chairman: His speech is not
finished yet. On the next day when
this item is taken up, this point of
order also wil] be taken up.

ot gyare fag  (F0T) AT O
oedzT 6T &

17 hrs.
FOOD ZONES*

Wty men (faER)
gurafa fY, o #v qrr feafa & aow
TR T yET FIU G A AW H
FTATA FT WG § AGT I9 FT OF 98T
FTor 2w qut faeror gumret 1% grarat
FY ATy e it § 1 F AT grew
T oY 2| faq qga & Q& gETT
Irfeaa a7 gu & 7 @ A ¥ w
qr 9 Jaran £ ot e afz g oy
1 AR AL AT T A A wed
FA Y T E @ g oY
gAY § | st Q) o7 g ameA e
gur W faem afwg dargw gafe
g¢ & 3T ¥ g wra Wl w=E q@
afcfaa g1 | &@ & ama e vt oY 0
feafa ai awret 1 &Y & gaTr YA
AT STEAr § AR e A g fE o
T AT ¥R 47 A A S § ag W
g AT # & € &) ag wfame
99 W IAY A9T @ 49 A g
A fefaralhaoe o W g

*Half-An-Hour Discussion.
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QT & gal B g e g
W g § ot 38 e gy 8 @
¥R q@i & qar a1 f qagT wiRE §
TG I8 agr ¥ o fawy o aw faan
a1 5 gt & A Y s e
A | FATA q@T & 9g ¥ a1 FF dadie
s ol # folt W gf fr 1 9w
# @ T A far o oar fr
TqrRITR & dal 71 gara X fean @
WER ¥ Wwhk fay ft R
watfaw &= &, 99 99 §, T qrE
&, fo go dto 2, A wx & W Ay
AT d gm W A gl qdf W
wow A g amam &arda §
g T g Tifgd qifs Iy Aw ¥
aga fauw feafr dzr & g &
auw A qrar v S o gt W
Al @R # #19 dar arAmg
a1 guT & Y &AW 9A9 T F @
q Y BT I T T G 70 2

gl F dF BT AT @A AT
gfom I N W Or gt m &
faw foew Tt & fam faw s &
W § | T F % X § qaran
g | 9T ¥ AT A 7T W™ 56 Fo
aft ferzar &, wfea adt i sowdw
# w37 85 ¥ 90 B gfq femew
ax fasar § M wgre § v A
®1 W@ § 150 %o ufy frmw
T FT W GAT H 55 Fo q AW
58 %o aF g w fiF aferor wrem &
I X KT AT 125 § 150 To
faea as ¢ | AT ¥ @ ¥ &
T g 6 9 Tmaw wig # 80 wo
fra=d § WETH # qE AT 85 To,
AYTH 120 To W KA ¥ 200 %o
aft feaes a5 fewar § 1 9w ga
Fw) & WItT &1 grarw 1 feafy fares
& wTCw W 7 o feafa dz1 §r o
g i a2 AW ¥ B O ek gt
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m ¥ graw W & fad a7 oegt
T TG &, 99 §AT §T [F AW & I
T ¥ raHl £ e g Y @
JT gaw! W @Y Afed 1w faw faw
dferi WX faw faw ard & gamt
dw H FAF 7T AT qF G R

- R & f dw & @ A aR

WiFE TR IOA9Y & §F IT ) qa9rar
g | 99T § @ qAT T 15 AT
T AL T AT, 40 AT AT T
T AT § 1T I AT A e Wi
TOAT ATHT 25 ATT TA T OHT
g & W qra § gy &7 A
WA 2 I frara & a1 @qrare 7
a7 ¥ foram oy @t $09 16 FOF T
¥ FIX T QT IIW@ § I g
guoié |

qg T AGH T 39 § A« T K
Ty w7y Aardy 7T R 1 g A
#1 foaar Wt &rew § A ST W/
wfea) & o foaet & o & a”
ad W |ET 1 a7 AORE A wAT
FORTC &1 Wt Foqrd & & fr g &
e fax & frew o 50 wfawa
¥ ot wfaw graag srgh & Afaam
AR FF I A AT AT A Y
TG ST AT q TEA AT AL FT A
fear & wx wg Ifam aaw ar &
I EFW 9T T O A T A A
QT waT & &t 2 g faw § qan am
Jm f oW few o7 ATEY w9
oAt AgE ¥ @ & I« A qw K
qTT & g9 & AW 9T g A &
812 B2 =Y AT BT FT WK ®
fad ofrer wi @ § 1 Sorw & @i
frarc § f 7€ Faw amx A § W
A S T T ot oY T )
war gz aw ey QR fe oy
AT AL wATaY § AT o
amy & a1z forg wTw 9T WY § wg
F qwar § IEY WX 9T IT W I
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[»ft o wreat]

07 fogr 9@ 1 W) A @ FI
fear wmar @Y ¥ ¥ Fw aATAfAl AR
frami 1 q=T g T

o T F grw qrw F gE A
&t frafer oft ame £ aremar g 1| Torear
F o AR gk saorfor ) &
71 feafa § ? Sed At ¥ Mo ow
aa wrar § fag w1 & grr @dt ft #
T wrzar § | 39 9a ¥ fammgmn §
s Toemra § 30 am@ A T T
AT THT 9T | WL TF AR A
o1 77 TF WY 777 fprr STy Y 75 vy
T AT AAEGTT H SFTZHT & | 75977
FIgFTama 45F 50 ToqH |
afFT w@ a8 77 @e § oy gn
oA ¥ fawar A 110 ¥ 120 %o
o fawar 1 wF v E A Ay
fr grama & 9w §F Ay faen
feafa dar 77 7§ &

THY NFR § WeF R_A ¥ 5 A
HA FAT TFT 9L E | T H gfoors
Tq wwT 9 & @ & 7 s ol @
FTHL T FAT T& FT 7AW § 1
arz § e gudr aowrd W g @
FEAT AE F2 37 | TAT7 3 GO
39 %o fagezd mwwT wlrer AfF
I FT I@ A TAS TIAT 1 ATIYL
39 ¥ 3@ 59T HY 80 §o fyarey
w1 | AT § 9T §7 AR FAAT
JTEZ F | §AF AL A 56 To
fegred X w1 wlRT AfE
qHq {HE AE T &MY qad i
F1 90§ o TX AT TEY | WX AT
AT FATY AT AE T 3 oATE oW 0
¥ |7 At §, Af wr g At
FATY § FEO TCHTC ¥ A 3FT g
& w1 W fdy 7 Ff 7€ Tl g
Shrl Ranga (Chittoor): If the mer-

chant doeg it, it is profiteering, but
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if Government does it, it is sacred

duty! This is sheer profiteering, Six.

el avaw c oF o 1Ay
TF o WY o HTTo TIHATH § T Tho W o
WMo T @ 7

Y SETTEIT, mESt o qWTd &7
AT ¥ W AT FY T HE TAT F
iz T & 39 A &1 377 LATE 71 Wi
LR Awg TQIE | A G AT AT
FATY 3y g ey ag &Y & S@FT goafom
77 Q) @ & v Tew g & meRY
F Agfaq maEfa dar § @ g uw
WE aMa FT w=TF IWT § 7R gHA
AW, AR F T F AT T ¥ A
& wE #1 ogevfoorm @y gan fw
HT FRAF) ATH A WA § BHEE
¥, S & 36 T F1 OF W & wW TEY
TgF 9T | G SHREE § wIEIAT
g9 a9 Weq WRW Y g A foAw
g FX uF fgew & ga¢ few § 9@
WS FY AT &EE A

# faxw w7 7 o g, wAlR
IAT WM, T @ F aw & ;v
A ggerEr § | ggi qrus far
¥ gat fod 1 @ gt faeat & agt
T dfcrd T E ) AE ¥ AW gEL
W ¥ A 91 AT | {URER
FT A AW T AT FEA T AS
¥ F ITRWEL TG A EAA | TG
FZ AW § T AETETR § favaTe w9aT
g1 ¥faw w & ww qw ol A"
ST T OF T Y FAL T I AT
TR ST gwar & R AT A T qE
fafa dar 2 WY &1 @ W I-
qftmy w2 Y T & e agw A el
T 7% IT ST AT FW@ ¥ Afww
wa I g fre & fam & aw
T oFr e ¥ owEN W o
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FY T &7 fXar § W AT e
ITEF g AT T qEr § 0 dwT
@ geafons ag ¢ fE gamt s
# s, sSe-Amfor o7 gfve
W R OF W F FEC W 9T
TEAT IR FT AT § TA FIT AN
safe Yoo qgd T Tt o <@ & e
T ITAT & FEQ W | AT ¥ IAT
w2 ¥, qeTa § Fyft F71 AG F wwn
AN | AP A WA T A Y AY gfwa
% AT ®) ogareT § fF qw g
® IF I F IE ¢ OATH ¥ IIY
¢ gfre & aTe 37T A1 T wA R
Afwx o FT ITEY I qar A 2
q g FE W &) Wit §w e aww
feeet § mfymmarz £ 91 A & 9
gT agt ¥ % wfawrT & qwe av
APT F0 TS TWHFT MIGE & T
Famd @) RS AR GE FWE F
7Y I TEAT AT AqTET E
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% 7% 99 AT 9T W4T & qnw
T oF e ¥ qifas A
& 1o e & e, feovR frfewe
&1 | ag WY & WY AT AIEAT w
Wt WY 9T T 1 97 e § fE W
g $ifom T R @ fE ogw g
R w0 g W= A IR
X AN WA TNRA FT WEWT
qar 7 s Y ¥ FT AT W AR
A s dA v e dx w G
i ga g9 "wOET qqfe Y wre Ay
FHFTT gH) A% fa It Ay sgar
ot 1 1w AT st # feafy o
1 T o farret ¥ Sy

s AT qI9 9T | egF & qur
I ¥ qUT FEM o gwefy W@,
ag wg v ¥ fx grardl ¥ o
AT &1 ATA F AT AW FT W AZ
&Y AT THRY TS o7 Wy 39w
w ¥ 7f Al O sie g
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a1 aE & f§ &g WAt & afess
Hftag e & & fedt wge w1
FTgo dav g, | faeelt & age T aEh
Iq 7% fordt & warwi & Im A aw
9 oy A E 62 % g 38 W@
7 41 Td fees 3% o1 T 1963
#4790 ¥ 49 w97 feaed % Q1)
AT @ A 7T TATAY 64 HAE &
W 95 ¥ AFT 100 Ty few
IFAT 657 4 ¥ 76 ¥78 famzwr aw gY
nqT | B §EAT 4G I AT WG FAA
FOR A F I 65T FIT Y 18 ?
FYTTY qod wI qur faarar
T AT FA ET JEIIF K1Y
¥ smar fadd fET 9@ ¥ F1 @
STAT UE EY T AT FIT ER AR N
fafea w7 & oF &m qT wr o )
THIT 9T AT § W\ LT A I
afcmw ag & f& W @i S
LML CER TR R e
21 ®1X 22 97 A faaet of wrr
ag ATi & o g faerlt & oAy
11 9T 12 97 IF IYTRT ¥ IqUET
faeralt & 1 Efwr 2wy forerdy a1 2,
R AT AT a1 AT § Ay Ay
AT AT a7 ¢ ¥ W g "
T @a A w7 fed I ar el
A FOE 77 memT Ay AN A wfemy
IFTTRIZAT & A AT TET 1 T
w1 A% qar favm W7 2w § w7
N grardt # wary *7 gfag iy
dz7 Y ot ¥ a7 Ffaw wvmw £ fogfy
afY @ & wgm e R AT
T Jrafaa g2 N WL 7 o
T G @ w) W Fw N oA
7 qAd | FAaw & 97 fawarg w3
Ty AT WA AT T ATA gy
q¥ew g% ot ag wrawr 1 fw dm
qEmii § R; AETA R AT P L
wuwfa wgiew 1 (N g
fag &) wowT 1w A¢Y § wwk
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ot frgew fag  (TER)
39w &Y ey & Frmr &, WA
o7 9% 7 O &)

wmafa wgan ey O g
% w o |
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N %o Ao fArd (wmm) -
#Y quAr qvw WST Y

qaafa #gEw, 9 AwTE
wreft o 7 #g7 Sad DE ad ara
t foed ST @I ST o1 AQ war
g | & adwrT & wdr w33 awt @
I W SAF A ST § A
£ 0 Al R fE SR A
afafraw @Y, M Fwar # wraTS |y,
JgFrag A gT &% ) o @ feafy

LIRS

T wgEw ;' o A
T ¥ | AT FH L | FATT WY FT
£

oY %o Ao frardt :  watw yR
T w0

Shrl Ranga: I think the hon'ble
Minister is aware b©f the onset of
what is known as the belt area.

If he does not know I would like
him to make enquiries about it. These
belt areas are small Keralas, between
district and district as my hon. friend
has put it, between state anq state.
My own constituency is suffering be-
cause it is the border of Mysore and
Madras. In these border areas stretch-
ing over ten miles between these two
States people who live there continue
to suffer, suffer more than the Kerala
people. Besides, the headloaders as
they are called, carry 50-%0 1bs. on
their heads from the nearest markets
to the local people and supply it 1o
them and some others also carry these
loads as payments received for their
agricultural  labour in the outside
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areas and carry it to their own homes.
These people are now being troubled
by the local police and local revenue
authorities.
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17.15 hrs.
[Surr P. K. DEo in the Chair.]

Would the government see that this
system is abolished and the head-loa-
ders are not unnecessarily troubled in
this way. If they just wish to prevent
smuggling from one area to another,
they may have their own police or-
ganisation just on the border without
unnecessarily troubling these people
in these so-called belt areag of ten
miles. It affects the people not only
of the villages but also of towns, im-
portant places like Adoni, Palamener,
Ponganur’ Madagasira and so many
other places on the border.

Would the government put an end
to these belt greas? Also would the
government not close their mind to
the demand for the abolition of the
zonal restriction but keep an open
mind and begin to withdraw these res-
trictions in progressive stages, first of
all removing them between district and
district and also abolish these Dbelt
areas and increasing the quantum of
foodgrains that may be carried by
agricultural workers and otner peo-
ple also on their heads from place
to place and would they introduce, in
the place of a kind of monopoly that
they now have, a kind of g compe-
titive system and allow their co-ope-
rative stores and the private traders
and through their foodgrains corpora-
tion also, introduce an element of
competition go that the consumers
could be protected. I am giving
these suggestions pending the decision
of the government which we expect
would be taken very soon for the abo-
lition of the zonal system.

Shri Sinhasan Singh: Which of
the different States are surplus, which
self-sufficient and which deficit; and
if so, in what ratio to their own popu-
lation they are surplus, sufficient or
deficient?
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8Shri B. K, Das (Contai): In the
agricultural prices commission’s dis-
senting note these matters were point-
ed out that there would be these diffi-
culties about the working out of a
single zone system. I want to know
whether afler the experience of seve-
ra] months, about a year or so now,
what was pointed out in the dissent-
ing note has come to be true or the
experience has proved otherwise?
What is the experience of the work-
ing of this system?..(Interruptions.)

oY FamTw Wy (AfE)
AN FFWEIR wrE ¥ arg ¥, T8
wara Haw g ¥ fade R
¥ fufrez arge & {7 1% wgrOSy
¥ wqeEd W, sgemA
o A I & FTY § AT A
R F@ gl 2 fogy awY & qF
& A TeAT X A &7 F4E W A,
T TEAT G & 9 wraT § W
wgIaR a3 A a9
f& 5 Twgas ¢ qA ey g
7@ 10 TFT a9 geAm A& 609,
% 10 ¥ 15 UFE 9% 65 TEE
I g § IEH ¥ it 91T g wredr
% foe ¥ faeaes o7 WY FTGAATH
fa & Gt 5 0 UHE I firamaY ww Ofa
¥ wa N § saear @ 17 faww
fr o faet oATg 9T @9 7 Y WK
78t (9T IIX WA SATRT A g, qa
AT @ TATHE G AT F) ¥ 5T
7 g W\ AE s ?
The Minister of Food, Agriculture,
c ity D t and Co-
operation (Shri C. Subramaniam):
Mr. Chairman, Sir, I am quite aware
of the feelings, not only of some of
the hon. Members but also the feel-
ings outside that the zonal system
should be examined thoroughly and,
it y, some changes should be
made. The point for consideration is
this: first of all, is there a food pro-
blem or not, and whether we have

sufficient foodgrains to feed our people,
or we are functioning In a deficit
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economy, Some people—I do not
know for what purpose—have been
emphasising that there is absolutely
no food problem and that it is because
of the zones and the defects in the
distribution system that all the diffi-
culties are grising. With great res-
pect to them, I would like to submit
that, it we take the production figures
during the last flve years, except for
a spurt last year, we have been ,ro-
ducing at a lower level than the last
of the third Five Year Plan. Un the
other hand, the populaticn has been
increasing at the rate of almost 12
millions every year. Therefore, dur-
ing these five years, there has been
an increase in population by about
six crores, against which the increase
in production is almost nil. We
have been working, for some time, if
any, below the level of the last year
of the third Five Year Plan. There-
fore, to suggest, ag some hon. Mem-
bers have suggested, that production
has increased along with the popula-
tion—I respectfully submit—is not
correct. It may be that we may not
be amble to evaluate our production
even to a million tons, but broadly,
the trends are known. Therefore, 1
beg to submit that we are functioning
in a deficit economy gg far as food Is
concerned.

In this deficit economy, how to
manage the situation is a matter for
congideration by the Government and
indeed for the country as a whole. It
is not as if we have a perfect system
or the best system against which we
have chosen one of the worst systems.
It is not so. In trying to find out
how to manage this deficit economy,
we have four to five alternatives. The
first alternative which could be con-
sidered wauld be free trade through-
out the country; free movement, and
the market condition to adjust accor-
ding to the demand and supply, and
whoever has got the purchasing capa-
city will be able to purchase and
whoever does not have it. he will
have to fall under. We rould leave
it to the free trade to function in the
best way possible and say, “we
are not concerned with it; it is
market operation—laissez faire, and
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therefore demand and supply laws
will function and therefore we can
leave it at that” Or, we can go to
the other extreme, saying that we
shall procure every procurable sur-
plus from every producer, and than
taking into account what we are able
to procure, we shall have and cqui-
table distribution on system through-
out the country making an average
and then distributing according to
manual labour, child or an ordinary
adult,

Now, either of these things is not
possible in the present circumstances.
Shri Prakash Vir Shastri argued that
it it is left to free trade, the produ-
cers also are likely to get a fair price.
We have experience of free trade.
Our exprience is, unfortunately, the
producer is compelled to part with
his produce soon after the harvest,
because he lrag got so many demands
and pressures. It is the trader who
is able to get it in a free trade, and
on that basis, the producer not anly
suffers immediately after the harvest,
one is gble to get the highest price
only when there is scarcity, the lean
period. Sometimeg, it is not merely
the natural loan periods, but for the
purpose of higher profits, even arti-
ficia] scarcity and lean periods are
created by the traders. The philoso-
phy of trade is to make as much pro-
fit as possible and the best trader
is he who makes the highest profit.
You cannot blame him. So, we came

to the conclusion that we cannot
allow free trade to function.
Is it possible to have monopoly

procurement from every producer? In
a deficit economy, that would mean
trying to find out what js the surplus
with every producer. Who is to esti-
mate the surplus” Not the Secretary
or the Minister. Ultimately the
lowest officer with the assistance of
perhaps the village official has to
findout how much a person has
grown, what is the area, what is the
estimate of produce, what is the esti-
mate of his requirements and what is
the surplus. Ll
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Shri Vasudevan Nair: That is no
excuse.

8hri C. Subramaniam: I have func-
tioned in a gystem of monopoly pro-
curement in Madras and I know what
difficulties it leads to. All the big
fish escape and ultimately it is the
smaller and middle producer who
suffers. All sorts of difficulties arise.
So, we have to find a via media bet-
ween the two. Any sort of control
is irksome, 1 agree. In the present
context, we have to find out which is
the best amongst the alternatives
available.

Another way of doing it would be
to have a national levy on every big
producer having 2 or 3 or 5 acres,
according to the productivity of the
area and the consumption pattern.
Then, if we procure on that basis, we
will be able to contro]l the market
with some quantities of graing avail-
able with us. On that basis, we can
get certain quantities into the hands
of the Government and have control-
Jed distribution, particularly in the
urban areas by cordoning them off
angd leave the rest of the country as
a free zone with market conditions
functioning as best as possible. We
can have some fair-price shops in the
semi-urbagn areas and also in rural
areas wherever there is scarcity. That
is another way.

Yet, there is a refinement in this
levy. Instead of spread’ng it out
throughout the country and trying to
find out who is the big producer in
every village, we can concentrate in
the surplus districts. There are 52
surplus districts in foodgrains. We
can concentrate on them, try to get
certain quantities, have controlled
distribution, cordoning off cities, have
fair-price shops and informal ration-
ing. For all these purposes, we can
find out what would be the require-
ment and we can operate that also.

Another alternative is, instead of
leaving the whole cetintry free and
allowing scarcity pockets to develap
without any plan and allowing move-
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ments from one areg to another free-
ly, we can have zones, not necessary
State zones, but bigger zones and
allow free movement within those
zones. This was also operated. But
when scarcity conditions are acute,
unfortunately the zones have no exc-
cutive authority which can function
within these zones of three or four
States. For instance, we had the
southern zone consisting of Madras,
Andhra, Mysore and Kerala. If we
have to see that there is either con-
trol of movement or control of prices.
unless in all the areas it is possible to
control it, having control in one area
and no control in another area leads
to distortion. This is what happened
in the southern zone. We had a
maximum price fixed. That maximum
price was enforced in Andhra. Tha:
maximum price was enforced in
Madras. But as far as Kerala was
concerned it was interested only in
getting more rice from the other areas.
Therefore, they shut their eyes even
though a decision was taken with re-
gard to enforcement of the maximum
price. Therefore, the flow of rice
was from the surplug States to the
State of Kerala and the surplus States
immediately got into difficulties. When
it is g zone with more States there
is no executive authority to function
within the zone. The executive au-
thority is confined to each State. Th¢
result is that Madras State cannot
function in Kerala nor can Andhra
State function in Kerala. Therefore,
there is nu executive authority in
these zones. Unless there is greater
co-operation between all the States
and they strictly enforce all the rules
and decisions agreed upon, it leads
to great difficulties,

It is in that context that we had to
break it. The other alternative is to
have States as zones, and then on that
basis try to find out the production of
each State. see how much is produced
there, see what has been the pattern of
consumption there, assesg its gurplus
as best as possible and assess the
deficit as best as possible. I¢ js not
ag if when we have State zones thc
integrity of the country is broken.
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Shri Ranga: What else?

Shri C, Subramaniam: What hap-
pens is, instead of trade moving the
surplus from one State to another the
surplus is moved from State to State.
For example, Andhra rice is  still
going to Kerala, not by free trade but
on the basis of Government to Gov-
ernment. Andhrg rice is still being
consumed in Kerala. Madras rice is
still being consumed in Kerala. In
the same way, Andhra rice is con-
sumed in Madras, but it is done on a
Governmeni to Government basis, on
a State trading basis. This is how
it happeps. But 1 do agree that in
this also unless the State Govern-
ments, particularly the surplus State
Governments, realise their responsi-
bility and deliver the surplus avail-
able with them it leads to difficulties.
It has led to difficulties.

What I want to impress upon the
House now is, it is not as if we just
chose off hand one alternative. We
have experienced the various alter-
native systems and ultima'ely, having
considered every alternative, the
Chief Ministers and the Minlsters
he: ¢ chose this system. I do not say
it is o perfect system. But what is
the alterngtive?  People now say,
abolish the Stale zones. But what
next? You wil] find as many sugges-
tions as there are individual members
in this House, or at least as therc are
parties in this House. Shri Vasude-
van Nair would say, abolish the zones
but have monopoly procurement.

8hri Vasudevan Nair (Ambala-
puzha): Yes (Interruptions).

Shri C. Subramaniam: Monopoly
procurement would mean not only
State zones, not only district zones,
not only taluk zones but even village
to village zones. Otherwise there
cannol be monopoly procurement
(Interruptions).

Shri Vasudevan Nair: We are not
against zones.

Shri C. Subramaniam: That is not
understood at all. Even if they un-
derstand it they are not prepared to
accent the implications. It is not



2645 Food Zomes

[Shri C. Subramaniam]

abolition of zoneg they are pleading
for they are pleading for introduc-
tion of zones village-wise. That should
be understood. What is to happen
afler abolition of zones is a confused
picture, as far as I am able to get
the advice from the various parties.
Sometimes it is said, have an all-party
committee for solving the food prob-
lem. What happens is each party is
polarised with regard to these views.
How am I to evolve a national
policy?

Shri Prakash Vir Shastri made the
point that there are large stocks
available with the merchants in Pun-
jab. Even if it is not as much as it
is represented, 1 do agree that signi-
ficant quantities are there. What do
they want? I am prepared to pur-
chase them at a reasonable price. We
cannot allow them to take the stocks
to other States and sell at a higher
price. Having purchased them at
controlled rates from the producer the
merchants want freedom to take them
away and sell at an exorbitant price.
1If they do that we are penalising
them and that is why it becomeg diffi~
cult.

8hri U. ML Trivedi: (Mandsaur):
Do not allow the grain to rot.

Shri C. Subramaniam: About the
belt area, once the zones are there,
just as we used to have belts when
prohibition was introduced, it be-
comes inevitable. That wi]l be there.
The question is whether we should
abolish the zones or not.

FEBRUARY 25, 1966
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tura] Prices Commission. We have
accepted them. We were asked about
our experience in working it. There
has been difficulty in the working of
that. Whether the other alternative
would have worked better is 3 matter
which has to be taken into consi-
deration.

The Maharashtra compulsory pro-
curement and levy was brought into
the picture. That is al] inevitable in
a controlled economy. Therefore, we
are now in the process of examining
it. As pointed out even by Shri
Ranga, it is not as if overnight we can
change the system. It will only lead
to chao, If it is not good, what |is
the next alternative we want to adopt
ig the most important thing. That
wil]l have to be examined. Even after
taking a the change-over
cannot be made overnight; it will have
to be planned and brought about
gradually. That is accepted even by
Shri Ranga. What is important is
not the abolition of zones but what
is the next alternative. An expert
committee is going into it and its re-
commendations will be coming soon.
We shall examine it and, as goon as
possible, we sha]l consider the other
alternative. 1 hope that other alter-
native will be a better one and aot
a bad one.

1737 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, Feb-

A question was put with regard to ruary 28, 1966/Phalguna 9, 1887
the recommendations of the Agricul- (Saka).
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